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LOK SABHA DEBATES

LOK SABHA

Tuesday, March, 20 1973/ Phalguna 29, 1894
(Saka)

The Lok Sabha mat at Eleven of the Clock.
[ Mr. SpeARER in the Chair]

ORAL ANSWERs TO QUESTIONS
Basis of Allocation of Wax to States

*383. SHRIANADI CHARAN DAS :
Willthe Minister of PETROLEUM AND
CHEMICALS be pleasedto state :

(a) the basis of allotting wax quota to
different States; and

(b) the annual quota of wax fixed forl
each State by the Central Government ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D.K.
BOROOAH) : (a) and (b)., The allocation
of paraffin wax to the different States was
initially fixed on the basis of the actua]
consumption of this product during 1970.
Thereafter this allocation has been progres-
sively enhanced with improvements in
indigenous availability. The 1973 State-

wise allocation of paraffin wax is placed on .

the table of the House,
STATEMENT

Statement showing allocation of Paraffin Wax
Jor the year 1973

(Figures in tonnes)
1. Delhi 3142
2, Uttar Pradesh 3483
3. West Bengal _ 9368
4. Bihar 1521
5. Mgharashtra 7995

(Fig1res in tranz

6. Gujarat 978
7. Haryana 769
8. Andhra Pradesh 769

9. Madhya Pradesh 7
10. Rajasthan 615
11. Orissa 707
12. Punjab 697
13. Mysore 615
14. Tamil Nadu 6150
15. Kemla 1255
16. Goa, Daman & Diu 202
17. Dadra & Nagar Haveli . 40
18, Chandigarh . (34
19. Pondicherry . . : 22
20. Himachal Pradesh . . 82
21. Jammu & Kashmir . . 103
22. Assam . . . . 4920
23. Nagaland . ) . 718
24. Arupachal Pradesh . . 154
25. Manipur ' . R 154
26. Tripura . . . 272
'27. Meghalaya . a i 769
28. Andaman & Nicobar . 20
29. Laccadives . . . 84
30. Mizoram . . . 101
TOTAL . . 46449°4

SHRI ANADI CHARAN DAS : Mr.
Speaker, Sir, may I know from the hon.
Minister of Petroleum and Chemicals
whether it is a fact that there are various
industries in Orissa State which are depen-
dent upon Paraffin Wax, which have been
closed, or are likely to be closed due to short

supply of wax ?
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SHRI D.K. BOROOAH ¢ There
might be industries in Orissa which depend
upon wax, but there are certaln industries
in other States which are bigger in size and
therefore require more wax.

SHRI ANADI CHARAN DAS : May
I kmow whether it is a fact that Orissa is
not getting its fixed quota in time ?

SHRI D.K. BOROOAH :
information on that point.

I have no

SHRI R. BALAKRISHNA PILLAI :
In the statement it is said that the paraffin
wax allotted to Kerala is only 1255 tons.
Thelastyear’srequestof the Kerala Industries
Department for the supply of paraffin wax
to the small manufacturers of candles was
itself nearly 5,000 tons butthe government
have allotteed only 1255 tons. Will gov-
ernment consider their request for allotment
of more wax at least this year for saving the
small scale industries ?

SHRI D.K. BOROOAH : Our tota
production of wax this year is 46,000 tons.
It is distributed on the basis of consumption
of 1970 and the increase has not been on
the pro rata basis.

SHRI D.N. TIWARY : The statement
shows a wide range of disparity in the allo-
cation of paraffin wax to States. While
Assam has got 4920 tons, Bihar has got
only 1521 tons. Does the Minister want to
say that there is no demand in Bihar and
also whether area and population criteria
are taken into consideration ?

SHRI D.K. BOROOAH : It is a
question of consumption till 1970. Indus-
trics had built around Assam because
Digboi is the only refinery which produces
wax. So, the consumption there is a little
higher. So, also in Calcutta. The other
States have not come up to that standard
of consumption because they started late.

SHRI BISWANARAYAN SHASTRI :
May 1 know from the hon. Minister which
are the refineries that produce paraffin wax
and is there any scheme in the hands of the
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government to produce paraffin wax in
refineries which at present do not produce
paraffin wax ?

SHRI D.K. BOROOAH: Yes, Sir. The
only refinery which produces paraffin wax
at present is Digboi refinery. We are
trying to produce slack wax at Barayni.
The idea is that we should go in for proe
duction of wax in some other refineries
inlcuding Barauni, Haldia and Lubeail
Plant in Bombay

st %o Ao faardt: & oz seAT
g g f& et 2z &1 faaw &3¢
fewiz fraet & w1 farqar wdw gar &
YT IF 1 F4 % 0§ &1 ATAT
37

st ey wew : fewre aga samar
Ef & wifs faed are foear 4w
wzw #1 ene fear mav a7 faet feelt
w2z ¥ 39 w1 fage fear

st ¥o gao frard : fewre fadt
37

SHRI D.K. BOROOAH : The demand
is almost the same as the production; we
may have to import a little bit, but that will
not be very large quantity.

Indigenous Production of Oil Drilling
E quipment

*384. SHRI K. MALLANNA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether eny oil drilling platform
and other equipment for use in off-shore
drilling have been produced with indigenou s
know-how;

(b) if so, the nature and quantity of such
equipment produced indigenously; and

(c) how much money has been or is
proposed to be spent rn the import of such
equipment ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D.K. BORO
OAH): (a) and (b). A fixed platform
for drilling was fabricated indigenously
using technical assistance from USSR in
designing. It was installed at a location
at the Alisbat West structure in the Gulf
of Cambay. For eventual use to suppory
drilling operations in deeper waters, ONGC
proposes to acquire two supply boats. A
contract has been awarded by ONGC
to Hindustan Shipyard at Visakhapatnam
for the construction of these supply boats.
The design for these boats was obtained
from an Amercian Company.

(¢) No fixed platform is proposed to be
-imported.

A self-propelled, self-elevating mobile
offshore drilling platform is proposed to be
imported from Japan under Yen credit
at a price of Yen §,274 million. On the
date of signing of the contract (February
25, 1971), this amount was equivalent to
US $14+65 million.

SHRI K. MALLANNA : From the
reply given by the hon. Minister, one can
conclude that the country has to depend
more on foreign technology and know-how.
May 1 know whether in the direction of
self-reliance, any survey has been made to
produce this equipment indigenously for
use in off-shore drilling platform, and if so,
the details of the same and the cstimated
cost ?

SHRI D.K. BOROOAH : We are self-
reliant in those items of technology in which
we have experience, but off-shore drilling
.is a matter in which we have no experience.
So, we have to depend upon foreign tech-
nology for some time until our people
acquire the necessary expertise,

So far as the fixed platform at Aliabat
is concerned, its design was obtained from
the USSR under a contract. But the work
of erection of the platform was one in which
-our engineers had also participated.

SHRI K. MALLANNA : My question

Was whether the survey had been conducted
"OF not, and if so. te estimated cost ?
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SHRI D.K. BOROOAH : Survey of
what ?
SHRI K. MALLANNA: Survey

regarding the manufacture of indigenous
equipment.

SHRI D.K. BOROOAH : I think he
means a study. A study was made and it
was found on the basis of the study that
in this particular equipment relating to
off-shore drilling, we had no experience,
and, therefore, we had to import this
expertise.

SHRI K. MALLANNA : May I know
whether the off-shore exploration develop=-
ment oil policy contains any foreign collabo-
ration, and if so, the names of those foreign
countries, and the terms and conditions
of such collaboration in the exploration and
development of oil by off-shore drilling ?

SHRI D.K. BOROOAH : We are only
discussing still, and we have not yet entered
into any agreement with any country
for off-shore drilling, save and except that
the ONGC is doing onits own with a
Japanese Platform which has been built
by Japan for us.

S IR U™ WA T
wEYE, WHiE (@) FIACH g AT
f& s & OF NEHTH g 1 forar
T , 4 STHE Tg WTAT 97 FfEA
IuF WX § ¥ wfwar frard &
i sawt aifegg a9 faar v ar
o ol 7F a7 Y ofm i wmar @
wfrr g e g @ g
qg 4 AT WA FY gEEAT § AR
waa s Mg srorwr 7

st ¥w TR FEAT : AT HTHH TATAT
T 97 SHE fawelt F 7w ¥ 3o afe
faweft gafag o w7 fF gamt ¢
T@© & 3% FT A1fgy adt Tawt aw
& | ot s gawr amaT w7 faar
AR HAT T IAwT gIAA AT AT IaE
ITF1 TCHRHNA ST TAAT TAT § |
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T ¥ Afefedrw & qt ¥ g7 =i
FT R & W 3T aw TEQr €7 ¥ IE
T F1 A I AW aF 4500 L
AR T 2 E |

SHRI B.V. NAIK : Since oil is one of
our very important items of production
besides steel, cement and fertiliser, and we
are the weakest in oil, which is not denied,
and since the total amount involved here is
not more than Rs. 14 crores and every year
we keep on importing crude worth more
than Rs. 200 crores in this critical area of
production where national self-sufficiency
is & must, will the Minister give us an
assurance that the import of materials will
not be decided on theoretical grounds of
self-reliance in so far as this item of strategic
technology is concerned ?

SHRI D.K. BOROOAH : Yes, that is
exactly what we are doing.

SHRI HARI KISHORE SINGH :
From the reply, it s€ems we are depending
entirely on Japanese know-how in this
regard. Has any study been made by
Government to ascertain what are our
requirements regarding off-shore drilling
and from how many other sources we can
get this help to reduce our dependence on
Japanese know-how ?

SHRI D.K. BOROOAH : We are not
depending entircly on Japanese know-how.

We have only bought a platform from Japan -

which has been manufactured for us in
collaboration with some of the American
experts in Japan.

SHRI P.M. MEHTA : Is it a fact that
the offshore drilling carried out against
expert advice at Aliabet has failed and the
platform erected there at a huge expenditure
has become redundant ? Is there any pro-
posal under consideration to shift the platform
to some other site ?

SHRI D.K. BOROOAH : It is not a
fact that exploration at Aliabet was done
aguinst expert advice. It was done on
expert advice. Secondly, it is a fixed
platform which cennot be used elsewhere
except by dismantling.
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* SHRIMATI MAYA RAY: Will the
hon. Minister kindly tell us what encourage-
ment is being given to our boys to acquire
know-how indigenously in this field

SHRI D.K. BOROOAH : They worked
with the Russian experts in erecting the
platform and also exploring in Aliabet.
So far as this new item is concerned, our
endegvour is to see that our boys are trained
also alongside the foreign experts.

Purchase of Generators from Foreign
Countries

*385. SHRI B.S. BHAURA : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the number of generators purchased
from foriegn countries during the last three
years;

(b) the names of the States to which
these generators were given; and

(c) whether fifty gencrators purchased
from foreign countries are lying unutilised
in the States of Punjab; and if so0, th: reason s
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :

(a) to (c). A statement is laid on the Table
of the House.
STATEMENT

(a) and (b).
Name of the  Brief details Country of

board Import
i 3 -
Punjab (i) 4 units of 4400 U.S.S.R,
State kVA each diesel
Electricity generating sets.
Board B .

(ii) § units of 1450 Czecho-
kVA each diesel slovakia,
generating scts.

*(1ii) 18 units of G.D.R.

1100 kVA cach
diesel generating
sets.

#One set transferred to Manipur.
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1 2 3

**(ivi Four alter- U.K.
nators of 700 kW
each for coupling
with the indige-
nous dieser en-
manufac-
Ms

Reach

gines
tured by
Garden
Workshop.
Maharashtra 2 units of 120 MW
Suare turbogenerators
Electricity for Koradi Ther-
Board. mal Power Station
Extension.

Poland

**T'hese were transferred two each to
Salal Project (Jammu & Kashmir) and Mani-
pur Government.

(c: Out of 26 generaters imported by
the Punjab State Llectricity Board, 2o have
The remaining
from G.D.R)
and

already been commissioned.,
siv (3 from U.S.S.K. and 3
are under various swages of crection
are likely te be comniissivted soon,

Parts for one set from U.S5.S.R. have
recently arrived and the remaining two sets
are under final swges of erection. In the
(7.1D.R. sets, three could not be
commissioned  due foundation
defects have rectified.
Forone set, some parts also need replace-

vase ol
to certain
been

which now

ment. *

SHRI B. S, BHAURA : Kindly sce my
question. "The answer given is not a proper
pnswer, [ asked about the total number,
He has not answered iv. May I know whe-
ther the sers wiieh have been transterred
one to Manipur and then four, two to the
Salal project and two t Manipur, were
trans{erred by the Centre or the Soates, and
why this transier has been made *

SHRI HALGOVIND VERMA
Sir, so far as the hon. Member's remark is
|Concerned, namely, that the question has
NOt been answered. I think it is not correct,
I'am saying that in all 27 sets were imported
by Plln.iah, and out of the 27, onc has been
transferred 1o Manipur.

-

PHALGUNA 29, 1894 (SAKA)

Oral Answers 10

'SHRI B. S. BHAURA : It is not re-
lated to Punjab only. What about other
States ?

SHRI BALGOVIND VERMA : 27
were imported by Punjab and two units
were imported by Maharastra Electricity
Board. These are the only sets which
have been imported so far.

SHRI B. 5. BHAURA : It is not so
according to the statement. Now, may
T know fruin the hon. Minister whether it
is a fact—and you, Mr. Spcaker, must also
be knowing it—that there was an cditorial
in the Tritume and other newspapers in
Punjab which, published the news that 50
generators were imported by the Punjab
Electricity Board and they are lying
untilisedd ?  Mav I know whether the hon,
Minister is aware of the fact that these
generators are there and they are not being
utilised there ?

SHRI BALGOVIND VERMA : T
think that the informaution that the hon,
Member is giving from the newspapers
iz not correct. In fact, only 26 generators
have been actually imported by Punjab, and
as a matter of fact, thev are sctting up 41
generators in the State, 15 out of them are
indigenously made. Therelore, to say that
s0 many were imporied and they are lying
without anv wse there is not correct. {
may tell him that most of them have been
cammissioned.  Only six remain, and there
were some defects and they are being set
right and are also being commissioned very

early,
SHRI B. S, BHAURA : [ want to
know waether it s not a fact that so

generators are lying unutilised with the State
Electricity Board in Puniab. There wag
news to that effect and everyone knows it
Nobody has contradicted it.

MR. SPEAKER You asked about
the number ol generators purchased from
foreign countries.

THE MINISTER OF IRRIGATION
AND POWER (D2 K. L.RAO): Whar
the hon. M2mber s ud was correct; that was
the situatio? a few months ago. About six
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months back, it was so. But afterwardgy
the crisis came in. 15 indigenous sets were
commissioned and 20 sets which were
imported sets have also been commissioned.
Six of the sets are yet to be commissioned.

SHRI PRABODH CHANDRA : May
1 know from the hon. Midister why these
sets were allowed to remain idle for months
together and it was only during the crisis
that an effort has been made to set them in
order ? If they had been set in order from
the days when they had been commissioned
there would have been no crisis of electricity
at all.

DR. K. L. RAO : Crisis or no crisis
the sets purchased should be utilised, but
nevertheless, some of them remained un-
utilised, Why they have remained idle,
I myself, could not know. (Interruption)
After all, these Machines are with the State
Governments. The State Governments re-
quested for the import and therefore, they
were inported. These generators are not
erected as if in one place; they are erected
in a number of places. Once it is brought to
ournotice that additional power is required
by them, then we enquire ; and then we found
that some of them were already lying idle.

SHRI G. VISHWANATHAN : In
view of the acute power shortage facing
the country, I want to know from the hon,
Minister whether there is any comprehensive
plam to import generators for the use of al)
the other States which are suffering from
power shortage ?

DR. K.L. RAO : It is not generally
allowed. It is only in exceptional caseg
where it is necessary to expedite them, or
when particular conditions are there, then
only we allow them to be imported. Other_
wise, generally import is not allowed.

SHRI M. RAM GOPAL REDDY : The
hon. Member Mr. Bhaura said that he is
from Punjab and I say that the hon. Minis_
ter is from Andhra Pradesh. There is no
mention of Andhra Pradesh in this question
about generators. I want to know whethe,
Andhra Pradesh does not require gencrator:
ot there is no demand from the State.
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R. SPEAKER Andhra Pradesh is
busy in more important matters.

SHRI P. G. MAVALANKAR : The
statement refers to Punjab, Maharashtra,
Jammu and Kashmir and Manipur. May I
know whether other States not mentioned had
asked for generators and whethet their re-
quests had been declined ?

MR. SPEAKER : The
question is very limited.

scope of the

DR.K.L. RAO : A number of States
have asked, Haryana, West Bengal, U. P,
U. P. had asked for some more machines
some of the imported machines and these are
in various stages of processing ; some have
been sanctioned, some not. The question is
gbout imports that is why thosc were not
included in that answer.

SHRI P. G. MAVALANKAR : What
about Gujarat ?

DR. K. L. RAO : If it is not mentioned
in the statement, it means they have not
asked for this.

SHRI PILOO MODY : In view of the
fact that our electric generation has been
very largely hydel, is there any shift in Gov -
crnment’s thinking because of the recurrent
problems we have with the monsoons ? Wil
thermal generation now replace hydel gene-
ration ?

DR. K. L. RAO : The position is hyde-
40 and thermal 60 per cent. It is an eco-
nomic mix; it has a lot of advantages. Itis
an accident that all over the country, failure
of rainfall happened this year. A number of
reservoirs had gone a half empty gll over the
country ; such asituation had not developed
over a hundred years. Hydel is actually
planned for 90 per cent availability and we
take a lot of precautions and for ninety years
out of 100 yecars they must function. This
year, itistrucithad beena bad show. Hyd.el
projects are not everywhere, they are only in
Himalayas or the Western Ghats a'nd we are
trying 1o take up the most economic ones.



13 Orgl Apspers

Andhra Pradesh Power Units Affected
by iAnti-Mulki Rules Agitation

*387. SHRI P. K. DEO : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether during violent incidents in
various parts of Andhra Pradesh following
anti-Mulki Rule agitation , power units were
also seriously affected ;

(b) whether the power units have
now been handed over to the army for super.
vision and control ; and

(¢) if so, the reaction of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) 10 (c). A statement is laid on the Table
of the House.

Statement

(a) In the wake of anti-mulki rules agita,
tion, there have been no incidents of violence
affecting power houses in Andhra Pradesh.
However, employees of Andhra region went
on strike from 6th to 11th January, 1973 and
cmployees of Telengana region went ob
strike on sth and 6th February, 1973. During
the strike periods, assistance of army person_
nel was sought for and they were deployed
with a view to guarding the various gene_
rating stations and sub-stations.

(b) and (¢). These power units were not
kept under the supervision and control of
Army personnel. The assistance of army
personnel were taken only for the period
when the employees went on strike,

Duripg this period, there has been np
damage to any of the power installations
The workers and officers of the Electricit;.
Board from Andhra and Telengana regiong
went on strike on two different occasions
When Andhra Pradesh employees went o
strike during the month of January, Telen-
Bana employees were working and power from
Telengana region was supplied to Andhrd
Region. During that period , army person.
nel were deployed for the purpose of guarding
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the sub-station and generationg stations.
Their services however could not be utilised
to operate the generating stations as the supe-
visory staff were also on strike. Du:in;' that
period,they were mainly in charge of security
of the stations. Similarly, when Telengana
employees went bn strike in the month of
February, 1973, Andhra Pradesh were work-
ing and power was supplied to Telengana
region from Andhara region. During thig
perion also, army personnel helped to the
extent possible in the operation of the sub-
stations. Generation stations however
could not be operated due to the lupél_viury
staffl being on strike and only security
measures were provided by them during this
period.

SHRI P. K. DEO : I have not got the

statement ; it is difficult to ask a supple-
mentary.

MR. SPEAKER : TRY to invent some
Next question,

SHRI PILOO MODY :
might be allowed.

MR. SPEAKER : Ilooked around ; none
stood up.

Meeting of Indian And Nepalese Teams
Regarding Supply and Distribution
of Petroleum in Nepal

Other people

*388. SHRI BHOGENDRA JHA :

SHRI D. P. JADEJA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether a mecting of Indian and
Nepalese teams was held recently to negotiate
matters regarding supply and distribution
of Petroleum and lubricants in Nepal ;
and

(b) if so, the results achieved ?

THE MINISTER OF PETROLEUM

AND  CHEMICALS (SHRI D.K.
BOROOAH) (a) an md'(b)"i'res, sir_A

2g between Indian and Nepnleae ‘teams
was held to discuss the proposal of the Nepal
Oil Corporation to finalise the import of
petroleum  oil and lubricant products from
India, and also to take over the internal
distribution and marketing of these products



1§  Ortl Answers

in Nepal, Certain proposals have been
worked out and these are presently under the
consideration of the two Governments,

SHRI BHOGENDRA JHA : In view
of the fact that we are interested in the deve-
lopment of Nepal in every direction, parti-
cularly in petro-chemicals, I want to know
whether  there has been any aspect of the
problem where Nepal had sought something
from us which we have not been able to
accept, and if so, what is it ?

SHRI D. K. BOROOAH In this
connection, the Nepal Government had
taken a decision that all imports of oil pro-
ducts would be canalised through the State-
owned Nepali Oil Corporation. The
Government of Nepal has also decided that
internal distribution and marketing of oil
products in Nepal should be undersaken by
the Nepal Oil Corporation,

The two decisions have been taken by
the Nepal Government within their sovereign
right. We cannot, in uny way, object to
these decisions.

SHRI BHOGENDRA JHA = It is
a very welcome sign that the Nepal
Government wants to handle this matter.

I want to know whether these foreign oil
companies are also having any say in the
matter of distribution and other things ;
whether the Government of India is also
considering that only our Indian Oil Cor-
poration deals with Nepal Government
and not by the foreign oil campanies.

SHRI D. K. BOROOAH : No. The
Nepal Government have not made any dis-
tinction between 1.O.C. and Esso, Burmah=
Shell and other foreign oil companies. In

fact our total contribution is about 50,000
tonncs.
SHRI BHOGENDRA JHA The

question is whether we have taken a decision
that foreign oil companies should not dea
with Nepal Government but that our Indian
Qil Corporation alone should dJeal with
them.

MR. SPEAKER. He has already re-
. lied to this.
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SHRI D.K. BOROOAH : That is
for the Nepal Government to decide. They
will take over the distribution of oil from all
these three foreign oil companies. It is
matter about which we cinnot do anything,

SHRI] N.K.H, SALVE: We are
ourselves facing an acute shortage of crude..
I want to know whether the Government are
out to get crude at whatever price we can-
from the foreign country. In view of the-
fact that it is going to be a drain on our foreign
exchange, whether we are going to export:
these products to Nepal. If so, whether we
are likely to get payment in foreign ex-
change ?

SHRI D. K. BOROOAH : Sir, Nepa¥
buys 50,000 tonnes of petroleum products,
That represents only o-23%. of our internal
consumption, So, it is not a drain on our
consumption in this country.

SHRI N.K.P. SALVE : I meant drain,
on our foreign exchange.

SHRI D. K. BOROOAH : But, Sir.
it has been agreed that if Nepal wants to.
buy additional oil from us they may pay
in the convertible currency. Whatever it
is, the question of paying in foreign exchange
does not arise here.

MR. SPEAKER.
Pandeya.
fafw=r wamaAl & qe7i 7 qfy
AT ITT AT

*389. Wlo WMEHAAE@A UET =
a7 q3tferam W TATAA WA A FATT
#Fr wqr w7 fw

(%) #ar fafww s, @

- gfees dven, arzfe v ofqz, arfzw ofas,
Gaem, figadq, aqr dqm & geai &
wrir afg g€ 2 AT T e arave ®
Iaed A &)

(=) afs zr, a1 g% aar w0
g WK

(w) fegvaw, 1972 & wa aw
g weat § fary wfawa afg g€ 4 7

Dr. Laxminarain:
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
30RO0AH) : (a) to (c). Information is
seing collected and will be laid on the Table
f the House,

WMo W ATIAN qi¥T : WEOel
wgred, ¥ wEEg ¥ dar a7 g
faar 1 21 fr Fr Afem g7 F ag WY
arAFT gFEE AEY FY =mEr 9w fw
Fifezx qrer aroT § Iuaey @ @
w7 ¢ A fragdm Ak dafer W
A1 A% § ITe9 4T & WL FHH
arz /1 w77 o 2 gwAwe weae
1 St #Y7 q2T A1 A9 97 @ &
AT | & FTAAT ATEI A4 A A
T a9 F1 HrvaTAd 30 {6 gqraE #
frrar < wi §ofed geesy g1 @ Wi
ararT ® FAfezd HTEr IO g dw
™ & fou ag 9 & ookl #1§ w2W
T

T 5 WA aEwr ;. HAATT LS
F1 A Fg41 ¥ 3% 1 5w 2 fw fe=
# Frfezs Arer #1 277 TS T § AT
ag A1 397 § ot wrEw @ ‘TREieE
ZIgEd’ #, TEiAT gW 7 ArITET & g
tfrdyzaaramasre ! A W
qH FT W@ E |

o WY Arcraer qi¥a : K 7
et e dafeT & ar & AT gor
a1 f 7 &1 o wEw & A TaAde
e % i ¥ gueed ALY §, TAE
Y ¥ Fq7 97 wvATEw & arfE ag
120 ST & A% 7

st ¥x war wewn ¢ JafeT agE
T8 Frqet 7€ aATEY 2 | g A OF FFAL
sfqar wewdt fafads & qor & WK%
TRy foram &
They have not effected any price increase
ce December ‘72
AR frrafor & arh
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Glycrine is produced as a by-product of
splitting up of fats and oils,

FER M gw A IR E

SHRI BHAGWAT JHA AZAD : May
I now whether the. Government have no-
information about the ruling price of the-
commodities mentioned in the question,.
whether the prices have gone up or not or-
about their scarcity ?

SHRI D. K. BOROOAH : Both.

SHRI BHAGWAT JHA AZAD : In
that case, are we to understand that the
Government does not keep in touch with
the ruling prices ?

SHRI D. K. BOROOAH :
in touch,.

it wew fagrdt Tewdt : FAT
Atfew 21 fa age: fagm mam a1 | 71T
AR TFEST FT Gl £ S ;T
qaea & 7

We keep

SHRI D. K. BOROOAH : About thess-
particular items, we are collecting the in«
formation,

WEUA WEAY : FIHT FI }IT T
arg a7 gu

SHRI BHAGWAT JHA AZAD : Buw
the ministry is always functioning, though
the minister is new. It is a Ministry for
Notices ?

SHRI RAJA KULKARANI Is it
not a fact that paraffin is mainly distributed
by Burmah-Shell and Burmah-Sheéll and
its dealers have colluded against the con-
sumers ?

MR. SPEAKER : That is a very good
information you are giving.

SHRI S. R. DAMANI : What are the
reasons for the rising prices? Is it due
to insufficient production?  What steps

are Government going to take to increase the
production to meet the requirements and also
to reduce the price ?

SHRI D. K. BOROOAH
exactly what we are looking into.

: That is
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Payment of Hire charges of two boats
-to &g American firm by 0.& N.G.C.

‘*392. SHRI PARIPOORNANAND
"PAINULI : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased
10 state :

(a) whether the O. & N. G. C. is paying
for the past two months 2400 dollars per day
a5 hire charges to an American firm for
obtaining two supply boats which remain in
- disuse;

(b) whether the 7500 dollars have already
been paid as transport charges to reach the
‘two supply boats from U.S.A. to Bombay
and 35,000 dollars to be paid later ; and

(c) the reasons wh the supply boats could

not be had indigenously ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D, K.
BOROOAH) : () Yes ; Sir. The ONGC
is paying, since December 17, 1972, dollars
2400 per day (less a rebate of dollars 20 per
day) as hire charges to an American firm
for two supply boats. Of this 209, is payable
in rupees. Ome of the two boats has been
used for some time for clearing material
from the fixed offshore platform in the
Aliabet structure and the other has not been
used.

(b) A total sum of $1-83 lakhs approxi-
mately as per contract has been paid for
Pringing the two boats from U.S.A. to
Bombay.

() An order was placed by the Com-
mission with the Hindustan Shipyard
Limited for two supply boats which are
expected to be delivered some time by the
end of 1974early in 1975. Till that time the
Commission had no option but to charter
hire these boats.

SHRIPARIPOORNANAND PAINULI:
May I know whether tenders were invited
from Hindustan Shipyard also, and if so, is
it not a fact that there was no timely response
from the ONGC to the offer made by
Hindustan Shipyard ?

MARCH 20, 1973

Oral Answers 30

SHRI D. K. BOROOAH : Orders had
been placed for two ships on Hindystan
Shipyard, but they will supply the sghips
only in 1974 or 1975, In the meanwhile, for
dealing with the Japanese platforms we need
supply boats. So, for this period we have
to hire the supply boats for transport of
materials as well as crew. Without these,
we could not function in the offshore and
work with the Japanese platforms.

SHRI PARIPOORNANAND PAINULI:

My question has not been answered.
I wanted to now whether it is a fact that there
was no timely response to the offer of Hindus-
tan Shipyard by the O&NGC at that
time ?

SHRI D. K. BOROOAH : I could
not tell you that. But certainly Hindustan
Shipyard has agreed to build these two
ships and they are being fabricated.

MR. SPEAKER : The hon. Member
says that Hindustan Shipyard offered to
make these ships b..t there was no response
from the O&NGC.

SHRI D. K. ROROOAH : The
Hindustan Shipyard is building these two
ships.

SHRI PARIFOORNANAND PAINULI:
It is true that the Hindustan Shipyard is
building these two ships, But the order
was placed much later. Is it a fact that the
order on Hindustan Shipyard was placed
not at the time when the quotation was
made but much later ?

SHRI D. K. BOROOAH :
notice for that question.

I require

SHRIPARIPOORNANAND PAINULI :
The hon. Minister stated that one of the
boats has been used for some time past for
clearing material and the hire charges come
to $960 per day. What were the terms
offered by O&NGC for hiring American
ships and why could those ships not be used ?
Would the hon. Minister make a probe into
the matter and fix responsibility on the
officers responsible for the shady deal ?

.
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SHRI D. K. BOROOAH : I do not
igree with the hon. Member that it is a shady
leal. The Japanese platform was ordered
nd it was to come this month., But since
ts performance was not good, we said we
vould not accept it. So, every day the
apanese firm Mitsubishi is to pay us §5,500
s compensation. Therefore, the compensa-
ion we are getting is much higher than the
iire charges to the ships.

MR. SPEAKER: I think that should
1ot have been mentioned there.

SHRI D. K. BOROOQAH : The prob-
em is that there is delay in getting the plat-
orm from Japan. Therefore, we have not
seen able to utilize them for the purpose for
vhich they have been chartered. But, as
. pointed out, although we are paying them
ubstantial rent every day, we are also to
et more than that by way of compensation
rom the Japanese firm.

SHRI INDRAJIT GUPTA : Since
t was necessary to go over to a foreign source
of hiring these boats, may I know whether
tlobal tenders were called for in this respect
ind the charges quoted by this particular
American firm were the lowest or no global
enders were called for ?

SHRI D. K. BOROOAH :
10tice for that.

I require

SHRI INDRAJIT GUPTA : This
juestion surely arises out of the main
juestion. We are spending a big amount
1s rental for these boats. Surely, he must
tnow whether global tenders were issued or
not. 'What kind of functioning is this ?

SHRI D. K. BOROOAH : Notice is
required for the simple reasons the informa-
tion is not with me.

MR. SPEAKER :

He can send it later
on,

SHRI PRABODH CHANDRA : The
Minister said that the hire charges will be
more than the cost price of these two boats.,

MR. SPEAKER:

That happens some-
n es .
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SHRI D. K. BOROOAH : What I said.
was that the hirz charg:s o. these _boats.
would be less than ta: compensation that
we would be getting from the Japanase
firms. As soon as we get the Japanese
platform, we would be able to utilize these
boats.

Construction of over-bridge m'm:
South Central Rallway g
-

*400. SHRI ANNASAHEB GOT.
KHINDE: Will the Minister of RAIL--
WAYS be pleased to state:

(a) when the work of constructing the.
Railway over-bridge at Miraj on Miraj-
Kolhapur line, South Central Railway is.
expected to be completed;

(b) whether there isno effective co-
ordination between the agencies engaged
in carryingout the works on the over-bridge-
and the approach roads; and

(c) what steps are being taken to ensure
that the completion of both the works.
synchronises with each other?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA) : (a) The work
is likely to be completed by 30-6-74.

(b) and (c). There is effective co-
ordination between the Railways and
the State Government through periodical
cootdination meetings and review of the pro-
gress of the work at site,

SHRI ANNASAHEB GOTKHINDE :
Itis stated that the work is likely to be
completed by the end of June, 1974. May
I know from the hon. Minister which is
the date mentioned in the agreement
entered into with the contractor by which
the construction work of the over-bridge
was 10 be actually completed and whether
the contractor has asked for the extension
of the stipulated period ?

SHRI L. N. MISHRA: I have no
knowledge about the extension of time.
But this much I say that the work was sanc-
tioned on the 23rd December and the work .
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‘was[started on 28th January, that s,
‘within @ month, The State Government
“has also started the work. About 60 pc
-cent of the work is completed, It is ex-
pected that it will be completed by June,
1974.

SHRTANNASAHEB GOTKHINDE :
May [ know in what manrer the cffec
“tive coordination is. being maintained with
the B & C Department of the State Govern-
maii wach is carrying out the work of the
‘approach-road  subsequently ? Is ther®
‘any difficulty in starting the approach-road
“work on the city end of the over-bridge ?

SHRI L. N. MISHRA : There is a
‘Coordination committee consisting of the
representatives of the Maharashira Govern-
ment and the Railways, They meet every
quarterly and discuss the problems. So far,
there has been no difficalty as regards the
approach-road work.

MR. SPEAKER : Now, 1 am going
to the second round and calling the absent
Members again. I find all these Members
are absent. We then take up the Short
Notice Question,

SHERT NoTICE QUESTION

Purchase of Mustard Sceds by
Vanaspati Manufacturers of
Gujarat to Create Scarcity

S.N.Q.s5. SHRI B.K. DASCHOW-
‘'DHURY: Will the Minister of AGRI-
-CULTURE be pleased to state:

(a) whether Vanaspati manufaciurers og
Gujarat are purchasing mustard seeds in
Jdarge quantities from all available markets
for manufacture of refined musturd oil and
thereby creating scarcity in mustard oi]
-dealing ; and

(b) if so, the steps taken by Govern-
ment ?

THE MINISTER OF STATE IN
"THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH) : (a) No, Sir,

(b) Does not arige,
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SHRI B. K. DASCHOWDHURY
The hon. Minister’s reply seems to be
more tactical than objective. The vanaspati
manufacturers  are uvsing the rapeséed
oil, the bigger seed oil, as an ingredient
for manufacturing vanaspati oil. Mav I know
whether it ijs a fact that, over and above
that, on 1st March 1973, the vanaspati
manufacturers of Gujarat had been allowed
to use 15 per cent mustard oil for the manu-
facture of vanaspati, and if so, what are
the reasons for allowing these vanaspathi
manufacturers of Gujarat to usc both
rapeseed oil and also mustard oil or refined
mustard oil for the manufacture of vanaspati
completely ignoring the claims of mustard
oil mills, groundnut oil mills, the small
scale oil mills of West Bengal *» The Govern-
ment of India’s decision has thrown 25,000

people out of the joh,

PROF. SHER SINGH : The in-
formation of the hon., Member that we
have allowed 1§ per cent use of mustard
oil in Gujarat is wrong, From 1st March,
we have just permitted the vanaspati
manufacturers to use mustard oil. No
percentage . has been fixed.  They can
use it. I can give the figures. After
1st March, when this permission was given,
in Gujarat, not cven one tonne of mustard
oil has been used. We get returns from
all vanaspati factoriecs. The reports re-
ceived from 48 out of 60 factories in pro-
duction show that, during the first week
of March, only 311 tonnes of mustard oil
were purchased by the vanaspati factories
in the north zone, and 97 tonnes in the east-
ern zone, There were no purchises in
any other zone. That means, in western
zone, under which Gujarat falls, there
has been no purchase of any mustard oil
for use in vanaspati, During the second
week of March, purchase of only 223 tonnes
by four factories in the northern zone hes
so far been reported, This is all the must-
tard oil that has been used.

SHRI B. K. DASCHOWDHURY :
The hon. Minister has not answered my
first question. What are the reasons fo
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allowiny the vanaspati manufacturers to
use rapeseed oil, the bhigger seed oil, the
+oyabeen 0il, along with mustard oil ?

PROF. SHER. SINGH : In vanas-
pati, we had been wusing groundnut oil
‘to the extent of about 68 to 70 per cent.
‘With the shortfall in the production of
groundnut crop in the last season by about
16 to 17 lakh tonnes, there was demand
from Gujarat and Maharashira—because
1h2y us: groundnyt oil directly as mustard
oil is used by the eastern States—that the
consunption of groundnut oil in a wvanas-
pati should be decreased, We took a
decision in December. We decreased the
quantity in the usege of groundnut oil in
‘the manyfacture of vanaspati; we brought
it down to so per cent. Not more than
‘50 p2r c¢:nt on the average—it varies from
zon® to zoné—could be used for manufacture
-of vanaspati. Therefore, we had to allow
us? of other oil. We have fixed & limit
that 15 per cent of the cotton sced oil
which is not used by human beings
for direct consumption could be utilised
for manufaeturing vanaspati, We have
‘put minimum 1§ per cent there, Then,
we are importing some oil to tabilise
the prices,

But that is only wupto about 1 lakh
‘tonnes because we do not have more of for-
eign exchange. Then some other oils also like
Niger oil are also being used upto 07,
In the case of mustard oil, the mustard
‘crop this year is  very good. It is about
*6 lakhs -onnes more than it was last year.
Therefore, we thought thatthisis a cheaper
-0il. Further, we did not want to increase
the prices of vanaspati. So, we had
only three alternatives, (1) cither to increase
the price of vanaspati or (2) to import mor®
il 10 neutralise and swmbilise the prices
or (3) to allow the use of cheaper oil. Now,
because of increased production this year of
about 6 lakhs tonnes more of mustard seeds
Which means that two lakhs tonnes of more
Ef“mtard oil would be available, we thought
1t should be allowed to be used.
I¥® did not percentage

put  any
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—s or 10 or 15 per cent. They.may use
a small amount. As I said, only about
300 tonnes have been used in the first
week and in the second week also 300 tonnes
and a little more. It is very little.

SHRI B. K. DASCHOWDHURY :
Even from the explahation of the hon.
Minister it is clear......

MR. SPEAKER Please put your

question,

SHRI B. K, DASCHOWDHURY : While
framing the question, just one word,

Even from the explanation of the Minister
it is very clear that the prices of wanaspati
have not come down, rather they have
gone up. In spite of this fact, as I stated,
25,000 persons have been displaced out
of job in West Bengal and 1 would like to
know from the hon. Minister whether it is
a fact that the supply of rapeseed to the
small scale industries in West Bengal has
also been curtailed so that they can give
more rapesced to the wanaspati manu-
facturers, and if so, what are the reasons
and whether the quantum of the supplies
of imported rapeseed made to the West
Bengal oil mills has been increased; if not,
what are the reasons?

PROF. SHER SINGH : 25,000 and
odd small ghanis which are running there
will have six lakhs tonnes more of mustard
seeds than it was available last year.......
+ o« (Imerruption).

MR. SPEAKER : No arguments,

please.

PROF. SHER SINGH : More mustard
seeds are being available for being crushed
by the mills, Then, there is the other
thing. Even the imported rapeseeds that
weare gerting from Canada—we have been
making that available to West Bengal....

SHRI B. K.
What percentage ?

DASCHOWDHURY :
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PROF. SHER SINGH : And that is
being crushed by these small ghamis. We
are not stopping them. That also continues.
We will also continue giving rapeseeds
for being crushed by these ghamis. We
have not stopped it.

SHRI B. K. DASCHOWDHURY :
What is the quantity that he is giving ?
From 6000 tonnes they have reduced
it to 2000 tonnes. Is it a fact or not ?
What are the reasons for reducing it ?

PROF. SHER SINGH Last year,
because the production of mustard seeds
was less, s0 we were making more rapeseeds
available. We supplied them 4397 tyanes
cevery menth of the rapesecds importad
from Canads. Now, because this vear
the mustard crop is very good. we are thinking
ol utilising a part of the rapesseds that we
are getting from Canada for vanaspatj
to stabilise the prices and because we do
not have imported oil and we will need
more foreign exchange if we want to import
more oil.......... -{Interruptions.

MR. SPEAKER
make it a debate.

Please do not

DR. RANEN SEN: (a) Is it known to
the Minister that the Bengal oil mill-owner,
are making representations for more than 2
year and demanding from the Government
of India more mustard seeds and rape-
seeds ?

(b) Is it also known to the Government
that in view of the shortage of mustard
sceds and rapeseeds in West Bengal, the
prices of all oils, particularly, of mustard
oil have gone up from Rs. 5 to Rs. § per
kg. That is the current pricc prevailing
in Calcurta. If the Minister is aware of
these two facts, may I know whether the
Government propose to take to bring
down the prices of mustard oil by supplying
more mustard seeds and more rapeseeds,

or, is there any other alternative thought
by th e Government ?

PROF. SHER SINGH : As I said earlier
mustard seed is available in large quantities
this year especially because of increased
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production, Therefore, more miustard
sced is available now. The production is
20 to 21 lakh tonnes as against 14 to 15
lakh tonnes of last year. There is no con--
trol. So, mustard seed is freely available
in the market. It can be bought by mill-
owners and they can crush. As [ said
the rapesced is imported  from Canada.
This is made available to these mills and
they are crushing them.

DR. RANEN SEN : What is the price of
mustard oil in the whole of the eastern re-
gion, not only in West Bengal ?

PROF. SHER SINGH : I am giving the
figures. On 26th of February the notification
was issued. The price at that time was
Rs. 5750 per tonne. On the 15th and 16th
in this month it has come to Rs. s5350.
That is, it has come down by Rs. 400 a ton-

SHRI BHAGWAT JHA AZAD : It has
gone up in the whole of the eastern region.
It has not come down. The price has gone
up.

SHRI PILOO MODY: Either the Minister
is misleading the House or the Members
are misleading. We must have a correct
reply.

DR. RANEN SEN : Every year it has
gone up.

SHRI PRIYA RANJAN DAS MUNSI: Is
it a fact that Bengal Oilmills Association
has made a representation to the Minister
for more rapeseed? Have they also pointed
out about scarcity of mustard seed in West
Bengal market? The Minister says that
there is lot of production. But, may I know
the actual facts? May I know what is the
availability and what is the rate of produc-
tion with reference to the Bengal market ?

PROF. SHER SINGH : I have received
the representation in which they say
“YWhen the vanaspati industry has already
been allotted the above quanitity of imported
seeds, the Central Government’s decision
1o put their nose in the mustard oil sector
is really surprising. As a result of this de-
cision the prices of mustard seeds all over
India registered an increase of about 15 to-
20 per cent during 'Eh:l: last two weeks, "
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This is the letter which they have sent to
Members of Parliament and to us also-
This is an exaggerated version. The prices
have not gone up by 15 to 20 percent.
I have given the figures. (Interruptions)

SHRI INDRAJIT GUPTA: We are in-
terested in the retail prices for the con-
sumers.

PROF. SHER SINGH: During the last
two weeks the prices have come down by
Rs. 400 per ton. (Interruptions)

MR. SPEAKER : You are quoting in
tons. They are quoting the retail prices.
Instead of going into the controversy it is
much better you tell them that you will look
into it and if you discover they are right you
should come out with e statement later on
rather than getting into controversy and
taking so much time of the House.

SHRI PRIYA RANJAN DAS MUNSI :
He has not replied to my question.

PROF. SHER SINGH : The question
raised by the hon. Member was whether
we have received any representation from the
mill owners. Yes, we have received and
their demand is they should get more seeds
for crushing and we are making rapeseeds
available to them. We are also keen to see
that nobody gets unemployed. Mustard
jeeds are available and rape seeds will also
e given to them.

SHRI INDRAJIT GUPTA : May I
wnow whether it is a fact or not that the
Ulotment of Canadian rapeseed to the West
3engal mills has been cut down or reduced ?
secondly, may I also know whether it is
ot a fact that the moment the notification
f 26th February was issued and it was
nown that a portion of the mustard oil would
¢ diverted to the vanaspati manufacturers,
he operators in the market have seen to it
lat mustard seed and mustard oil go un-
erground so that prices are put up, and
‘hether it is not a fact that as a result of this,
uring the last two or three weeks, the re-
il price which the consumer has actually
9 pay in Bengal, in Calcutta and the castern
*gion has shot up by Rs. 3 or 4 per k.g. as

Tesule of this policy ? »
®rs—2
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PROF. SHER SINGH : As for giving
rapeseed to the millowners for being crushed,
even if a part of it is made available to the
vanaspati factories, we are thinking of giving
that rapeseed for being crushed by these
millowners so that they may not go out of
employment.... *

SHRI INDRAJIT GUPTA : My spe-
cific question is whether the allotment was$
reduced or not.

PROF. SHER SINGH : We do not make
allotment to the mills.

SHRI INDRAJIT GUPTA : Does he
not make allotment of the imported seeds?

PROF. SHER SINGH : We make allot
ments to the State and not to the mills.

SHRI INDRAJIT GUPTA : Has he
reduced it or not, as far as West Bengal
is concerned ?

PROF. SHER SINGH: Yes, on 28th
February, we had given them 2000 tonnes
of rapeseed....

SHRI INDRAJIT GUPTA :
of how much?

PROF, SHER SINGH : Instead of 4000
tonnes. We are examining the whole situs-
ton, and if the prices of mustard oil go up
we can also think of....

SOME HON. MEMBERS : The prices
have gone up.

PROF. SHER SINGH : Now, the new
crop has started arriving, and the prices have
started going dowm, ...

SOME HON. MEMBERS : The prices
are not going down.

PROF. SHER SINGH : I have got
these figures from the Financial Express
We are examining the whole question. If
the prices of mustard oil go up, we can re-
consider the whole thing, and we can give
more rapesced and we can then forgo the
use of mustard oil. We are examining the
whole situation, and if the prices still go up,
then we can use cheaper oil. We are exa-
mining the whole situation with a view to
seeing whether the situation warrants giving
more rapesced or withdrawing permission to
use mustard oil. We are examining it

|

Instead
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PROF. SHER SINGH : These figures
have been given from the Financial Express
But I shall again check up the whole thing.

ot yor wxr qid ;oo wfw e of
¥ ol g & Fe wf warem g e
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Ll

st wfr waw : efefew & fag
wg1 & R ¥ fag A& ww

MR. SPEAKER : There can be no point
of order during question-hour.

SHRI PRIYA RANJAN DAS MUNSI:
May I submit to the hon. Minister that he
may make a tour of the market in order to
know the retail price, either tomorrow or
the day after ?

SHRI SAMAR GUHA : I accuse the hon.
Minister who has deliberately misled this
House by quoting false figures and a false
statement and a false report on the price of
oil, and as a result, he has no right to sit here
but he should resign. Just two days before,
Shri Kashikanta Moitra, the hon. Minister of
Wes: Bengal had said in a press confer-
ence that in West Bengal, 133 o0il mills were
going to close down and that the Government
were going to close down the supply of
mustard oil from the ration shop and as a
result the whole rationing system for mustard
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oil was going to break down. I want w
know Iwhether that is a fact. I also want to
know whether it is a fact that he has accused
the Central Government that without giving
the West Bengal Government or the Minister
there any information, suddenly, out of the
4000 metric tonnes of rapeseed that was
being supplied to West Bengal for being
supplied to 133 mills, 15 per cent was diverted
for vanaspati, although 6000 tonnes of rape-
seed imported from Canada is every month
given to the vanaspati manufacturers as
well? May I know whether as a result of
that, the prices have completely shot up and
the rationing system is going to break down ?
May I also know whehther it has been
brought to the notice of the Railway MinisteT
that as a result of the rise in the freight charge
on mustered seed. the price of oil and oil-
cake is going to increase abnormally and the
producer of oil in West Bengal is going
10 suffer because of non-competitive prices?
How is the hon. Minister talking of a bumper
crop ? Even when there was a very good
crop, the production was only 14000  to
15000 metric tonnes, and this year it will not
be more than 16,000 to 17,000 tonnes. So,
on what basis does the hon. Minister say that
the crop will be good, when the oilsceds have
not come into the market yet? On what
basis does he say that in view of the prospects
of a bumper crop, he has diverted rapeseed
for vanaspati production ?

PROF. SHER SINGH : I could under-
stand only parts of his question, He has
made an insinuation that I had made a fahe
statement, I resent it very much. What-
ever ] said is correct, and I stand by it.

SHRI PRIYA RANJAN DAS MUNSI:
1 did not say that he had made a false state-
ment, but I say that his statement is in-
correct.  (Interruptions).

PROF. SHER SINGH : Now, let hon.

Members please listen to me ....(Inter-
ruptions).
MR. SPEAKER : Let hon. Members

please listen to the hon. Minister.
.

1
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SHRI DINEN BHATTACHARYYA
One tin of mustard oil is being sold at Rs.
15 to Re. 16....(Interruptions)

PROF. SHER SINGH : You can very well
imagine how true the figures given by my hon.
friend is. He said in Delhi mustard oil is
salling at Rs. 15 per kilo (Interruptions)

SHRI DINEN BHATTACHARYYA:
Per a 2-kilo tin. (Interruptions)

MR. SPEAKER : Please listen to him.

PROF. SHER SINGH : He said Rs. 15
a kilo® Please check the record.

ot yo Wy Q¥ : WA WEIAE,
TET AL TS WTE §ON T weHe ]
QY T At v A ()

worm wge : A § 6o
% a0 a7 forar & fs w2 & 0w
amg Ay Ta § 1 ag w18 A% ™
T E .. (vEwwm) L.

5t QRo gWe WA : WY WEIET
Rl

weas g : W19 AR F A
F aTq T AT FY A 9 7

st TramEaTy wrea & W @A
Fumar 1 (vawwm)

SHRI S. M. BANERJEE : Let some-
body go to Super Market and find out what
a 2-kilo tincosts. Itis is Rs. 15.

PROF. SHER SINGH : The figures that
1 gave are from the Financial Ex press. These
are day-to-cay figures on the basis of......
(Interrmuptions) 1 am giving the wholesale.
price (Interruptions) 1 have already said
from what source I got the figures. I will
check up again and see whether these are
Correct.

MR. SPEAKER : You better cheek up and
tell the House. Call attention,
Shri Shashi Bhushan.

SHRI SAMAR GUHA: He ns not
answered my questons. [ put so many
questions. He should answer at least some.

SHRI S. M. BANERJEE : On a point
of order. Just now the hon. Minister said
that that some of the prices quoted hire are
quoted wrongly. A controversy is created,
We have not guoted wrongly. We have
uid that even in the Super  Market and
n the North Avenue Market the price of
Kanodia mustard oil per 2 kilos is Rs. 15- 50,
It has gone up by Rs. 2. You appoint a
Parliamentary Committee. I am prepred
to purchase a tin and place it before you
or on the Table of the House. I will bring
the cash memo also.

MR. SPEAKER : No, no.

SHRI SAMAR GUHA : I asked three
very relevant question, first about the state-
ment made by the West Bengal Food
minister, second that the whole rationing
system in West Bengal is going to break down,
third that the rise in the freight charge and
will cause a rise in the price of 'mustard oil.
These are the three questions which I have
asked.

MR. SPEAKER : He will look into it.
PROF. SHER SINGH : Shall I reply?
SHRI M. RAM GOPAL RADDY : Sir,

Fraar i amnas

PROF. SHER SINGH : Are Lowi
Mas you allowing

MR. SPEAKER : I am not allowing him.

" PROF. SHER SINGH : I am answering
it. Please listen. I have received a telex
message from the Food Minister of West
Bengal.

AN HON. MEMBER: When ?

PROF SHER SINGH : Last week. Ican
give the date. I received a telex message
from the Food Minister, without quoting any
rice—(Interruptions) He did not quote any
price as such. He said prices are going sky-
high. (Interruptions) Please listen to me.
‘Then he said  that the millers may go out
of employment . ‘These are the two things he
pointed out. I gave a reply to the telex
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message the next day, or two days after that
and I pointed out that after 1st March, the
prices have now started going down. (Im-
terruptions) Please listen to me. Why
don’t you listen to me ? In the reply, I have
also mentioned that we are examining the
whole question. But we have not taken a
final decision. We have just given permis-
sion for the use of mustard oil, and we are
examining what effect it will have on the
prices. We are examining the whole thing.
As for the millowners’ association, I have
written to the Minister that part of the rape-
seed for crushing, as it was being made
available to them before, will be made svail-
able to them, and we are keen that they
should not get unemployed. We have sent
reply to them to day received from the
Minister.

WRITTEN ANSWER TO QUESTION
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wram wigfraw, 1959, 18 faqmw,
1959 T ST gUT 4T | Wa: §FLWIL A
wE-a® #§ frropr fora v fim 3w e
# faqurr (wfefer) oF won S
grar famar o afige Wik e o strefere
T ATE FT AW { g AA aqw
srefaw da Y @er qar Jeare ¥ g
iy eqr AAr =g

o waey (tfawrer k)
¥ g ek gw WY e W
s fear wrn

* 382, St W WIS WAITE : FT TN
Wt oz @@ ¥ FO O E

(W) waT QW WG A AT WA

AN AT A G Ao

(sfmrrer 393) How W@ I A
I FT waes faan an;

(=) #aragr g& wra afedi a7
Wt qqaa fear T ar fex @
FaTregt # NE w4r; W

(w) afz &, & @ T H
AT T FAT wrAAEr Y & 7

o warera § gowet (s ey
o get) (W) o &, Fed et
g fa 25-2-73 B HAT AFT AT A
HiT FIA ATH §O AfFET ¥ THI
i dr-agRafed F I gF do 18
& O ward faenrzs <@ f ¥ A
I8 IeT W A0k fear qv ) faemE
& g % &Y T g8 awg IF AT
faeTE & MW F1 §S THATT TGAT |

(@) 29-1-73 *71 -waaafes
s A ¥ v faar Qe o
T FHATT HIEW T ATRATTHET A
wrer Y Ao weq § TH—31 T IATA
frar dfiar #1E T TG AT |

L3



37 Written Answers PHALGUNA 29, 1894 (SAKA) Written Answers
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Election Commission’s Report on the
1971 Mid-Term Elections

»386. SHRI H. M. PATEL : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Election Commission in
its report on 1971 elections has seriously
indicted the political parties and candidates
for having ignored the code of conduct drawn
upfor their guidance by the Election Com-
mission ; and

(b) if so, the reaction of Governmeng
thereto ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIH.R,
GOKHALE) : (a) Except for the general
observation that “such code of conduct is of
‘itt.li: practical value, because no party
of no candidate observes the various rules
and jnstructions laid down in such code of
Conduct at the crucial time, namely, election
time”, no political party or candidate has been
“pecified by the Commission in its report.

(b) Does not arise.
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Extension of Kamala Balan Bandh
up to Agarghat
*390. SHRI RAM BHAGAT PASWAN .

Will the Minister of TRRIGATION AND
POWER be pleased to state :

(a) whether Governmsnt are aware that
every year thousands of acres of standing
crops are damaged due to heavy flood in
Kamala Balan and Kosi and people of tha,
arca are syrrounded by flood waters for
long periods;

(b) whether the people of Darbhanga
District have demanded the extension of Ka-
mala Balan Bundh upto Agarghst ; and

(c) if so, the steps taken by Government
in the matter ?

THE MINISTER OF IRRIGATION
AND POWER (Dr K. L. RAO)
(a) to (c). The area below the existing
embankments on the Kosi, the Kamala and
the Bagmati is affected by floods in thes,
rivers. The Kamala Balan embnnhnmt’
have been comstructed upto Darjiva and
there is demand for their extension. The
State Government of Bihar after carrying ou,
investigations had prepared a scheme for
extension of the Kamala Balan right embank-
ment from Darjiya to joint the left embank
ment of the Bagmati near village Puhis. Th;
scheme had been examined in the Ccntrnl
Water and Power Commission. Taking into
account the likely drainage difficulties in the
area proposed to be protected and the adverge
effects on the opposite bank, it had been
suggested to the State Government in August,
1972 that in the first instance, a scheme might
be prepared for extending the embankments
on both sides of the Kamala in a length of 16
km below Darjiya. The modified scheme is
to be formulated by the State Government
after carrying out further investigations,

Statement of Chairman, Voluntary
Help Committee Regarding
Ticketless Travel

*391. Sk'lRI RAM PRAKASH will
the Minister of RAILWAYS be pleased to
refer to the reply given on 20th February,
1973 to part (c) of Unstarred Miacsiane »v-
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155 regarding help of Voluntary Organisa-
tion for Checking Ticketless Travel and
state :

(a) whether Government’s attention has
been drawn to the reported statement by the
eretwhile Chairman of the Railway Volun-
tary Help Committee regarding his ticketless
travel ; and

(b) if so. the reaction of Government

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS ( SHRI
MOHD. SHAFI QURESHI): (a) The
attention of the Government has been drawn
to the statement of the ex-Chairman of the
Railway Voluntary Help Committee report-
ed as a news item in the Hindustan Times of
25th January, 1973.

(b) In his reported statement mentioned
in part (a) of the question, Shri Sahu had
stated that tickets had not been issued at
Bombay although reservation and tickets had
been asked for and that when they entrained
at Bombay Central and asked the Conductor
to make tickets for them, he did not make
them. Reservation for Shri Sahu in 1st class
and Smt. Sahu and their two daughters in
3rd class was asked for on the authority of
Shri Sahu’s pass No. 3963 on 9-1-73. The
pass was not produced when reservation was
asked for as Shri Sahu was reported to be in
a meeting and the pass was stated to be with
him. Whe they entrained at Bombay
Central, the Sleeper Coach. T. T. E. ( not
the Conductor as reported) was asked to
look after the family on the journey. He
was not asked to make tickets for them.

Enquiry into Complaint against Tyre
Manuiacturing Companies in India

*393. SHRI N.K. SANGHI : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

L

(a) whetl er the Monopolies and Restrictive

Trode Practices Commission has received

MARCH 20, 1973

Written Answers 40

any ccmplaint againet certain Tyre Compa-
nies in India indulging in restrictive trade
practices ;

(b) if so, the nat :r: oi complaints received ;
and

(c) whether the Commission has conducted
any enquiry in this regard and if so, the result
thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFPFAIRS (SHRI H.R.
GOKHALE) : (a) Yes, Sir.

(b) The Commission has directed ths
Director of Investigation to make a prelimi-
nary investigation under section 11 of the
M.R.T.P. Act and the invastigation by the
Director is not yet completed.

(c) Dwes not arise.

Delay in Completion of Baira Siuf
Hydro Project (H. P.)

*394. SHRI VIKRAM MAHAJAN :°
Will the Minister of TRRIGATION AND
POWER be pleased to state :

(a) whether Baira Siul Hydro-Project
(H.P.) was expected to be completed by 1974
but is now likely to be delayed ; and

(b) if so, the reasons therefor and the
steps being taken to expedite the completion
of the project ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) :
(@) The first unit of the project originally
scheduled for commissioning in 1974 is now
expected to be commissioned in 1975.

(b) There has been initial delay due to
lack of approach roads, bridges, difficult site
and working conditions and difficulty in
recruitment of experienced officers and staff
for posting in remote areas, Himachal Pradesh
Government are being expedited to complete
the approach roads and bridges.
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Employment of Local Men in Talcher
Fertllizer Factory

*395. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state :

(a) whether there has been any agitation
for employment of local men in Talcher
Fertiliser Factory, Orissa; and

(b) the total number of people of Orissa
emploved in this {actory, grade-wise ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRID. K. BOROO-
AH): (a) Some representations have been
received in this behalf.

(b) The total number of people from Orissa
®mploved in the various categories in ’ll‘llh':her
is as under :—

Class 1 22
Class II . I3
Class III 126
Class 1V . 72

233

Losses incurred by Pyrites, Phosphates
and Chemicals Limited

#3906, SHRI K.S. CHAVDA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be plessed to state :

(a) what is the equity investment of Gov-
ernment in Pyrites, Phosphates and Chemi-
Sals Lid. ;

(b) what are the total losses incurred by

his undertaking upto 31t March, 19723
d

(¢} when this undertaking is cxpected to
eak even gnd show prdfit ?
[ ]
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH) : (a) Rs. 6¢c9-14 lakhs upto
31st March, 1972.

(b) Rs. 126-25" lakhs upto 31st March,
1972,
(¢) The objective of this undertaking is

to substitute partially the import of Sulphur
and the pricing of pyrites would, therefore
have to be linked with the Sulphur price’
At the present price of Sulphur in the World
market, whichis pitched low, the Undertaking
may not find it easy to break even. However
with the increase in the off take of pyrites
the losses to the Undertaking should pro-
gressively go down.

Payment of Compensation to Share-
holders of Companies

*397. SHRI Y. ESWARA REDDY :
Will the Minister ‘of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Questionno. %5584 and on 22nd
December, 1972 regarding payment of com=-
pensation to Shareholders of cempanies and
state :

(a) whether auy decision on the demand
made by the National Forum of Shareholders
that the compensation payable to Companies
after they are takan over by Government
should be paid directly to the sharcholders?
has since been taken ; and

(b) if so, the broad outlines thereof *

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R-
GOKHALE" : (a) and (b). The sugges-
tion for making any provision for payment of
compensation directly to shareholders will be
taken into consideration while drafting any
tegislation which purports to nationalise or
g ke-over an industry or undertaking.
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Assessment of 0il Deposits in Tripura

*399. SHRI MUKHTIAR SINGH
MALIK : will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state ;

(a) whether rich deposits of oil have been
located in scme parts of Tripura ;

(b) if so, the assessment of the deposits
found; and

(c) whether exploration work has since
been started there?

The Minister of PETROLEUM AND
CHEMICALS (SHRI D.K. BOROOAH) :
(2) to (€). As a result of the surveys
conducte i till now, a number of favourable
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structures have been located in Tripura
The extent to which they are oil-bearing
would be known only afrer they are tested
through deep drilling. The ONGC has
already started drilling at one of the struc-
tures, namely, at Baramura where operatiens
are still in progress.
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Operation of Fictitious Anti-corruption
Social Organisationat Delhi Main Rail -
way Station

3757. DR. H. P, SHARMA : Wil
tht: Minister of RAILWAYS be pleased to
gtate :

(a) whether a fictitious anti-curruption
gocial organisation was found operating
cecently at the Delhi Main Railway Station;
and

(o) if so, the number of persons rounded

up in this regard and the modus operand;
of this organisation ?,
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Yes.

(bY One person has been arrested. The
modus operandi of this Organisation is to
hood-wink railway officials into permittinf
hem to check ticketless passengers, with
ulterior motives.

Employment of People of Bihar in
Sindrl Fertilizer Plant

3758. KUMARI KAMLA KUMARI ;
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the people of Bihar are not
.gett.i ng employment in the Fertilizer Plantin
Sindri;

(b)

(c) the total number of class III & class
11 employees who are employed in Ferti-
lizer Plant in Sindri ?

if so, the reasons therefor ; and

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No Sir.

(b) Does not arise.

(¢) The position as on 31-12-1972 is as
«under

Category Total Employeces
number of from the
employees  State of

Bihar
ClassII . . 261 .56
Class III 5060 3267

Import of an Acryl Plant from Japan by
Petro-Chemical Corporation
+ Ltd,

3759. DR. H. P. SHARMA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the Petro-Chemical Corpora-
tion Ltd. propose to import from Japan a
3°7 billion yen worthgAcryl Plant;

(b) if so, the salient features of the pla
and the place where it is proposed to be ins-
talled and by what time it is likely to be ins-
talled ; and

(c) the extent of Japanese technical know-
how that the plagt is likely to entail and how
far the machine and equipment requirements
for the contemplated Acryl Plant would be
met indigenously ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR SINGH):
(&) Yes, Sir.

(b) The plant will be capable of producing
12,000 tonnes per year of Acrylic Fibre with
denier range from 1.5 to 15. The fibre will be
produced for the first time in the country and
will partly substitute imported wool and can
be blended with other natural or synthetic
fibre. The plant will be established under
Indian Petrochemicals Corporation Limited
at Baroda, as one of the down-stream wunits
of Gujarat Petrochemicals Complex and is
scheduled to be completed in 1975,

{c) The Technical know-how from Japan
will include the following :—
(i) Fully detailed description of process.”
(ii) Heat and material balance.

(iii) Process and engineering flow dia-
gram and specifications of equip-
ment and materials for the Project.

(iv) Design data required for process
desgign of the reactor.

The know-how also includes information
on conversion of Low to Top, manufacture of

" high shrinkable staple fibre and exchange of

technological improvements for a period of
five years after the plant start up. IPCL
personnel will be trained in Japan in plant
operation, maintenance and market develop-
ment.

The estimated expenditure on machinery
and equipment for the entire . plant is Rs.
10.3 crores, out of which about Rs, 3 crores
will be on account of indigenous equipment.
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Removal of Workshop and District offi-
ces of Railways from Dibrugsrh

3760. SHRI ROBIN KAKOTI: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal to rem:m
the present Railway workshop and Railway
offices at present situated at Dibrugarh town;

and
(b) if 80, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) mcl _(b).
For realisation of full benefits of dl\':sm.n-
alisation introduced on the Northeast Frontier
Railway from 1-5-1969, it is cssential that
offices of all divisional officers should be
located at the divisionul headquarters 50 that
decision making could be cxpedited chmugh
coordination at the divisional level wo:d{ns
delays which would otherwise result. W:t‘h
this object in view, certain offices and their
staff presently located at Dibruslﬂ{ _Imve
ultimately to be shifted to the div:lmnlal
headquarters at Lumding or TW
There is, however, 100 proposal to shift the
Railway workshop from Dibrugarh.

lrrmﬂonoflndinbiﬂhyaw

3761. SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the percentage of jrrigated land in
Madhya Pradesh to the entire irrigated land
in the country;

(b) the broad outlines of major irrisnf..ion
projects relating to Madhya Pradesh penchns
with Central Government for inclusion in the
Fifth Five Year Plan ; and

(c) the names of projects relating to Madhya
Pradesh pending because of dispute in con-
nection with the Sone Water ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) In 1969-70, the latest year for which
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agricultural statistics are available, the gross
irrigated area in Madhya Pradesh was 1.47
million ha.; the gross area irrigated in the
country in that year was 37.22 million ha.

(b)and (c) . The Fifth Plan programmes
have not been sent up by the Government of
Madhya Pradesh. New Irrigation/multi-
purpose schemes sponsored by Madhya Pra-
desh and awaiting clearance are as follows :—

Basin Project Estimated Bene-
cost, fits.
Rs. in in lakh
lakhs. ha.
Narmada Bargi 6623  3-30
Narmadasagar 11133 2 :17
Onkareshwar 7730 265
Sukta 632 o 16
Sone . Bansagar 12600 2-46
Mahanadi Hasdeo Bango 5892 2-58
Godavari Upper Wain- 16°02 o 68

ganga.

The Narmada dispute is expected to be
settled in the near future, paving the way for
the clearance of the projects in that basin.
It is also expected that the differences on the
Sone waters will be settled by the States in
the near future. The clearance of the Upper
Wainganga Project will have to await a settle-
ment of the Godavari water dispute, which
is now under adjudication by a Tribunal.
The replies of the State to the comments
gsent in September 1972 on the Hasdeo
(Bango) Project are awaited.
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Setting up of Water Power Project in
Chachai Falls Area of Van Sagar Pro-
ject of M. P.

3767. SHRI MARTAND SINGH OF
REWA : Will the Minister of [RRIGATION
and POWER be pleased to state :

(a) whether there is any proposal under the
consideration of Government to set up a
Water Power Project in the ‘Chachsi Falls’
area of Van Sagar Project of Madhya Pradesh
in the near future;

(b) whether the Government of Madhya
Pradesh have approached the Central
Government in this respect; and

(c) if so, the reaction of the Central
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) to (c). Government of Madhya Pradesh
have submitted a proposal which provides for
a power station in Tons Valley down stream
of “Chachai falls” under the Van Sagar Pro-
ject. The Government of Uttar Pradesh
and Bihar had objected to the Van Sagar
Scheme as proposed by Government of
Madhya Pradesh, Efforts continue to be
made to evolve proposals acceptable to the
three States and it is hoped that the States
will arrive at a settlemed. in the near future.
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Railway Lines during Fifth Five Year
Plan

3768. SHRI S. M. SIDDAYYA: Will
the Minister of RAILWAYS be pleased
to state:

(a) what are the new Railway lines that
are proposed to be taken up during the Fifth
Pive Year Plan in each of the Railway zones
in the country;

(b) the criteria for the selection of the new
lines; and

(c) whether the regional imbalance will be
mitigated by putting up the lines in the in-
dustrially and economically backward regions
of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS(SHRI MUHD.
SHAFI QURESHI): (a) A decision about
the new lines likely to be taken up would be
taken during the formulation of the proposals
for the sth Plan which is still in progress.

(b) and {c) . Under extant rules, new lines
should be financially remunerative, yielding
a return on the capital investment of 6.75%
by the conventional method and 10%, by the
discounted cash flow method, unless they are
required for strategic reasons. By and large,
only those lines serving the establishment of
heavy industries, exploitation of mineral and
Datural resources, expansion of port facilitiess
etc. fulfil the criteria of financial remunera-
tiveness, However, for construction of new
reil lines required fdr the developmental
purposes, in backward regiors of the country,
a8 new approach is under consideration on
the following basis:—

(i) Exemption, full or partial, from pay-
ment of dividend liability to the General
Revenues during the period of construction
and for a specific number of years after com-
pletion and opening to traffic;

(ii) Participation of State Governments or
local authorities, in reducing the cost of cons-
truction by giving the land and labour con-
entof construction free of cost;
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(iii) Suitable adjustment upwards of fares
and freight structure applicable to the newly
constructed line which in common | parlance
is called “inflation of chargeable mileage"; and

(iv) Levy of fares and freight on a discon-
tinuous buissuastobeasct-oﬂ'aga.iml:
telescopic structure of standard fares and
freight.

Conversion of Bangalore Chamara-
janagar Metre Gauge Line into Broad
Gauge

3769. SHRI S. M. SIDDAYYA : Will

the Minister of RAILWAYS be pleased to -
state:

(a) whether the metre gauge line between
Bangalore and Chamarajanagar will be con-
verted into a broad gauge line;

(b) if so, when; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN HE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). () to (c)..
Survey for the conversion of the
section Bangalore Chamarajanagar from M.G.
to B. G. is in progress. Further action will
be taken as soon as the results of the survey
are known and examination thereof, comple-
ted.

Cost of Construction of Chikkahole
Dam in Mysore State

3770. SHRI S. M. SIDDAYYA: Will
the Minister of JRRIGATIGN AND-
POWER be pleased tostate :

(a) the total cost of construction of the
Chikkahole dam in Chamarajanagar taluk,
Mysore district, Mysore State;

(b) whether any Central aid was given for
its construction;

(c) whether any estimate has been made

either by the State Government or the Cen-
tral Government, regarding the dmage caused-



Written Answers
55
by the bursting of the dam on the 8th De-
cembe , 1972; and
(d) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIATION AND
POWER (SHRI BALGOVIND VERMA) :
(2) The Chikkahole scheme was constructed
by the Government of Mysore at a cost of
Rs. 97 lakhs.

(b) No. Sir, Irrigation is a State subject
and irrigation projects are financed by States
out of their budgets within the framework
of their overall developmental plans.

(c) and (d). ‘The damage as reported by

the State Government, is as follows:

No. of human lives lost 13
No. of cattle lost 1282
Cropped area affected. 3720 hectares.
Damage, to 35 irrigation

works, 44 Communication

~orks and 3 school

buildings. Rs. 37.29 lakh,
Total damage as

assessed Rs. 256 lakhs
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Recognition of Unions of Railway Em-
ployees and transfer of their Office
Bearers]

3772. SHRI RAJDEO SINGH : Will the
Minister of RATILWAYS be pleased to state :

(a) whether it is obligatory on the Union o
Railway employees to have registeration for
getting recognition from the Railway Ad-
ministration ;

(b) if so, how recognition has been granted
by the Railway Administration to A.LR.F.
and N.F.LR. when both the organisations
are not registered; and

(c) whether in order to transfer an office
bearer of any recognised Union, Government
have to take the consent of the Union con-
cerned and whether, when consent is not
given, the decision of General Manager is
final ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QUARSHI): (a) Yes, Sir-

(b) The unit for recognition of Unions is
the Zonal Railway. The A.LR.F. and
N.F.ILR. are Federations of Unions recog-
nised on Zonal Railways and have been given
negotiating facilities at the All India level.

(c) The prior consent of the Union is no:
required; but the proposal for the transfer o
the office bearer of the recognised Union is to
be communicated to the Union concerned to
enable the Union either to represent to the
authorities against the transfer or to arrange
for the work of the Union ‘official concerned
being entrusted to another peroson. In case
of disagreement about the transfer at lower
level, the Union can take up the matter to
the General Manager, whose decision shalj
ha final.
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Request by the Chief Minister of Tamil

Nadu to the Central Government to

restore to the State its original strength
of 41 Lok Sabha s:ats

3773. SHRI P. A. SAMINATHAN:
Will the [Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether the Chief Minister of Tamil
Nadu has asked the Union Government to
restare to the State its original strength of
41 Lok Sabha scats allotted after the 1951
census: and

b) if so, the reaction of thz Union Go-
vernment thereto ?

“1IF MINISER OF STATE IN THE
M1 JISTRY OF LAW, JUSTICE AND
~OMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) : (a) Yes, Sir.

(b) Articles 81 and 82 of the Constitution,
as they stand at present, do not permit the
freezing of the seats in the Lok Sabha on the
basis of the census of any particular years
On the contrary, the allocation of seats has to
be made upon the completion of each censuss
Accor lingly, after the last census in 1971,
the Delimitation Act, 1972 has been passed
by Parliament in December 1972 and a Deli-
mitation Commission has since been setup
under that Act. The number of seats which
cach State is entitled to in the Lok Sabha will
be determined by that Commission. Go-
vernment, however, propose to increase the
maximum strength of the directly elected
members from the States in the Lok Sabha
from 500 to 525.

Linking of Brahmaputra with Gangs .
3774. SHRI SAMAR GUHA:
SHRI BISHWANATH JHUN-
JHUNWALA :

Will the Minister of IRRIGATION &
POWER be pleased to state:

(2) whether Government have made any
Preliminary study regarding the desirability
85 well as feasibility of linking the Brahma-
PUta with the Ganga, as a measure of flood

control in Assam, West Bengal and Bangla ;
desh areas and also for providing new irri-
gation and navigation facilities there;

(b) whether Bangladesh Government have
been consulted regarding the matter; and

(c) if so, the outcome of the study and
consultation with the Government of Bangla-
desh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) to (c). The concept of linking the Brahma-
putra with the Ganga is part of the overall
concept of the National Water Grid on
which office studies have so far been made
and which has yet to be pursued.
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Lack of initiative by 0.& N.G.C. sutho™

ritles for fear of interference by
Vigilance authorities

3776. SHRI S N. MISRA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether various authorities in O. &
N.G.C. and project authorities in particular
arc not taking the required initiative and
decision for fear of interference by the
Vigilance Authorities of the Commission
ioto their working; and

(b) whether Government propose to ap=
point some retired High Court Judge or
some senior technical officer of repute to fill
in the post of the Chief Vigilance Officer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a)
No such case has come to the notice of
Government.

(b) No, Sir.

Complaint regarding misuse of Labousr
and sale of Railway material

3777. SHRI MAHADEEPAK SINGH
SHAKYA : Will the Minister of RAILWAYS
be pleased to state:

(a) whether a complaint has been received
in the month of December, 1972 from a
Member of Parliament alleging misuse of
lsbour and selling of Railway material by
the Sanitation Staff of the Delhi Hospital,
Northern Railway; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The investigations are in progress.

Withholding of Supplementary Bill of
Sanitary Staff at Shakurbasti, Delhi

3778. DR. LAXMINARAIN PANDEYA :
Will the Minister of RAILWAYS be pleased
to state):

(a) whether a complaint has been received
by him in the month of December, 1973
from a Member of Parliament regarding
withholding of supplementary bill for pay-
ment of house rent allowances for the years
1955—65 of Sanitary staff at Shakurbasti,
Delhi, (Northern Railway) by the concerned
authorities ;

(b) if so, whether any investigations have
been made in the matter; and

(c) if not, the reasons therefor ?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(b) The investigations are in progress.

(c) Does not arise.

1
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Creation of Suspension Account
at Trombay Unit of F.CL

3779. SHRI CHANDRA SHAILANI :
SHRI JAGANNATH MISHRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have received
complaints from Members of Parlisment
that a suspense account of Rs. 20 lakh is
being kept at Trombay unit of Fertilizer
Corporation of India; and

(b) if so, the brief facts of the matter and
Government's reaction there to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CH-
EMICALS (SHRI DALBIR SINGH): (a)
Yes Sir.

(b) A large number of dealers in Andhra
Pradesh and Mysore had defaulted in making
payments to the Fertilizer Corporation for
the fertilizers supplied to them. Since the
amounts were outstanding for a long time,
Director (Production and Marketing) of the
Corporation asked the officers concerned
to explore possible ways of recovering these
outstandings. In this connecton, it seems
that a procedure was evolved in the 2nd
week of October, 1972, according to which
the Corporation could issue ammonium
sulphate or ammonium sulphate nitrate
from the Sindri Fertilizer Factory to a de-
faulting dealer, provided he liquidated simul- .
taneously his outstandings or a part thereof
at the rate of Rs. 4,000 per wagon for am-
monium sulphate and Rs. 1,500 or 1,200 per
wagon for ammonium sulphate
nitrate supplied to Andhra Pradesh and
Mysore respectively. However, in cases
where a defaulting dealer was no longer
in the fertilizer business, or was not in a
position to liquidate the outstandings, an
alternative procedure seems to have been also
evolved. According to this alternative, sup-
plici could be made to any other dealer
who offered to liquidate such outstandings
of a defaulting dealer. In such cases, both
the defaulting dealer and the dealer receiving
supplies under this arrangement . would
have o convey their consent in writing.
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Even while this procedute was being exa-
mined from legal and financial angles, realisa-
tions of the outstandings seem to have
been begun and a sum of sbout 13 lakhs
?n! thus realised. This amount is being held
in the suspense account. The nature of such
transactions came to the notice of the mana-
gement in December 1972 and enquiries
were initiated on the basis of which directions
were also issued to the officers concerned to
stop such transactions forthwith. Thereafter,
the management decided to refer the matter
to the Central Bureau of Investigation for
full investigations on the 24th of February
1973 and the matter is now under investi-
gations by th Bureau. Pending enquiry by
the C.B.I. Director (Production and Market-
ing) and General Manager, Trombay have
been asked to proceed on leave initially for
& period of two months. This they have done.
Similarly, the Marketing Manager, Trombay
has proceeded on leave. The Central Buresu
of Investigation has been asked to indicate
whether, for purposes of facilitating
the enquiry, some other officers concerned
with these transactions should also be
asked to proceed on leave.

Further action will be taken on receipt of

the report of the Central Bureau of Investi-
gation.

Dispensation of Justice outside the shores
but within the Territoria! Waters of
India

3780. SHRI B. V. NAIK : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether there is any provision for
dispensation of justice outside the shores
but within the territorial waters of India ;

(b) what is the nature of the machinery
for this dispensation of justice ;

(c) whether large number of disputes
between fishermen on the seas come to the
notice of Government; and

(d) if so, what Government proposes to
do in this behalf ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRA]
SINGH CHAUDHARY) : (a) The territorial
belt of 12 miles is only an extension of the
territory of India and the¢ laws in force in
the territory of India have force within the
territorial sca also, The courts of Indis
have jurisdiction to try and punish offences
committed within the territorial sea.

(b) Answer is covered by the answer
given as against (a).

(c) Quite a few conflicts between the
operators of non-mechanised boats, small
mechanised boats and large fishing vessel
have been reported to have occurred on the
seas adjoining the coasts of Kerala, Pondi-
cherry, Gos, Mysore and Maharashtra.

(d) Government have been advised tha,
they are competent to cnact legislation for
the purpose of de-limiting fishing zones and
regulating fishing by vessels of all descrip.
tions. The matter is under consideration.

Sctting up of a Soda Ash factory in
Guna District (M.P.)

3781. SHRI PHOOL CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government of Madhya Pra-
desh have sent a propossl to the Central
Government for setting up a8 Soda Ash
Pactory in Guna District (M.P.); and

(b) if so, the action taken in this regard
so far and the time by which a decision is
likely to be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OFPETROLEUM AND CHE_
MICALS (SHRI DALBIR SINGH) : (a)
and (b). An application from a private party
for grant of an industrial licence for setting
up a new undertaking for the manufacture
of Soda Ash at Guna in Madhya Prades,
was received in October, 1971. The applica-
tion was recommended by the Governmen!
of Madhya Pradesh. For technical appraisal
of the scheme, the applicant was asked to
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furnish detailed information on certain
points byt he Directorate General, Technical
Development in November 1971. The appli-
cant did not submit the requisite information
and the application was reiected in October
1972. The party was ulso advised to submit
8 fresh application if it so desired, as and
when it had collected all the additional infor-
mation. The application if and when sub-
mitted would be considered by the Govern-
ment according to the policy prevailing at the
relevant time.

Taking over of distribution of
Polythene by Government

3782. SHRI PHOOL C!''AND VERMA
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there is a great demand of
Polythene in the country ;

(b) whether it is distributed by the firms
themselves or by some Government agency;

(c) if by the firms, whether Government
propose to take over the distribution of
Polythene; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR_ SINGH) : (a!
Yes, Sir.

(b) The polythelene is being distributed
by the manufacturers and their distributors.

(¢) and (d). No, Sir. Government have no
proposal to take over the distribution of this
material. To alleviate the shortage the
State Trading Corporation has been autho-
rised to import 5,000 tonnes of each of the
thermoplastics i.e. low density polyethylene,
high density polyethylene and PVC. The
mport policy in regar' to actual users
imports has been amende . The sufigly
position is being closely watched to take
necessary remedial ue'pn.
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Im port of raw materal for manufactur
of Polythene

3783. SHRI PHOOL CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the raw material used for
manufacturing Polythene is imported; and

(b) if so, the names of the countries from
which imported ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b), Normally the two units manu-
facturing Low Density Polyethylene and
the one unit manufacturing High Density
Polyethylene use indigenous raw materials.
In the recent past because of the shortage
of industrial alcohol in the country, imports
have been allowed to the Low Density
Polytheylene Unit which uses alchohol as &
raw material. Imports are being made from
the gencral currency area.

Kadamparai pumped Storage hydro-
electric Project in Tamil Nadu

3784. SHRI B. K« DASCHOWDHURY
SHRI M. S. SIVASWAMY:
Will the Minister of IRRIGATION AND
POWER be pleased to state: *

(a) Whether Government have recent]
approved the Kadamparai pumped storage
hydro-electric project in Tamil Nadu for
inclusion in State's Fourth Plan and

(b) if so, the main features thereof?

THE DJ:PUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POW_
WER (SHRI BALGOVIND VERMA):
(2) Planning Commission have approved
the Kadamparai pumped Storage Hydro-
Blectric project in Tamil Nadu for inclu-
sion in State's Fourth Plan.

b) The pumped storage scheme com-
Prises the installation of 4 x 100 MW pump
Urbine generating units in an under ground
OWer gration, with connected storage dam
OWer tunnel, tail race tunnel and other
8PPurtengne facilhies,.
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The project is to be implemented in two
stages-first stage comprising of complete
civil works and installation of two units
of 100 MW and the second stage involving
addition of two more units of 100 MW each
Tie project is expected to he complete
by 1978-70.

The complete cost of the project comp-
rising two stages will be Rs. 3512.04 lakh

Funds for Investigations Connected
with Development of A Nationsl Water
Grid

3785. SHRI D.B. CHANDRA GOWDA :
Will the Minister of IRRIGATION
ani POWER be pleased to state:

(a) Whether Planning Commission has
made available funds for investigations
connected with the development of a national
Water Grid; and

(b) if so, the amount therof?

THE DEPUTY MINI: TER IN THE
MINISTRY OF IRRICATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) and (b) : The question of taking up
the investigations for a National Water-
Grid is under considerations in consulta-
tion with the Planning Commission.

Manufacture of iNylon Tyre Yarn

3786. SHRI G. Y. KRISHNAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the Present capacity for the manu-
facture of nylon tyre yam; and

(b) whether the present production is
sufficient to meet the requirement in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) The present licensed capacity is
6600 tonnes per anoum; the estimated pro
duction in 1972-73 is 2400 tonnes.
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(b) The present requirementsare csti-
mated at 3500 tonmes per annum which
will be fully met when the capacity license
is established.

Agreement with Balirain for setting
up of A Fertllizer Plant

3787. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(2) Whether any protocol was signed in
Bahrain on 11th February, 1973 by Gov-
erament;

(b) whether India is to collaborate with
Bahrain for serting up a Fertiliser plant
based on natural gas and for pur-
chasing the surplus production of the plant
after meeting Bahrain’s needs; and

(c) whether any Indian delegation visited.
Bahrain to finalise the project demils?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) and (b). In the Joint statement issued
at the end of the visit of the External Affa
airs minister of India to Bahrain in Feb-
Tuary, 1973, it was agreed that the two
countries will collaborate to establish a
fertilizer Plant in Bahrain based on locally
available natural gas. It was further agreed
that the entire production from the joint
venture, surplus to Bahrains requirements
will be purchased by India.

(¢) Yes, Sir. In pursuance of the Joint
Statement, an Indian delegation visited
Bahrain on 3r4 an+ 4th March, 1973 and held
Iy ilcxsion with Bahrain authorities in thiS

-

Investment in Private Sector

788. SHRI SURENDRA MOWANTY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) weather there has recently been consi-
cerably increase | in investment in private
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sector, most of the funds for which have
come from public financing institutions;
and

(b) if so, the steps Government have
taken to remove the anomaly?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS. (SHRID. R. CHA-
VAN): (a) and (b). The information is being

collected and will be laid on the Table of
the House.

Asects of First Ten Monopoly Houses

3789. SHRI D. K. PANDA: Will the
Minister of LAW JUSTICE AND COM-
PANY AFFAIRS be pleased to state :
the exctent of rise in rates of profits and
assets of the first ten Monopoly Indus-
trial Houses as mentioned in the Mono-
polies Commissions report.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN: The rates of profits and assets of
the tenMonopoly Industrial Houses as cons-
timted by Monopolies Inquiry Com-
mission are given in the attache:! Statement

STATEMENT

Sl. Namecofthe  Percentage; Percentage;

No. House change in change in
assetsin  profit after

.1969-70  Tax in
over . 1969-70

1967-68  over
1967-68

1 2 3 4
1. Tata 12°5 122
2. Birla 10°§ 38.9
3. Martin Burn 0§ 3I1I°1
4. Bangur; . 121 134°51
5. ACC. . . 150 39°9
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1 2 3 4

6. Thapar . . 20" 4 899

7. Sahu Jain . 14'0 w320-0]

8. Bird Heligers. 7- 4 Incurred
loss of Rs. 57 lacs in
1967-68, earned profits
of Rs. one crore in
1969-70.

9. J. K. Singhnia. 18:7 -7

1o. Suraimull Nagar-

mull. . i (=)o 1 N.A.

_\IA —Not yet available.
(—) shows decrcase.

New Railway Line from Jakhapura
to Chandabali Via Jaipur in Orissa
(South Eastern Railway)

3790. S'IRI ANADI CHARAN DAS
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have any pro-
posal to construct a new Railway line from
Jakhapura to Chandabali touching Jaipur
and Aradi in S. E. Railway in Orrisa State
and

(b) if so, when the construction work
will start and what is the estimated expen-
diture on the line?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD) : (a) No.

(b) Does not arisc.

Opening of new Railway Stations
during 1973-74 in Khurda Division

3791, SHRI ANADI CHARAN DAS :
Will the Minister of RAILWAYS be
Pleased to state:

(a) how many new Railway stations are
proposed to be opened during the year
1973-74 in Khurda Division in South
Eastern Railway; and

-

PHALGUNA 29,

1894 (SAKA) Written Answers

70
_(b) the names of the proposed new sta-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (by.
‘There are proposals for opening of the fol-
lowing stations in the Khurda Division of
the South Eastern Railway:

1. Budhapank between Mer.mandali and
Talcher Stations.

2. Dhaulimuhan between Tapang and
Nirakarpur Stations.

3. Banithengarh between Byree and Dhan
mandel stations.

4. Vanivihar between Manchestwar and
Bhubaneswar Stations.

§ Bhimkunda between Bhubaneswar and
Ratang Stations.

Judges belonging to Scheduled
Castes and Scheduled Tribes in Vari-
ous High Courts

3792. SHRI B. S. BHAURA: Will the Mi-
nister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state the number of
Judges belonging to Scheduled Castes and
Scheduled Tribes in different High Courts
in India?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H. R.
GOKHALE): According to  available
information, there are at present three Judges
belonging to Scheduled Castes and none
belonging to Scheduled Tribes in the various
High Courts.

Provision of lifting Barrier near East
Cabin of Budhlada Railway Station
(Northern Railway)

3793. SHRI B. S. BHAURA :Will the
Minister of RAILWAYS be pleased to
state whether there is any proposal to pro-
vide a lifting barrier within a range of 600
ft. from the East cabin of Budhlada Rail-
way Station on Delhi-Ferozepur line and
if so, by what time it will be provided?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: No. The level
crossing is beyond the operational range
of the East Cabin "of Budhlada Railway
Station.

Supply of Cooking Gas in Districts
Bhatinda And Sangrur

3794. SHRI B. S. BHAURA:Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether he has received any demand
for supply of cooking gas from Districts
of Bhatinda and Sangrur (Punjab) during
lass two years; and

(b) whether Government have any Prop-
posal under consideration to arrange supply-
of cooking gas to the above Districts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR SINGH) :
(a) Yes, Sir.

(b) The availability of both cooking
gas and steel required for manufacturing
cylinders is limited. Keeping in view these
factors, Indian Oil Corporation has drawn
up plans to extend the marketing of Indane
to the various towns upto 1973-74, mainly
on the basis of the relative importance of
and the anticipated customer potential in
the various towns. The present customer
potential in both Bhatinda and Sangrur is re-
latively lower than in several other towns
where Indane marketing is yet to be intro-
duced. Indian Oil Corporation would,
however, consider Bhatinda for introduction
of Indane during the next two to three years.
Sangrur may be considered somewhat later.
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EnergisationYof TubeJWells and Pum-
ping sets in Gujarat

3795. SHRI D. P. JADEJA: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether any target for energisation
of tube wells and pumping sets in Gujarat
was the target fixed; and

(b) if so, what was the target fixed; and

(c) the achievement made so far in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA):
(a) to (c). As intimated by Gujarat Electricity
Board subject to availability of funds, it
was programmed to ecnergise 20,000 tube-
wells pumpsets in Gujarat during the year
1972-73. As against this, 9,562, wells have
been energised upto the end of January,
1973.

Clearance of Major Irrigation Projects
in Gujrat

3796. SHRI D. P. JADEJA : Will the
Minister of IRRIGATION and POWER be
pleased to state :

(a) the percentage of irrigated land in
Guijarat to the entire irrigated land in the
country;

(b) the broad outlines of the major irriga-
tion Projects relating to Gujarat States pend-
ing with Government for inclusion in the
Fifth Five Year Plan; and

(c) the name of the projects relating to
Gujarat State pending becsuse of Nar mada
Water Dispute ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER(SHRI BALGOVIND VERMA) :

(a) The irrigation potential in Gujarat from
major, medium and minor irrigation schemes
by 1973-74 is expected to be about 18% of the
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cropped area. The corresponding All India
figure is expected to be about 27 %.

(b) and (¢}, In the last four years, the
faollowing new major projects have been
ceepted :—

Name of Project. Total cost; Benefitsin Dateof
(inlikhs Rey ‘ooohee. O noceptance.

1. Sabarmati (Dharoi) 2500 36-85s  July, 1971.

2. Panam 1067 21-87 July, 1971.

3. Mahi Bajajsagar (Rajasthan & Gujarat) . 3136 o-80 November, 1971.
(to Rajasthan & additional i
supplies to Gujarat).

4. Damanganga. 2440 46° 58 December, 1972.

Works on these projects will continue in frarior Tevd ITR

the Fifth Plan, -.gﬂ*wmﬁ
frdin & faere

The Sipu Project estimated to cost about
Rs. 595 lakhs and to provide irrigation to
25304 hectares is pending, awaiting settlement
of Inter-State issues with Rajasthan.

The Government of Gujarat proposed
Broach irrigation project Stage-I which was
accepted by the Government of Indiain 1960.
When the preliminary works for this project
were in progress, the State Government
carried out further investigations and pro-
posed High Navgam Project which was
objected to by the other States.

It is expected that the Narmada Water
Dispute will be settled in the near future
after which the High Navgam Dam Project
5 well as Rami medium Irrigation scheme
Proposed by State Government in the Nar-
mada bagin will be con‘udercd for acceptance.

3797. ¥ro WFHY ATTEAW T :
FIT T Well a8 TqATT I FIT FI7 % ¢

(F) 71 77 QW ¥ {R WF
By & fave famier @ S9dge
:Tﬁﬁ“m*ﬁwaﬁwﬁreaﬁg;

(@) afe &, @1 Feiwsed &
oW 1T ¥ faem F v o ?

T warem § Iowa (st e
W gh) o (%) A

(¥) sv7 7 Szar |
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(%) = ofraw Iwa & w@a™
fedtom & @™, JTaQ, WEE T4qT
A o 39 2w ¥ @ o e
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T g8 ¥ W A @ L,

(@) a1 397 &qFT 9¢ g
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(w) oz &, & =waw 7 A
wriarg # af ¢ 7
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HEFl 9T o gfgE @A 2

(7) xdwr = EEOd & aTE
Faf/fra maw Qi & gErT T
FoeTc[arw sifawrfat ara grafsa
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feewr &Y srm ag7 w &1 g 2
gar & 1| oY % wew NAW T FIHIT
q AR ¥ GHAT §1 TAFT § @A
% %AW oF yeaE g fear &
A JT F wiay w7 3y A W &
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T H IaCH AT fr ¥
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Broad Gauge Line from Samastipur to
Jainagar (North Eastern Railway)

3800, SHRI RAM BHAGAT PASWAN:
| Will the Minister of RAILWAYS be pleased

to slate.
(a) whether survey work for Broad Gauge

line from Samastipur to Jainagar in N.E,
Railway has been completed; and

(b) when the construction work will be
started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and
‘s) . Bogineerlng and ctraffic  sur-
veys have been completed for the Samasti-
pur-Darbhanga portion as part of the Samas-
tipur-Raxaul MLG. 10 B. G. conversion via
Darbhnaga or g Muzaffarpur. This con-
version, according to the reports, which are
under examination, is unremunecrative. A
decision on this conversion will however be
taken after the examination of the reports is
completed from all aspects.

No survey has been carried out for the con-
version of the section from Darbhangs to
Jainagar.

Setting up of States Panel

jtor. SHRI RAMBHAGAT PASWAN:
Will the Minister of RAILWAYS be pleased
I state :

(a) whether Railways have set up States
Panel recently;and

(b if so, the terms of reference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (@) and
‘b), It is presumed that by the
term «State Panel’ the Hon'ble member the
Joint state level Committee, consisting of
representatives of (1) the State Governments
.2} recognised railway trade unions, and (3)
Railway Administration which were formed in
lanuary, 1972 on each railway to eliminate
thefis and pilferages. The main functions of
these Committees are :—

(i) to enlist and sustain the Co-operation
" tailway staff for combating cffectively
thelyy ang pilterages gf railway property.
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(i) to study on a continuous bas s the
nature of thefts and pilferages and to provide
information regarding these and suggest to
the Administration measures necessary for
their effective prevention.

Electric Trains between Meerut
and Delhi
3k02. SHRI RAM PRAKASH :

Will the Minister of RAILWAYS be plea-
sed to state :

ia! whether there are proposals te run
Electric trains between Mecrut and Delhi
especially for commuters in near future ;

(b) if so, the time by which the clectric
trains will be introduced ; and

{c" if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOH ). SAFI QURESHI) : (a) There
is no such proposal under consider-
ation at present. (h) Does not arise
() A feasibility study by the Metro-
politan Transport Project Organisation
(Railways) for the requirements of intra-
ciry and suburban traffic for Delhi Metro-
politan Areais currently in progress, A final
decision in regard to the scope of works re-
quired, includine introduction of electric
trains, would be 1aken on receipt and exami-

pation of their  report,

Demand of Higher Price for crude by
foreign oil companies due to Deva-
luation of U. S. Dollar and take over of

crude imports

SHRI N. K. SANGHI:
SHRIJYOTIRMOY BOSU:

Will the Minister of PETROLEUM
AND CHEMICALS bhe pleased to
stute:

3803,

ia; whether the fresh demand of foreign
oil cartels for higher price for the imported
crude is due to devaluation of U. S, Dollar
and whether Government have assessed the
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impact of devaluation of U. S. Dollar on
crude imports to India and if so, the outcome
thereof; and

(b) whether in view of the repeated and
continuing demand for price-rise by foreign
refineries, Government propose to take over
the import of crude as recommended by the
Shantilal Shah Committee ?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
SINGH):There has been no fresh demand by
the oreign oil companies for higher price of
crude oil due to the recent devaluation of the
U. S. Dollar, The full impact of the deva-
Juation of the U. S. Dollar on crude oil im-
ports can be assessed with some degree of
accuracy only after the present fluid con-
ditions in the world monetary markets stabi-
lise.

(b) As per Refinery Agreements with
the foreign oil companies, these companics
have the right to import crude oil from their
own sources, Until the existing Refinery
Agreements are suitably modified it will not
be possible for a single agency to import
crude as recommended by the Shantilal
Shah Committee,

Indian help for Railway linein Iraq
in consideration of supply of crude
from Irag

3804. SHRI N, K, SANGHI:
SHRI NAWAL KISHORE SHAR-
MA:
SHRI M.S, SANJEEVI RAO:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether India has offered to under-
take a feasibility study for 3 120 km
Railway linein Iraq and also for conversion
of a metre gauge line to standard gauge;

(b) wheheritisalsoa fact that India has
agreed to undertake the above work on the
basis of barter deal against supply of crude
from Iraq and if so, the broad outlines of

e deal; and
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) (<) whether the above deal will neces
sitatz deployment of Indian know-how and
export of goods and if so, the extent thereof ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)
(2) and (b). A requestwas received from
the Iraq  Government for carrying out a
Feasibility Study for a railway line (120 Km,
long) to connect Hsaibah with the phos-
phate mines at Akasha as supplementary to
the feasibility study carried out carlier for a
reilway line from Baghdad to Hsaibah (404
Kms.) and also for an Economic Study of the
composite  project—Baghdad-1 Hsaibah-
Akasha(s24 Kms.> It wasindicatedto the
Iraqi Government that the Indian Railways
would be willing to take up these Studies
under the same terms as for the earlier feasibi-
lit:v study for the railway line to connect
Baghdad with Hsaibah,

Another request has also been received
whether Indian Railways could undertake the
conversion of the existing metre gauge line
from Baghdad to Arbil to Standard Gauge
(about 427 Km. together with construction
of ancillary lines in and around Baghdad
with bridges and improvement of Baghdad
East Station etc. on a barter deal against
supply of Iraqi crude. The proposel is under
consideration of the Government.

(c¢) Indian Railways have the necessary
expertise and know how for this job. I
will also be possible to export the rails
girders, rolling stock, signalling equipment
etc. required for the proiect, if the same  is
entrusted to the Indian Railways.

Public Relation Officer in D.V.C.

380s. SHRI SHYAM  SUNDER
MOHAPATRA : Will the Minister of IRRI-
GATION and POWER be pleased to state:

(a) whether there is any Public Rela-
tions Officer in Damodar Valley Corporation
at present;

(b) whether there is any Chief Infor-
mation Officer in Damodar Valley Corpora-
tion; and
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(¢) if not, who is doing the Public
Relations Work #

THE DEPUTY MINISTERIN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA) :
(a) to (c) . Thercis no Chief Informa-
tion Officer in Damodar Valley Corporation,
The post of Public Relations Officer is lying
vacant at present consequent on the retire-
ment of its incumbent. The work has been
entrusted to another officer in the Head-
quarters by the Corporation pending appoint-
ment of 12 new Public Relations Offieer.

Appolntment of ar Oriya as head of
the Organisation in Talcher Fertiliser

Pactory
3806, SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of

PETROLEUM AND CHEMICALS be
pleased to state :

(a) whether Government propose to
employ an Oriya as head of the Organisation
in Talcher Fertilizer Factory ;

(b) whether the head of Personnel
Department is Oriya and if not, whether
Government propose to secure services of
local man; and

(c) when the project is likely to be com-
pleted ?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Appointments to such top level
posts are made on merit and the choice cannot
be limited to persons from within the State
in which the project is located.

(b) The Personnel Department of the
Talcher project is presently headed by an
officer who belongs to Orisss.

(¢) According to present indications, the
fuctory i likely to go into production by the
middle of 1975,

Deputation of an Engineer in Orissa
for location of Bhimkund Project

3807. SHRI DEVENDRA SAT-
PATHY : Will the Minister of IRRIGA-
TION AND POWER he pleased to state:

(a) whether the State Government of
Orissa have requested the Central Water
and Power Commission for deputing an
Engineer to help the State Government in
deciding the location of the Bhimkund
Project; and

(b) if so, action taken by Government in
the matter?

THE DEPUTY MINISTERIN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). The State Government of
Orissa had requested that a team of enginecers
from the Centre may be sent to visit the al-
ternative sites for deciding on the location
of Bhimkund dam. The State Government
had been requested to work out in the first
instance the reiative economies of the two sites
namely Noapara and Balijori and also the
detsils of the area that would be submerged.
This information has been received from the
State Government and has also been dis-
cussed with the State Officers. The ques-
tion of deputing the team is now under con-
sideration.

Profit carned by L. D.P.L. from
sale of drugs imported by S.T.C.

3808. SHRI K. S, CHAVDA : will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Drugs and Phar-
maceuticals Ltd. (.D.P.L.) is distributing
some of the bulk drugs imported by S.T.C.;

(b) if so, what are the names of these
drugs; amd

(c) what is the total profit earned by
by the I.D.P.L. from the sale of these drues
during the last three years ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(@ 10 7). Yes, Sir. The following
drugs, imported by the S. T. C. are distri-
buted by Indian Drugs and Pharmaceuticals
Limited,

(i' Swreptomycin  sulphate

(ii) Tetra v cline, Base/Hel.

(iii) Sulphadimidine.

(iv) Analgin.

(v) Vitamin B1, Hel, Mono-nitrate

(vi) Vitamin B2,

‘vii) Sulphaguanidine.

(viii) Folic Acid

’ix) Phenobarbitone

:x) Piperazine hexahydrate.

The distribution of these drugs along
with their own production is done by the
Marketing Division of I. ID. P. L. This
scheme came into effect only from 1970-71
The profitability of the Marketing Division
in the rading of drugs during the years 1970-71
and 1971-72 after allowing for reimburse-
ment of the difference between notified prices
for indigenous materials and the pooled price
to the indigenous producers including them-
selves was as follows:—

1970-71 Loss Rs. 18-87 lakhs

1971-72 Loss Rs. 66-57 lakhs

Purchase of a Concern from E.
Foster and Co. and increase in Equity
Investment  achieved by M/s. Glaxo

Laboratories

3%0y. SHRI K. S. CHAVDA : Wil
the Minister of

PETROLEUM AND
CHEMICAIL.S be pleased to state :
(a) when M's. Glaxo  Laboratories

purchased a running concern from E. Foster
and Co. and for what amount ;

(by what was their initial equity invest-
ment and what is the present equity invesi-
ment; and

(<) whether the increase in equity invest-
ment Fas been achicvea by fresh investment
rom abrosd or by profits earned in this

s 3
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) M/s. Glaxo Laboratories was re-
gistered as a private limi‘ed company on
13th November 1924 under the name of H. J.
Foster and Co. Ltd. The name of the com-
pany was changed to Glaxo Laboratories
(India) Limited on 1st March, 1950.

(b) The ini:ial equity capital was Rs.
1-5 lakhs while the present equity is Rs.
720 lakhs.

(c) Increase in foreign equity has been
achieved predominantly from the profits
carned in this country. Whether any fresh
investment from abroad was also made is
being ascertained.

POWER FAILURE DUE TO POLLUT-
ION

3810. SHRI Y. ESWARA REDDY :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a)whether pollution has caused power
failure in certain cities in the country ; and

(b if s0, the numes of the places where the
power failure occurred on this account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) anl (b). Sir. pollution has some-
times caused power failures in coastal areas

and towns like Bombay, Tarapore and
Trombay.
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Dispute regarding share of Bias and
Ravi waters between Punjab and

Haryans
3812. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH RAOQO :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Centra: Government have
settled the disputes regarding the share of
Bias and Ravi Waters between Punjab ano
Haryana States;

(b) if so, the nature of decision taken ;.

and

(c) if not, the time by which the decision
is likely to be taken ?

THE DEPUTY MINISTER OF
IRRIGATION AND POWER (SHRI
BALGOVIND VERMA): (a) to (c). No
decision has so far been taken on the alloca-
tion, amongst Punjab and Haryana. of the
additional waters, that would have become
#vailable 1o the erstwhile Punjab. as a result of
the Beas Project. Bfforts arc  continuing
o reach an equitable Jolutiom to the satisfac-

Tam af L o0 oo
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Supply of Wagons to Garhwa and
Daltongani Railway Stat’ons

3813. KUMARI KAMLA KUMARI:
Will the Minister of RATLWAYS be
pleased to stare:

a* the number of wagons supplied to
Gerhwa and Daltonganj Railway stations
during the last three months :

(b) the number of wagons required at
taese stations ; and

(¢) whether Government propoe to
allot wagons on priority basis for these sta-
tions and if not. the reasons thercfore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD): (z) The
number of wagons supplied to Garhwa and

Daltonganj stations during December 1972,
January 1973 and February 1973 was as
follows :—

Mouth Garhwa Daltongarj
December’ 2 71 243
January'73 30 292
February'73 18 247

(b) The numher of wagons required at
these stations was as follows —

Month Girhwa  Daltonganj
December’72 257 1226
January’73 231 984
February’73 205 532

(c) No; the traffic offering for despatch
at Garhwaand Daltongani stations is of low
priority being mostly timber, bamboo
bidi leaves and other items of forest produce.
Special cfforts have, however, been made to
step up the loading.
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Nation-wide drive to check thefts (b) if so, the main features thereof and the
and piiferages w.e. f. 36th January estimated expenditure thereon ; and
1972 (<) whether the Centre have approved
3814. SHRI ANNASAHEB GOT- the schemes?
KHINDE : Will the Minister of RAIL-
WAYS be pleased to state : THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
be launched a nation-wide drive to check thefts POWER (SHRI BALGOVIND VERMA:
and pilferages on the Railways ; (a) and (b). One major and two medium
) . schemes have been received from the Jammu
(b) if so, the number of cases since de- & Kahmir Government. Thelr particu-
tected, their nature and the value of the goods  lary are cetailed below :
jovolved; and

() how these figures compare with those

(a) whether on the 26th January, 1972

in the corresponding period in the preceding Name of the Estimated  Benefit in
calendar year? Scheme cost (Rs. lakh
lakhs) hectares
THE DEPUTY MIN{STER IN THE _
MINISTRY OF RAILWAYS (SHRI .
MOHD. SHAFI QURESHI): (a) Yes, - RaviCandl 2800:00  0-533
(b) and (). The following table gives " .
: . Mun ‘
the number of cases of thefts pilferages of N}_if: }V&qumgo“n'
booked consignments registered and value of Scheme 11567 0-02
goods i in these 1 th '
1971 ﬁfwf:;f during fhe Y5 3. Banimula 87-67  o0-025
Year  No.of cases  Valuc of property (6) These Schemes are under processing .
registered involved. (Rs.)
1971 40,337 1,87,13,994
1972 44,914 1,70,78,934 Modium Irrigation Prejeces fn
Gulbarga

Although due to the drive for better
registration of cases the number cases 3816. SHRIDHARAM RAO AFZAL-

registered had increased yet the value of goods PURKAR: Willthe Minister of IRRIGA-
stolen was less in 1972 as compared to 1971, TION AND POWER be pleased to state :

The principal commodities involved in (a) the number of medium-irrigation
the thefts and pilferages are grains and pulses, projects sanctioned and under operation
sugar, iron and steel, cotton piece goods and  inthe District of Gulbarga ; and
Coal.

(b) the number of persons given employ-
Irrigation Schemes for Fifth Plan ment therein since September, 1972 ?
submitted by Jammu and Kashmir

3815. SHRI SARJOO PANDEY : THE DEPUTY MINISTER IN THE
Will the Minister of IRRIGATION & MINISTRY OF IRRIGATION AND PO-
POWER be pleased to state : WER (SHRI BALGOVIND VERMA) :

(a) whether the Jammu and Kashmir (a) Hathikoni medium irrigation scheme is
Government have submitted any irrigation “deF constguction in Gulbarga district.
schemes in th® State to be taken up in the (b) No informatipn is available at the

Pifth Plan;- Centre,
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Closure of Benches of various High
Courts

3819. SHRI S.N. MISRA : Will the
Mlnister of 1AW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government propose to
accept the recommendation of the Law
Commission for closing the various Benches
of High Courts in various States ; and

(b) if so, what steps have been taken by
Government in this regard ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.R.
GOKHALE): (a)and (b). Law Commission
has made no specific recommendation for
abolition of existing benches, but in its Fourth
and Fourteenth Reports, the Law Commission
had expressed themselves against the division
of a High Court into Benches. In the past
Benches of certain High Courts had to be
created because of the reorganisation of Stateg
and other historical reasons. It is inexpedient
to close such Benches. The recommendationg
of the Law Commission are kept in view
while considering any fresh proposal for the
setting up of a Bench at a place away from
the principal seat of the High Court.

Tax Free Salary to Judges of High

Courts
3820. SHRI S. N. MISRA : Wil
the Miunister of LAW. JUSTICE AND

COMPAWNY AFFAIRS be pleased to state :

(a) whether Government propose to
give tax free salary to the Judges of the High
Court:.
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(b) whether Governmenr have exa-
mined the legal implication of the proppsal
that Judges should be given salary without
deduction of income-tax ; and

(c) if so, the outcome thereof ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.R,
GOKHALE) : (a) No such proposal hag
been considered.

(by and (¢). Do not arise.

Running of trains en time between
Tundla Shikohabad and Farukhabad
and Kanpur to Kanauj and Farukhabad

3821. SHRI §. N. MISRA : Will the
Minister of RAILWAYS be pleased to state

(a)  whether Government are aware of
the dJeteriorating train  services between
Tundla,  Shikohabad and Farukhabad
and Keanpur to Kanauj and Farukhabad ;

(b) if so, the percentage of trains on
these lines which have not run on time during
the last two years; and

(c) what steps are proposed to be taken
to ensure fast and punctual running of trains
on these lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
(MOHD. SHAFI QURESHI) : (a) to (c) .
Railways are aware that the punctuality
performance of passenger carrying trains
on Farukhabad-Shikohabad Tundla and
Kanpur to Kanauj and Farukhabad
section has not been very satisfactory ;
the percentage of trains running late has
varied from 20 per cent to about 60 per ceng
and from 3 per cent to about 30 per cent res-
pectively in 1971 and 1972. The machinery
for keeping a watch on the punctual running
of trains on these sections is being tightened
up. To minimise the effect of alarm-chain
in pulling cases on punctuality, the alarm
chain apparatus on some trains has been
blanked off.
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Trapsfer of Pujsne of High
Judges

3822. SHRI S. N. MISRA : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether any transfer of the Puisne
Judge has been made from one High Court to
the other; and

(B) if so, when and to which High Courts
during the last five years ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY "AFFAIRS (SHRI H. R-
GOKHALE): (a) and (b). During the last five
years there was no transfer of a Puisne Judge
from one High Court to another in the sam®
capacity. There were  however  three
appointments of Puisne Judges as Chief
Justices of other High Courts. In one case
a Judge of the Allahabad High Court was
appointed as Chief Justice of the Madhya
Pradesh High Court with effect from
19-3-1969. The other two cases relate to the
appoint—ents of two Judges of the Allahabad
High Court in succession as Chief Justice of
the Himachal Pradesh High Court, the firs®
appointment being from 25-1-1971 and the

second appointment being from 18-3-1972.

Nationalisation of privately run power
Houses

SHRI G. Y. KRISHNAN :
SHRI M. S. PURTY :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(@) whether a decision has been taken
on the proposal to nationalise the management
of privately nin Power Houses all over the
Country; and

&) the main features -thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA) :
(a) ard (b) : Taking over the privat,
electricity supply undertakings including those
having generating stations was considered and
it #s thought that for the present, it may be left
to the States to take over such of those unde’
takings gs may be comsidered necessary,

3823.

if so,
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The States have been advised accordingly and
they have also been informed to suggest
amendments to the provisions of the Central
Act in case they experience any difficulty in
their application to achieve the objective.

Introdyction of New Trains, Zoncwise

3828 SHRI G. Y. KRISHNAN : Will
the Minister of RAILWAYS be pleased to
state: ;

(@) the number of new trains introdu-
ced by Government during the last two years,
Zone-wise; and

(b) the number of persons employed as a
result thereof and how many of them were
in the drought affected arcas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
total number of non-suburban trains
introduced/extended during 1971-72 and
1972-73 (upto Feb., #%3) zone-wise is
indicated below =

Railway No. of
trains

xtenden.’

Central . . . . 16
Eastern . P 6
‘Northern . 26
North Eastern " 20
Northeast Frontier., . 16
Southern " 22
South Central. . 22
South Eastern, 8
Western . . . . 8

(b) Figures of the number of persons
employed on account of the introduction of
mew Umins are not separatcly maintained
Division-wise or Zone-wise, as additional
staff arc sanctioned upon significant increase
in overall work load and not specifically train
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by wvuin. The new trains mayv or may not
have led to employment in drought-affected
areas, as this depends upon the area of the
rans of the trains and the location of the head-
quarters of the sheds and depots.

Charging Freight on Perishable Ar-
ticles on Central Railways

3825. SHRIPRAVINSINH SO-
LANKI:
SHRI CHANDRIKA PRASAD:

Will the Minister of RAILWAYS be
p'eneed to refer to the reply given 1o Uns-
tarred Question No. 5041 on the 1g9th Dew
cember, 1972 regarding outstanding amount
of undercharge’ on consignment and state :

(a) the total number of consignments of
perishable parcels booked from 1st  April
1970 to 15th July, 1971, scparately, on each
Division of Central Railways ;

(b) whether Government have
worked out under-charges on all consignment,
as referred to in part (a) above, and if so, the
total amount worked out, separately, on each
Division of Central Railway ; and

(¢) the action taken or proposed to be taken
against the Officers who issued orders under
misconception as stated in reply to part (b)
of the above question ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Such
statistics are not maintained.

() The amount of undercharges raised
against the different Divisions of Central
Railway for booking perishables at Scale §
rates instead of at the chargeable Scale 4 of
parcel rates was as under —

Name of the Divison Amount of
ch‘:?ges.
Rs. P,
(i) Jhani . . 969 70
(ii) Bhusaval 93330
(i) Jabalpur . 35'20

—
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These outstandings have since already
been cleared.

(¢) No action has been taken or is propos

sed to be taken. The mistake was rectified
by the Railway Administration.

Setting up of an oil refinery at

Gujarat
3826, SHRI PRAVINSINH SOLANK:
Will the Minister of PETROLEUM AND

CHEMICALS be pleased to state :

(a) whether in order to avail of the wast

portunites available in the State of Gujarat
for serting up of an Oil Refinery Government
prepose  to formulate a coordinated approach
with the help of the State Government and
its people; and

(B)if so,
proposal ?

the main features of the

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH *
(@) and (b), An oil refinery with a capacity of
4-3 million tonnes is already functioning at
Koyali in Gujarat. This refinery has been
processing the crude oil from the Ankaleswar
and North Gujarat oil fields. To meet the
growing demand for petroleum products in
the area it is proposed to expand the refinery
to a capacity of 7+3 million tonnes. The ex-
pansion contemplates processing of imported
crude in addition to indigenous crude.
The imported crude would be received at an
off-shore terminal in the Gulf of Kutch and
transported through a pipeline to Koyali.
It is proposed to have a branch line to Koyali
from the main line which would carry impor-
ted crude to the Mathura Refinery. The
refinery expansion project is estimated to cost
Rs. 28:08 crores with a foreign exchange
Somponent of Rs. 7:67 crores. The projec
would be executed by the Indian Oil Corpa,
ration and the Corporation would seek th
assistance and cooperation of the Government
of Gujarat to the extent'necessary,

i
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Electrification of Villages in Gujarat

?Sz:r. SHRI ARVIND M. PATEL :
SHRI VEKARIA?:

Will the Minister” of IRRIGATION
AND POWER be pleased to state :

(a) the total number of villages electrified
so far in Gujarat State, District-wise ; and

(b) the total number of villages proposed
10 be electrified at the end of Fourth Plan
Period 7}

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO~
WER /SHRI BALGOVIND .VERMA)
(@) Out cf ,i8584 villages in Gujera;
5151 villages have been electrified by 31-1-73.
The District-wise break up of these villages
isfgiven belows

Bulsar . . 305
Surat . . 349
Dangs . . 22
Broach . . . . 278
Baroda . . . . . 495
Panchmahal . . . 194
Kaira . . 548
Ahmedabad . . . 267
‘Ghandinagar . . 64
Sabarkantha . . 328
Mehsana R . . 374
Banskentha . " . . 183
Kutch . . . . 203
Rajkot . . . . 3458
Surend.rmlgu' . W 154
Bhavnagar . ‘246
Amreli | . 198
Jamnagar . 197
Junagarh, | . 401
' ToTaL . 5,151

L“(b”ti'w:mtabomsho villages
Wil be clectrified in Gujarat by the end of

Fourth Plan period. .

yogTany @ afaa wrer aw dwfers
A

3828. st firwr g Wt ;AT
¥ AT g Ty A wor w4 fw

(F) =7 g@R ¥ TREER ¥
zfiqw ara s & fro 7 I AR
faemz dwfeas YAt frees 3
wraTe ¥ fa=e fmr & W

(') ofz &, @ =@ 7@ ¥ =
T W st g g7

™ warew 7 Iowat (st wEe
e (W) o

(&) sw =& ST
e gmat &, geaT *1 A

3829. &t THMATT WY : #T
[N T AT A W FAT F4T

(F) |1 #=T FEET FT geAT
grer & wwg ofFw gt 6w #7 6R
¥ € W fear my Or ;W=

(=) aft g, a7 I=*r svq &
& o' 9u% wfw g 1w gfafar
g7

T wwe W Iqwan (st qEea
ey gai) : T @W, e &
wgEfa & wF W fasr g foah

g faaonr # Sfefa gam fea
g1 W o faam fawar o @ 2
feaaem

(1) T T & gree &m
YT

(2) wer wFmw & afeor ar
W I W frere AT A Saer )

(3) wwe</feeelt TaadE A qeAw
¥ T GgmT



99  Written Answers MARCH 20, 19738 Written Answers 100
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Duties of Clerks Grade I and Grade IX

3831, SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No, 4001 on the 12th December,
1972 regarding merger of scales of Clerks
Class T and II in Railway Accounts Office
and statc :

(a) whether the revision of scales of pay
of all Central Government employees in-
cluding Clerks Grade I and IF in Railways
accounts offices is under consideration of
Third Pay Copamission ;
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(b) whether en-masse upgraiation of Train
examiners grade ‘D* to ‘C’ on Railways
vide Reilway Board’s letter No. PC-69/PS-
5[TP[1,dsted the 30th October, 1972 has
been ordered with effect from 1st November,
1972 ;and

(c) if so, the rcasons thercfor when the
whole question is under the consideration of
Pay Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes.

(¢) With effect from 1-4-66 the cadre of
Train Examiners was rcorganised and all
directly recruited persons were placed in the
scale Rs, 205-280, leaving staff promoted from
the ranks of artisans in the grade Rs. 180-240.
On the ground of discrimination these orders
of Railway Board were struck down by the
Supreme Court as a result of a petition filed
by the Train Examiners in Rs. 180-240 who
had be2n promoted from the ranks. In order
to satisfy this juigzment, all Train Examiners
in the grade Rs. 130-240 as on I-4-66 werc
placed in the scale Rs. 205-280. In due course
thiy led to a situation whereby Train Exami-
ners promoted prior to 1-4-66 were in the
scale Rs. 205-280 and Train Examiners pro_
moted thereafter from the ranks were in the
scale Rs.180-240. It was mainly to remove
this disparity that all Train Examiners were
placed in the scale Rs.205-280. Thus, the case
of Train Examiners is on a footing differe nt
from other categories.

Equal Scales of Pay for Staff holding
Diplomas in Medical Laboratory Tech-
nician Course and Junior Laboratory
Technician Certificate (North .
Eastern Railway)

3832. SHRI RAMAVTAR SHASTRI,

ill the Minister of RAILWAYS be pleased
slate ;

' (8) the number of employees of North
trn  Rajlways holding Diploma in
edical Laboratory Technician Course
TOm recognised Institute and scale of pay

:..uotl.ed 10 them with date »
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(b) the number of employees of Nor'h
Eastern Railway holding Junior Labhoratory/
Technician Certificate with subjects and the
scale of pay allotted to them with duge and
whether the staff are competent to conduct
tests of food stuff and water ; and

(c) whether the scales of pay for both
categories of stafl are the same and if 80,
the reasons why higher scale of pay has not
been given to such of the staff as were
recruited with extra qualification ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c)
Information is being collected from the

Railway and will be laid on the Table of the
Sabha.

Expapsion of Cochin Oil Refinery

3833. SHRI VAYALAR RAVI : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state ;

(a) the salient features of the second stage
expansion programme of the Cochin Oil
Refinery ; and

(b) the measures Government have taken
for the welfare of workers during the
expansion programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS(SHRI DALBIR SINGH):(a)
The expansion programme for increasing the
refining capacity of the Cochin Refinery from
2+5 million tonnes per annum to 3+3 million
tonnes is in progress and is expected to be
completed by June 973. The total cost of the
expansion project is estimated at Rs. $7

crores with foreign exchange component of a
little less than Rs. 1 crore, The process design
of expansion was obtaincd by FPhillips Pcuw_
leum Co. and the construction contract wa
given to M/s. Enginers India Limited on the
basis tenders. Alongwith the expansion sche
me, the refinery is also |adding facilities for
the manufacture of liquified petroleum gas.
The LPG manufacturing and bottling faci-
lities are estimated to cost Rs. 42 lakhs.
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(b)Y The expansion work is being done by
Engineers India Limited as the main con-
tractor and there are a very large number of
sub-contractors. The labour for the expan.
sion programme is obtained through these
contractors who are responsible for their
welfare. The normal welfare facilities like
transport, canteen, etc, available to the
employees of Cochin Refineries Limited,
would also be available to the additional
hands that may be recruited for running the
expanded refinery in due course,

Power Shortage in Kerala

3834. SHRI VAYALAR RAVI :
SHRIMATI BHARGAVI THA-

NKAPPAN:

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) tke total outlay for the development of
power in Kerala for the annual plan fof
1973-74 and the share of central assistance;

(b) the total quantity or power expected to

* be produced in that State during this period

and how it compares with actual demand;
and

(c) the nature of discussions which the
Kerala Ministers had with him in this con-
nection and the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POe
WER (SHRI BALGOVIND VERMA) : (a)
The total outlay for the cevelopment of po-
wer in Kerala for the Annual Plan 1973-74 is
Rs. 21 crores. Central assistance of Rs. 40-25
crores is being given to the State during the
year, which includes the share of Centra}
asgsistance for expenditure on power,

(by During 1973-74, the installed capacity
in Keralawill be 622 MW, The energy gene-
ration is cxptcted to he about 2460 million
kWh. The demand is assessed at 430 MW,
corresponding 10 an annual energy requir-
ment of 241 million kWh,

(¢ During the meeting of the Idikki

Review Board held on the sth January,
1973 it was mentioned that additional

funds to the tune of Rs. 3 crores requested
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for from the Government of India will be
made available when the actua] expenditure
exceeded Rs. 10+ 5 crores. Additional funds
amounting to Rs. 3 crores have gince been
allocated,

Rallways Cheated of Goods at B anda
by forged Receipt

3835. SHRI P. GANGADESB :
SHRI K. LAKKAPPA :

Will the Minister of RAILWAYS be
pleased to state

(a) whether Railways were cheated of
Boods in transit worth Rs. 22,000 on forged
Railway receipt on Qctober 28, 1972 at
Bands ;

. (b) whether the cheating came to light
In December, 1972 3 and

(c) whether the culprit has been appre.
hended ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,

(b) Yes.

(c) No arrests have o far been reported.
Government Railway Police Banda hag
registered the case at crime No. 110/72,
dated 18-12-72 under Sections 419, 420. 467,
468 1. P. C. and are making investigations,

Translation of Law Pagsed by Parlia-
ment into Regional Languages

3836. SHRI P. GANGADE
SHRI P. M. MEHT

Wili the Minister of LAW JUSTICE

SND COMPANY AFFAIRS Ee pleased to
tate;
(a) whether Centre has decid=d to translate

Yhe laws passed by Parliament into all the
languages recognised under the constitytion ?
and

(b) ifso,in how many languages laws passed
by the Parliament are translated at present ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRA] SINGH CHAUDHARY) :
(a) One of the funstions sssigned to the '
Official Language (Legislative) Commission

L
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constituted in pursuance of the direction
issued by the President in hiz Order dated the
27th April, 1960, made under clause (6)
of article 344 of the Constitution, is to arrange
forthetranslation of Central Acts, Ordinances
and Regulations promulgated by the President
in the respective Official Languages of the
States. Thetranslationof Central enactments
into the various regional languages is got done
by the Commission through the agency of the
State Governments concerned, The Com-
mission also translates Central enactmentsinto
Hindi. The translations in Hindi are pub-
lished in the Official Gazette under the autho-
rity of the President in pursuance of section
s(1i(a) of the Official Languages Act, 1963.

(b} In addition to Hindi, transalations of
Central enactments are at present prepared in
Assamese, Bengali, Gujarati, Kannada,
Malayalam, Marathi, Oriya, Punjabi, Tamil,
Telugu and Urdu. Itis also proposed to
translate the Central enactments into
Kashmiri,

Visit of U.N. Experts to India to
Identify Indian Geothermal Areas
for Generating Power

3837. SHRI P. GANGADEB ¢
SHRI P. M. MEHTA :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether U.N. Experts have visited
yodia to identify Geothermal areas for generat™
ing power ; and

(b) if so, the areas identified ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)t
(2) One U.N. Expertis presently in India
to assist in preparation of cquipment speci-
fications and planting for field investigationg
for geothermal power projects.

(b) The prospective areas for exploration
are broadly North-Western Himalayan, Wes_
tern Coast and p:m of Bihar.
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Increase In refining capacity and
advancing the date of refinery
commissioning to save Foreign

Exchange

SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether task force on petroleum refining
has recommended to the Planning Commission
to increase the total refinery capacity to 43
million tonnes by the end of the Fifth Plan;
and

3838,

(b) whether it has also recommended to ad-
vance the date of refinery commissioning to
save foreign exchange on import of petroleum
products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) !
(a) Yes, Sir.

(b) The Task Force on Qil Refinining have
suggested a time phasing for the commission-
ingof the refineries during the Fifth Plan,
A study made in the Ministry has indicated
ghat there will be considerable amount of
saving in foreign exchange if the commission~-
ing scheduled of some of therefineries pro-
posed by the Task Force is advanced.

Utllisation of Power Generation
Resources in Jammu and Kashmir

3839. SHRI JAGANNATH MISHRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether power generation resources in
Jammué& Kashmir Stateare reported to re-
main unutilised ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) and, (). Out of technically and eco-
nomically utiliseable hydro o yw=r potential of
3+ 6 million kW at 6¢9, load factor in Jammu
and Kashmir State, potential aggregating to
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o 3 million kW would be developed with the
schemes in operation and currently unde
execution. While the development of hydra
resources in the State was so far largely foT
meeting the power requirements with the State
t is now being accelerated for the benefit of
the Northern Region as a whole.

Seniority List of Junior Surveyors on
Central Railways

3840. SHRI ATAL BIJHARI VA]J-
PAYEE : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is no seniority list of

unior surveyors working on the Central
Railway ;

(b) if not, when was the list prepared and
circulated to the employees ;

(c) whether there are cases of survevors
whose seniority has heen determined afte,
seven years of their appointment resulting in
huge financial loss to them; and

(d) the number of such cases and the stepg
taken to redress their grievance ?

THE

DEPUTY MINISTER 1IN
THE MINISTRY RAILWAYS
(SHRI MOHD.

SHAFI QURESHID):

() an? (b). The seniority list was preparey
and circulated on 12-4-1958. As no recruit-
ment was made to the cadre of Assistant.
Surveyors after 1956, there was no occasion
to prepare any fresh seniority list thereafter.

(<) and (d). While there are no cases of
surveyors as such, about 22 Apprentice Assis-
tant Draftsmen for whom there were not
sufficient number of vacancies, were absorbed
surveyors on the understanding that they
will be brought on to Assistant Draftsman
cadre asand when vacancy occurred and their
Seniority was continued on the Draftsman
cadre. Subsequently, when the surveyors
cadre was amalgamated with the Workg
cadre, these staff were absorbed as A.1.0.Ws,
on their reguest after giving them appropriate
training.

3881 L, S.—4
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AidtoRoad Transport in the South

3841. SHR1 YAMUNA PRASAD
MANDAL : Will the Minister of RAIL~
WAYS be pleased to state ;

(#) whether Railways plan to provide aid
or finance to road transport in some areas
especially in the South; and

(b). if so, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
SHRI MOHD. SHAFI QURESHI):
(@) and (b) The Central Government
(Railways) participate financially in the Stat®
Road Transport Corporations not on the con-
sideration of their location in a particular
area but under the Road Transport Corpora-
tions Act, 1950 for achieving coordination
between the two modes of transport. The
Corporations in which capital has been pro-
vided by them are given below :

(1) Andhra Pradesh State Road Trans-
port Corporation.

(2) Assam & Meghlaya State Road Trans-
port Corporation.

(3) Bihar State Road Transport Corpo-
ration.

(4) Gujarat State Road Transport Cor-
poration.

(5) Kerala State Road Transport Cor-
poration.

(6) Madhya Pradesh State Road Trans-
port Corporation,

(7) Maharashtra State Road Transpor-
Corporation.
(8) Mandi Kulu Road Transport Cor-
poration,
(9) Mysore State Road Transport Cor-
poration,
(10) North Bengal State Transport Cor-
poration.
¢11) Pepsu Road Transport Corporation.

(12) Raejasthan State Road Transpory
Corporations

The Central Government (Railways) also
hold sheres inthe Orissa Road Transport
Company Ltd. which is a tri-partite Joint
Stock Company.

]
"I
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€Construction of a Dam on River
Mnhanadi in Raipur District

3842. SHRI SHASHI BHUSHAN : Wil
the Minister of IRRIGATION AND PO-
WER be pleased to refer to the reply given
to Unstarred Question No. 6727 on the 3rd
August 1971 regarding constrcytion of a dam
on the river Mahanadi in Raipur District and
State :

(a) whether the construction of the project
has since been started ;

(b) if so, when and the progress made so
far ,

(¢) when the project is scheduled to be
completed; and

(d) whether the estimates of Phase I and
Phase II have been revised, and if so,to
what extent and the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BALGOVIND VERMA)*
(a) and (b). The Mahanadi Reservoir

Scheme Phase I was accepted by the Planning
Commission in November, 1971. Pre-
liminary works have been already taken up by
the Government of Madhya Pradesh.

fc) Theprojectisexpectedtobe completed
by 1976.

(d) No revised estimate of Phase I has been
ent up by the Government of Madhya Pradesh.
The detailed estimates for Phase II of the
projectare yet to be received from the Govern-
ment of Madhya Pradesh.

Despatch of Wagons to wrong
destinations

3843. SHRI DEVINDER SINGH
GARCHA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether his attention has been drawn
10 a news-item appearing in the ‘Indian

. Express’ of 24th February, 1973 under the

caption ‘190 wagons lost daily”; and

(b) if %0, what steps are being taken to see
*hat these wagons are properly utilised ?
L]
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THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI) : (a) Yes.

(b) The Railway Administrationis taking all
possible measures to prevent wagons from
becoming ‘un-connected’ or getting misdes-
patched. Some of the steps taken are—

(7) Instructions have been reiterated that
wagon labels should be written out neatly in
blue pencil, the name of the forwarding and
destination stations being written in full
ip capital letters.

(i) Railways have been instructed that if the
number of wagons booked to the same station
exceeds 20, names of forwarding and destina-
tion stations should be printed on labels.

(iif) Railways have been asked to cnsur,
provision of paste-on-labels on inide panels
of wagon doors of covered wagons and attach
tie-on-label on the handle of wagor door on
Cither side of the open wagon.

(sv) Railways have been instructed to con
duct frequent inspections to ensure compli-
ance of instructions regarding marking and
labelling.

(v) A scheme of matching un-connected
wagons with over -due wagons by a computer
has been introduced.

It may also be stated that most of the wagons
which become unconnected or misdespatched
for want of labels or on account of illegible
labels, are later on connected and delivered
to the consignees.

0il Exploration ir Kerala
3845. SHRIMATI BHARGAVI
THANKAPPAN :  Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state :
(a) whether any fresh possibilities have been

found in Kerala for oil exploration ; and
(b) if eo, where ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) No, Sir.

(b) Does not arise,
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Clearanceof Majorand Medium Irriga-
tion Projects in Kerala by CW.P.C.

3846. SHRIMATI BHARGAVT
THANKAPPAN : Will the Minister of
IRRIGATION AND POWER be pleased
of state :

(a) whether a number of major and medium
irrigation projects in the State of Kerala are
awaiting clearance by the Central Water &
Power Commission ; and

(b) if so, the reasons for delay in according
clearance to the projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BLAGOVIND VERMA)
(a) and (b). Replies of the State t0 the
comments of the Central Water and Powel
Commission on the following schemes art
still awaited :—

Major Project
1. Banasurasagar

2. Tirunelli

Medium Project
1. Attappady
2. Noolpuzha
3. Manijat

4. Thendar

Replies sent by the State Government to the
comments on the following projects are under
scrutiny in the Central Water and Powet

Commission :—
Major Project
Edamalyar,

Medium Project
Karapuzha
Kerala Bhawani (tail race utilization),
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Construction of Kallada Irrigation
Project in Kerala

3847. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of IRRIGA-
TION AND POWER te pleased to state:

(a) the progress achieved so far in the con-
struction of Kallada Irrigation Project in the
State of Kerala; and

(b) the total amount spent so far ?

THE DEPUTY MINISTER IN THE-
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(8) and (b). Kallada Irrigation project en-
visages the construction of a masonry dam at
Parappar, and a pick-up weir at Ottakkal with
left and right bank canals. The project is
estimated to cost about Rs. 45 crores. The ex=
penditure so far is about Rs. 3- 4 crores. The
founc'ation exacavation of the dam at Parappar
is complete exceptin about 60-96 M width of
the river through which the flows are diverted
now. A portion of the damup to R.L.65-532
M (bed level of river PL 60'96M) has been
taken up for construction of which about 159
is completed and the balance is programmed to
be completed by the end of 1973-74. The
pick-up weir at Ottakkal is complete except for
the head regulators. The firsttwo Km. length
of the right bank canal Including the head
regulator is aligned along the present Quilon-
Shenocttah Road. The work on the diversion
road is in progress and is expected to be com-
pleted in 1973. Detailed designs and estimates
have prepared for the first 16 Km. length of
right bank canal and work on it is expected to
be taken up shortly.

Reduction in running tim of Jayand
Janta Express from Delhi to Cochin
and Mangalore

3848. SHRI C. K. HANDRAFPAN :
Will the Minis'Ecr of RAILWAYS be pleased
10 state

(a) whether it was a fact that the newly
introd uced*‘Jayanti Janta Express” from Delhi
to Cochin and Mangalore had reached at most
of the stations before time «n its first running
from Delhi; and
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(b) whether in view of this Government
propose to consider the possibility of reducing
the running ime further ?

THE DEPUTY !MIN STER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(2) and (b). On its first, run 132 Up
New  Delhi-Ernakulam'Mangalore  Jayant’
Janata Express reached a few stations before
time. A review of its running has showr.
that the cogineering time allowance was not
ully utilised on Jhansi-Itarsi section and
more time is also required at certain stations
for carriage examination ctc. Speeding up of
this train at presentis not, therefore, feasible,

New Railway Line for Kerala during
Fifth Five Year Plan

3849. SHRI C. K. CHANDRAPPAN:;
Will the Minister of RAILWAYS be pleased
to state :

(@) which are the new Railway lines pro-
posed by the Kerala Government to be con-
tructed in that State during the Fifth Five
Year Plan period; and

(b) what is the decision of the Centre in the
matter ?

THE DEPUTY MINISTER IN
(THE MINISTRY OF RAILWAYS
SHRI MOHD, SHAFI QURESHD :
(a) and (b). No specific proposals fornew
lines have been recommended by the Kerala
State Government for consideration during
the Fifth Five Year Plan period. However,
the State Government had earlier written (1967)
(hat the Mysore-Tellicherry line may be
jocluded in the Fifth Plan. The Survey for
*his line revealed that this link would be highly
unremunerative, and is likely to resultin  heavy
recurring losses to the Railways.
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Violence of Companies Act by Mysore
Cement Limited

3854. SHRI K. LAKKAPPA : Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) the number of complaints received
against Mysore Cements Ltd., in Mysore State
regarding violation of Companies Act by the
management during the last three years; and

(b) the action taken against the manage-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN) : (a) During last three years, only
one memorandum containing some allegations
againsithe company was received from the vil=
lagers residing near the factory of the company.
The allegations were enquired intoand it was
found that there has been no violation of any
of the provisions of the Companies Act, 1956
on the part of the company.

(b) Does not arise.

Settin up of Oll Refinery in Mysore

38s5. SHRI C. K. JAFFER SHARIEF :
SHIR D, B. CHANDRA GOWADA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government of Mysore have
urged upon the Central Government for the
establishment of an Oil Refinery in the State ;
and

(b) if so, the reaction of Central Govern-
ment thereto ? ¢
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) Yes, Sir.

(b) The proposal tosetup a new refinery on
the West Coastas one of the Fifth Plan projects
is presently under the consideration of the

Government.

Investigaion into Financial Position
of Sick Concerns.

3856. SHRI M. S. SANJEEVI RAO :
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Association of Cost Accountants
of India has urged the Central Government
to investigate the financial position of the
companies which turn sick overnight and
come for Government assistance; and

(b) if so, the reaction of Governmen,
thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI D. R. CHAVAN): (a) No
representation from .the  Association
of Cost Accountants of India has been receiveg
in the Department of Company Atfairs.

(b) Does not arise.

Completion of Western Kosi Canal
in Indian Territory

3857. SHRI BHOGENDRA JHA :
Will the the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 10B on the
20th February, 1973 regarding completion of
Kosi Canal in Nepalese territory an i state:

(a) the time schedule for completion of
survey and investigation and for acquisition of
land and beginning of excavation of the Wes-
tern Kosi Canal in Indian Terrritory ;

(b) whether the proposed provision of only
Rs, 2,500 lakhs by the State Government
in the Fifth Plan will ensure completion of this
Project by the end pf the Fifth Plan ;
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(c) whether it is proposed to take over this
project by the Central Government and ensure
carliest possible completion not exceeding the
Fifth Plan period ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) The Government of Bihar have stated
that in order to allow no time lagin utilisation
of the potential that would be created from
time to time. they have decided to undertake
the construction of the portion of the Western
Kosi Canal lying in Bihar in two well defined
phases. The first phase will coser the portion
from Indo Nepal Border to Kamla-Balan
and the second from Kamla-Balan to tail end.

The surveys and investigations for the main
canal from the Indo-Népal Border to Kamla
Balan crossing have been completed and
those for distribution system are in progress_
The preparation of the Investigation Report
for this reach islikely to be complcted by Junes
1973. The surveys and investigations in the
second reach i.e. beyond Kamla-Balan to tail
end are alsoin progress and the Investigation
Report will be completed as expeditiously as
possible,

Necegsary preparation of land acquisition
plans will be taken up after the finalisation
of the Investigation Reports.,

According to the revised phased programme

prepared by the Government of Bihar,
work in the first reach is expected to be com-
pleted by 1976-77 and the work in the
second reach is proposed to be taken up
from 1975-76 and substantially completed
by 1978-79 i.e. end of the Fifth Five Year
Plan,

(b) The Government of Bihar !ave pro -
posed a provision of Rs. 2,500 lakhs for the
construction of the Bihar portion of Western
Kosi Canal in the Fifth Five Year Plan which
has not yet been finalised, However this
amount will not be sufficient for completion
of the Canal in all respects by the end of the
Fifth Five Year Plan,
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W and (d). Ttis not proposed to take on
this oroject for ex2cuation by the Cantral
{3 oromment as it is eaasidered that the State
Jovernmant is comps2tint 1o  execute it
according to -the schiiule prepared by
them,

Extension of Kamala River Embank-
ments

3858, SHRI BHOGENDRA JHA : Will the
Minister of IRRIGATION AND POWER
be pleased torefer to th2 reply given to Un-
starred Quastion No. 109 on the 20th
February, 1973 rzgicding extension of
Kamala river embankments and state:

(a) whether the entire project of extending
Kamala embankment beyond Jainagar falls in
Nepalese territory ; and

(b) if so, whether the Central Government
propose to ensure finance for and exccution
of the project on their, own, and if not, the
reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) *
(a) Tae proposed extension of Kamalaem”
bankments from Jamnagar to Mirchia lies
entirely in Nepal territory,

(b) There is no proposal for financing the
exccution of the scheme by the Centre asitis
primarily for protecting areas in Bihar. Flood
protection measures form part of State
Plan for which Cenrral assistanc: is provided
in the form of bulk loans and grants without
trying them to any particular scheme o,
sector of development.

Restoration of Recognition to North
Eastern Rallway Mazdoor Union

3859. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be plessed
to refer to the reply given to the Unstarred
Question No. 170 on the 20th February
1973 regarding recognition of North Bmer,:
Railway Mazdoor Union and state :

(a) whether the Registrar of Trade Unione
Kanpur, has restored the registration of thf
Union while the faction having got itsel
€gisterd at Patna stands de-registered and
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. r-'.' Al“t v+t High Court has also disposed
» the ¢t en 16th February, 1973 dismiss-
mg the ¢ i3* filed by the opposite faction ;

(b) if so, whether it is proposed to restore
- Tcognition to Union registered at Kanpur;
ind

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS

(SHRI MOHD. SHAFI URESHI) :
(a) to (e). The position of r?gistr%:sionno?

the Union at Kanpur and Patna remains the
-amé  as  stated in reply to Unstarred
Question No. 110 on 20-2-1973.

Certified copy of the judgement of the
Allahabad High Court has just been received
and the matter is receiving consideration.

Demand for Halts at Muraiha between
Kamtaul and Joglara and Korhia
between Jaynagar and Khajauli
(N.E. Railway)

3860. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleased
to state g

(a) whether thereis a long standing de-
mand for creating halts at Murajha between
Kamtaul an Jogiara stations and at Kor-
hia between Jayanagar and Khajauli stations
under Samastipur Division of North Eastern
Railway and the local people and Member of
Parliament have offered to undertake to
complete the entire ecarth work voluntarily
frec of cost ; and

(b) if so, whether the issuc is being re-
examined, and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes.

(o) The proposals were re-examined but
were not found financiglly justified.
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Licensed capacity of Caustic Soda
Factory in North Kanara
District of Mysore

3861. SHRI B. V. NAIK : Will the
Minister of PETROLEUM AND CHEMI™®
CALS be pleased to state ;

(a) what is the licensed capacity of caustic
soda factory in North Kanara District of
Mpysore State ;

(b) what is the rated annual production of
soda ash ; and

(c) what is the annual requircment of raw
material in the form of common salt ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)

(a) Caustic Soda 33,000 tonnes/annum

Hydrochloric Acid 10,000 tonnes/annum
Liguid Chlorine 16,500 tonnes/annum

The hydrochioric acid produced would be
utilised for manufacture of Sodium Tripoly=
phosphate,

(b) Does not arise as soda ash is not an
item of production mentioned in the licence.

(c) 60,000tonnes per annum as indicated
by the firm in the application for industrial
licence.
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lu;;h; of Election in 1972 Assembly
'oll in West Bengal

3865. SHRI S.M. BANERJEE : Will the
Minister LAW JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the charge of wide-spread
rigging of elections in 1972 Assembly Poll
in West Bengal has been investigated by the
Election Commission ;

(b) if so, whether this charge has been
refuted ; and

(<) whether a copy of investigation report
will be laid on the Table of the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUUSTICE
AND COMPANY AFFAIRS : (SHRI

NITIRAJ SINGH CHAUDHARY) :
(a) to (& In its report on the fifth

General Elections in India  1971-72, the
Chief Election Commissioner has discussed
in detail the charge of rigging of eclection
made in connection with the 1g972—Fifth
General Election to the Legislative Assembly
of West Bengal.

He has come to the conclusion that the
charge of rigging in the clection “does not
stand the test of cluse scrutiny™,

Copy of the report was laid on the Table
of the Lok Sabha on 27th February, 1973.
Consideration of Bonus issue after
the Publication of Pay Commission
Report
3866. SHRI 5. M. BANERJEE : Will the
Minister of RAILWAY S be pleased to state:

(a) whether an assurance has been given
to the Railway employect by the Railway
authoritics that the question of Bonus will
be considered after the publication of the
Pay Commission Report; and

‘b) if so, the reaction of the recognised
Federation to this assurance ?

THE DEPUTY MINISTER IN

THE MINISTRY OF RATLWAYS
(SHRI MOHD, SHAI'l QURESHI) :
(a) No.

(b) Does not arice
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High Powered Meeting of Ministers
in Delhi on Power Shortage

3867. SHRI S. M. BANERJEE : Will
the gMinister of JRRIGATION AND
POWER be pleased to state :

(a) whether a high-powered meeting of the
officials and Ministers connected with power
and irrigation in Urtar Pradesh, Punjab,
Haryana, Rajasthan and Delhi was held in
Delhi in the month of February, 1973 to
discuss the question of acute shortage of power
in Urtar Pradesh and other States; and

(b) if so, the decisions
meeting ?

taken at the

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BALGOVIND VERMA) :
(a) and (b). No high-powered meeting

of officials and Ministers connected with
power shortage in  Northern Region was
held in Delhi in February, 1973. The position
is however being watched closely.

Expansion of 1.0.C.

3868. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Indian OQil Corporation is
likely to be expanded during the Fifth Plan ;

(b) whether any scheme has been chalked
out in this regard ; and
(©) if so, the salient features thereol ?
THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b). Yes, Sir

(b) The following are the salient features
of JOC’s proposals :

(A) Marketing Division

(n order to cater to the increased volume
of sales, the Marketing Division is required
to develop the necessary distribution and
operating facilities like storage, retsil outlet:
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consumer pumps etc. The capital expendi-
ture during the sth Plan period on this
gccount is estimated to be of the order of
Rs. 57 crores. This is based on an antici-
pated sales volume of 48-3 million K.L.
during the final year of the sth Plan,
This is in line with the anticipated market
participation of about 75 percent by the 1.0.C.

126
(B) Refineries and Pipe, lines Division,

The total outlay for the Refineries and
Pipelines Division during the 5th Plan period
is estimated to be of the order of Rs. 239-28
crores. The project-wise details of the total
cost and the anticipated expenditure during
the sth.Plan period are indicated below :—

Expenditure
Estimated during sth
cost.

(Rs. crores) (Rs, crores)

Processing of 1-2 million tonnes of imported crude oil at Barauni

ery . N . " » - . . . . 7+ 60 410
Gujarat Refinery expansion by 3 million tonns . . . . 28-08 26073
North-West Refinery Project (New Project) (by 6 million tonnes) . « 96-80 91+ 45
Salaya-Koyali N. W. crude oil pipeline mdud.mg crude unloading und

storage facilities (1200 Kms.) . . 120°00 117° 00

Memorandum from Young Chartered

Accountants
3869. DR. RANEN SEN: Will the
Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to state:

(a) whether the Young Chartered Accoun-
tants’ Forum has submitted any memorandum
to Government;

(b) if so, what are the main demands men-
tioned in the memorandum; and

() Government’s decisions thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R. CHA-
VAN) : (a) Amemorandum dated the 15th
December, 1972 to the Prime Minister of
India was received in the Department of
Company Affairs.

{b) The memorandum raises mainly the
following points :—

(1) Appointment of Chartered Accoun-
tants as Directors of the Nationalised
Banky -

3801 L.B'_'_s ]

(2) Monopoly operation of some Char=
tered Accountants and concentration of
audit in the hands of a few firms of
Chartered Accountants.

(3) Changes in the manner of appoint-
ment of auditors of the Government
Companies on the advice of the
Comptroller & Auditor General of

India.

14) Enlargement of the scope of audit
by way of amendment of the Com-
panies Act, 1956,

(s) Constitution of a high Powered
Committee by the Government to
review the working of the Institute
of Chartered Accountants of India.

(6) Appointment of Chartered Accoun-
tants in Government Departments.

(7) Statutory provision for audit of
accounts of firms by way of amend-
ments of the Partnership Act; and

(c) The memorandum was received in
the Department of Company Affairs
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on 24th February, 1973. No decisions
have yet been taken on the memoran-

dum.

Institute of Chartered Accountants

3g7o. DR. RANEN SEN: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state :

(a) what is the present membership of the
Institute of Chartered Accountants :

(b) what are the rights and obligations of
the members;

(c) how the finances of the Institute are
organised and what are the specific functions
discharged by the Institute ; and

(d) whether  there is any proposal to
introduce changes in the administrative set up
and functions of the Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRID. R. CHA-
VAN) : (a) The numberof members of the
Institute of Chartered Accountants as on Ist
February, 1973 was 13,079.

(b) The rights and obligations of the mem-
bers are governed by the Chartered Accoun-
tants Act and the regulations made thereunder.
Particular attention is invited to Sections 2(2)
and 6 of the Act read with Regulations 167
and 9 respectively and the schedules to the
Chartered Accountants Act.

(¢) The functions of the Institute are
enumerated in Section 15 of the Chartered
Acceuntants Act. The Institute is financed
by the fees collected from its members and the
students undergoing the Chartered Accoun,
tants Course,

(d) The changes in the administrative set
up and functions of the Institute is a conti-
nuous process and appropriate changes as
may be necessary are made from time to

ame.
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Drilling Oil at Bodra and Baranat

3871. DR. RANEN "'SEN: Will the
Minister of PETROLEUM AND CHEM]1-
CALS be pleased to state :

(8) whether the Chief Ministcr of West
Bengal has requested the Central Govern=
ment for drilling oil at Bodra and Barasat ;
and

(b) if so, the reaction of Central Govern-
ment thereto ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No, letter to this effect has been received
from the Chief Minister of We:t Hengal
inrecent years.

\b) Does not aiise,
Rigging of Poll by C.P.M.

1872, SHRI BIBHUTI MISHRA :
Will the Minister of LAW JUSTICE AND
COMPANY AFFAIRS be ‘pleased to
state :

(a) whether Government’s attention has
been drawn to the news-item appearing in
Pagrior dated the 18th February, 1973 under
the caption “Rigging of Poll by C.P.M.
proved” ; and

(b) if so, reaction of Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRA] SINGH CHAUDHARY) :
(a) and (b). Government has geen the press
report published in the Parrio; of the I18th
February, 1973. The High Court which is
the forum before which such matter can be
agitated in its Order dated 16th February,
1973, is the only election petition which wa®
filed in connection with the general election
to the West Bengal Legislative Assembly held
in 1972 (Gobinda Chatterice versus Santasrl
Chattopadhay and Others has not referred
to the rigging of election.
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Electrification of Railway stationin:
Guiarat

3875. SHRI VEKARIA : Will the

Minister of RAILWAYS be pleased to state ;

() the total number of Railway stations

in Guijarat ;

(b) the number of Railway stations which

have been electrified so far; and

(c) the time by which the remaining Railway

stations are likely to be electrified ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD):  (a) 799

(b) 351

(¢) Electrification of 6 stations has been
sanctioned, § stations programmed and 49
stations under negotiations with the State
Electricity Board and at the balance 391
statioas there is no electric supply available
nearby and as such no definite time schedule
could be given.

Setting up of Fertilizer Factories
during Fifth Plan

3876. SHRIVEKARIA : Will the Minis-
ter of PETROLEUM AND CAEMICALS
be pleased to state :

(a) the number of fertilizer factories pro.
posed to be set up in the country during the
Fifth Plan period ;

(b) whether any of these fertilizer factories
is proposed to be set up in Gujarat ; and

(¢ if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Abour 12 fertilizer plants, over and
above the projects which are under various
stages of implementation or in the process
of being firmed up, would have to be set up
during the Fifth Plan period to meet the
projected level of demand by 1978-79.

(b) and (¢). Studies are presently under
way in regard to possible locations where
additiona) fertilizer capacity could be set up
during the Fifth Plan. These studies also
cover some locations in Gujarat State.

Investigation on Mvohana Reservoir
Scheme in Gaya District of Bihar

3877. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of IRRI-
GATION AND POWER be pleased to state §

(2) whether Government had made investi-
8Rtion i regard to the Mohana reservoir
scheme jn Gaya District of Bihar State a
few yeary ago; um.i ’ .

(b) if so, the progress made so far in this
regard ?

THE DZPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) and (b). The Government of Bihar
have stated that investigations for a reservoir
scheme on river Mohana are still in progress
and are expected to be completed by October
1973. The report of the Project is expected
to be ready by December, 1973.

Construction of an over-bridge
between Karim Ganj and Dehla Mohalla
near Gaya Junction

3878. SHRI SUKHDEQO PRASAD
VERMA : Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether Government are considering a
proposal to construct an over-bridge between
Karim Ganj and Dehla Mohalla near Gaya
Junction for the convenience of the general
public; and

(b) if so, the time by which the construction
work will be undertaken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) No.

(b) Does not arise.

Checking rise in prices of Petroleum
Products
3879. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of PETRO-

LEUM AND CHEMICALS be pleased to
state.

(a) whether the prices of Petroleum Pro-
ducts are likely to go up as a result of fresh
demand for increase in prices of imported
crude by Foreign Oil Companies ; and

(b) ifso,the measures Government propose
to take to check the price rise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :

(a) and (b). As the ceiling selling prices of
bulk refined petroleum products are fixed
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by Government under the present pricing
arrangement, all the refining companies
in Inlia, including the foreign oil companies,
processing imported crude oil have asked for
increase in projuct prices to compensate for
the increase inthe price of crudeoil. The
matter is under th: consideration of Govern-
ment.

Upper Sikri Reservoir Scheme of
Navada District of Bihar

3880. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the Upper Sikri Reservoir Sche.
me of Navada District of Bihar has not so far
been completed ;

{b) if so, the main reasons therefor ; and

(c) whether Government have any proposal
under consideration to complete this scheme
by the end of Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) ;
(a) to (c). The Government of Bihar have
stated that the investigations for Upper Sikri
reservoir scheme in Navada district are ex-
pected to be completed by theend of Decem-
ber, 1973. TheProject reportis expected to
be ready by June, 1974. The scheme ig
included in the Fifth Five Year Plan of the
State Government and will be executed depen-
ding upon the financial resources.

Location for getting up a Thermal
Station in Tamil Nadu

1881, SHRI R. P. ULAGANAMBI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any Committee of experts has
investigated or propose to investigate the best
location for setting up a Thermal Smio? in
Tamil Nadu ;
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(b) if so, the outcome thereof ; and

(¢) whether the Central Government have
taken any decision as to the extent of Central
Assistance to be given to the new Thermal
Power Station ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) to (¢). The Central Government has not
appointed any Committee toinvestigate sites
for thelocation of thermal power stations in
Tamil Nadu.

Delay in the Commigsioning of
Sharavathi and Kothagudem
Power Projects

3882. SHRI R. P. ULGANAMBI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether commissioning of Sharavath;
and Kothagudem power projects have been
delayed considerably ;

(b) if 3o, the reasons therefor; and

(c) the steps taken or proposed to be taken
in the matter ?

‘THE DEPUTY MINISTER IN MINIS-
TRY OF IRRIGATION AND POWER
(SHRI BAL GOVIND VERMA): (a) to (c).
The commissioning of the Sharavathi
and Kothagudem Power Projects has been
delayed by about one year. At Kothagudem
there has been delay in the supply of plant
and cquipment as also in civil works. At
Sharavathi there has been delay in the supp-
ly of plant and equipment by indigenous
manufacturers.

The progress of power projects in an ad-
vanced stage of constructionis being constant-
ly monitored and steps have been taken to
expedite the supplly of plant and equipment
for these prbjects.
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Neyveli Power Project

48R3, SHRI R.P. ULAGANAMBI : Will
the Minister of IRRIGATION AND PO-
WER be pleased to state :

(a) whether Neyveli Power
been completed ;

(b) if not, the stage up to which the work
on the project has been completed ; and

Project has

(c) the reasons for delay in execution of
the project according to schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) .
(a) to (c). The laststage of the Neyveli Ther-
mal Power Project comprising two units o
190 MW each was completed in 1969-70.

Beas-Sutlej Link Project

3884. SHRI R.P. ULAGANAMBI : W1l|
the Minister of IRRIGATION and POWER
be pleased to state :

(a) whether the Beas-Sutlej Link Projects
has been completed ;

(b) if not,the time by whichitis expectad to
be completed ;

() the causes of delay ; and

(d) the names of the contractors who are
Tesponsible for the completion of the
project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :

(a) : No, Sir.

(b) The project is expected to be comple-
ted in 1974.

(¢) The Projectis scheduled to be compler..
¢d in June 1974. However, some delay may
be caused due to the following reasons :

() Difficult and unpredictable tunnell-
ing conditions ;

(#) Delay in the availability of equip-
ment and materials ; and
(iiily  Power cuts.

(d) The work on this Proiject is heing

done departmentally.
1 ]
L]
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Efficiency Bar Test for Senlor

Scale Officers at Barods House,
Northern Railway

3887.JSHRI DHAN SHAH PRADHAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether some senior scale officers
were called on 19th June and 20th June, 1972
in Northern Railway Headquarters' Office,
Baroda House, New Delhi for efficiency bar
test ;

(b) if so, whether these officers were
caught red-handed copying from reference
books in the test;

(c) if so, whether after declaring null
and void the test of 19th June, 1972, exami-
nation for both the papers was held on zoth
June, 19732; and

(d) what action was teken against the
officers at fault [

THE MINISTER OF RAILWAYS
(SHRIL.N. MISHRA (a) Yes Sir.

(b) and (c) . The officers were found
using the reference books under a misap-
prehension that use of such books was permis-
gible. After checking up that this was not
correct, the test on ‘Transportation’ held
on 19-6-1972 was cancelled. The written
test on “Transportation’ was held afresh
ot 20-6-1972. The written test on ‘Com-
mercial’ was held the same day, i.e. on
19-6-1972 from 1430 hours.

(d) Does not arise.
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Imported Zinc Ingots and Slabs
found misming from [Wagons at
Meerut City Stadon

3888. SHRI DHAN SHAH PRADHAN:
Will the Minister off RAILWAYS be
pleased to refer to the reply given to Uns-
tarred Question No. 3821 on the 25th April,
1972 regarding imported zinc lingots and
slabs found missing from wagons at Meerut
City Swmtion and state:

() whether the enquiry has been since
completed ; and

(b) if so,” the action take against
defaulting staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
The enquiry is still in process, and action
will be taken against the defaulting smff
after the completion of the engquiry.

Number of Wells Drilled by O. & N.G.C

3889. SHRIRAJDLO SINGH : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state;

(ay whether the Qil and Natural Gas
Commission had drilled 982 wells by the end
of Septemter, 1972;

(b if 80, how many of them proved Oil
bearing;

(c) whether Oil India Ltd. too drilled
some wells ; and

(dy if so, the figure of oil bearing wells
to its credit

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(2) Yes, Sir.

(b) Of those, 520 wells have proved to
be oil bearing.

(c) and (d). Upto September, 1972
the Oil India Limited drilled 323 wells, of
which 238 have proved to be oil bearing.
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Posts of Station Masters and Asstt.
Station Masters lying vacant

38g0. SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be pleased to
state the number of posts of Station Masters
and Assrt. Station Masters lying vacant,
Grade-wise and Division-wise and when
these will be filled up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) :
The information in respect of Central,
Eastern, Northern, Northeast Frontier,
Southern, South Central, South Eastern
and Western Railways is given in the state-
ment laid on the Table of the House [Placed
in Library. Sec No. LT-4539/73] Information
relating to North Eastern Railway is being
collected and will be laid on the Table of the
Sabha. Necessary steps are being taken to
fill up the vacancies as early as possible.

Non-payment of Daily Allowance
for attending Break-down Duties by
Signal Staff, Delhi Division
(Northern Railway)

3891. SHRI RAJDEO SINGH : will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question No.
3941 on the 29th August, 1972 regarding
payment of daily allowance in lien of break-
down allowance on Railways and (state :

(a) whether all the claims of dn.:nly
allowances for attending break-down duties
by Signal Staff of Delhi Division are still not
paid ;

(b) if so, the reasons therefor; and

(c) whether Government propose . to
take action against the authorities responsible
for non-payment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., (SHAFI QURESHI) : (8) No.

(b) and (). Do not arise.

1894 (SAKA) Written Answers 142
Powers to Officers to Waive
Demurrage and Wharfage

3892. SHRI RAJDEO SINGH : Wil
the Minister of RAILWAYS be pleased
to state:

(a) total amount of demurrage and
wharfage foregone by the authorities of
different levels i.e. Divisional Zonal and
Central, year-wise, or the years 1970, I97I
and 1972, separately and the reasons ftherefor;
and

(b) whether Government have ree
ceived reports that demurrage and wharfage
are foregone by officers in collusion with the
traders and if so, what steps have been taken
so far to stop such corruption ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
amount of demurrage and  wharfage
charges waived by each Zonal Railway
during the financial  years 196¢-70
1970-71 and 197I-72 is indicated in the
attached statement.  Statistics of the amount
waived by each category of officer in each
Division, along with the reasons for waival
in each case are not maintained. Full powers
for waiving demurrage and wharfage charges
have been delegated to the Zonal Railways
and these powers are not exercised by the
Railway Board.

Generally, demurrage and wharfage is
wholly or partly waived, considering the
following factors:=—

(i) The nature and the value of the goods
in relation to the freight and wharfage
or demurrage charges due ;

(ii) the extent of damage or deterioration
the goods might have suffered;

(iii) the cause for delay in taking de-
livery of the goods and extenuating
circumnstances, if any; and

(iv) the circumstances under which the
wharfage or demurrage charges ac-
crued were really beyond the control
of the consignor or consignee, and
whether he took reasonable precau-

tions to avoid the incurrence of the
delay.
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(b) There have been some complaints traders. Such complaints, whenever re
alleging waiver of demurrage and wharfage ceived, are enquired into and necessary action

charges by officers in collusion with the twaken in the light of the results of enquiries.

Statement
Amount of Demurrage and Wharfage charges waived by Zonal Railways during 1969-70,

1970-71 and 197I-72.

(In thousands of rupees,)

Railway 1969-70 197071 1971-72 §
1. CENTRAL . . . 78,26 75,55 1,05,60
2. EASTERN . . . 82,85 80,48  1,33,83
3. NORTHERN . . . . 77,02 78,76 1,17,74
4~ NORTH EASTERN . . . 7,18 14,16 12,93
s. NORTHEAST FRONTIER . . 18,30 20,66 17,88
6. SOUTHERN . . . . . 47,35 36,67 38,25
7. SOUTH CENTRAL 25,52 44,47 39,42
8. SOUTH EASTERN 33,07 41,96 51,55
9. WESTERN. . . 40,60 44,34 51,41
ToTAL 4,10,15  4,46,05 5,68,61
Increase of Sales and Profits (b) if so, to what extent and what

by 1. O. C. During
1971-T2

3893. SHRI SHRIKISHAN MODI :
SHRI P.M. MEHTA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Indian Oil Corporation has

further steps are envisaged in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) Yes, Sir.

(b) The extent of increase in sales and
profits of the Indian Qil Corporation Limited

increased sales and profits during 1971-72; from 1960-70 onwards is given in the
and following Table :==
1969-70  1970-71 1971-72
(i) Sales (in million Kilolitres). . 10° 46 1I-6r  13°68
(ii) Profits (in Rs./crores). )
¢a) Profitafter deprecudon & interest but before tax
provision, . . 20 41 15-77 36-94
(b) Pmﬁt after dcprealtmn & interest & tax pmvu-
sion. 20" 41 15-77

3194

‘



145 Written Answers PHALGUNA 29, 1804 (SAKA) Written Answers

For the year 1972-73 against the sales target
of 15'70 million Kls, actual sales were 11°'02
million Kls till December 1972. By the
end of the year, it is expected that the cur-
rent year's males target will be achieved. To
mecet the increased volumes of business the
Corporation is gradually expanding its
storage, handling and distribution facilities
all over the country.

Railway Lines for which Traffic Supveys
wepe conducted and completed

3804. PROF. NARAIN CHAND
PARASHAR: Will the Minister of RAIL-
WAYS be pleased to state :

(a) the names of the proposed Railway
lines for which the traffic appreciation or
traffic-cum-engineering surveys were
conducted and completed by the Railways
during the last three years;

(b) the names of the Railway tracks “which
were revealed to be financially remunerative
and financially un-remunerative;

(c) whether any such lines as were
found financially un-remuncrative, have
also been sanctioned on certain considerations ;
and

(d) if so, the broad outlines of each
such proposed line and the consideration on
which each one of them has been sanctioned
alongwith the dates of sanction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) : (a) to (d). A
statement is laid on Table of the House
[Placed in Library. Sse. No. LT-4540/73).

Setting up of Five Regional Boards for
Development of Hydro Electric Power

389s. PROF. NARAIN CHAND
PARASHAR : Will the Minister of IRRI-
GATION AND POWER be pleascd tostate:
(a) whether Government are considering
a proposal to set up five Regional Boards in
the country for the development of Hydro
Electric Power ;
L ]

L]

146

(b) if so, the main features of the pro-
posal and the States and Unijon Territcrics
to be included in each region : and

(¢) whether the State Governmenis con-
cerned have been sounded about this proposal
and if 50, whether. they have concurred with
this scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BALGOVIND VERMA) :
(@) to (c). For the purpose of inter-

connecting State power 'systems into regional
grids, the country has been divided into five
regions as below :—

Northern Region : Comprising the
States of Himachal Pradesh, Haryana,
Jammu and Kashmir, Punjab, Rajas-
than, Uttar Pradesh and the Union
Territories of Chandigarh and Delhi,

Western Region: Comprising“the States
of Maharashtra, Gujarat, Madhya
Pradesh and the Union Territory of
Goa, Daman and Diu,

Southern  Region : Comprising the
States of Andhra Pradesh, Kerala:
Mysore, Tamil Nadu and the Union
Territory of Pondicherry.

Eastern Region : Comprising the
Stares of Bihar, Orissa, West Bengal
and the D.V.C. system.

North Eastern Ragion : Comprising the
States of Assam, Nagaland, Manipur,

Meghalaya, Tripuraand the Uniop
Territories of Arunachal Pradesf
and Mizoram,

Regional Electricity Boards have been
constituted for each of the above region and
these are presently advisory bodies.

In order to meet the growing demand
for power, the ingtalled generating capacity
in the country is likely to be increased from
about 20 million kw at the end of the Fourth
Plan to about 40 million kw atthe end of the
Fifth Plan, In the context of such large
development programme and the need for
providing €conomic power supply throug
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arge power stations and integrated operation
of power systems, the question of restructur-
ng the clzctricity supply industry including
entrusting gencration to Regional Electricity
Beards in the new set up is under study.
The States will be consulted at an appro-
priate stage.

Charges Levelled in poster *Call of Suf-
ferers”. Regarding Rehabilitation of
Pong Dam Oustees

3896, PROF. NARAIAN CHAND
PARASHAR : Will the Minister of
IRRIGATION AND POWER be pleased
to state :

(a) whether the attention of Government
hag been drawn to the poster entitled *“‘Call
of Sufferers”, issued by the President, Ous-
tees, Sufferers, Jan Sabha, Pong Dam Area,
Mangawal, District Kangra, Himachal
Pradesh; and

(b) if so, the reaction of Government
to the complaints and charges made in the
said poster ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) Yes Sir.

(b)The points raised in the poster were found
t0 be receiving due attention. Compensation
for land ani property acquired in the reser-
voir area are being duly paid. An amount
of over Rs.20 crores has already been
disbursed. It is proposed to acquire the
remaining land and pay compensation by
July this year.

The movement of the oustees 1o Rajase
than was held up due to’certain divergence of-
views between Himachal Pradesh and Rajag-
than, These have recently been ironed out
and allotment work has already started.
Movement of oustees is scheduled to com-
mence on I3th instant, It is proposed to
rchabilltate about 7000 oustees by July this
Year.
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Construction of Rail-Head at Kandrori
(H.P.)

3897. PROF. NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there was a proposal to
construct & Reil-head at Kandrori (in Hima-
chal Pradesh) on the Jullundur-Pathankot
Railway line for the loading goods trains for
the benefit of Himachal Pradesh ;

(b) if so, the gist of this scheme and the
likely date by which the Rail-head would
come up ; and

(c) whether there is likelyhood of delay
in the implementation of the scheme and if
0, the reasons therefor ?

THE DBPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c).
In 1970 a reference was received by
the Divisional Superintendent, Northern
Railway, Ferozpore fiom the Government
of Himachal Pradesh for providing a half
a mile long siding at Kandrori for
goods traffic. The Stare Government were
agsked by the Railway to furnish details of
the requirements but the same have not been
received from the State Government sofar.
As such the matter could not be processed
further by the Railway.

Erosion of Flood waters of River Beas in
Kangra District

3898. PROF NARAIN CHAND PARA-
SHAR : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(2) whether the lands and buildings on
the right bank of River Beas of Dechra Town
in Dehra Tehsil of Kangra District are in
danger of being toppled down by erosion
of the flood waters of River Beas, seepage of
the impounding of Pong Dam Waters and
rain action ;

(b) if so, whether any representations
have been made to the Central Government,
General Manager, Beas Dam Project, and
Deputy Commissioner,of Rehabilitation and
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Rescrtlement of Beas Dam Project by the
residents of Dehra Town in Tehsil Dehra:
District Kangra ; and
(c) if so, the action taken thereon ?
THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BALGOVIND VERMA) :
(a) No Sir.

(b) Representarions have been investi-
gated and there appears to be no cause fofl
concern.

(c) Does not arise¢ in view of above,
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“4m Kw Power Lost

3902. SHRI JYOTIRMOY BOSU :
wWill the Minister of IRRIGATION AND
POWER be pleased to state :

(2) whether his attention has been drawn
to a news published in the ‘Hindustan
Standard’ (Calcutta Edition), dated the zoth
February, 1973 under the caption “4m Kw
power lost*"; and

(b) if so, the reaction of Government
thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(@)and (b). The report published in the
‘Hindustan Standard’ has referred to an esti-
mated loss of 3-4 million KW in transmission
and distribution.

Losses in transmission, transformation and
distribution cannot be eliminated altogether
as losses include energy required for transe
mittal of power and are largely unavoidable.
These have, however, to be kept down by
careful planning and design and by providing
adequate  transmission facilities. Apparent
high losses are also due to unmetered supply.
in some cases and widely scattered rural
loads. The losses are therefore high in
predominantly agricultural areas. These are
much lower in West Bengal and Orissa where
rural and agricultural loads are not high.

‘To minimise losses oy improving power
factor, synchronous condensers and capaci=
tors are being installed commensurate with
availability of funds which have to be appor-
tioned between such installations and con-
struction of additional lines and strengthen-
ing existingone. A Committee of Engineers
has been set up to go into this problem. The
Power Research Institute, Bangalore is also
conducting ficld experiments and after the
data is obtained, specific steps to reduce the
losses in different States will be taken.

“Clash” at Monopolies Commission
Hearing

3903. SHRI JYOTIRMOY BOSU :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government’s attention has
been drawn to a report published on page 1
of the ‘Economic Times ’, dated the 21st
February, 1973 under the caption “Clash at
M.R.T.P. hearing *'; and

(b) if so, Government's reaction thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D.R.
CHAVAN : (a) and (b). The press report re-
late to a proposal referred to the Monopolies
and Restrictive Trade Practices Commission
under Chapter III of the Monopolies and
Restrictive Trade Practices Act for further
enquiry and report. The Commission has
not yet submitted its report to the Centra)
Government.
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Setting up of Fertilizer Factory in Goa
by Birla

3%05. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of PETRO-
LEUM AND CHEMICALS be plessed to
state :

(a) whether the proposed scheme of setting
up a Fertilizer Factory in Goa by Birla has
been finalised ;

(b) if so, the total amount of primary
investment thereon; and

(c) the approximate number of persons
likely to be employed therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) The construction of the fertilizer
factory in Goa has been completed and trial
Tuns are in progress.

(b) Rs. §6-55 Crores.

(c) When on stream, the
employ around 580 persons.

plant would

Introduction of Bills in the Larguage
of the Union in Parliament.

3906. SHRI S. C, SAMANTA : Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether there is any proposal under
consideration to introduce various Bills in
Parliament in the official language of the
Union;

(b) if so, the progress made so far and by
what time would it be possible to introduce
various motions and pieces of legislation in
Parliament in both Hindi and English;

Ll
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(c) whether any scheme for training suit-
able persoanel in drafting Central legislation
in Hindi has been formulated; and

(d) if not, the reasons therefor, and if so,
the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAT
SINGH CHAUDHARY) : (a) No, Sir.

(b) Does not arise.

(c) and (d). There is no scheme as such for
training of personnel in the drafting of Cen-
tral legislation in Hindi. However, the dra-
ftsmen in the Official Language (Legislative)
Commission who are highly proficient in law
and Hindi and who are at present translating
the Bills introduced in and Acts passed by
Parliament into Hindi will be in a position to
take up original drafting of Central legisla-

tion in Hindi, when it becomes neccessary to
do so.

Switch over to Official Language from
English

3907. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to

state :

(a) what are the reasons that most of the
work in the Railways including correspond-
ing with the users most of whom are not
well conversant with English'is being carried
out through the medium of English ;"

(b) what percentage of the Railway emp-
loyees including administrative staff knows
Hindi and whether there is any schemein
operation for teaching Hindi to the Railway
employees; and

(c) what is the programme of the Railway
Ministry for switching over to the official
language of the Union or to other languages
spoken and understood in various zones ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) There
'8 o bar on railway employees doing theig
"otk in Hindi. Ac regards corespondence
3801 Ls.—8 ' ;

with the public, all communications
received in Hindi are always replied to
in Hindi ;

(b) (i) Information is being collected and
will be 1aid on the Table of the House.

(ii) Railway employees are being imparted
¢faining in Hindi under and as per the
Hindi Teaching Scheme of the Ministry of
Home Affairs.

(c) Policy and programme formulated by
the Ministry of Home Affairs is adopted and
followed by the Ministry of Railways.

Achievements in Modernisation of
Indian Rallways
3908, SHRI S§. C. SAMANTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether there is any cell in the Ministry
to study the development in the Railways of
other countries in order to keep in touch with
the modern trends and advise Government
:(:1 dim roduce them in the Indian Railways ;

(b) if so, the achievements of the cell so
far ¢

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS : (SHRI
MOHD, SHAFI QURESHI ) ; (a) Therf§
is no special cell of the type referred to
in the Ministry of Railways. The Research,
Designs and Standards Organisation at
Lucknow, which is an attached office of
this Ministry, keeps itself in touch with al
new developments in railway technology
and makes a continuous review of the lates,
innovations and sophistications used on other
railway systems with a pragmatic assessmen
of the feasibility of the economics of theip
introduction on the Indian Railways.

(b) As a result of the work undertaken by
Lhis Organisation, Indian Railways are now
self-sufficient in regard to all aspects of design
manufacture, operation and maintenance of
track equipment, bridges, locomotives, carri-
ages and wagons except in regard to the mosg
sophisticated traction and electronic equip-
ment for which the know-how is also being
progressively developed.

i
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Control of Floods of Brahmaputr
River ‘- "' -

3909. SHRI TARUN GOGOI : Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any significant progress has
been made in controlling the floods of the
Bramhaputra river ;

(b) if not, what are the reasons therefor
and what measures have been taken and
contemnplated in this direction;

fc) whether the State Government and
M.Ps. from the State have made several
representations to him to take over the res-
ponsibility for the flood control works there;
and

(d) if so, whether Government have
taken any decision in this direction ?

THE DEP.TY MINISTER IN THE
MINISTRY OF IRRIGATION ANL
POWER (SHRI BALGOVIND VERMA) :
(a) and (b). A large number of flood protec-
tion works have been implemented in the
Brahmaputra valley in Assam during the last
18 vears. These inclule about 2900 K.M. of
flood embankments and 700 K.M. of drainage
channels which have provided protection
to about 6-3 lakh ha. jc Town protece
tion schemes have also been implem:n.
ted of which the important are Dibrugarh
Gauhati, Goalpara and Nowgong. Further
works are being implemented. The Bra-
hmaputia Flood Control Commission i8
presently engaged in the preparation of &
comprehensive plan of flood control in the
vallev.

4) Yes, Sir,

(d) The proposal to take over the respon-
sibility of flood control in the Brahmaputra
valley has been agreed to by the Centre
and details are being worked out,
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Extension of Taj Express upte
Gwalior

3910. SHRI RANABAHADUR SINGH:
Will the Minister of RAILWAYS be
pleased to state ;

(2) whether there is a demand that the Taj

- Express which goes upto Agra may be exten=

ded upto Gwalior; and

(b) if so, the reaction of Government
thersto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI ): (a) Yes.

(b) The proposed extension has not been
considered iustified and feasible.

Funds for Integrated Power Develop-
ment Schemes at Satna in M.P.

3911. SHRI RANABAHADUR SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Central Government have
given an assurance to provide necessary funds

" 'n 1973-74 plan for a scheme of intergrate |

power development in in

Madhya Pradesh ; and
(b}

Satna region

il so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
¢2)and (b). No funds are being provided
in 1973-74 outside the State Plan for powep
development in Satna region of Madhya
Pradesh.

Double Track beyond Kiul viz Bhagalpur

j912. SHRI BHAGWAT JHA AZAD :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether survey has been made to lay
double track beyond Kiul viz Bhagalpur on
the loop line; and

fh) if so, when will the work start ?

']
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI :QURESHI) : (a) No.

(b) Deoes not arise.

Lack of Oxygen supplies for pro-
duction of coaches at Integral Cosch
Factory, Madras,

3913. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether manufacture of Rail coaches
at the Integral Coach Factory, Madras has
been hard hit as a result of lack of oxygen
supplies ;

(b} if so, the extent to which the produ-
ction of coaches has been affected;

(¢) the steps being taken by Government
to regulate the supply of Oxygen to keep the
production of coaches ; and

(Jd)  the nature and extent of loss suffered
at the factory as a result thereof ?

THE DEPUTY MINJISTER IN THE
MINISTRY OF RAILWAYS (SHR]
MOHD. SHAFI QURESHI) : {a) Yes.
The  production of coaches has been
affected as a result of reduced supplies
of liguid oxygen in the months of February
and March, 1973.

(b} The production of components and
sub-assemblies to the extent of 30 to 35 coach
shells has been affected during these months,
i The supply of spares to open line railways
has also been severely affected.

(c) Supply of oxygen is dependent on
vailability of power to suppliers, viz. Indian
svgen Ltd. and Asiatic Oxygen Lid. Sup-
Iy of oxygen was affected due to power cuts
n these firms, Supply of electricity to these
© firms is the responsibility of Tamil Nadu
tate Government, who have now given rela.
tion in power cuts to both the firms. I.C.F.
s alio agreed to spare some power out of
C.F’s quota to these firms to ensure at least
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80 1o 84%-of normal supply of liquid oxygen -
every month. I.C.F. is maintaining close

laision with:‘the firms and the State

Electricity Board in this regard,

v, .

(d) Due to short and erratic supplics of
oxygen in the month of February, 1973 it has
been necessary to adopt alternative means of
material processing involving more time
o reduce dependence ;:m. oxygen. This has
affected ma:uufncmrelof components and
assemblies. Manufacturing cycle time for
shells at Integral Coach Factory is three
months. Shortage of oxygen in February
and March, 1973 will reflect in reduced
Outturn of shells in the months of March o
Mayv, 1973. Drop in outturn of shells will
reflect in drop in outturn of fullv furnished
coaches in April, May and June 1973, as
given in reply to part (b) of the juestion
above. 7

Time limit for completing Surveys fo
Broad Gauge Lines in areas formerly
served by Martin Light Railways

3914. SHRI SAMAR GUHA will
the Minister of RAILWAYS be pleased to
state

(a) whether any time limit has been set
for completion of the engineering-cum-
traffic survey of broad gauge lines in the arca
served by erstwhile Martin Light Railways in
West Begnal ; and

(b) if so, what ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) and.(b).

The surveys are expected to be completed
by October, 1973,

Broadcast of Bengali News in Rajdhani
Express .
3915. SHRI SAMAR GUHA : Will
the Minister of RAILWAYS be pleased to
state;

(a) whether a demand has been made by a
number of Members of Parliament for inclu-
sion of Bengali news for broadcast in Rajd
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Express particularly when it goes through the
Eastern region ; and

(b) if so,
thereto ?

the reaction of Gowvernment

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) Yes
from one¢ Member of Parliament,

(b) The existing system of news broadcast
in Hindi and English from All India Radio
has b=en appreciated by the passengers.
There is no proposal to relay regional news
in Rajihani Express.

Re-drawing Time Schedule of Arrival of
Rajdhani Express from Howrah to Delhi

3916. SHRI SAMAR GUHA : Will the
Minister of RAILWAYS be pleased to state:

(a) wasether Rajdhani  Express from
Howrah to D:1hi reaches the suburb of Delhi
r2gualacly about an hour bzfore the scheduled
tim* of its arrival ;

(b) whether the train slows down its
sp2ed in order to reach New Delhi at the
scheduled time; and

(c) ifso, whether Govirnment propose to
Te-draw the time schedule of arrival of Raj-
dhani Express at New Delhi with a view 19
avoid unnzcassary delay by lowering its speed
while reaching New D:lhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS. (SHRI
MOHD. SHAFI QURESHI : (a) No.

(b) No. Howzver, 1or Up Rajaihani
Exoross is bookad at lowsr speeds in Delhi
arza on aczount of engineering restrictions.

(e} Doa:snot arise,

Funds to Kerala for Irrigation Projects.

3917. SHRI VARKEY GEORGE
Will th® Minister of IRRIGATION
AND POWZR bz pleased to state :

(a) wheth'r cxra funds have been made
available t> the K+rala State Government for
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the continuing icrigation projscts of Kutt iyad'
Pamba, Periyar Valley, Chitturpuzha, Kan--
hirapuzha, Pazhassi and Kallada; and

(b) if 30, the amount of funds made avai-
lable for the purpose and progress achieved
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND-
POWER (SHRI BALGOVIND VERMA)
(a) and (b). The Government of Kerala
have been urging from time to time that
special Central assistance outside the State
Plan framework may be given to them for
the irrigation projects in their State, The
question of providing special assistance to
selected major irrigation projects in the
country, including some irrigation projects
of Kerala, whose accelerated construction
can help to creat significant additional irriga--
tion potential in the next three years,is being
12oked into by the Planning Commission.

Foreign Companies engaged in produ-
ction of Fertilizers and Chemicals

3918, SHRI VARKEY GEORGE : Wily.
the Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the repl -
given to Unstarred Question No. 4076 on the
12th December, 1972 regarding Foreign
Companies in production of Fertilizers and
Chemicals and state :

(a) whether the information has since
been collected ; and

(b) ifso, the outlines thereof and if not,
the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND-
CHEMICALS (SHRI DALBIR SINGH ) :

(a) and (b). Yes, Sir. Reserve Bank of
India had attempted some time back a cate-
gocy-wise classification of foreign controlled
companies for the purpose of Section 18A of
the Foreign Exchange Regulaiion Act. A
list of such companies engaged in the pro-
duction of fertilizers and chemicals has been
obtained, A statement giving iaformation
on installed and utilised capacity in respect of



a6§ Written Answers PHALGUNA 29, 1804 (SAKA)

such companies engaged in the manufacture
of fertilizers & Chemicals ( other than drugs
-and pesticides) dealt with in the Ministry
of Petroleum & Chemicals is laid on the table
-of the House. [Placed in Library. See No,
LT-4541/73.)

Dispute on Siruvanl waters between
Tamil Nadu and Kerala.

3919. SHRI VARKEY GEORGE:
Will the Minister of IRRIGATION AND
‘POWER be pleased to state :

(a) wherther the disput¢ between the
Tamil Nadu aod Kerala on Siruvanj Waters
bas since been resolved ; and

(b) ifs>, the main features of the agree-
ment reached and progress made in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
{®) No, Sir, The Government of Kerala
have reported that further discussion between
the two State Governments is likely .

(b) Doesnct arise.

Discussion on Chaliyar Waters by States
of Tamil Nadu and My#sore

3920, SHRI VARKEY GEORGE: Wil
the Minister of IRRIGATION AND
POWER be please to state :

(a) whether any discussions were held
between the States of Tamil Nadu and M ysore
regarding the Chaliyar Waters, particulary
the Pandiyar-Punnapuzha scheme; and

(b) if so, the salient features of the dis-
cussions held and decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTERY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
(a) and (b). The Government of Tamil
Nadu have intimated that discussion were
held between them and the Government of
Kerala on Pandiar Punnapuzha schéme on
23rd and 24th February 1973; during the
diszugsions, Tamil Nady proposed alternative
8chrmes which would assure Kerala same
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amount of regulated supply for irrigation and
Power and at the same time enable Tamil
Nadu to divert 9 TMC of water; and that
the Government of Kerala promissed to con-
sider the feasibility of the sc alt rrative schemes

Funds for Anti-Sea Erosion in
States
3v21. SHRI VARKEY GEORGE: Will

the Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government had agreed to
sanction any funds for anti-Sea Erosion work
to some of the States in the Country; and

(b) if so, the amount of funds sanctioned
and utilised State-Wise during the last three
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). Anti-sea erosion works form
part of the flood control sector of the State
Plan, for which, according to the present
procedure, Central assistance is provided
in the form of block loans and grants without
tying them to any particular scheme or head
of deve! jpment. However, a'special assistance
of Rs. zo lakhs outside the Plan was sanc-
tioned to the State Government of Kerala
during 1970-71 for undertaking urgent anti—
Sea erosion works.

Taking into account the magnitude of the
problem and the need for speedy imple-
mentation of anti-sea erosion measures in
Kerala, the Governemnt of India have
sgreed to provide speciel financial assis
tance during the last two years of the Fourth
Plan to enable the State Gvernment to imp-
lement a programme of Rs. 4 crores & year.
This assistance will be released to meet the
expenditure over and above the provisions
made in the State Plan of Rs. 1-3 crores in
1973-73 and Rs. 1'5 crores in 1973-74.
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Charge-sheet served on Parcel Cler ky,
Meerut Station '

3922. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be plesaed
to state :

(a) whethes. same Parcel Clerks (Grade
Rs. 205—280) now working at Meerut City
tation were charged-sheeted for malpractices,
areless working and slack supervision in the
vear 1972 on the basis of reports of Vigilance
Department ;

(b} if so, whether these charge-shects have
teen filed by the administration ; and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OFRAILWAYS (SHRI MOHD.
SHAFI QURESHI) (a) and (b). On Delhi
Division there is only one Parcel Clerk in the
Grade Rs. 205—280 currently working as
Chief Patcel Clerk, Meerut City. During the
year 1472, action as for a minor penalty was
:initiated against him in two separate cases for
slack supervision snd careless working. In

one case the penalty of withholding of in-.

crement for one year has been imposed on
the Parcel Clerk. The other case is expected
1o be finalised shortly.

(c) Does not arise.

Soburban Railway Transport for
Delhi

3923. SHRI R. S. PANDEY: Wil
the Minister of [RA.'(LWAYS be pleased to
state:

(a) whether Government are considering
development of suburban Railway transport

to meet the growing transport requirements
in Delhi;

(b) If 50, the broad outlines of the proposa]
in this regard; and

(c) whether Government have also taken
into consideration the recommendatipn made
by the Railway Convention Ccemmittee in
this regard and if so, their reaction thereto?
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THE DEPUTY MINISTER IN THE

MINISTRY - OF RAILWAYS (SHRI

MOHD. EHATFI QURESHD: (a) Yes.

(b) A survey is already under way by the
Metropclitan Transport Project Organisae
tion (Railways) to examine and recommend
measures to meet the traffic requirements
for dealing with the projected suburkan as
well as intra city transport for Delhi Metro-
politan area.

(¢) The recommendations of the Railway
Convention Committce are under exsmina-
tion.

Rationing of Diesel end Petrol

SHRI R. S. PANLEY :
SHRI SHASHI BHUSHAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government
introduce rationing of diesel
ensure supply cf

3924.

propose o
and petrol to
these products at fair
prices in the wake of their prevailing shortage
in the cocunury;

(b) if so, the main features of the proposal;
and

(c) the steps taken so far in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No, Sir. Though some sporadic shor-
tages were created in some parts of the
country during the last two months due to
the unusual increase in demends particularly
for diesel oil caused by ecute power shortages,
drought, etg. dislocation of transport in
some areas, difficulties in getting import
from world markets, etc., the general availabi-
lity of these products is sufficient to meet-
the country’s normal requirements in full.
Some special steps hnvel however been taken
recently to increasc the availability of the.e
praducts further during the next izw months
to meet the spurt in demands.

(b) and (c). Do not prise,
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Maximum Development of Oil

Refineries

3925. SHRI R. S. PANDEY: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state the steps taken
so far to ensure maximum development
of oil refineries and the results achieved
the refrom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
There are nine refineries in operation in the
country, five in the public sector and four
in the private sector. All the public and
private sector refineries except Barauni
and Cochin have achieved crude through.
puts over and above their installed capacity.
There was a slight drop in the through-
put of the Cochin Refinery on account of
frequent interruptions in power supply and
other reasons. The Barauni Refinery is
operating below its capacity on account of
the limitations in supply of indigenou’
crude oil. A scheme for processing of
imported crude in addition to indigenous
Assam crude at Barauni is in progress.

To meet the growing demand for petro=
leum produets, proposals are being pro-
gressed for mugmenting the refinery capa™
city to a level of 43 million tonnes by the
end of the fifth Plan period. These in-
clude the commissioning of a 2'5 million
tonnes capacity refinery at Haldia, expan-
sion of Cochin and Koyali Refineries,
putting up of new refineries at Bongaigaon
in Assam end Mathura in U.P,, etc.

Compulsory Registration of Marriages

3926. SHRIBHAGIRATH BHANWAR:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(a) whether there is a proposal under
Consideration to make registration of
marriages compulsory to discourage ecarly
mn‘i.agc; and

(b) If so, the salient features thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRA)
SINGH CHAUDHARY): (a) No, Sir.

(b) Does not arise.

Separate Pools for allotment of Type
1V accommodation for running Staff
and non-running Staff

3927. SHRI PANNA LAL BARUPAL:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether there a-e separate pools for
allooment of Type IV accommodation for
running staff and non-running staff;

(b) whether Divisional Superintendent ,
Ajmer has allotted Type IV Quarters from
running pool to non-running staff im vio-
lation of orders on the subject;

(c) whether All India Loco Running
Stafi Association and other recognised
Unions had protested to the General Ma-
nager by wires for cancellation of such
allotments; and

(d) if so, what action had been taken in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b),
Yes. Prior to the formation of these pools:
certain running staff not entitled to such
type of quarters were occupying such
quarters. Recently, a type IV quarter in
occupation of a Driver not entitded to it
was vacated by him on retirement and a
type III quarter in lieu of above quarter
was transferred to the pool of essential run-
ning staff, there being no loss to the pool
for ecssential running staff.

(c) and (d). Protests from these Associations
were received by the Divisional Superi-
tendent, Ajmer. Separate  waiting lists
both for essential running staff and non-
essential running staff are being maintained
to ensure that the quarters vacated are
allotted to the respective staff.
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Protests against the #kitude of RP.F.
by Miraj Branch of All fadia Rallway
Commercial Clerks Associstion

3928. SHRI PANNA LAL BARUPAL:
Will the Minister of RAILWAYS be pleased
10 state:

(a) whether Miraj Branch of All India
Railway Commercial Clerks  Association
has sent & telegram and issued a pamphlet
during the month of January, 1973 against
the artitude of the personnel of Railway

Protection foree;

(b) whether General Secretary, All India
Railway Commercial  Clerks Associstion,
has addressed a letter to him requesting
him to take immediate steps in the matter;
and

(c) if so, the action taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (2) and (b). A
letter has been received from the General
Secretary, All India Railway Commercia]
Clerks Association, enclosing the pamphlet
referred to.

(c) The matter is underi nquiry.

Decision to Launch Agitation by Al
India Railway Commercial Clerks
Association

3929. SHRI PANNA LAL BARUPAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Central Executive Committee
of All India Railway Commercial Clerks
Association at its meeting at Dhanbad on
215t Jarmary, 1973 had taken a decision
to launch agitational movement in case
their demands were not fulfilled;

(b) if so, their main demands; and

(c) the acton taken by Government in
this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI}: (a) o ().
The information is being collected and will
be laid on the table of the Sabha.
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¥ wrfedt ) swrenrey /1 & watadt
H A F AT SHF oz ar a9 A
¥y vt ramary;

(@) =T o7 mfeat 2 Fremir
Tz grg faar 1 qr o afx g, @
w3 7 fwa foa w1 Afew R ar

L
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- et wgi a7 o7 frw T 0%
% 7§ ot frr-frr saferat & aret
& ot 9% At aeT 9T fan 5t
nf 4t ; WX

() ®= =& 1970-71 WX
1971-72 ¥ I @R |9 ¥ I
- @TrRYy Tt wfe ot s ax &
- qY 5 afz g, @ ag qfw frw safe
- w1 &Y mE A WY g FY IAG fowadT
grafe s g€ ?

T wavwg ¥ IvwE (st qEewe
wer ‘M) : (W) S g

(&) ot gi 1 15 fom @ Afew
TFT 10~-1-1973 FT AT { WIfEqT
# A @ ol 9 ) dfs Qe
Y ¥ fd #1¢ sufe =Y oy gfed
TH AT FT 17-1-1973 & fa¥
exfrg we foar mar ) 17-1-1973
F gt gATH, AT TH AT FST
Tw & T 2 AEt F w9 § ATy
# g foagr | 85 WA FY wfuwwaw
AT T = rFTE L foar m@T

(7)) 1970-71 WY 1971-
72 ¥ T AT W3 Ko F Fwe
Wi A w1 qft & for oadt
AaE Y

Broad Gauge Line between Hyderabad
and Bangalore
3932z SHRI K. RAMAKRISHNA

REDDY: Will the Minister of RAILWAYS
be pleased to state: :

(a) whether there is any scheme to link
Hyderabad and Bangalore by Broad gauge;
and

(b) If so, the outlines thereof?

THE DEPUTY MINISTER IN THH
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) (a) and (b).
‘Works if already in progress for conversion

from metre gauge to broad gauge of the
line from Bangalore to Dharmaveram, snd
construction of a parallel BG line from
Dharamavaram to Guntakal. A traffic
survey for a new BG line from Guntakal
to Secunderabad has also been sanctioned
and the survey is in progress. A decision
regardir.g this line will be taken, as soon as
the report is received, and examination
thereof completed.

Report of Cemmittee of State Power
Ministers

3933. SHRI R. P. ULAGANAMBI: Will
the Minister of [IRRIGATION AND POWER
be pleased to state:

(a) the terms of reference of the Com-
mittee of the State Power Ministers headed
by Shri N. D. Tewari;

(b) the ume by which the report s
likely to be submitted by the Committee;
and

(c) whether a copy thereof will be laid
on the Table when it is submitted to Govern-
ment ? '

THE DEPUTY MT™ISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(). The terms of reference of the Committee
of Ministers reaindicated below:—

(i) To determine the adequacy of indige-
nous capacity for supply of power
equipment to meet the time bound ge-
neration programme in the Fifth Plan.

(ii) To examine the capability of the
manufacturers to engineer and deli-
ver the associated sub-systems in the
coordinated manner along with the
main equipment.

(iii) To examine the practicability of the
generation  programme and  pre-
paredness of the project organisations
by way of capability for project
preparation and execution in con-
formity with the programme.

(iv) To suggest measures for
ment & ensuring
power Plan.

improve-
suczess of the
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(b) The Committee is likely to submit
its report by mid-May 1973.

(¢) The report will be
Library of the Parliament.

available in the

Technical Aid or Coellaboration in
Coal-Based Fertilizer Units by
Foreign Countries

3934. SHRI D. D. DESAI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased 10 state:

(a) which countries had
nical aid or collaboration
fertiliser Units;

{b) the progress made so far in seitng up
coal-based units; and

(c) whether Government are sausfied about
the technical and economic feasibility of
coal-based ferriliser plants ?

offered tech-
in coal-based

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) For the two coal based plants at Rama-
gundam and Talcher, process know-how
agreements have been entered into with
My/s Koppers & Lurgi (West Germany) and
M/s Montedison ({taly).

(b) Deisgn and engineering work has
been substantially completed. Earth work
in the factory area and boundary wall are
almost complete.  Civil works on plant and
non-plant buildings are in progress. Ma-
jor part of the plant and machinery has
been ordered.

(c) Yes, Sir.

Wagon Shortage for Lime Industry
in Madhya Pradesh

SHRI NARENDRA SINGH
SHRI HUKAM CHAND
KACHWAI

Will the Minister of RAILWAYS be
plessed to state:

(a) whether Government are aware (hat
due to shortage of wagons the lime industry
in Madhya Pradesh is sinking; and

(b) What measures Govérnment are taking
to make regular supply of wagons?

3935.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI), (a) and (b):
Limestone is mainly offered for despsich
from stations in Madhya Pradesh locared
on the Jabalpur Division of Central Railway
Efforts have been made to step up wagons
supplies for movement of  limestone
During the period Ist October, 1972 to
1oth March, 1973, 15,878 wagons were
loaded with limestone as compared to 12,585
wagons loaded during the corresponding .
period of 1971-72,

Railway Lines for Mining Area of
Madhya Pradesh

SHRI MAHADEEPAK SINGH
SHAKYA:

SHRI HUKAM CHAND
KACHWAL:

Will the Minister of RAILWAYS be
pleased to state:

3936.

(a) whether Government propose to lay
lines in the important mining arca of
Madhya Pradesh; and

(b) the gist of the proposal in this regard
and the progress made in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A traffic survey of for a B.G. line from
Dhalli-Rajhara to Dantewara/Jagd alpur has:
rccently been completed and the report is
as presentunder examination of the Railway
Board. Meanwhile detailed Engineering
Survey for this line has also been taken yp.
Further consideration to this propo sal will
be given after the results- of this  survey
become known,

Powers of Negotiation of claims. teo
Claims Tracers and Asstt. Commercial.
Inspectors on Indian Railways

3937. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is & Schedule of
powers for settlement aad negotiation of-
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compensation Claims for Officers, Ins-
pectors and Claims Tracers on the Indian
Railways; )

(b) if so, the broai outlines thereof;

(c) whether the: Claims  Traocers and
Asstt, Comm>rcial Inspzctors are generally
entrusted with the work of Nagotiation of
claims, irresp:crive of their value; and

(d) If so, the reaons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (c).
Thaz following is th: del:gition of powers

for s:ttlemeni and payv.iat of com-
p:nsation claims:—
Schedule
Designation of
Powers
Gencral Manag:rs Full
powers,
Chief Commercial Superin-
tendents upto Rs. 10,000
Dy. Chicf Commerical Sup-
erintendents upto Rs. 5,000

Senior Commerical Officers upto Rs, 2,000

Asstt. Commercial Officers ypto Rs, 1,000

Station Master of selected important
stations/Claims Inspectors. upto Rs. 100

Claims Trac:rs are not empowered to
settle any 1 claim.

There is no schedule of powers for nego-
tiation of a claim. Inspectors and, some-
times, claims Tracers are deputed to verify
claims. In a few cases, under the specific
orders of the Claims Settlement Officers,
Inspsctors/Tracers are also deputed to
obtain rerms of s=ttlement from the -claimants
without prejudice and without any com-
mitment. 'The decision to acceprt the terms
of settlement is taken by the authority
comp:tént to sanction the claim.

(d) In view of the position explained
above, the guestion does not arise,

April,
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Decision taken on the Report of the
Committee on Uniforms

3938, SHR1 CHANDRIKA PRASAD:

SHRI PANNA LAL BARUPAI

Will the Minister of RAILWAYS he
pleased to state

(a) whether recommendation of thcC om-
mittee appointed by the Railway Admini.-
tration ro suggest Uniforms to be suppli-d
to the diffzrent categories of Railway
employees have since been examined; and

(b) if so, the decisions taken thercon?

THE DEPUTY MINISTER IN THEH
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHID) (a) Yis.

(b) It has been decided to implement
most of the .r¢ccommendations madec by
the Committee,

Workload in III Class Booking Office
Ajmer Station (Western Railway)

3939. SHRI ONKAR LAL BERWA:
SHRI DHARAMGA] SINGH:
Will the Minister of RAILWAYS be

pleased to refer to the reply given to Un=-
starred Question No, 3212 on the 18th,
1972 rcgarding work-load in IIT
Class Booking Office, Ajmer Station (West-
crn Railway) and  state ;

(e) the allorted quota for rcscrvation
of III Class berths and scats every day,
separately in each train starting or passing
from Ajmer Station ;

(b) the yardstick laid down by the
Railways Administration for providing
the Reservation Clerks on the Railways ;

(c) the total number of Rescrvation
Clerks for the passengers of JII Class pro-
vided and required as per the yardstick;
and

(d) the deficiencies, if any and the
reasons therefor and Government’s Ppro~
posals to make up the Ceficiencies ?
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_THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QUERESHI) (=)
A statement iz autached.
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(b) and () No yardstick has been
prescribed  for the purpose. Further,
no separate Reservation Clerks have been
provided for third class reservation.
(d) Does not arise,

Srtatement

III CLASS RESERVATION QUOTAS ALLOTTED AT AJMER

Train No.

Third Class
Berths;

Seats

65 Up AII-KNW (3 ter) .

Do. AIl-Kacheguda (3 tier) .
14 DN AII-DLI (2 tier) . . .

7 UP AII-KNW (3 tier) . .
32 DN AII-DLI ., . - .
6 DN AII-AF . . : . i

DN AII-AF(a tier) .
2 DN AII-DLI . : .

3 UP AIL-DLI .
AlII-JU (par 3 tier) .
AII-ADY . . .

15 UP AII-UD - = . .
AIT-KNW . . .

s UP AII-GIM (2 tier) . . .

54 4
10 (upto R%‘M)

. . . 64 e
"t Jwpo 31 (upt
upto 1 (upto
e
- - - . 64
. f . 12 16
. . g
. . . 16 48
17(KNB)
. = . 8 16 (3 tier)
12 (slip
coach)
. . . " 6 .s
. - " . 24 33
17 (slip
coach).
16 (2 tier)
. . » . 3 -
. » . 6
* . . I6 48

Upgradation of certain Posts of Com-
mercial Clerks (Western Rallway)

3940. SHRI ONKAR LAL BERWA:
SHRI DHARAMGAYJ SINGH:

Will the Minister of RAILWAYS be
plessed to state :—

() whether Chief Commorcial Superin-
tendent Western Railway, vide his letter
No. E/261/4/39, of gth November, 1971
ordered the upgradation of certain posts of
commericial clerks over West Zone;

(b) whether the orders have been im-
plemented by the Divisionsl Superintendent
of Western Railways.

(c) if so, the comperative position of the
highest graded posts, seprately, in each
Division and in each grade after and before
the jssue of the above orders ; and

(d) the dates on which the orders were
carried out in each division ?

THB DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) to(d),
Requisite information’is being collected from
the Western Railway and will be laid on the
table of the Sabha,



181 Written Answers PHALGUNA 29, 1894 (SAKA) Written Answers 182

Senlor Docters of Ajmer Hospital getting
less pay than Juniors.

3947. SHRI ONKAR LAL BERWA
SHRI DHARAMGAJ SINGH ;

Will the Minister of RAILWAYS be
pleased 1o state ;

(a) Whether on Western Railway the
posts of Assistant Surgeons were upgraded
and re-designated as Assistant Medical
Officers in 1966, giving option to the Doc-
tors to opt for the new grades of A M.O.
either from Ist January, 1966 or from the
date of their due increment ;

(b) whether the Doctors who opted from
the date of their original increment and
who were senior, are getting less pay
than those juniors who opted from 1st
January, 1966 ;

(c) the reasons
of Government

therefor and reaction
thereto; and

(d) the action taken by Government
in the fixation of pay of the Doctors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) to (d). Before the Graduate Assis-
tant Surgeons were fitted in the revised
scale Rs. 350-900, they were given the
opportunity to comé on to the revised
gcale either from 1-1-1966 or the date of
next or subscquent increment in their
pre-rlvesed scale under Rule 2019 (F.
R. 23) R Il as advantagious to them.
Option under Rule 2019 (F.R. 23) RII
once exereisedsfinal,  Having extended
the benefit of option under the said rule

if by reason of their own option cartain -

individuals get less pay at a later stage,
the same cannot be helped.

Installation of Transmission Lines
Sanctioned in Orissa by R.E.C.

3942. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(8) how many schemes for installation
of transmission lines ir Orissa have been
.

sanctioned 3o far by the Rural Electrifica-
tion Corporation and at what cost; and

(b) which are the Districts covered by
these schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA) : () and (b). The Rural
Electrification Corporation have g0 far
sanctioned four schemes of Orissa for
installation of special transmission and
distribution lines in Bolangir, Kalahandi,
Ganjam, Balasore, Curtack and Mayur--
bhanj Disricts for loan assistance of Ry .
28¢+01 lakhs,

Promotional Quota for Guard ‘C'’
Lucknow Division (Northern
Railway )

3943. SHRI DHARAMGA]J SINGH:
SHRI ONKAR LAL BERWA :

Will the Minister of RAILWAYS:
be pleased to state :

(a) the promotional quota for Guard, -
Gr, ‘C* post fixed for each of the categories
of Trains Clerks, Ticket Collectors, TTEs,
ASMs, Brakesmen, Coaching Clerks and -
Goods Clerks on the Indian Railways ;

(b) the total number of posts of Guards
Gr. ‘C’ which have fallen vacantin Lucknow
Division of Northern Railway during last
three years ;

(c) the
categories referred to in part
promoted as Guard Gr. ‘C’
period; and

(@
category and remedial
by Government in this

number of employees of the
(a) above
during the

the rzasons for deficiency in any
measures  taken .
regard ?

THE DEPUTY MINISTER IN THE'
MINISTRY OF RAILWAYS (SHRjy
(MOHD, SHAFI QURESHI):  (a).
Subject to complying with a directive from
the Railway Board that Trains Clerks:
should have at least 319/ of the vacaneies
the quota fixed for various catagories for
promotion as Guard Grade ‘C’ vary from
Railway to Railway. Information from.
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. AR . . .
TRiilways other than Northern Railway is
being collected "and will be placed on the
Table of the .Sabha, The Northern

ailway have fixel the following quora
for this purpose :

{iY Trains Clerks 319,
(ii" Commercial staff 209,
(iii" Yard sraff 16-2(3°,

(iv) Viragesmen o,

——

“The ralance is to be filled by direct re-
<ruitracnt.

Assistant Sration Masters and Travelling

T.=xt Examin:rs aré not eligible fou
o omotion as  Guard Grade ‘'C,
by 36,
‘¢) T:ins Clerks. 16
Commercial Staff. .. 6
Yard Staff. - 6
Brakesmen. Nil.

(d3 No brakesman could te promote |
due to non-availability of suitable canii-
dates. Similarly there was a small defi-
cienzv in filling the quota for Commercia
staff. The sho:tfall has |een made good
by promot on of Trains Clerks.

Construction of Retiring Rooms
at Patna City Railway Station

3944. SHRI R. P. YADAV: Wil
the Minister of RAILWAYS be pleased
to  State

(a! whethcr Retiring Rcoms are under
construction of Pamma City Railway Station

and if so, how many rooms and dormitories
are undeér construction; and

(b when they are likely to be completed ?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI):; (IJ
Yes. One 2-bed Retiring Room and one

.4-bed Dormitory arc under construction.

(&) The work isexpected tobe completed
withiv  six months,

MARCH 20, 1973
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Arrangements at Patna City Rallway

: R R P 1ty
3945. SHRI .R. P, YADAV : Will the
Minister of RAILWAYS be pleased to state :
(a) whether there is no Baquiry or Recep-
tion provided at Patna City Station and if
#0, why ; and
(b) whether there is no proper parking
space provided for cars, rickshaws and ton-
gas there and if so, why ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESIHII}:
(a) An Enquiry-cum-Reservation office is
provided at Patna City station.

(b) Parking space for cars, rickshwas and
tongas is available at Parna City station

Improving the condition of Culvert
No. 102 near Potna Clty Railway Station

2946. SHRI R.P, YADAV : Will the
Minister of RAILWAYS b: pleased to state *

(a) whether Culvert No. 102 near West
of Patna City Railway Station is in very bad
condition in as much as water and mud lie
sccumulated round the year and the Divi-
sional Office, Danapur, has taken no action
to improve it ;

(L) whether the said Culvert No.
which is known as ‘“‘Chhatanki Ka Pul”
being used by thousands of villagers of
Chakai, Mandai, Baria, Mircha-Mirchi and
t is @ main thoroughfare : and
H

102
is

(¢) whether the Railway Administration
proposes to make one or two man-holes in
the said Culvert, so that water and mud
may not accumulate in jt ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) The culvert in question is a drainage
opening, The bridge structure is in good
condition, However, being a drainage
opening, the waterway mey be wetand muddy
for some time after the Rainy season.
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() Quite a large number of local people
use this opening for movement to the other
side of the yard in dty season but such
-movement is unauthorised as the bridge is
a drainage opening and not a sub-way.

(¢) No.

Dirty Wl'itiu Rooms at Patna City and
Patna Junction
3947. SHRI M.D. JAMILURRAHMAN:
will ‘the Minister of RAILWAYS be pleased
to state :

(a) whether Government are awarc that
Waiting Rooms at Patna City and Patna
Junstion Railway Stations remnia dirty and
unhygienic ;

(b) whether the Retiring Rooms are re-
served after charging one rupee extra from
-each nassenger and whether Chowkidars
allegedly have a hand in it ; and

(e) if so, what steps are proposed to im-
prove upon the existing situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESH!): (=) No.

(b) No complaint or report of this nature
has been receijved.

(¢) Does not arise,

- Complaint by Worker of Carriage Shop,
Western Railway

3048. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

() whether the attention of Government
has been drawn towards a news-item which
appeared in ‘Nav Jyoti’(Hindi Edition) of 18th
January, 1973 published from Ajmer (Rajas-
then) regarding a complaint from a worker of
Carriage Shop for forcible collection, of Rs,
6 each from the employees of 26th shop by
the Western Railway Employees’ Union

“through the help of Foreman;

(®) if so, the gist of the incident and ac-
rtion taken thereon; and

186
(¢) if not, the action Government propocs

to take against its Intelligence Branch, which
failed to report such a vital case in time ?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) An
anonymous letter appeared in -the Nav

Jyoti (Hindi REdition) of Ajmer alleging
that collection was made forcibly in connec-
tion with the ballot taken by the Union.

(b) When the "matter was investigated,
there was no complaint from the !staff about
forcible collection and not even one employee
alleged any malpractice.

() Does not arise.

Rail Link for Koraput in Orrisa and
Bastar in Madhya Pradesh

3949. SHRI K. PRADHANI : Will the
Minister of RAILWAYS be pleased fto state

(a) whether Government proposey to “give
Rail Link to most backward areas like Koraput
in Orissa and Bastar in Madhya Pradesh ;

(b) if so, when and how; and

() if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Koraput,
in Orissa and Bastar in Madhya Pradesh

_ are alr;ady linked by railway line.

(b) and (¢). Do not arise, Howsver,
a traffic survey for a B.G. line trom Dhalli-
Rajhara to Dantewara/Jagdalpw in Wastar
District has recently been completed and the
report is at present under examination of the
Railway Board. Meanwhile detailed Engi-
neering Survery for this line has also been
taken up. Further consideration to this
proposal will be given after the results of
this survey become known.
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Electrification of D.B.K. Railway Line

39s50. SHRI K. PRADHANI : Will the
Minister of RAILWAYS be pleased to state :

(a) whether  electrification of D.B.K.
Railway line is expected to be completed
shortly ; and

(b) if so, whether passenger-cum-goods
trains will be run on that line after elece
trification ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
electrification of Waltair-Kirandul Section
(D.B.K. Railway line) is expected to be
completed sometime in 1975-76,

(b) The proposal will be considered after
the electrificaion of the section is completed,

Extension of Broad Gauge Line from
Gandhidham to Bhuj/Lakhpat via Mandvi

3951. DR. MAHIPATRAY MEHTA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the survey report on the
extension of broad-gauge Railway line from
Gandhidham to Bhuj and to Lakhpat via
Mandvi has been completed ; and

(b) if so, whether Government are con-
templating to start the earth work to give

purposeful employment to the people of this
famine-stricken area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b} A decision regarding construction
of this line will be taken after the examina-
tion is completed from all angles.

ofew Wd & drwe-sizre wnt
9T HiET-ww A

3952 sit feraaa fag : =0
Tw gt T FATH K FAT 4T 6

(%) #1947 & & W gag
& gy 47 ¥ wgre  (Jfeew W)
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T I /TR & T9T FETE § N
W OF HIZT ®IT I97 w1 oY

(&) war aa & w a% gramare ¥ i
gfz & mit @ W gag & awy @

¥ HETE O AT JITHTT ¥ qHT AP
¥ fre ax & far o =, ghoan
Irerew A} WK

() afe &, a #a1 @& =0F 9T
qraTaTe GfeaT ITvew wAm ¥ fod
qorTT &7 faar 1€ wiew mér {=
w1 & fomw fe @ w3w & anfaai wr
AgrE & AT (A fame) A &
ford g 1 91X @y, ward AT
wgwarare wifz & ol arwa § @
mfear faer af ?

o wareg § Io-walt (s ApERT
W wR): (F) 1947 7 qF qAQgTE
o @ & T T AT T AR
fezar w97 ®ar 41

(@) T (7). dw-FgTE
Tt wiefem mdH T9w & @
e w1 3t & femgre #1 ofeca
72 &, sqify @ve o7 9w A A
SATEY FquTT MfEal § ITered T
b SUSECILIE AR AR AR &

e ¥ |, W W fezd ¥
= w qufaai
3953, sifraag fag @ *
qfeaw  wix @ma W4T g TARA
T g1 T ¢

(F) sfegs smos Fe AT X
1972-73 # Twegw # foa-feq
AT o AE, e W7 g & aw A
tdfagi anfeg # § ; =X

(@) af 1973-74 ¥ foa-feor
oAl 9T A4 G XfeaT wqrfaa w1 AT
g7
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iYfermm wire camrr saven ¥ 99-
wolt (st aenfie fax) (%) =¥z
(=). mafers g rEA A wr o R
oY aT-gee o7 7@ & wr |

e ¥ wwe W oW vy
et g

3954. ot frxra fag :  #m
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F& 5 =9 sEr o A
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HHEa &1 TS g6l & 719 47 §
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w¥T &tz g w7 717 ¥7 oF
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d
CORRECTION OF, ANSWER TO USQ
NO. 1028 DATED 21-11-1972 RE : FINAL-
ISATION OF TENDERS FOR GOODS
HANDLING CONTRACT AT KANPUR
CENTRAL _GOODS-SHED AND JUHI
INCLUDING FAJALGAN]

THE MINISTER OF RAILWAYS (SHRI
L. N. MISHRA): In the reply for part (¢) of
Unstarred Question No. 1028 asked in
the Lok Sabha by Shri Ishwar Chaudhry on
21-11-1972, the following information was
given :

“The percentage increase allowed to
Janata Labour Co-operative Societz‘
Kanpur over the previous contract
rates is 297, in case of handling con-
tract of Kanpur Central Goods Shed
and 13%, in case of Juhi Transhipment
and Goods Shed including Fazalganj.”

The correct reply of the above Uns-
tarred Question (Part C) referred to is as
under =

“The percentage increase allowed to

Janata Labour Co-operative Society,
Kanpur over the previous contract
rates is 329 in case of handling con-
tract of Kanpur Central Goods Shed
and 13% in case of Juhi
Transhipment and Goods Shed in-
cluding Fazalganj.'

The error was discovered while answering
2 similar Question in the Rajya Sabha on
4-12-1972. After verification, it was found
that the correct figure was 32%. This was
an inadvertant error. The delay in recti-
fying the error is regretted.

12.28 hrs,
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED POLICE IN ACTION IN
APPREHENDING CULPRITS HARASS-

ING INMATES OF MIRANDA HOUS:
HOSTEL.

it s fagrdt arday (mnfiras)
WeAq WERA, T ST We W ¥
R ¥ AT wEEr w gW
. W 7 fraeT sor ¢ fF g

MARCH 20, 1973

apprehending culprits
harassing Miranda House
Hostel inmates (C.A.)
T WEWH g WAr #Y AT AT | INg
TH AW T 9T Wi qg W
O waeqr & "wer § 1 fran
Helt xaET waATq T 7 Ay wFRT &
QT & A F A T HHY §, IR
Y BESTE & a1 H Ay A I 7
gw fafe vy owr W [
srfgd |

SHRI S.M. BANERJEE (Kanpur):
Let the Home Minister reply to it.

MR. SPEAKER Please sit down.
This matter was directed to the Education
Minister. If you want itto be directed to
the Homre Minister—

SHRI SHYAMNANDAN MISHRA :
(Begusarai) : A large number of Members
have addressed it,

MR. SPEAKER : The first Member,
according to the ballot, addressed it to the
Education Minister. The sécond Meémber
also addressed itto the Education Minister.

SHRI S.M. BANERJEE: This is a
law and order question.

192

MR. SPEAKER : It is left to the
Members; if it should have been addressed
to the Home Ministry, you should have
addressed it to the proper Ministry, Whom
do you want ? Should I direct it to the
Home Minister ? (Interruption) The Home
Minister will come here and let us wait for
him.

SHRI G.VISWANATHAN (Wandiwash);
Let it be in the afternoon.

MR. SPEAKER: He will come at
1 p.m.

st mza fagrt At : were
WERA, TA T FAw wEwA Afew
& wx ey :

“The situation arising out of the
reported police inaction in apprehending
the culprits, .., ., ™

How does the Education Minister come in
here ?
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MR. SPEAKER : We have made it
olear very often in this House that we take
the Member’s indication; when the Member
addresses it to a Ministry, we always forward
! to that Ministry.

SHRI SHYAMNANDAN MISHRA : But
if there is a contradiction between the sub~
ject and the Ministry, the Member must be
get right.

SHRI PILOO MODY (Godhra) : It
depends on how you conduct the ballot.
If two or three are addressed to the Educa-
tion Minister :and the last two are addressed
to the Home Minister, a certain amount of
discretion on your part would be necessary.

MR. SPEAKER : We take the first
Member’s indication or direction, and others
are clubbed to it; that is what we had been
following.

SHRI SHYAMNANDAN MISHRA :
‘Why not your Secretariat pass it on tothe
Home Ministry 3} They should also exercise
care,

SHRI P. VENKATASUBBAIAH
‘(Nandyal) : How can the Speaker's secreta-
Tiat go into it ? ......(Interruption)

THE MINISTER OF EDUCATION,
.SOCIAL WELFARE AND CULTURE
{PROF S. NURUL HASAN): I had no
choice; I obeyed your orders,

ot wfn wuw (zfaor fasll)
WHEqe WEIeW, (WT Wel &7 #2he
FRAE & T R | W WA FEG &2
Yz g fafreex &1 @ ? mser
R, 199 & €TAA &1 W W7 AT |

WA WEOAT : gA T FMAT
Qe Aifeq &1 5 I & |

ot sz fqgr awedt - wow
Wrew, @R 4 aw far oww o
TZ FEr NI WTHAT @ | 4g ITH
TG a5 =onm |

Weqy 9@ : q1F WK A9 IEHET
'“m?mﬁfmml
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harassing Miranda House *
Hostal inmates (C.A.)

SHRI S.M. BANERJEE: Sir, you
are aware that the working journalists are
on strike throughout the country for a wage-
board. . ...

MR. SPEAKER : I have not allowed
it; I will call you at the appropriate time.

SHRI PILOO MODY There has
been a slight deviation from parliamentary
practice about which I wrote to you also,
on Dr. Karan Singh's resignation., He
cam¢ and made a statement over here,

MR. SPEAKER : It was received very
late; I have not seen it; I shall look into it.

SHRI P. G. MAVALANKAR
(Ahmedabad) : If through ipadvertance or
ignorance on the part of a Member, a Minis-
ter is wrongly addressed, would you not
sec that the matter is set right, by the Lok
Sabha Secretriat, by initially sending it
to the right Minister ?

MR. SPEAKER : If we did that,
Members object to it sometimes.
Sometimes Members have already approa-
ched the Minister and the Minister agrees;
after that the call attention comes and our
office is not expected 1o know anything
about it.

SHRI H. N. MUKER]JEE (Calcutta—
North-East)) ;: In the ecarly days of
Parliament, it was the normal practice that
the Secretariat would offer advice and
unstinted assistance to Members wherever
such purely technical correction was needed,
a name here or a name there; that kind of
assistance was always forthcoming.

MR. SPEAKER : In this case, it was
clearly indicated that it was directed to the
Education Minister. (Interruptions).

SHRI PILOO MODY: Dr. Karan
Singh had made a statement in which he
had offered to resign after having taken
permission from the Prime Minister to do so .
According to normal parliamentary practice
the minister makes a statement in Parliament
only after his resignation has been accepted.
Since Dr. Karan Singh chose to make a
statement before, and s'nce he had the
permission of the Prime Minister to make
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[Shri Piloo Mody]
statement before, I think another statement
is called for from Dr. Karan Singh as to
what transpired that changed the situation
materially,

MR. SPEAKER :
(Intrruptions).

MR. SPEAKER : Mr. Samar Guha,
I did not allow anything. Don’t force
yourself on me. T am not permitting it.

I will examine it.

xz2°36 hrs.
PAPER LAID ON THE TABLE

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the Table
a copy of Notification G.0.Ms. No. 397
(Hindi and English versions) published in
Andhra Pradesh Gazette dated the 6th Julys
1972 making certain amendments to the
Andhra Pradesh Housing Board (Appoint-
ment and payment of fees to the Counsel)
Rules, 1968, under sub-section (3) of section
70 of the Andhra Pradesh Housing Board
Acts 1056, read with clause (¢)(iii) of the
Proclamation dated the 18th January, 1973
issued by the President in relation to the
State  of Andhra Pradésh. [Placed in
library. See No. LT-4537/73.]

I2-36} hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

‘I am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held
on Monday, the 12th March, 1973,
adopted the following motion in regard
to the Committee on the Welfare of

Scheduled Castes and  Scheduled
Tribes :—
“That this House concurs in the

recommendation of the Lok Sabha
that the Rajya Sabha do elect one

MARCH 20,
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Laws (Amdt.) Bill

member to the Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes in the vacancy
caused by the appointment of Shri
Sukhdev Prasad as Deputy Minister,
and resolves that the House do
proceed to elect, in accordance with
the syster_n‘ of proportional repre-
sentation by means of the single
transferable vote, one member from
among the members of the House to
the said Committee to fill the
vacancy.”’

I am further to inform the Lok Sabha
that in pursuance of the above motion,

-Shri Kalyan Chand, Member, Rajya Sabha

has been duly elected to the said Committee.

12-37 hrs.

BUSINESS ADVISORY COMMITTEE
TWENTY-SIJETH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMATIAH): Sir, I beg to move :

““That this House do agree with the
Twenty-sixth Report of the Business
Advisory Committee presented to the
House on the 16th March, 1973.”

MR. SPEAKER: The question is :

“That this House do agree with the
Twenty-sixth Report of the Business
Advisory Committee presented to the€
House on the 16th March, 1973.”

The motion =was adopted.

12+ 37} hrs.

UNION TERRITORIES TAXATION
LAWS (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): I beg to move for

*Published in Gazette of India Extraordinany, Part II,section 2, 8ated 20-3-73.
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lists, ete.
feave to introduce a Bill further to amend
certain taxation laws in the Union territories.

MR. SPEAKER : The question is:
it

““That leave be granted to introduce
a Bill further to amend certain taxation
laws in the Union territories.”

The motion was adopted.

SHRI F. H. MOHSIN
the Bill.

: 1 introducet

2238 hrs.

RE. STRIKE BY WORKING JOURNA-
LISTS, ETC.

SHRI A.K. GOPALAN (Palghat):
Under rule 377 of the Rules of Procedure,
I raise the following matter in the House
and request the concerned minister to make
a statemcnt

“Token strike by working ioumlisté
throughout the country today to press
their case for a third wage board,
revision of D.A. and interim relief,
etc.””

SHRI S. M. BANER]JEE (Kanpur):
Wil you ask the Labour Minister to make a

statement? The working journalists are
agitated over this.
MR. SPEAKER : [ will convey it to

him.

SHRI A.K. GOPALAN :
know when the
statement.

I want to
Minister will make his

SHRI S. M. BANER]EE :1Is he going
to make it today?

MR. SPEAKER:
him,

I will convey it to

SHRI S. M. BANER]JEE : Why don't
You direct him to make a statement ?

) MR. SPEAKER : My conveying it to
*him means that T am sending it on to him.
e
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signation by Minister. (St.)
A whe yaw (o foe=m) -
qexT WEIEA, Tg WA FE@Ad & FH-
i M g g W AW A
ey q9 ZEA § W T@d AR A
weY WErRE 1 99 AT q0iEh |

WEA WERE : H W9 afs |

SHRI HARI KISHORE SINGH
(Puprij : Sir, I want a staiement to be
made about the mine explosion in Dhanbad.

MR. SPEAKER I have allowed a
Calling Attention on that.

12- 42 hrs.

STATEMENT RE. LETTER QF RESIG.
NATION BY MINISTER OF TOURISM
AND CIVIL AVIATION

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): Mr. Speaker, Sir, on Friday
the 16th I had read out in this hon. House
extracts of a letter I wrote to the Prime
Minister, regarding my decision to resign
from the Council of Ministers. As severa]
hon. Members also remarked that day,
it was the Prime Minister’s prerogative to
take a decision on my letter. On the 18th
evening she informed me that she had con-
sidered the matter, but was not accepting
my resignation, and would like me to
continue as Minister. In deference to her
wishes, I will continue to have the privilege
of serving her and the country in my present
capacity.

I may add that, with regard to Avros,
we have decided to institute a high-level
examination of all aspects involved. I hope
to be able to announce the details of this
within the next few days.

May I, once .sgsn express my deep
gratitude to the hon. Members and to you,
Sir, for the generosity with which you have
treated me ?

tlntroduced with the recommendation of the President.
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tion by Minister (St.)

ot wew fugrdy ool : (Anfer) ¢
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g @t I fawd W wew W
drar 3 F g & faard A oY ww
A TR Fgw A A
o yema X @ g

MR. SPEAKER : I will look into this,

SHRI G. VISWANATHAN (Wandi-
wash) : That day it was almost a farewell
function. Now, Sir, you have to take back
whatever you said.

SHRI PILOO MODY (Godhra): You
must expunge your owp remarks.

MR. SPEAKER : Isaid thst day ‘‘unless
the Ptime Minister decides sbout it
otherwise.”’.

SHRI H.N. MUKERJEE (Calcutta—
North-East): That is cxactly where the
from ol liking for the Minister,
the aspect of the mstter con-
tinues tb ittitate and puzzle miny of us.
You petinitted a statement to be made the
other day which was, obviously, premature,
Obviously, the Prime Minister had cither
not communicated her refusal to accept
his resignation, or had spoken to him in a
very confusing manner. Last time we had
already wasted the time of the House,
every second of which is paid for by the
people of this country, and that is why
procedure becomes important. We are al]
fond of Dr. Karan Singh. Personally
speaking, perhaps I am fond of him more
than most of the members of this House.
But, in so far as the procedure is concerned,
I am deeply distrubed to find that the Prime
Minister’s allergy to have her presence in
this House leads perhaps to all kinds of
things coming up, leading to the waite of
time of this House. We arc wasting the time
of this House with impunity.

SHRI PILOO MODY: Naturally,
being a woman, she had second thoughts
this time.
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SHRI SHYAMNANDAN MISHRA :
(Begusarai) : May I raise another point of
procedure? Would it now be the normal
practice in this House that when the resig-
nation of a Minister is in the process of con-
sideration, the Minister would come forward
and make a statement in the House?
Sir, you would remember that the statement
of the Minister had an extremely confusing
effect on the minds of most of the members.
present, and the Minister would not have
come forward with that statement unless the
Prime Minister had given an inkling of
her mind that she was going to accept that
resignation. That was the impression thas
we got.

12- 4% hrs.
SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-73
—comtd.

MR. SPEAKER : Shri K.R. Ganeshy
to continue his reply.

SHRI S. M. BANER]JEE (Kanpur) =
May I make a submission, Sir? There is a.
news-item that has appeared in Pamiot—
I quote :

“Rotten milk powder, ghee from W.E.P.

sold to the poor.”

I have also given a Call Attention Notice
on it. Because it comes under the Supple-
mentary Demand for Grant relating]fto
the Ministry of Agriculture, you may kindly
allow me to make a submission and the

Minister may reply to it. T will take
only a minute.
MR. SPEAKER : The Minister is

already replying to the debate.

SHRI 5. M. BANERJEE : Suppose I
interrupt him. This is a very important
matter.
~ MR. SPEAKER : When the Minister
L5 already replying to the debate, how can
you make up another speech in between ?

SHRI S.M. BANER]JEE : Not a speech,

only a submission.
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o wrw fagrdt e (enfera) ¢
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SHRI S.M. BANERJEE : This is a
very serious thing that has come out in the
papers. It is a shame! (Interrmuption)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI KR.
GANESH) : Mr. Speaker, Sir, [ am thankful
to the hon. Members who have participated in
the debate on the Supplementary Demands.

This is a third and last batch of Supple-
mentary Demands presented during the
current financial year. The high-light of
these Supplementary Demands which have
been debated is that a substantial allotment
has been made for Defence Services, for
giving grant-in-aid to States, for giving
loan sssistance to States and for giving asais-
tance to Bangladesh. Apart from the
additional demands of interest on debt and
other charges, there has been a substantial
incresse in the share -of States from the
Union Bxcise duties. The demands are also
characterised by payment of increased subsidy
to Food Corporation of India, additional ex-
penditure for the purchase of fertilisers
and also for equity capital of Neyveli Lignite
Corporation, for expenditure on non-coking
coal mines and the Fertiliser Corpora-

There are two or three spedfic points
which the hon. Members have raised and
which require some reply. Shri S.M.
Banerjee raised a question about the Im-
plementation Cell to consider the Report
of the Pay Commission. As he is aware,
like the Last Pay Commission, the Im-
plementation Cell is being set up in the
Ministry of Finance. It s this Cell which will
process the Report of the Pay Commission
as expeditiously as possible. As far as the
personnel of the Cell is concerned, it will
be headed by an Additional Secretary and
the proposals in this regard, for having
the necessary personnel, have already been
Processed and sent to the Appmnunmt
Committee of the Cabinet.

PHALGUNA 128, 1894 (SAKA) -

D §;6, (Gen) 202
1972-73
SHRI S.M. BANERJEE : Is th®
Member-Secretary of the Pay Commission
there ?

SHRI K.R. GANESH : He is not going
to head the Cell. Although I do not agree
with the criticism that the hon. Member has
made about the Member-Secretary, for the
purpose of propriety, it will be headed
by another officer, not by the Member-
Secretary.

As far as the question of diffusion of press
ownership  is concerned, this question is
engaging the attention of the Government. It
is being examined in the light of the Supreme
Court judgement on the ecarlier newsprint
policy for 1972-73. It is cngaging the
attention of the Government st the highest
level.

SHRI S. M. BANERJEE : Wil you
consider the question of pensioners?

SHRI K.R. GANESH : As regards
pensioners, 1 have answered it a number
of times. The question of pensioners will
be dealt with when the Government has taken
a decision on the question of emoluments
and pensionary benefits to retiring Gowern-
ment employees. On the basis of that, the
question of pensioners will be decided on
merits.

With these few words, I commend these
Demands for the acceptance of the House.

SHRI S.M. BANERJEE : This is a
very important matter, Sir. T would, with
your permission, invite his kind attention
to the Press news in Parriot dated March 18,
1973 ¢

“Rotton Milk Powder, ghee from
WFP sold to the poor.

“Several thousand tonnes of skimmed
milk powder and butter oil (ghee)
labelled ‘buyers beware’ and
‘unfit for human  consumption’
were permitted by the Ministry of
Agriculture to be sold among the
section of people who are described
as ‘vulnerable’, according to reliable
source.
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[Shri. S. M. Barerjee]

“The ‘damaged’ milk powder and
butter oil were received by the
Agriculture  Ministry under the
World Food Frogramme (WFP)
plan operation project No. 618,
the sources revealed.

“This consignment was so bad that it
was giving an offensive odour and
could not be utilised in milk pro-
cessing by the Delhi Milk Scheme
and other plants in three other
metropoljtan cities—Bombay, Cal-
cutta and Madras.

“Therefore, the scurce pointed out,
these articles were sold among the
illiterates “with the Agriculture
Ministry’s permission.

“The first consignment consisting of
about 5,000 tonnes of milk powder
and about Boo tomnes of burter
oil was sold in bustees in the
‘Rajasthan Canal Project’..”

I would request the hon. Minister t+ tell
us if he has any information on tlus. If
be has no informaton. will o1 ¢ hon. Minsier.
Prof. Sher Singh, recly tothis ? Thig s a
revealing new;. Poor illitecaes have been
suppled these things.

SHRI] K.R. GANESH : At the moment,
I have no information on what the hom.
Member has raised. My senior colleague
is also here. He has also heard what the
hon. Member has said. We will communi-
<ate,

SHRI S.M. BANER]JEE
make a statement?

Will he

MR. SPEAKER : You go to the extreme
of getting commitments everywhere.
SHRI S.M. BANERJEE : What about
those poor people, Sir?
MR. SPEAKER : That is why, I allowed
it o be raised.
The question is :
“That the respective  supplementary

sums 1.0t exceeding the amounts
shown in the third column of the

_SHRI P.G. MAVALANKAR (Ahme~
dt-b;?).: On a point' of order. “Before you
put the motion to the vote, may I submit
that the House is not duly constituted ?

want to suggest further that between 1-00
and 2-00 p.m. ...

MR. SPEAKER :
counted.

The number is being

SHRI P.G. MAVALANKAR :
House is not duly constituted.

The

I can understand if there is no quorum
between 1-00 and 2:00 p.m., during lunch
hour, and after o-00 p.m...

MR. SPEAKER : You know what we
have settled. Do not be very hasty in your
observations.

SHRI P.G. MAVALANKAR : When
they are having large sums vote.', it is wne
obligation ol the ruling Party to see to it
that the House is duly constitute.l.

MR. SPEAKER : I know you are a very
alert Member. T appreciate it and T am
very nappy about it. But, after all, we have
such an understanding in the House, bat if
you do mot want to follow it, I, as Spesker»
have no alternative.. (Imterruptions) If there
is mo lunch hour, that does not mean that the
lunch hour is suspended. It is only when
we suspend the lunch-hour. ...,

SHRI P.G. MAVALANKAR : This is
before lunch. But the House must be
constituted correctly all the tme.

MR. SPEAKER : In spitc of that,
when the whole House decides and the BAC
has already agreed to it, we take it as a con-
tinuing sitting.

Any way, I am ringing the bell. ...

Now, the House is duly—I won’t use the
word ‘constituted’—the quorum is there.

The question is :

“That the respective Supplementary sums
not exceeding the amounts shown in the
third column of the order paper be granted
to the President to defray the charges which
will come in course of payment during’ the
vear cpding the 31st day of March, '1973

‘
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n respect of the following demands entered  the 31st day of March

" the ‘second column thereof—

Cemand Nos. 1 to 5, 7, 10, 11, 14, 18,
20, 22, 27, 29, 3L,
33, 34, 37, 38, 40, 41,
45 1o 48, 57, 64, 66,
70, 71 75, 76 82, 83,
85, 89, 90, 95, 95, 99°
104, 105, II3: W0 I16,

118, 120, 125, 126,
129, 132, 133 and
136.”

The motion was adopred.

[The Motions  for  Supplcmcntary
Dumer as fer Grarts which were edogted by
the Lok S.bha, are reproduced belogw—Ed. )

DeMAND No. 1—MINISTRY OF I EFENCE '

““That a Supplementary sum not exceed-

ing Rs. 5,49,000 be granted to the President

to defray the charges which will come in
course of :payment during the year ending
the 31st day of March, 1973, in respect of
“Minisity of Defence’.”
IMEMAND Wo. 2—I)FFENCE SERVICES,
EFFECTIVE—ARMY
“That a Supplementary sum not ex-
ceeding Rs. 1,53,65,00,000 be granted to the
President to defray the charges which will
come in course of payment during the year
-ending the 318t day of March, 1973, in respect
of ‘Defence Services, Effective—Army’.”

DeEMAND No. 3—DEFENCE SERVICES,
EFFBCTIVE—NAVY

““That a Supplementary sum not exceeding
Rs. 4,11,50,000 be granted to the President
to defray the charges which will come in
«course of payment during the year ending
‘the 31st day of March, 1973, in respect of
‘Defence Services, Etfective—Navy’.”

DemaND No. 4—DEFENCE SERVICES,
ErrecTIVE—AIR FORCE

“That a Supplementary sum not exceed-
ing Rs. 27,71,20,000 be granted to the Presi-
dent to defray the charges which will come
ift course of payment during the year ending

L]
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» 1973, in respect of
‘Defence Services, Effective—Air Force’.”

DEMAND NO. 5 —DEFENCE SERVICES, Non-
ErFrcTIvE

“That a Supplementary sum not excee
ding Rs. 3,00,00,000 be granted to the Pre-
sident to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1973, in respect of
‘Defence Services, Non-Effective”.”

Iemanp No. 7—EbucaTtion

“That a Supplementary sum not exceed-
ing Rs: 5,26,50,000 be granted to the P resi-
dent to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1973, in respect of ‘Edu-
cation”.” )

DemaND No. 10—OTHER REVENUE EXPENDI-
TURE OF THE MINISTRY OF EXTERNAL -
AFFAIRS

“That a Supplementary sum not exceeding
Rs. 80,00,00,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending the
31st day of March, 1973, in respect of ‘Other
Revenue Expenditure of the Minisuy of Bx -
ternal  Affairs”.”

LEeEMAND No. 11—MINISTRY OF FINANGE

““That a Supplementary sum not exceed-
ing Rs. 47,78,000 be granted to thc President
to defray the charges which will come in
course of payment during the vear ending
the 31st day of March, 1973, in respect of
‘Ministry of Finance®.”

DEMAND NO. 14—TAxXEs ON INCOME
INCLUDING CORPORATION TAx, ETC.

“That a Supplementary sum not ex-
ceeding Rs. 1.30,00,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Taxes on income including
Corporation Tax, etc™.™

1
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DeEMAND No. 18==MINT

““That a Supplementar ysum not exceed-
ing Rs. 13,38,000 be grant:d to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 31st day of March, 1973, in respect of
‘Mintl'?l

DEMAND NoO. 20—0pIuM FACTORIES AND
ALRALOID WORKS

“That 3 Supplementary sum not exceed-
ing Rs. 1,42,00,000 be granted to the Presi-
dent to defray the charges which will come
in course of payment during the year ending
the 3tst day of March, 1973, in respect of
Opium Factories and Alkaloid Works.”

DEMAND NO. 22—GRANTS-IN-AID TO STATE
AND UNION TERRITORY GOVERNMENTS

“That a Supplementary sum not ex-
ceeding Rs. 1,08,00,00,000 be granted to the
President to defray the charges which will
Co.ne in course of payment during the year
ending the 318t day of March, 1973, in
respect of ‘Grants-in-aid to State and Union
Territory Governments.”

DeMAND NO. 27—PAYMENTS TO THE INDIAN
COUNCIL OF AGRICULTURAL RESEARCH

“That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the Pre-
sident to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in res-
pect of ‘Payment to the Indian Council of
Agricultural Research.”

DeMAND NoO. 29—DEPARTMENT OF FooD

“That a Supplementary sum not ex-
ceeding Rs. 16,21,00,000 be granted to
the President to defray the charges which
will come in course of payment during the
the year ending the 31st day of March,
1973, in respect of ‘Department of Food.”

DEMAND NO. 31—DEPARTMENT OF Co-

OPERATION
“That a Supplementary sum not ex-
ceeding Rs. 93,78,000 be granted to

the President to defray the charges which
will come in course of payment during the

year ending the 31st day of March, 1973
in respeer of-*Department of Co-operstior.”

DEMAND NO. 33—FOREIGN TRADE

“That a Supplementary sum no 1exceed-
ing Rs.6,83,13,000 be granted to the Presi~
dent to defray the charges which will come
in course of payment during the yearending
the 318t day of March, 1973, in respect of
‘Foreign Trade'.”

DEMAND NO. 34—ExXPORT-ORIENTED INDUS=
TRIES.

“That a Supplementary sum not ex-
ceeding Rs. 30,76,000 be granted to the
President to defray the charges which wilt
cume in course of payment during the year
ending the 31st day of March, 1973, in
respect of *Export-Oriented Industries.”

DEMAND NO. 37—MINISTRY OF HOME
AFFAIRS

“That a Supplementary sum not ex-
ceeding Rs. 88,000 be granted to the Pre-
sident to defray the charges which wild
come in course of payment during the year
ending the 313t day of March, 1973, in res-
pect of *Ministry of Home Affairs.”

DEMAND NO. 38—CABINET

“That a Supplementary sum not ex-
ceeding Rs. 14,21,000 be granted to the
President to defray the charges which wilk
cume in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Cabinet.””’

DEmAND NO. 40—POLICE

“That a Supplementary sum not ex-
ceeding Rs. 10,23,28,000 be granted
to the President to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1973,
in respect of ‘Police.”

DeEMAND NO. 41—CENsUS

“That a Supplementary sum not ex-
ceeding Rs.  19,15,000 be granted to the
President to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1973,
in respect of ‘Census.”
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DEMAND NoO. 4§—DELHI

“That a Supplementary sum not ex-
ceeding Rs. 4,94,86,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 315t day of March, 1973, in
respect of ‘Delhi’.”

DEMAND NO. 46—CHANDIGARK

“That a Supplementary sum not ex-
ceeding Rs. 1,82,89,000 be granted to the
President to defray the charges which
will come in course of payment during the
vear ending the 31st day of March, 1973,
in respect of ‘Chandigarh.”

DEMAND NO. 47—ANDAMAN AND NICOBAR
ISLANDS

“That a Supplementary sum not ex=
cexding Rs. 1,47,55,000 be granted to the
President to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1973, in respect of ‘Andaman and Nicobar
Islands".”

DEMAND No. 48—ARUNACHAL PRADESH

““That a Supplementary sum not exceed-
ing Rs. 2,15,87,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending
the 313t day of March, 1973, in respect of
Arunachal Pradesh’.”

Demaxp No.  §7—INFORMATION

PuBLICITY

AND

“That a Supplementary sum not exceed-
ing Rs. 56,00,000 be granted to the President
to defray the charges which will come in
course of pavment during the year ending
the 31t day of March, 1973, in respect of
‘Informativn and Publicity".”

Demanp No. 64—MINISTRY OF Law AND
JusTice

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to the
President to defray the charges which will
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come in course of payment during the year-
ending the 31st day of March, 1973, in
respect of ‘Ministry of Law and Justice’.”

Demanp No. 66—Mmastey oF PerRO-
LEUM AND CHEMICALS

“That a Supplementary sum not ex—
ceeding Rs. 2,53,92,000 be granted to the-
President to defray the charges which will
come in course of payment during the year
ending the 318t day of March, 1973, in
respect of ‘Ministry of Petroleum and
w".“

DeMAND No. 70—R0OADs

“That a Supplementary sum not eX--
ceeding Rs. 2,39,44,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 315t day of March, 1973, in
respect of ‘Roads’.”

DemAND No, 73—PoRrTs

“That a Supplementary sum not ex--
ceeding Rs. 2,81,00,000 be granted to the
President to defray the charges which will
come in course of payment during the year-
ending the 315t day of March, 1973, in
respect of ‘Ports’.”

DeEMAND NoO. 75—DEPARTMENTAL OF

STEEL

“That a Supplementary sum not ex--
ceeding Rs. 7,35,73,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st cay of March, 1973, in res-
pect of Department of Steel.”

DEMAND No. 76—DEPARTMENT OF
MinEs
“That a Supplementary  sum not
exceeding Rs. 8,57,41,000 be granted to
the President to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1973
in respect of ‘Department of Mines'."
DemMAND No. 82—MINISTRY OF WORKS AND
Housme

“That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the President
to defray the charges which will come in
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course of payment during the year ending
the 318t day of March, 1973, in respect of
<Ministry of Works and Housing"."

DemanD No. 83—PusLic WORKS

“That a Supplementary sum not ex.
ceeding Rs. 14,38,20,000 be granted to the
President 1o defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Public Works'.”

Demaxnp No. 86—ATOMIC ENERGY RFSEARCH
AND NUCLEAR POWER SCHEMES

“That a Supplementary sum not ex-
cecding Rs. 2,000 be granted to the Presiden
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1973, in respect of
<Atomic Energy Research and Nuclear
Power Schemes”.’

89—PosTs AND TELEGRAPHS
WorkING ExrENsEs

Demanp No.

“That a Supplementary sum not ex-
cceding Rs. 2,86,87,000 be granted to the
President to defray the charges which will
<come in course of payment during the year
ending the 31st day of March, 1973, in respect
of *Posts and Telegraphs Working Expenses’.”

Demanp No. 90—PosTs AND TELEGRAPHs
DivipenD To GENERAL REVENUES, APPRO-
PRIATIONS TO RESERVE FUNDs AND REPAY-
MENT OF LOANS FROM GENBRAL REVENUES

“That a Supplementary sum net ex-
ceeding Rs. 12,08,67,000 be granted to the
President to defray the charges which wil]
-come in course of payment during the year
-encing the 31st Cay of March, 1973, in res-
pect of posts and Telegraphs Dividend to
General Revenucs, Appropriations to Reserve
Funds and Repayment of Loans from Genera
Revenues”.””

DemAND No. 95—DEPARTMENT OF PARLIA-
MENTARY AFFAIRS

“That a Supplementary sum not ex-
ceeding Rs. 90,000 be granted to the President
to defray the charges which will come in

course of pavment during the year ending the
31st day of March, 1973, in respect of
‘Department of Parliamentary Affairs’.”

DEMAND NO. 96—DEPARTMENT OF SCIENCE
AND TECHNOLOGY

“That a Supplementary sum not ex-
ceeding Rs. 1,000 be granted to the President
to defray the charges which will come in
course of payment during the vcar ending
the 31st day of March, 1673, in re:pect of

(Rt

‘Department of Science and Technology’.
DEMAND NoO. 99—DEPARTMENT OF SUPPLY

“That a Supplementary sum not ex-
ceeding Rs. 2,97,00,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 315t day of March, 1973, in
respect pf ‘Department of Supply’.”

Dromanp  No—rtog—Dinince CapiTaL
’ OuriAy,

“That a Supplimcntiry sunm .ot ex-
ceeding Rs. -5,92.00.c00 be grannd 1o the
President to defray the charges which will
come in cours¢ of paymcnt during the ycar
ending the 31st day of March, 1973, in
respect of ‘Defence Capital Qutlay'.”
DrMAND No. 105—OTHER CAPITAL QUTLAY

oF THE MINISTRY OF DEFENGE

“That a Suppltmcntary sum not ¢x-
ceeding Rs. 15,30,000 be granted 10 the
President to defray the charges which will
come ir course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Other Capital Outlay  of the
Ministry of Defence”.”

DeEmMAND No. 113—L0ANS AND ADVANCEs
pY THE CENTRAL GOVERNMENT

“That a Supplemcntary sum not e€x-
ceeding Rs. 15,55.07,000 be grarted 1o the
Presidert to dufiay the charges which will
come in ccurse cf paymert during ‘he year
ending the 215t day of March, 1573, in
respect of ‘Loars and Advences by 1le
Central Govirnment,’”
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DEMAND No. 114, —PURCHASE OF
GRAINS AND FERTILIZERS

Foob

“That a Supplemcntary sum not ex-
ceeding Rs. 67,55,17,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Purchase of Foodgrains and Ferti-
lizers.”

Demanp No. 115.—OTHER CAPITAL OUTLAY

OF THE MINISTRY OF AGRICULTURE

“That a supplementary sum not ex-
ceeding Rs. 1,000 be granted tothe President
to defray the charges which will come in
course of pavment during the year ending
the 31st day of March, 1973, in respect of
‘Other Capital Qutlay of the Ministry of
Agriculture”.”

DemanD No, 116.—CAPITAL QUTLAY OF THE
MixistRy oF TForelgy TRADE

“That a Supplementary sum not ex-
ceeding Rs.11,000 be granted to the President
to defray the charges which will come in
course of payment during the year ending
the 313t day of March, 1973, in respect of
‘Capital OQutlay of the Ministry of Foreign
Trade”.”

Demanp No. 118.—CariTarL OUTLAY 1IN
UntoN TERRITORIES.

“That a Supplemcmtary sum not ex-
ceeding Rs. 41,45,000 be granted to the
President to defray the charges which will
come in course of psyment during the year
ending the 315t day of March, 1973,in res-
pect of ‘Capital OQOutlay in Union Terri-
tories’.” )
DEeEmMAND No. 120.—CAPITAL QUTLAY OF THE

MmNisTRY OF INDUSTRIAL DEVELOP-

MENT.

“That & Supplementary sum not ¢x-
ceeding Rs. 1,000 be granted tothe  President
to defray the charges which will come in
course of payment during the year ending
the 318t day of March, 1973, in  respect of
‘Capital Qutlay of the Ministry of Indus-
rial Development’.”
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DrManp No. 125—Caprtar OuTLAY Op

THE MINISTRY OF
CHEMICALS

PETROLEUM AND

““That & Supplementary sum not ex-
ceeding Rs. 21,99,89,000 be granted to the
President to defray the charges which wilF
come in course of payment during the year
ending the 315t day of March, 1973, in
respect of ‘Capital Outlay of the Ministry
of Petrolcum and Chemicals™."”

Demanp No. 126.—CapiTAL  OUTLAY ON
RoADS

“That a Supplémeriary sum not €x-
ceeding Rs. 7,48,90.000 be granted to the
President to defray the charges which will
come in course of payment during the yeer
ending the 31s1 day of March, 1973, in
respect of ‘Capital Qutlay on Roads".”

DEMAND No. 129.—OTHER CAPITAL OUTLAY
OF .THE MINISTRY OF STEEL AND-
Mings.

“That a Supplementary sum not ex=-
ceeding Rs. 36,97,01,000 be granted ro the
President to defray the charges which will®
come in course of payment during the year
ending the 31st day of March, 1973, in res-
pect of ‘Other Capital Qutlay of the Ministry
of Steel and Mincs™™

DEMAND No. 132.—CarPiTAL OUTLAY ON.
PupLIC WORKS,

“That a Supplementary sum not ex=
ceeding Rs.  3,00,00,000 be granted to the
President to  defray the charges which will
come in courseé of payment during the year
ending the 31st day of March, 1973, in res-
pect of ‘Capital Outlay on Public Works"."”

DemMAND No. 133.—DELHI CAPITAL OUTLAY

“That a Supplementary sum not ex-
eeding Rs. 45,70,000 be granted to the
President to defray the charges which will®
come in course of payment during the year-
ending the 31st day of March, 1973, in.
respect of ‘Delhi Capiral Outlay’.”
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"DEMAND No. 136,—CAPITAL OUTLAY ON
Posts AND TELEGRAPHs (NOT MET
FROM REVENUE).

*““I'nat a Supplementary sum not exceed-
ing Rs. 1,000 be granted to the Presideat
“to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1973, in respect of
‘‘Capital Outlay on Posts and Telegraphs
(Not met from Revenue).”

———

“x2'48 hr.
APPROPRIATION BILL®, 19;3

‘THE MINJSTER OF STATE IN THE
"MINISTRY OF FINANCE (SHRI KR,
“‘GANESH): 1 beg to move for leave to
jntroduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
“for the services of the financial year 1972-73.

MR. SPEAKER : The question is:

“That leave be granted to introduce a
“Bill to muthorise payment and appropriation
-of certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1972-73.”

The motion was adopted.
SHRI K.R. GANESH : I inwoducet
the Bill.
1 beg to movet:

““That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1972-73,
be taken into consideration.”

MR. SPEAKER : The questionis :

“That the Bill to authorise payment and
apprcpriatiori of certain further sums from

and owt of the Consolidated Fund of India
for the services of the financial year 1972-73,
be taken into consideration,”
The motion was adopted.
MR. SPEAKER : The question is :

“That clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 1, the
Enacting Formula and the Title were
added 10 the Bill.

SHRI K.R.GANESH : Sir,I move:
““That the Bill be passed.”
MR. SPEAKER : The quéstion is :
“That the Bill be passed.”

The motion was adopted

13 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RALLWAYS)*, 1972-73

MR. SPEAKER : We shall now take
up the Supplementary Demands for Grants
(Railways) for 1972-73.

DeMAND No. 1.—RAILWAY BoARD
MR.. SPEAKER : Motion moved :

““That a Supplementarysum not ex-
ceeding Rs. 3,61,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Railway Board'.”

DEMAND NO. 4.—WORKING EXPENSES—
ADMINISTRATION

SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,80,56,000 be granted to the

MR.

*Published in Gazetie of India Extraordinary Part 1I, section 2, datcd 20-3-73.
tIntroduced/Moved with the recommendation of the President,
tMoved with the recommendation of the President.
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President to defray the charges which will
come in course of payment during the year
ending the 318t day of March, 1973, in
respect of “Working Expenses—Adminis-
tration”."””

DeMAND No. 5.—WORKING EXPENSES—
REPAIRS AND MAINTENANCE -

MR. SPEAKER : Motion moved.

“That a Supplementary sum not cx-
<ceding Rs. 18,23,21,000 be granted to the
President to defray the charges which will
<ome in course of payment during the yed®
-ending the 31st day of March, 1973, in
respect of ‘Working Expenses—Repairs and
Maintenance®.””

DeEMAND No, 6.—WORKING EXPENSES—
OPERATING STAFF

MR. SPEAKER :

““That a Supplementary sum not ex-
-ceeding Rs. 1,21,45,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 318t day of March, 1973, in
respect of ‘Working Expenses—Operating
Staff”.”

Motion moved :

DBEMAND NoO. 7.—WORKING EXPENSES—
OPERATION (FUEL)

MR. SPEAKER: Motion moved.

“That a Supplementary sum not ex-
ceeding Rs. 4,35,27,000 be granted to the
President to defray the charges which wily
come in course of payment during the year
ending the 313t day of March, 1973, in
respect of ‘Working Expenses—Operation
(Fuely.”

DeEmann No, 8—WORKING EXPFNses—OPE-
RATION OTHER THAN STAFF AND FUEL

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceding Rs. 5,70,65,000 be granted to the
President ¢o defray the charges which will
come in course of payment during the year
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ending the 31st day of March, 1973, in
respect of *Working Expenses—Operation
other than Staff and Fuel'."

218

DEMAND No. 9.—WORKING  EXPENSES—
MISCELLANEOUS EXPENSES.

MR. SPEAKER : Motion moved:

““That a Supplementary sum not ex-
ceeding Rs. 2,35,47,000 be grunted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Working Expenses—Miscellaneous
E!pﬂ!m'-"

Demanp No. 10.—WORKING EXPENSBES—
STAFF WELFARE

MR. SPEAKER: Motion moved:

“That a Supplementary sum not ex
ceeding Rs. 74,76,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Working Expenses—Staff
Welfare’.”

DEMAND No. 12.—DI1vIDEND TO GENERAL
REVENUES.

MR. SPEAKER : Motion moved:

““That a Supplementary sum not ex-
ceeding Rs. 3,48,76,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Dividend to General Revenues'.'”

DemaND No. 15.—OPEN LINE WORKS—
CAPITAL, DEPRECIATION RESERVE FUND AND
DEVELOPMENT FUND

MR. SPEAKER : Motion moved:

“That a Supplementary sum not ex-
ceeding Rs. 77.,65,01,000 be granted to the
President to defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Open Line Works—Capital,
Depreciation Reserve Fund and Develop-
ment Fund’.””
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DEMAND No. 16.—PiNsSIONARY CHARGES—

PExsioN Funp
MR. SPEAKER : Motion moved:

“That a supplementary sum not ex-

ceeding Rs. 92,76,000 be granted to the -

President to defray the charges which wil
come in course of payment during the year
ending the 31st day of March, 1973, in

respect of ‘Pensionary Charges—Pension
Fund".”
DEMAND No. 17.—REPAYMENT OF LOANS

FROM GENERAL REVENUES AND INTEREST
THEREON—DEVELOPMENT FUNT.

MR. SPEAKER Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 31,80.000 be granted to the
President to defray the charges which will
came in course of pavment during the year
ending the 31st day of March, 1973, in
respect of ‘Repayment of Loans from
General Revenues and Interest thereon—
Development Fund'.”

The Demands are now before the House.
Two hours have been allotted.

*SHRI JAGADISH BHATTACHARYYA
(Ghatal) : Sir prolonged discussion have
already been held in this House on the Rail-
way Budget. We have seen that a huge
amount is earmarked in the Railway budget
every year as expenditure on the Railway
Board. This is an unnecessary expenditure
and this amount can be saved and fruitfully
utilised in other constructive fields, We
believe that the Railways can very well run
without the Railway Board, 1 will therefore
suggest the the Railway Board may be
abolished forthwith, I hope the Railway
Minister will consider this suggestion.
Further, Sir, we have seen that large stock®
are purchased for the Railways and kept in
storage, In the report of the Railway
Convention Committee we have seen that the
value of these stores will be in the region of
Rs. 400 crores. The Railways are a commer™
cial department and we feel that it is ot

proper for them to block this huge amount
of money in the form of locked up stores,
But the Railways are in indulging in this
sort of practice and on the other hand are
constantly raising passenger fares and freight
charges. Sir, I feel that there is need for
using more and more electric and deisel
engines in place of the existing steam loco-
motives because electric and diesel engines
are much faster than the steam engines and
they have a long life also, The steam en-
gines moreover pollute the atmosphere and
arc a great health hazard, Therefore,
tge use of steam engines should be dispensed
with. Sir, the freight charges on oil seeds
have been raised so much that if 3 quintals
of oils seeds are transported from Agra to
Calcuita, the freight charges will come to
about 21 rupees, 3 quintals of oil seeds yield
only 1 quintal of oil. But Sir, if one quintal
of oil is transported from Agra to Calcutta,
the freight wil be Rsg:25P, Therefore,
Sir, when the mills in Calcutta and at other
places in the Eastern regions like Bihar,
Assam and Orissa, where mustard oil is
mostly consumed, have to import oil seed
for the production of oil, they will face an
initial handicap by way of higher freights on
oil seeds as compared to the freight on finished
oil,

As a result of this freight policy of the
Railways, the oil mills in the eastern region
will face unequal and unfair competition
from the oil mills of Northern India
Therefore this excessive freight on oil seed®
must be immediately reduced in view of the
need to reduce the price of mustard oil in the
eastern region where this is an indispensable
and essential item in every kitchen,

I will draw the attention of the Minister
to another issue, Sir, the loco workers of
Southern and South Central Railway embarked
upon an agitation some time back. That
agitation has since been withdrawn and an
agreement had been arrived at. But even
after that Sir, there are some workers against
whom cases are pending or who have been
detained under the MISA., When this

*The Original Specch was celiveied in Bengali.
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agitation was withdrawn, I belicve, the then
Minister of Railways had given some
hope that el the pending cases against those
-Railway workers will be withdrawn ‘ and
that there will be Do victimisstion, I wil]
therefore, request the new Railway Minister
to initiate speedy action to withdraw the
pending cases against those Railway workers
and to withdraw the suspension orders etc,
All the workers concerned may kindly be
reinstated with full benefits of past service,
Now, Sir, I will draw the attention of the
Minister to the need of laying double tracks
in many sections where only single tracks
exist at ‘present, We have seen thet while
travelling from Delhi to Amritsar or
Mussorie, the Express trains are held up for
long periods, sometimes for even half-an-
hour, at way side stations for passing
other trains. This causes much delay
and inconvenience to the travelling public.
Double tracks should be laid on all such routes.
(Interruprions)  Sir, double track should also
be provided on the Khurda Road-Puri Sec-
tion. We have spoken earlier also about
the reopening of the Martin-Burn- Railway
in West Bengal. No action has yet been
taken in this regard. We should be given
a firm commitment sbout ijts reopening.
We should like to know the date by which this
Railway line is going to be recommissioned.
There is also the need to convert the BD R.
- ine into broad-guage and to extend - it.
Sir, no express trains have been provided on
the Purulia-Howrah line.

Only two slow trains run on that section
Ome cxpress train must be provided on that
Section. I sincerely hope Sir, that the
Railway Minister will pay his attention to
the points raised by me and will try his ut-
most to remove the inconveniences pointed
out by me With that Sir, I conclude my
speech .
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SHRI INDRAFIT GUPTA (Alipore):
Mr. Speaker, 8ir, I would like to take this
opportunity of drawing the Minister's
aftention to some wurgent matters, Sir,
under this supplementary demand No. 4,
I find that they are asking for an additional
expenditure, among other things, for the
cost of police reimbursed to the State Go-
vernments, Now, I would just like to draw
your attention and the attention of the House
to the kind of police actions which have
recently been taking place on the railways
at the instance of the railway authorities.
Surely this assistance which the police gives
4hpm is Dot meent for harsssing the em-
ployees or for coercing or intimidating the
unjon workers. That is not the purpose

for which they should be used

The Minister is well aware of the a fact-
1 cannot go into the details of it because the
matter is now syb judice—that there was a
firing which took place on the 36th of last
month at a station called Himgir in the
Bilaspur division of the Southesstern Railway
as a result of which two workers were shot
dead and another worker was so serioualy
injured that in the hospital he had to bave
his left hand amputated, apart from injuries
to several other workers, The matter is
sub judice because a judical enquiry bas
been ordered. The only point I would
like to make at this stage is that they have
ordered that the enquiry should be en-
trusted to the additional district magistrate
of Sundergarh in Orissa State

The additional district magistrate of
Sundergarh has been entrusted with the
judicial enquiry. Now, I would urge
strongly upon the Government to sec to
use their good offices with the Government
of Orissa which is under President’s rule
and so they can casily act in this matter,
If the additional district magistrate of a
district is supposed to carry out a judicial
enquiry into such as serious matter, it will
not carry the confidence of anybody. I
am receiving 50 many telegrams every day,
from the railway workers involved, saying
that at least somebody of the status of a high
oourt judge or a retired high court judge
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should be appointed and be entrusted with
this task,

It must be remembered—although I cannot
go into the details—that the firing took
place in the presence of the General Manager
of the Southeastern Railway and other
high officials who were accompanying him,
Therefore, the enquiry should also be of a
serious nature and it should be done by &
person of the status of a high court judge,
and should not be shunted on to a magistrate.
This is my first point,

Secondly, within a few days of the firing
incident, at a place called Muri which is
near Ranchi on the Southeastern Railway
again there was an intervention by the police
called perhpas by the railway authorities,
and there were summary arrests Mr, N.C.
Roy Chowdhury, general secretary of the
Southeastern Railway workers' union, which
i8 recognised by the administration, the
assistant general secretary, Mr Weston,
Mr. BHAGWAN THARUR President
of the Ranchi Branch of the union,
and scven or eight others were summarily
arrested. They were taken to Ranchi
they were paraded on the streets of Ranchi,
with handicuffs on and with ropes tied round
their waists, and they were taken to the
lock-up. I want to know whart action has
been taken in this mater. I have repeated-
ly written to the Railway Minister that he
should see that they are released forthwith
and then action against them is withdrawn.
Otherwise, there was every possibility of the
trains being dislocated again. Now it seems
that there is increasingly a policy being adop=
ted, of repression, of intimidation and provo-
cation. As a maiter of fact, afier the firing
at Himgir—this was a provocation—as soon
as the news spread,—Mr, Qureshi knows—
the workmen of the whole of Bilaspur divisior
resorted to a strike immediately in protest
aganist the killing of their comrades, and the
Bombay-Howarh line was dislocated for well
over 24 hours ; all express trains, mail traing
everything was at a standstill So, I request
the Minister to tell us what they are propo-
singtodo. Are they changing thesr policy ?

228

Do they want that a particular uinion, cven
though it is recognised, simply because il
happens to be a staunch defender of the
workers’ interests and rights, because it
fights against every injustice and agminst
every gricvance, therefore, some people,
whether it is the management there or 1he
police or the local authorityin those States—
they should see to it—that this union is bro-
ken and is suppressed ?

I want to give him a friendly warning as
President of that unjon that no amount of
this kind of provocation, firing or reprcs-
sion is going to break that union and if this
kind of policy is continued the workers will
réact to it and reply toitin the wayin which
they can. We donot want that ; we do not
want that the working of the trains should be
dislocated like this but there seems to be no
other way out for them if this policy is con-
tinued.

I had urged the Minister that pending
the enquiryinto the firing inicdent, the officer
commanding of the detachment of the GRP
which had opened fire should be suspended.
1 was told by the Minister that this could not
be done because if that officer was suspended
pending the enquiry and if ultimartely it is
proved that he was in the right, he would
be demoralised and other officers would get
demoralised, May I point out that only the
other day, when a judicial enquiry was or-
dered into the scandal of the Air India when
three unautorised persons boarded a planc
from Bombay without proper documents or
tickets, there was big commotion in both
Houses of Parliament and 15 per-
sons including some officers were suspen-
ded pending the enquiry. There seems to
be double standerds. I still demand, firstly
the enquiry must be entrusred to a proper
juicial person and secondly, inthe interest
of that enquiry the officer concerned shculd
be suspended.

 Demand No. 7 asks for an incresse of
Rs. 435.27 lakhs on account of increasc in
the price of coal, In the past cverynow and
then the coal mine owners used todemand on
various grounds that the price of coal which
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they sold to the Railways must be put up
and after some higgling and barguining
some compromise used to be struck and an
increase used to be sanctioned, though per-
haps not to the extent the mine-owners had
demanded. For the first three months of
1971-72 they are asking for an increased allot-
ment of Rs. 4.35 crores and this is apparently
a major item of their operational expenses.
‘Now that all the coalmines have been taken
over, will the Railway Ministry and the
Steel and Mines Ministry come to some
arrangémeént whereby the old practice is
given up and every few months the price of
coal is not hiked up?  The mine-owners
used toblackmail :if youdonot pay, weshall
not be able tosupply coal. That excuse will
not hold good in future, now the entire
mining sector is in the nationalised setor, I
want to know whether they have already
initiated any action or had any discussion
with the Ministry of Mines to see to it that
at least in future the Railways may be able
to get some relief on this item,

Demand No. 9 relates to  increased
amounts in respect of compensation for pas-
sengers injured in railway accidents Com-
pensation has  of course to be paid. Bur
has the Ministry gone in sufficient Jepth
into the causes of these accidents ? For
example I find today that the Commissioner
of Railway S afety who hasrecently submitted
his report has got very harsh criticism to
make of the callous attitude towards the ear-
dier rccommendations on certain  safety
devices,

The report of the Commissioner has been
submitted only a few days ago and [ am sure
the Minister is familiar with it. He had
pointed out certain devices which have to be
installed in the Locomotives to keep the vigi-
lance of the driver at the proper pitch and
also speedometers to check the speed and so
on. He has commented in his report that
Bcnerally speaking these  safety devices
are not being properly utilised and in many
<uses, they are not being utilised at all.

Then, Sir, therc is also a question of the
strain on the loco running staff. Mr. Qireshi
HIOWs very well that the question of wotking
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hours of the loco running staff is a very old

problem and is @ cause of agitation. This
has led to agitations in the past and only a
year ago the firemen of the South Central
Railway fought a prolonged strike on thiy
issue.

Then, Sir, there was some wlk, some en-
quiry, in the matter so that adequate rest time
is given to these loco running staff like fire
men, drivers and so on, on whom there is a
very great strain. Even now I find that this
matter has not been satisfactorily settled-
Only in Delhi last week I found that the loco-
running staff were very much agitated over
the fact that a circular issued by the Railway
Board ecarlier regarding the minimum rest
time which must be allowed to these drivers
and firemen was not being implemented in
many places. Here, in the Northern Rail-
way, they complained that it was not being
mplemented. They were being made to
work much longer hours than the hours
.prescribed.

Therefore, I would like to say that when
they ask for sanction of this grant on account
of higher compensation to be paid w pa-
ssengers injured in accidents, we are also
entitled to ask whether all the factors which
are contributory to accidents are being pro-
perly gone into and properly looked into
and taken care of by the Railway Adminis-
tration itself. What about the loco running
staff’s rest time and what about the gquestion
of safety devices?

The Chief Commissionr of Railway
Safety himself made certain caustic co-
mments regarding the callous and indifferent
atttude towards these things. On the one
hand these things go on and because of
them, certain accidents take place and then
compensation has to be paid. Then they
coome to parliament and aks for sauction
of a higher awount. We have very righ
to demani an expinnation from the Minirjry
about these matters.

Then there are three more points which
1 would briefly make Firstly, presentation
had been made to the Ministry asking them
review a arger number of cases of dise
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missals of permanent railwaymen which
has taken place more than 2§ years ago.
In the period from 1948-49 to date, a large
number of permanent railwaymen  including
many who were active workers and office-
bearers of the respective unions on different
zones were dismissed from service—some
under the National Security of  Service
(Safeguarding) Rules and som: under Art,
311(2) by the President’s powers and so on.
At that times various types of charges were
brought against them or they were removed
from service without any chargs at all.

In view of the passage of about 125 years,
we had appealed to the Railway Ministry
to please miake a comprchensive review of
all these cases and try to s= whather these
people can be taken back to work. The
conditions which existed at that time and
the circumstances in  which the country
was at that time—1948-49—do not obtain
now and the way in which the people were
facing certain actions at that time do not
exist now. We were told that some of these
cases would be taken up for an individuel
review, But certain cumtegories like those
who are removed undsr Art.311(2) cimnot
be considered at all.

I would once again appz2al to the Railway
Ministry not to take too technical and cons-
titutional a view of thsse matters. If they
want the cooperation of th: railwaymen in
running the railways and of the old leaders—
Union leaders—and active workers of various
zones, thair casss shoald be  sympathstically
considered and thsy should b: out pup
back on duty.

Then, Sir, there is the case of the Martin
Burn Light Railway stafl. At the tim,
when this railway was closed dywn by
Martin Burn & Co., the staff was given
an assurance in writing by the then Minister
that they would be absorbed in the
Entzrn ani South-Eastern Railways. Now,
it has b2en brought to my notic: that st
least all thz clerical staff nun:ring p:rheps
80 or 9> or s>m:thing like that have been
absorbzd, it is true, but not on the eastern
and south -easrern railways. They have been

dispersed aHl over the country in diffetens
Zomes—gome on the Wastsrt Railway
some in the Northerm Reflway and so on.
13°35 hrs,
[M&. DEpUTY SPEARER
™ the Chair)

Sir, these people who ere working on
the Murtin Burn Light Rdllwhy are all
local pzople hailing from that eres and Rt
will be very diffiewlt for them to be very
suddenly shifted bag and baggage to remote
parts of, the country. Their family problems
are there; the educationsl problems of their
chiddren and so on and so forth are tivere.

That is why at that time they specie-
Scally represented that they should be
absorbed either on the Eagtern or South
Eastern Railway, so that they would be
nearby to West Bangel and Caleutta. I
can show the minister later a copy of the
written notes which were given to them in
the from of an assurance by the then Reilway
Minister thast this would be done. But
it has not bzen honoured. I would urge
on the minister to see that these people
are brought back from the different zones
where they bsen ssnt. Taeir number is
not large and in terms of the assurance
given to them earlier, they should be absor
bed in the Eastern and South Eastern
Railway.

Finally, I must add my voice to the gene-
ral dissatisfaction that has been felt by
members on both sides of the House re-
garding the imposition of higher fares
for third class passengers. Of course, the
minister has bz:xn at gr2at pains during
the budget sp2ech and his reply to the
discussion to try to point out that the
incidence is not going to be high, that even
on the I>ngsst jourazy, the increase will not
be more than 2 or 3 rup®esetc. That
is not the psint. Enough burdens are there
onthe common min and more burlens
are being imposed on him. Certainly the
additional revenues they seek to raise by
this is not much and there are many other
ways to realise it by practising economy etc,
rather than increasing this  burden
on the ordinary travelling public. Tazrafcre.
I opposed it.
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SHRI ARJUN SETHI (Bhadrak)
Sir, while supporting the supplementary
demands, I would like to puint out some
of the inconsistencies in the budget speech
of the minister

MR. DEPUTY-SPEAKER : We are
discussing the supplementary demands. If
you want to refer to his budget speech,
the nextitem is there. When we discuss
the Railway Demands for the pext year,
that would be the appropriate time.

SHRI ARJUN SETHI : The
Minister has indicated that the survey of
railway link between Banspani and Jhaka-
pura would be taken up during 1973-74.
He has also further mentioned that the new
railway would be considered only if the
annual traffic is at least of the order of 3
million tonnes.

MR. DEPUTY-SPEAKER : The
nextitem on the agenda is Discussion on the
Demands for Grants in respect of Railway
for 1973-74. You should speak an the next
item. These are only supplementary de-
mands and you should confine youself only to

those items mentioned in the supplementary
demands.

SHRI ARJUN SETHI : Will 1 get
a chance at that time?
Mr DEPUTY-SPEAKER : At that

time you will get a chance.

Mr. Laxminarain Pandeya.
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w1 wre a7 forew awg & an avker
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SWTRA ¥ AT 9T | S G AT @
HOHT-EUEET ATEA IAIL WA AT
mfeqt £t wfrx Fzrf o1 TwdT & Grmd
W aTdt A ARy E AT F WA
ZTTT AT F7T § AT YE v Fafaw
AT 8 | W A 9T oF AN I TAAT
IE &1 €9 WG WY ATH A G-
ufadt ame? ot @ rF A FTq
wrft wf ofr @ amdw & aeAr @
AT AT W AT WE A F wiewd
a3 gU & SR AT AR & S8 foperer
Tt w73 F fov FaorermT 29T qrE @ )
R WIT & 94 wfgw srewant gy
A% T AT F W 2N FAET F4T

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : Mr.
Deputy-Speaker, Sir, I would be very brief
as the points touched by the hon. Members

have already been replied to by the Minister
while replying to the Railway Budget debate.

The hort Member, Shri Bhattacharyya
raised certain points about the functioning
of the Railway Board. What I have been
able to gather from the expressions which we
were given vent to by the hon. Members
in this House is that there is nothing indivi=-
dually against the Members of the Railway
Board but it is the dseire of every hon.
Member here that the functioning of the
Railway Board should be improved. It has
been always and it will continue to be the
endeavour of the Ministry to see that theie
is a proper functioning at a high level.

With regard to the same point, [ woulil
say, these are the people who have been
brought up in the Railways; they have grown
in the Railways and they are the technocrais
who know their job very well. But thrt
does not absolve the Ministry of s
responsibility of vigilance and watch oves
the functioning of the Railway Board. That
has been made clear by the Minister in his
speech that in the execution of certain jobs
which are given to the Railway Board, it is
for the Ministry to see that the policies of
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the Government are carried out by the
Railway Board. There can be no two
opinions about it that it is the Ministry
whigh is wultimately responsible to this
Parliament and this august House, It
will be our endeavour to see that the Railway
Board’s functioning is made more workable
and they are made respoasible for the job
which are assigned to them. 1 would request
the hon. Members here that they should by
more considerate to the Members of the
Railway Board. I am sure, if they come in
close comtact with these people, they will
find that they are good people. Unfortu-
pately, it is because they are keeping some
distance from them that they do not come to
know them.

SHRI DINEN BHATTACHARYYA

(Serampore) No question of those
people being good or bad. The whole
Railway Board should go. It is s useless
Board.

SHRI MOHKD. SHAFI QURESHI :
Another important point that §hri Bhat-
tacharyya raised is that we should try to
improve our traction so far as the railways
are concerned. There can be not two
opinions about it that diesel traction is more
efficient as compared to steam tractian and
electric traction is even more efficient than
the diesel onc. It has been our effort to
see that, gradually, on high-density lines
diesel and electric traction trains are introdu-
duced. We have made some efforts in this
direction which have borne very good results
The total electriSed traction in terms of
kilometres on the Indian railways is expected
to increase from 3952 Km. as on 318t March
1972 10 4365 Km. by the end of the Fourth
Plan. So, every effort will be made
to see that, in high-density traffic areas
better traction is utilised, either diesel or
electric, depending upon the availability ot
electricity. As I have already pointed out
in my speech in the other House, the Rail-
waye have felt this difficulty that we arc not
able to get electricity in various States. This
is because of shortage of electricity in the
country. It is Weeping that factorin view

“hat the Rsilways are now contamplating
to have their own generating sets which would
g0 to the common pool and as and when we
require we will use, andif some surplus
is left, that can be utlised by the States
congemed.

The other points are of general type
which will be replied by the Minister when
he replies to the debate.

Mr. Indrajit Gupta has raised a point
sbout Martin Burn Railway employees,
As has been stated earlier also in reply to
various questions, all those people who
were working on these Railways would be
absorbed in the Indian Railways. Ithas
been our policy that all those people who
have been retrenched from these Railways
will be re-employed on the Indian Railways,
but the only difficulty has been that the
unions concerned are not permitting us to
absorb these people on the various Railways.
We have given option 1o these employees
we have asked them as to where they would
like to be absorbed, and we have tried to
accommodate them, as far as possible, close
to the places where they would have normally
liked to stay. If the unions agree, we wil]
have no hesitation to do that. We have
been persistently requesting the unions to
jook to the difficulties of these people
but I am very sorry to say that the um.ion_’
are insensitive to the difficulties of these
employees. Even then-.....

SHRI S. M. BANER]EE (KANPUR) :
When they were retrenched from service
there was a screening committee, and even
ghose people who have been screened have
not been taken.

SHRI MOHD. SHAFI QURESHI : 1
am giving an assurance in this House that
all those people who have been screened wily
be absorbed in the Indian Railways. They
have not been absorbed in the places where
they would have normally liked to stay
because of the difficultics created by the
unions. .. . .(Interruption)

SHRI DINEN BHATTACHARYYA :
Fifty are still left out. They have not yet
been absorbed.
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SHRI MOHD. SHAFI QURESHI :
As I have stated, there have been prolonged
discussions between Yhe leaders of various
unions smd the railway staff. We are still
trying to pervudde those people to atlow them
to Bz absorbs® on the varions Railways.

Shri Inderjit Gupts has also Taised
a pnint abowt corrdination.. . -

SHRI DINEN BHATTACHARYYA :
What do you say regarding the employess
of Martin Burn Railways who are still not
absorbed ? There are 5o of them, so far
as I know.

SHRI MOHD. SHAFI QURESHI :
I have already stated that all those people
who lost their jobs because of the closure
of this particelar Railway will bs absorbed
in the Indian Radlways. Most of them have
been absorbed. The others slso could
have been absorbed in  various Railways
but for the diffi-dlties created'by the wnions.
I have repeated this over snd over a gain.

Ancther important point that Shri
Indrajit Gupta raised was about the coordi-
nation between the Ministry of Railways
and the Ministry of Steel and Mines.
After the complete nationalisation of coal
mines, there have been negotiations—and
even before, between the Railway authorities
and the coalmine owners. We will see
that there is effective functioning so far as
imovement of coal is concermed. I am
informed that even today meetings have
been taking place between the Member
(Mechanical), Member (Transportition) and
the Financial Commissioner of Railway
Board and the Custodian General of coal-
mines. I can assure the House that Rail-
ways have always been giving full coopera-
tion to other departments. Now that it has
been completely nationalised, it becomes our
national duty to see that there is aboslutely
full and close coordination batween the
Railway administration and the mining
administration.

Another point which was reised was about
the expenditure on police and the incident
at Himgiri which was dealt with in detail

1972-T3

in this very House. I wonld like to make
one point clesr., Poficing of the raitways
is entirely ¥he responsibility of the State
Governmest  becnase faw and order falls
within the purview of the Stite Government.
The Railway Protection Force 's meant to
protect the railwey property. Our difficulty
is fhat as the law stands to-day, the Raikway
Prosection Force is not in a position to
take cognizence of certain cases because these
fafl within the puarview of law and order of
a particular State. But even then we have
been af the highest level trying to evobve a
system by which we can oo-ordinate the
efforts of the Stats Police and the Railway
Police for effective functioning of the police
furces, and o check up the pilferages and
thefts and ticketless tsavel and sce that the
railway property, passengers and their lives
are properly protected.

S8HRI VASANT SATHE (Akola) :
Why were they not able to protect the railway
property m Andhra if they are meant to
protect the railway property ? What is the
resson ? Crores of rupees worth of railway
property was destryoed ?

SHRI MOHD. SHAFI
I will come to that.

QURESHI :

With regard to the incident at Himgiri
there, firing, had to be resorted to, as I had
stated earlier in reply to a call attention
only after all other methods of persuasion
and even physical force failed. The Officer

ommanding of the Government Railway
Police is an official of the State Government
It is for the State Government to take any
aation which they deem fit against this parti-
cular police officer. The State Government,
has already ordered a magisterial inquiry into
this incident. So, it will not be proper for
me to say anything which may prejudice
certain issues which may be gone into by the
magisterial inquiry.

SHRI S. M. BANERJEE : Mr.
N.C. Roy Choudhury, General Secretary
of the South-Eastern Railwaymen's Union
was arrested, he was hand-cuffed and & rope
was tied around his waist and he was taken
imo police custody. He was not a criminal.
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[Shri S. M. Banerjee]
Sir, the other day, immediately after the
firing incident, the Railway Minister was
kind enough to convenc a meeting which
Mr. Indrajit Gupta attended and where the
Member (Transportation) and other Railway
Board officials were also present and I was
happy that immediately after that a decision
was announced. Immediately after that
meeting, Mr. Roy Choudhury was arrested
and hand-cuffed. This is something extra-
ordinary.
SHRI MOHD. SHAFI QURESHI :

Mir. Banerjee would apprediate our difficul-
ties. The  Railway Protection Force as
such has no powers to prosecute any person.
It will be the State Police which is 1o take
<cognizance of any offence committed within
the railway premises or outside. All this
is done by the State Police. Whether these
people working on the railways were
threatened, he will certainly inquire into it.
So, there is no gquestion of intimidating or
threatening or coercing anybody, more so
our own employees, because I have been time
and again stating that the whole railway
organization will be considered as one family
and it will bé our duty to see that the emplo-
yees, wherever they are, are not harassed
unnecessarily by our police or by the State
Police.

The policy with regard to the unions, 4s
it stands to-day, is that the railways have
recognised two unions and it is the endeavour
of the unions to see that it we can persuade
various unions to form one single union,
that is the aim. Itis for the labour leaders
and more especially, eminent people like
Mr. Banerjee and others, to presuade these
unions that they should form a single union.,

With regard to the other unions which
have been formed in the railways, our policy
is that there can be no direct talks with
these unions. But any complaints forwarded
by these unions will be positively looked
into because everybody Jwho is serving in
the railways has a right to bring to the notice
of the railway authorities any grievance he
may have or any complaint which he feels

needs redress at the hands of the milway
authorities and we will certainly look into
it. But 8o far as negotistions are cencerned,
it may be done only with the recognised.
Labour wunions and unfortunately or
fortunately, there are only two wunions in
the railways with whom we are carrying on
negotiations, but that in no way bars other
people to bring to the notice of the railways
any complaints or any grievance or any

suggestions for the improvement of the
functioning of the Indian railways.
Regarding extension of certain lines

or construction of new lines this is a conti-
nuous operation of the Indian Railways-
As I have already stated, extension of railway
lines would be possible when there are
terminal facilities. If the traffic demand
grows up the question of new lines are taken
up. If we find that terminal facilities are
there and good traffic goes wup, these are
always things which are considered by the
Railways and appropriate action is taken. I
can assure the hon. Members that as and
when the traffic demand warrants these
things and the situation is such that we have
to extend some lines or to introduce some
new lines, the Railways, will not hesitate
to do such a thing. With these words I
close. Thank you.

14 brs,
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SHRI MOHD. SHAFI QURESHI : I
shall look into it.

MR. DEPUTY SPEAKER : He will
consider all that. Now the question is :

“That the respective Supplementary

sums not exceeding the amounts

shown in the third column of the

order paper be granted to the
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President to defray the charges
which will come in course of pay-
ment during the year ending the
318t day of March, 1973, in respect
of the following demands entered
in the second column thereof :

Dﬁmnnd Nos. 1, 4 1o 10, 12 and 15 to

The motion was adopted.

14 '02 hrs.
‘APPROPRIATION (RAILWAYS)
L
BILL, 1973
THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)

On behalf of Shri L. N. Mishra, I beg
to move for leave tointroduce a Bill to autho-
rise payment and appropriation of certain
further sums from and out of the Consoli-
dated Fund of India for the services of the

financial year 1972-73 for the purposes
of railways.

MR. DEPUTY-SPEAKER The
question is :

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services
of the financial year 1972-73 for
the purposes of railways.”

The motian was adopted.

SHRI MOHD. SHAFI QURESHI
Sir, I introduce *the Bill.

SHRI MOHD. SHAFI QURESHI
Sir, I beg to move 1
““That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1972-73 for

*Published in Gazette of India Extra-
ordinary Part 11, Section 2, dated 20-3-73.

{1ntroduced. Moved with the recommen-
dation of the President.

1804 (SAKA)  Appropriation
(Raflways) Bill, 1973

the purposes of railways, be taken
into consideration.”

SHRI S.M. BANERJEE : Sir, |
want only 2 mimutes, ...

MR. DEPUTY SPEAKER : Plesse

confine yourself the Procedure; you know
the procedure very well.

SHRI S. M. BANERJEE : He may or
may not reply to points. But still I would
like to urge upon him about one thing. This
is about the demand of the Railway employees-
for the payment of bonus.

MR. DEPUTY SPEAKER There
is the next item. Are you not speaking o
the next item ? He cannot give the reply
in Supplementary Demands.

SHRI S. M. BANERJEE : I

216

just
want an 8ssyrance....
MR. DEPUTY SPEAKER : At the
wrong moment. ...
SHRI 5. M. BANERJEE ; Siry let

him say he will respect the assurance given
by his Minister and that he will keep an
open mind. That is all the assurance I
want. . ..

MR. DEPUTY SPEAKER : You
may say something when we take up the next
item. This is not the appropriate time.

Now, the question is :

““That the Bill to authorise paymen
and appropriation of certain further
sums from and out of the Consolidated.
Fund of India for the services of
the Snancial year 1972-73 for the
purposes of railways, be taken into
consideration.”

The motion was adopied.

MR. DEPUTY-SPEAKER : We shall
now take up clause-by-clause consideration.

The question is :
““That Clauses 2 and 3, the Schedule
clause 1, the Enacting Formula
and the Title stand part of the
BilL.”
The motion was adopted. -
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Clauses 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title
were added to the Bill.

SHRI MOHD. SHAFI QURESHI
I beg to move :
“Thatthe Bill be passed™
MR. DEPUTY-SPEAKER The ques-
tion is :
“*That the Bill be passed.”
The motion was adoptsd.

1405 hrs.

DEMANDS* FOR GRANTS (RAIL-

WAYS), 1973-74

MR. DEPUTY-SPEAKER : Now
we shall take up the next item—Demands
for Grants in respect of the Budget (Railways)
for 1973-74.

SHRI DINEN BHATTACHARYYA
{Serampore) : rose.

MR. DEPUTY-SPEAKER :
not given your name.

SHRI DINEN BHATTACHARYYA :

I want to move the cut motion. ([rterrup-
Lions).

You have

DemAND ‘No. 1—Rairway Boarp
MR. DBPUTY-SPEAKER Motion
moved :

“That a sum not exceeding
Rs. 1,75,16,000 be granted to the
President to defray the charges
which will come in course of payment
during the year ending the 31st
day of March, 1974, in respect
of ‘Railway Board"."”

DEMAND NO. 2—MISCELLANEOUS
EXPRNDITURE

MR. DEPUTY-SPEAKER :
moved :

“Thet a sum not excéeding Rs.

796:92,000 be granted to the Presi.

dent defray the charges which will

Motion

*Moved with the recommendation to
he President.
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come in course of payment during the
your ending the 315t day of March,
1974,'in respact of ‘Miscellaneous
Bxpenditure'.”
DEMAND NO. 3»~PAYMENTS TO WORKED
LINES AND OTHERS

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding
Rs. 15,45,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Payments to Worked Lines &n
Qthers.” **

CeEMAND NO. 4—~WORKING EKXPBENSES
ADMINISTRATION

MR. DEPUTY-SPEAKER
moved :

: Motion

““That a sum not exceeding
Rs. 98,77,04,000 be granted 1o the
President to defray that charges
which will comein course of payment
during the year ending the 318l
day of March, 1974, in respect «f

‘Working Expenses Acminiswation”.”

DEMAND NO. 5—WORKING EXPENSES—
REPAIRS AND MAINTENANCE

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs,
363,59,77,000 be granted to the
President to defray the charges
which will come in course of payment
during the ending the 318t day of
March 1974, in respect of ‘Working
E:pemﬁs—Rmm and  Mainte-
nance’,

DEMAND NO. 6=~WORKING EXFEN:LS

~{DPERATING STAPF

MR. DEPUTY-SPEAKER :
moved :

Motion

fhat ‘@ sum not enoesding
Rs. 209,549,000 be granted to
the President to defray the aheeges
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which will come in course of pey-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Working Expenses—Operating
Staff**’

DEMAND No. 7—WORKING EXPENSES
—OprERATION (FUEL)

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding
Rs. 185,54,39,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day

of March, 1974, in respect of
‘Working Expenses—Operation
(Fuel).”

DEMAND No. 8.—WORKING EXPENSES—
OPERATION OTHER THAN STAFF AND

Fur
MR. DEPUTY-SPEAKER Motion
moved :
“That & sum not ecxceeding

Rs. §7,24,00,000 be granted to the
President to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1974, in respect of—
“Working Expenses—Operation other
than staff and Fuel"."

DEBMAND No. g—WoRKING ExPFNSES—
MISCELLANEOUs EXPENsES

MR. DEPUTY-SPEAKER :
moved :

Motion

“That 2 sum not exceeding
Rs. 42,08,30,000 be granted to the
President to defray the charges
which will come in course of
payment during the yesr ending
the 318t day of March, 1974, in
respect of ‘Working Expenses—

Y H 11 wus .E b
- P N

DEMAND No. 10—~WoRKING EXPENsEs—
STAFF WELFARF

MR. DEPUTY-SPEAKER :
Toved :

Motion

“Thet a yum not exceeding
Rs. 32,18,78,000 be gramted to the
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Prasidemt to defray the charge
which will come in course of
peyment during the year ending
the 31st day of March, 1974, in
respect of ‘Working Expenses—
Staff Welfare".”

DEMAND NO. 11—WORKING EXPENSES—
APPROPRIATION TO LEPRFCIATION

Reserve FUND
MR. DEPUTY-SPEAKER : Motion
moved :
‘That a sum not exceeding

Rs. 115,00,00,000 be granted to
the President to defray the charges
which will come in course of pay-
ment.during the year ending the 31st
day of March 1974, in respect of
‘Working Expenses—Appropriation
to Depreciation Reserve Fund'.”

DEMAND NO. 11A—WORKING EXPENSES—
APPROPRIATION PENsion FUND

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding

Rs. 16,00,00,000 be granted to the

Presidemt to defray the charges

which will come in course of pay-

ment during the year ending the

318t day of March, 1974, in respect

‘Working Expenses—Appropriation
Pension Fund.’ **

DEMAND NoO. 12—DIVIDEND T0 GENERAL

REVENUFS
MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding
Rs. 172,61,46,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1974, in respect of
‘Dividend to General Revenues'."”

Demaso No. 13=—0PEn Line WoRks
(ReveNug)

MR. DEPUTY-SPEAKER
moved :

: Motion

“That a sum not exceedings
Rs. 8,00,38;000 be granted to the
President to defray the charges
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which will come in course of ' DEMAND NO. 17—REPAYMENT OF LOANS
From GENERAL REVENUES AND INTEREST

payment during the year ending
the 315t day of March, 1974, in

respect of ‘Open Line  works
(Revenue)'. ™

DEMAND NO. 14==CONSTRUCTION OF NEW

MR. DEPUTY-SPEAKER :

LNEs—CAPITAL AND DEPRECIATION

Reserve Funp

Motion

moved :

“That & sum not exceeding
Rs. 36,76,55,000 be granted to the
President to defray the charges
which will come in course of payment
during the year ending the 31st
day of March, 1974, in respect of
‘Construction of new Lines—Capi-
tal and Depreciation  Reserve
Fund.’

DEMAND NO. 1§5—0Op 1 LINE  WORKS—

CAPITAL,
Fuxp AND CEVELOPMENT FUND

MR. DEPUTY-SPEAKER

DEPRECIATION RESERVE

Motion

moved :

“That a sum not exceeding
Rs. 741,60,12,000 be granted
to the President to defray the charges
which will come in course of pay-
ment during the year endinges
the 315t day of March, 1974, in
respect of ‘Open Line Works—Capi-
tal, Depreciation Reserve Fund
and Development Fund’. *’

DEMAND NoO. 16—~PENSIONARY CHARGES—

MR. DEPUTY-SPEAKER :

Pension Funp

Motion

moved :

“That a sum not exceeding
Rs. 12,57,34,000 be granted to
the President to defray the charges
which will come in course of payment
curing the year ending the 31st day
of March, 1974, in respect of ‘Pen-
tionary Charges—Pension Fund'.”

MR.
moved

THEREON-DEVELOPMENT FUND

DEPUTY-SPEAKER Motion

“That a sum not exceeding
Rs. §,22,78,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
318t day of March, 1974, in respect
of ‘Repayment of Loans from Gene-
ral Revenues and Interest thereon'—
=Development Fund'.”

DeMAND No. 18—APPROPRIATION To DEevE-

MR.
moved

LOPMENT FunD

DEPUTY-SPEAKER :

Motion

“That a sum not exceeding
Rs. 16,46,59,000 be granted to the
Presillent to defray the charges
which will come in course of pay®
ment during the year ending the
315t day of March, 1974, in respect
of ‘Appropriation to Development
Fund."’

DEMAND NO. 19—APPROPRIATION TO RE-

MR. DEPUTY SPEEKER :

moved

VENUE ReservEF UND

Motion

“That a sum not exceeding
Rs. 8,53,09,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Appropriation to Revenue
Reserve Fund'.”

DEMAND NO. 20—=PAYMENTS TOWORDS
AMORTISATION OF OVER CAPITALISATION
REPAYMENTS OF LOANS FROM GENERAL
REVENUES AND INTEREST THEREON-REVENUE

MR.

moved

Reserve FUND
DEPUTY-SPEAKER : Motion

«That a sum not exceeding
Rs. 8,76,22,000 be granted to the.
President to defray the charges
which will come in course of payment
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during the year ending the 31st day
of M.reh, 1974, ia respect of ‘Pay-
ments towards Amortisation of over
Capitalisation, Repayments of Loan
from General Revenues and interest
thereon=‘Revenue Fund”.

The Railway Demands are before the
House.

Seven hours have been allotted for this
discussion. There is a large number of Cut
Motions. Those hon. Members who are
present in the House may indicate the
numbers of the Cut Motions they wantto
move within 15 minutes.

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, Cut motions relate to the
functioning of the Railway Board also. Ins-
pite of all the explanations and the replies
given by the Railway Minister now and by
his predeceseor, I do not find any justifica_
tion for continuing the Railway Board. So
lar as I know the salaries and other benefits
that the Railway Board members enjoy for
one month will mount to more than the pay
of the 400 Class IV employees for the whole
year. Moreover, this Railway Board was in-
troduced by the Britishers and, as such, I do
not find any justification for continuing with
the system even after 25 years of Independ-
ence and taking over of the Railways by the
Government.

My next point is about filling up of the
vacancies in the Railways. The Government
is so much loud about its assurances of giving
employment but so far as I know there are

so many vacant posts in all the railways. I

will plead with the Minister that these vacant
posts should be filled up and preference
should be given to the temporary and
casual employees of the railways.

My next point is regarding the payment
of bonus. It has already been referred to by
Mr. Banerjee. I do not find any reason for
not paying bonus to the railway employees
i the railways are run on a commercial
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basis. When the law is there and the Act has
been modified to this effect that whether
a concern is making profit or loss,
if it is a commercial concern, then
there is an obligation on the part of
the employer to pay bonus to the em-
ployees of that concern to a minimum
of 8- 33 per cent of the total annual earnings,
I do not know why that is not being follow-
ed in the case of the railway employees.
When the question was raised in the House,
the hon. Minister had stated categorically
that he had not closed his mind on this
issue and that the issue was still open. So,
at this stage, I would request him at least to
make an announcement that the railway em-
ployees also will get bonus like their counter.
parts in the other public undertakings like the
HSL etc. I do not find why there should
be any differentiation between the employees
of the different public sector undertakings.

The hon. Minister is saying that after
the Pay Commission come out with their
report, he may consider this question. But
I do not find any logic in this argument be-
cause the Pay Commission will only decide on
wage scale and other matters, but bonus is an
amount to which an employec is entitled after
working in a concern for one year. So, the
hon. Minister should not mix up the two
issues, namely the question of bonus and that
of wages. It is only wages which would be
determined by the Pay Commission. Re-
garding bonus, the clear-cut law which is there
in this regard should be implemented in
the case of the railway employees also,

There are certain other matters also
where I want a categorical assurance
from the hon. Minister. I had corres-
pondence with the Railway Ministry also
before Shri L. N. Mishra took charge, re-
garding the reopening of the Martin Railways
in the Howrah-Amta and Howrah-Seakhala
section. Now, they are thinking whether it
is possible to lay a broad gauge line in that
area. I do not have any confidence in this
type of assurances from the hon. Minister,
The railway line was there, and the Prime
Minister herself at an election meeting gave
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a categorical assurance that if the people
voted for the Congress Party and the Congress
Party came to power, the Martin Railways
would be reopened. But now the Railway
Ministry is saying that that light railway is
pot economically viable and they have set up
an enquiry to see whether it is possible to lay
a broad gauge line there. I do not know
whether it would be possible to lay a broad
gauge line there or not. Perhaps, it may
be possible. But it will take years and years to
lay that line even on the small portion, be-
cause of the density of population in that
arca, which may create problems. Already
only two days back, the Statesman had come
out with a write-up on this matter, where the
columnist has said that the railways will be
facing difficulties in the matter of acquisition
of the necessary lands for this line. So, the
people have no confidence in this type of
assurance.

So, I would again like to ask the hon.
Minister why he should not take over the
assets of the Martin Light Railways and im-
mediately start the operation of the railway
asitis, There is also a small portion
of that railway in Bihar. I would ask the hon.
Minister to take over that line also.

There was also another question which
was just now raised, when the Supplementary
Demands were discussed, regarding the ab-
sorption of the Martin Light Railway em-
ployees.

It was an assurance. The Minister also
agreed to it and even now he is ag:eeing that
all the employees of the Martin Railway will
be taken in the Indian Railways. Now there
are 50 such employees still left to be absorbed.
I want to know from the Minister whether
these 50 employees who have not so far been
taken in any Railway will be ab.orbed in the
near future or not.

Then there are many improvements [
want to suggest. In the GT Road portion,
there are many railway crossings, The
busiest of them, in the Serampur ares, is in
my constituency. Every time the Government
pleads that if 5o per cent of the cost for the

MARCH 20, 1973

D. G, (Rlys,) 1973-714 256
construction of an over-bridge or under-bridg®
or fly-over is met, the Railways can undertake
the responsibility of comstructing it. My
point is that the State Government will
never be in a position to pay that so per
cent.  Every year we put this issue to the
Railway Ministry and every time the Ministry
say that so per cent of the cost is to be borne
by the State Government. The State Govern-
ment is not in a position to do so. I do not
know in how many States they can pay
this 50 per cent. In West Bengal, many rail-
way gates are there and the Railway itself
should immediately take up the responsibility
of constructing a fly-over at least in the
Serampur portion I mentioned. It is a very
important and busy rmilway crossing where
even VIPs like the Railway Minister travelling
through that portion will find themselves
stranded for hours.

Coming to the next suggestion., the
Minister has announced that upto 20 km.
will be exempt from the increase in third class
fares. But why does he not extend this relief
to monthly ticket holders” ? Hundreds of
thousands of ordinary people, middle class
people and lower middle class people, are
daily passengers in this category. Whar is
the harm if this relief is extended to them
within this distance? Then a large section
of daily passengers in Bombay, Calcuria,
Delhi, Madras and other places will be bene-
fited. So I will plead with the Minister to
extend the concession to monthly ticket
holders.

Sir, the other points that still need atten-
tion.. ..

AN HON. MEMBER : That is a good
suggestion to be considered.

SHRI DINEN BHATTACHARYYA :
Very good suggestion. The Minister is very
considerate, I know, u.c1use there are 5o many
persons from Bihar who are all residing
in the suburbs of Calcurta and travelling as
daily passengers to attend their offices and
factories.

The next point to which I request the
attention of the hon. Minister is this, There
is & scrious complaint regarding reservation in
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three-tier long-distance express ani mail
trains. Boua fide passengers standing in the
queue even 1o days carlier do not get re-
servation, but by some other trick some people
nanage to get reservation even on th: day
they want to travel by the train.
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AN HON. MEMBER : That is through
MPs.

SHRI DINEN BHATTACHARAYYA
1 am referring to ordinary third-class thra=-tie
reservation. MPs do not travel third d.l.ss"
They travel first class. I am complaining
about the reservation in the third class.

SHRI VASANT SATHE (Akola)
You cannot understand his mischievous sug-
gestion,

SHRI DINEN BHATTACHARYYA :
I do not know whether he will understand
this sugg:stion of minz, b:causz so many
people complain and they com: to us and
say, “What are you doing for this? At
least se: that on paym:nt of money ws get
resarvation.” I raquest thz Minister to see
o this simple thing.

Then, there is corruption. I have seen it
with my own eyes in Bombay V.T. There

are agents; they are called dalals ; they
80 around....

AN HON. MEMBER : What about
How rah ?

SHRI DINEN BHATTACHARYYA :
Howrah also. In the big stations, these Dalals
are moving round and catching their clients
4and taking money and getting reservations
done for them. But the ordinary man’
standing in the queue for hours together will
mot get it. My point is, you must evolve
a system of checking us this corruption. You
must see that reservations are given without
difficulty and see that a procedure is evolved
so that the ordinary, bona fide passengers are
aot harassed.

There are other suggestions given in my
cut motions. One of them is regarding
the increase in rhc.nu.mber of trains on the
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suburban sections, especially on the Howrah-
Sealdah section. I would request the
Minister to give me the comparative figures
thowing the number of EMU coaches runn-
ing in Bomtay and the number of EMU
coiches running on the Howrah-Sealdah
section, because I know that the number of
EMU local trains for the daily passengers is
higher in Bombay than in Calcutta. The
Calcutta people complain that in spite of
their repeated representations to the Govern-
ment for increasing the number of trains,
that is not being done.
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I would also request the Minister to see
that a double line is introduced—there is
only single line now—on the Tarkeshwar
branch, because Tarkeshwar is a pilgrim
centre and thousands of passengers go there
daily. Also, there must be a double
line introduced on the Bandel-Katwa section
in the Eastern Railway.

Then, the Bankura-Damodar railway is a
narrow gauge line, where formerly there was
a severe accident. The employees compalined

* that the guthorities forced to run an engine

which had been condemned, as a result of
which there had been a serious accident and
some people died. Thatis a narrow gauge
line. Why don't you convert it into & broad
gauge line which is very essential for the people
of that locality? You can also extend it to
Bardoman if you desire so and to Tarkeshwar
also if you like, Ifextensionis not possible
immediately, at least they should convert the
narrow gauge line into broad-gauge. With
these remarks, I conclude.

SHRI ARJUN SETHI (Bhadrak) :
While supporting the demands of the Railway
Ministry for the year 1973-74, [ want to refer
to some things relating to the State of Orissa.
The Railway Minister has in his budget speech
indicated that the survey of the railway
line between Banspani and Jakherpura
would be taken by during 1973-74. He has
also indicated that any new project could be
considered if only the annual traffic was at
least of the order of three million tonnes.
In this context it may be mentioned that the
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detailed engineering-cum-traffic for this link
was undertaken as far back as 1963-64. It
is not a new or fresh proposal; it is a very
old one which has been the long-standing
demand of the people of Orissa. This area
is predominantly inhabited by adivasis and
Scheduled Castes and a further engineering
survey does not appear to be necessary. The
Railways also undertook detailed traffic-cum-
engineering survey for Talcher-Bimalgarh-
Kora-Banspani link, only a couple of years
ago. Most of the traffic projections made
for that survey should also hold good for the
B anspani-Jakhapura link. So it is needless
to mention once again in the budget speech
that for the first time this survey will be
undertaken.

The hon. Minister is aware that recently
the Steel and Mines Ministry and the State
Government of Orissa had decided to explore
the Malangtoli Iron Ore, Sukindo nickel
deposits and  Sarakapalli lead deposits. It
is in the fitness of things that the hon. Railway
Ministry and the Railway Administration

should take immediate steps so  that
this line may be constructed soon. The
area is backward and this line will

provide the infrastructure for the develop-
ment of that area. Government is keen to
develop such areas and so the Railways also
must pay attention to the development of this
region by constructing this new line from
Jakhapura to Banspani. If that is done, the
iron ores which are being transmitted from
Daitari mines through road transport at a
high cost could be transported cheaper.

I now come to the rolling stock programmes
for the year. It is noticed that no programmes
are being taken up specially in Orissa; there
is only one programme at Nilagiri level corss-
ing in the district of Balsore; no other pro-
grammes are there.

80, I request the hon. Minister that he
should not be misguided by the railway offi-
cisl like this whom I consider that they do not
know the actual position that obtains to-day,
They may not even know the actusl position in
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which some of the railway doctors function
in some of the areas. They only go through
the previous records and on the basis of those
records they come to the conclusion that this
is an unremunerative line and that this
will not be a paying proposition. In this way
they come to the conclusion.

I request the hon. Minister that he shonld
o into details all these matters so that the
reople in certain areas who are being neglected
for so long a time get due justice in course of
time. 1 have written to the former Railway
Minister, Shri Pai about this. And I must
say that he is very considerate. He has given
us a shuttle train from Bhadrak to Bhubanes-
war. This will certainly do justice not only to
me, as Member of Parliament but to all those
people who are residing in these areas. This
is a longstanding demand of the people of
that area. I must therefore thank the Minister
who is fortunately here and I must convey my
thanks to Mr. Pai for the justice he has done
to the people.

I have written to the hon. Minister—the new
Railway Minister—regarding the services
rendered at the Bhadrak Railway Dispensary.
I have also written in the past to the former
Railway Minister, Shri Hanumanthayya as
also to Shri Pai and to Shri Mishra. I person-
ally feel that the ministers have no opportunity
to know about all these things. And whatever
they hear from the officials of the Railway
Board or from the zonal railway officer he
just takes their remarks into consideration.
I request that the hon. Minister must consider
having more doctors in Bhadrak Railway Dis-
pensary. There are at present two radlway
doctors—one for looking after the passengers.
in the trains and the other for looking after the
railway employees stationed there. Only
one doctor looks after 1068 families or so.
It is humanly quite impossible to look after
the people there by one doctor. I would re-
quest the hon. Minister to give his personal
attention to this problem and do something.
for the people there. I also want to draw the
attention of the Minister to another thing.
In the Khurda Road Division there are a
number of gangmen who have been serving
for the past ten years or, so. Still they are
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being considered as casual labourers. They
are on authorised scales of pay. But still they
are treated as casual labourers—temporary—
and their service conditions are such that they
gre not yet made permanent. I request the
hon. Minister to consider their cases favour-

ably.
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In the Kharagpur division there are some
-gangmen who have already been declared as
permanent. Why not make the employees
of the Khurda division also permanent ?

While replying to my question, the previous
Railway Minister, Mr. Hanumanthaiya said
in 1972 that a fast train will be run from
Howrath to Waltair, We are now in 1973 and
still no decision has been taken in this regard.

There are some sweepers in Bhadrak railway
station. They are now provided with very
small living quarters. There is no kitchen
and no latrine, ecither common or separate, [
request the Minister to take note of all these
points and see that these things are done.

SHRI JAGADISH BHATTACHARYYA
(Ghatal) : I beg to move :

““That the Demand under the head Railway

Board be reduced to Re. 1.”
{Failure to check top-heavy administration
in the Railways (1)].

SHRI SARO]J] MUKHER]JEE (Katwa):

I beg to move :

““That the demand under the head Railway
Board be reduced to Re. 1.

[Failure to abolish the Railway Board (2)).

SHRI S§. P. BHATTACHARYYA
(Uluberia) : I beg to move :

““That the demand under the head Railway

Board be reduced to Re. 1.”

[Failure to improve the conditions of
Maurigram station in 8. E. Railway
urgently (3)].

““That the demand under the head Railway

Board be reduced to Re. 1.”

[Failure to maintain a Ist class waiting room

in Biinore station in N. Railway

(@]
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““That the demand undar the head Railway
Board be reduced to Re. 1.”

[Failure to construct dust-proof windows
for long distance trains (s)]-

“That the demand under the hesd Railway
Board be reluced to Re. 1.”

[Failure to improve catering system in the
long distance trains (6)]-
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““That the demand under the head Railway
Board be reduced to Re, 1,”

[Failure to sanction city allowance to railway
staff in the suburban areas’in S.E. Rail-
way (7)).

*“That the demand under the head Railway
Board be reduced to Re. 1.”

[Failure to reopen the
Howrah-Amta and
Light Railways (8)].

Martin Burn's
Howrah-Sheakhala

‘That the demand under the head Railwa y
Board be reduced to Re. 1.”

[Failure to improve the railway crossing
roads and station side roads ()].

““That the demand under the head Railway
Board be reduced to Re. 1.”

[Failure to solve the difficulties of the
EMU coach daily passengers in Howrah
station (ro)).

“That the demand under the head Railway
Board be reduced to Re. 1.”

(Failure to solve the difficulties of passen-
gers for reservation of seats for long
journeys (11)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to give security and permanency of
service to the casual labour of Indian Rail-
ways (12)].

SHRI JAGADISH BHATTACHARYYA .
I beg to move:; :
“That the demand under the head Mis-
cellaneousexpenditure be reduced to Re, r.”
[Failure to run an eXpress train on
Kharagpur-Adra (14)].
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“That the demand under
Miscellaneous  expenditure
to Re. 1.”
[Failure to run electric trains
Kharagpur to Adra (15)).

“That the demand under the head Mis-
cellaneous expenditure be reducedto Re. 1.”

[Failure to open new lines from
Bishnupur to Arambag (16)].

the head
be reduced

from

““That the demand under the head Mis-
cellaneous expenditure be reduced to Re. 1.”
[Failure to take over Martin Railway
from Howrah to Amta (17)].

“That the demand under the head Mis-
cellaneous expenditure be reduced toRe. 1.”

[Failure to extend broad gauge line
from Bankura to Damadar River
(18)).

“That the demand under the head
Ordinary Working Exp
be reduced to Re. 1.””

Administration

[Failure to grant bonus to Railway
employees (32)].

«That the demand under the head
Ordinary Working Expenses—Administration
be reduced to Re. 1.”

[Failure to improve the pay scales of
Railway employees upto the post of
Staton Master (33)].

«That the demand under the head Ordinary
Working Expenses—Administration be re-
duced to Re. 1.”

[Failure to improve the service condition

of casual workers (34)).

“That the demand under the head Ordinary
Working Expenses—Administration be re-
duced to Re. 1.”

I Arbitrary transfers of workers and failure

to allow them to rejoin duty even after the
workers discontinued their movements

35}
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SHRI SAROJ MUKHERJEE : 1 beg

to move :

“That the demand under the head Ordi-
nary Working Expenses—Administration be
reduced to Re. 1.

[Failure to reduce expenditure on top heavy
Administration of Indian Railways and
utilise the funds for construction of new
lines (36)].

“That the demand under the head Ordi-
nary Working Expenses—Administration be
reduced by Rs. 100.”

[Failure to maintain good relations with the
passengers who want to express their
genuine grievances through the four
Passengers Associations in Howrah Divi-
sion in the Eastern Railway (41)).

“That the demand under the head Ordi-
nary Working Expenses—Administration be
reduced by Rs. 100.”

[Failure of the administration of Easterm
Railway to keep regular contact with the
Passengers Associations (42)).

“That the demand under the head Ordi-
nary Working Expenses—Administration be
reduced by Rs. 100.”

[Callousness of the authorities towards the
grievances of Railway Staff particularly of
the running staff of Rejdhani Express,
brought to notice by some M.Ps. (43)].

«That the demand under the head Ordi-
nary Working Expenses—Administration be
reduced by Rs. 100.”

[Callousness of the authorities of Eastern
Railway in regard to behaviour towards
the representatives of the flour Railway
Passengers’ Associations that are func-
tioning in Howrah Division (44)].

¢That the demand under the head Ordi-
nary Working Expenses—Administration be
reduced bt Rs. 100.”

[Need to reduce to half the total cost of top
administration (45)].
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Working Expenses—Administration be
reduced by Rs. 100.”
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[Failure to grant a special allowance per
month to the cooks, bearers, stewards and
canteen managers of the two Rajdhani
Express trains (New Delhi-Howrah and
New Delhi-Bombay) (46)).

SHRI JAGADISH BHATTACHARYYA:
I beg to move:

#That the demand under the head Ordinary
Working expenses—Repairs and Maintenance
be reduced to Re. 1.”

[Failure to have double track from Khurda
to Puri (49)).

SHRI SARO] MUKHERJEE : I beg to
move :

“That the demand under the head Ordinary
Working expenses—Repairs and Maintenance
be reduced 10 Re. 1.”

[Failure to upkeep and maintain railway
property and to Properly guard these
against the wagon breakers and thieves
(50)].

SHRI JAGADISH BHATTACHARYYA:

I beg to move :

“That the Demand under the head Ordinary
Working Expenses—Repairs and Maintenance
be reduced by Rs. 100."

[Failure to have a good waiting hall for the
first class passengers at Bankura Station
on S.E. Railway (52)). -

SHRI SAROJ MUKHERIJEE : I beg to
move :

“«That the demand under the head Ordinary
Working Expenses—Repairs and Maintenance
be reduced by Rs. 100.”

[Failure of the authorities on all the Railways
to keep lights, fans, door bolts, latrines
and water reservoir in first class and third
class sleeper coaches in order during
travel (53)].

PHALGUNA 29,

D, G. (Rlys.)
1973-74

“That the demand under the head Ordinary

Working Expenses—Repairs and Mainte-
nance be reduced by Rs. 100,
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[Failure to keep up the adequate amenities
for the third class passengers (54)].

“That the demand under the head Ordinary
Working  Expenses—Operating Staff be

reduced by Rs. 100.”

[Failure to absorb thousands of casual
labourersin different Railways specically
in South Eastern Railway as permanent
staff (55)].

“That the demand under the head Ordinary
Working Expenses—Operating Staff be
reduced by Rs. 100.”

[Failure to absorb thousands of workers
and employees in Eastern Railway, who
after finishing their job of electrification,
are thrown out of employment (56)].

“That the demand under the head Ordinary
‘Working Expenses—Operating Staff be
reduced by Rs. 100."

[Need to increase the allowances of the em-
ployees and workers engaged in the repair
and maintenance departments in various
zones of Indian Rajlways (57)].

SHRI JAGADISH BHATTACHARYYA:
I beg to move :

“That the demand under the head Ordinary
Working Expenses—Operation Other than
Staff and Fuel be reduced to Re. 1.”

[Failure to check theft of goods in railway
transit (60)].

#That the demand under the head Ordinary
Working Expenses—Operation other than staff
and Fuel be reduced to Re, 1.”

[Failure to check black marketing of railway
tickets for long distance trains (61)).

«That the demand under the head Ordinary
Working Expenses—Operation other than
staff and Fuel be reduced by Rs. 100.”

[Failure to check wastage and theft of sta-
tionery in Railway offices (62)).
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“That the demand under the head Ordinary
Working Expenses—QOperation other than staff
and Fuel be reduced by Rs. 100.”

[Failure to pay adequate compensation
quickly for the goods lost, damaged or
stolen during transit (63)].

““That the demand under the head Ordinary

Working Expenses—Miscellaneous expenses
be reduced by Rs. 100.”

[Failure to pay quick and adequate com-
pfnsmmwwungeninjured or killed in
railway accidents (64)).

“That the demand under the head Ordinary

Working Expenses— Miscell
aneous expenses
be reduced by Rs, 100.”

[F_lilure to improve the quality and service
in the catering run by the Railways (65)).
SHRI SARO] MUKHER EE :
mon JEE: Ibegto
““That the demand under the head Ordinary

Working Expenses—Staff Welfare be reduced
by Rs. 100.”

[Need to increase the pay and allowances of
Class III and IV employees of Indian
Railways (67].

““That the demand under the head Open line
work—{Revenue) be reduced by Rs. 100.”

[Failure to construct over-bridges on
Bandel-Katwa line in Eastern Railway
near Guptipara road crossing as well
as Dhatrigram road crossing in West
Bengal (68].

«That the demand under the head Open Line
Work—{Revenue) be reduced by Rs. 100.”

[Failure to reconstruct the entire railway
station of Katwa junction together with
the remodelling of the railway institute,
waiting rooms and platfroms and pro-
viding enough siding lines (69)].

#That the demand under the head Open
Line Work—(Revenue) be reduced by
Rs. 100."

[Failure to raise the platforms at the Paraj
railway station in Eastern Railway between
Burdwan and Durgapur (70)]
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““That the demend under the head Open
Line Work—(Revenue) be reduced by
Rs. 100.”

[Failure to rename the Payaradanga Station
(Scaldah Division Eastern Railway) after
the name of the martyr in Goa freedom
struggle as Nityananda Shaha station
(70).

“That the demand under the head Open
Line Work—{Revenue) be reduced by Rs.
Im."

[Failure to construct five over-bridges bet-
ween Howrah and Burdwan (Howrah
Division, Eastern Railway) where the
Grand Trunk Road crosses the Railway
lines, to obviate the difficulties of the
running cars and trucks (72)].

“That the demand under the head Open Lire
Work—(Revenue) be reduced by Rs. 100.”

[Failure to provide better amenities of light,
fan and latrines for the third class pass-
engers in all the passengers trains (73)).

¢That the demand under the head Open Line
Work—{(Revenue) be reduced by Rs. 100.”

[Need for further reducing the concession
fares now given to the students so that
in & half-single fare they can have a double
journey in all the zonal railways (74)).

«That the demand under the head Open Line
Work—(Revenue) be reduced by Rs. 100.”

[Need to allow the students in particular
and the daily passengers in general
throughout the country who use railway
travel for their services to use any mail,
express or passenger train for whatever
little distance they have to travel (75)].

¢That the demand under the head Open Line
Work—(Revenue) be reduced by Rs. 100.”

[Need to increase suburban trains in Sealdah
and Howrah Division of Eastern Railway
(76)]-

“That the demand under the head Open
Line Work—{Revenue) be reduced by Rs.
100.”

[Failure to reduce the fares for the daily
passengers who travel in suburban trains
to come to the cities of Calcutta,
Bombay Madras and Delhi for their daily

work (77)].
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SHRI JAGADISH BHATTACHARYYA:
I beg to move:

«That the demand under the head Construc-
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100.”

[Failure to run electric trains from Kharag=
pur to Asansol on S.E. Railway (78)].

«That the demand under the head Construc-
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100.”

(Failure to construct a new line to connect
Bankura and Durgapur in West Bengal
(791

“That the demand under the head Construc-
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100."

[Failure to take over and reconstruct the
Martin Railway in the district of Howrah
in West Bengal (80)].

«That the demand under the head Construc-
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100."”

[Failure to construct a new line from Bishnu-
pur to Arambag in West Bengal (81)]-

SHRI SAROJ MUKHERJEE : I begto
move

«That the demand under the head Construc-
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100."

[Failure to construct broad gauge line
connecting Katwa to Bankura via Burdwan
junction on Western Railway (82)].

«That the demand under the head Construc=
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100."

[Fatlure to construct a new line after con-
verting BDR into a broad gauge track and
connecting BDR to Boinchee station on
the Burdwan-Howrah main line on the
Eastern Railway, thus connecting many
important trading places in Raina and
Jamalpur Thanas in West Bengal (83)].
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“That the demand under the head Open Ling
Works—Capital, Depreciation Reserve Fund
:gg "DC'I'I:!Ome‘nI Fund be reduced by Rs.
[Failure to electrify the railway lines from
Bandel to Barharwa on the Eastern railway

(85))

«That the demand under the head Open
Line Works—Capital, Depreciation Reserve
Fund and Development Fund be reduced by
Rs. 100.”

[Failure to make the Bandel-Barharwa rail-
way line in the]Eastern railway a double-
track line (86)).

SHRI D. K.

PANDA  (Bhanjanagar)
I beg to move :

«That the demand under the head Railway
Board be reduced to Re. 1.”

[Failure in proper planning of the railway in
conformity with development of national
economy (184)].

«That the demand under the head Misceil-
aneous Expenditure be reduced by Rs. 100.”

[Need to take up and complete the Jakhapur
and Bansepani rail line in Orissa (193)).

«That the demand under the head Miscella-
neous Expenditure be reduced by Rs. 100.””

[Need to expedite the survey for construc-
tion of a railway line from Gopalpur to
Balangir via Berhampur, Aska, Bahnj-
nagar, Phulabani in Orissa in view of
Gopalpur developing as portand the need
to develop trade in Adivasi areas (194)).

«That the demand under the head Miscella-
neous Expenditure be reduced by Rs. 100.”

[Need to shift the headquarters of South
Eastern Railway from Caclutta to Bhuba-
neswar in Orissa (195)].

«That the demand under the head Miscella-
neous Expenditure be reduced by Rs. 100.”

[Need to expedite conversion of the Para-
lakhimidi-Gunpur railway line to broad

gauge line in Orissa (196)).
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SHRI R V. BADE (Khargone):
I beg to move :

That the demand under the head Ordinary
Working-Expenses-Administration be reduced
to Re. 1.

[Failure to Western Railway to confirm the
civil engineers who are temporary (199)].

That the demand under the head Ordinary
Working Expenses-Operating Staff be reduced
to Re. 1.

[Failure to run trains on Western Railway

from Ahmedabad to Bhopal as was runn-
ing in the last year (201)).

That the demand under the head Construc-
tion of new Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100.

[Failure to construct a new line from

Khandwa to Dahod (Western Railway)
(204)]-

That the demand under the head Construc-
tion of New Lines—Capital and Depreciation
Reserve Fund be reduced by Rs. 100.

[Failure to construtct a new line from Man-

mad to Indore via Dhulia, Shirpur for
giving relief to famine stricken area of

Maharashtra. (205)].
SHRI BHOGENDRA JHA : (Jainagar) :
I beg to move :

That the demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of making permanent all em_

ployees of N.E.R. already in service for
more than five years. (238)).

That the demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of opening a new halt at Korahia
between Jai Nagar and Khajouli stations
under Samastipur Division of N.E.R.
(239)]-

That the demand under head Railway Board

be reduced by Rs. 100.

[Need of opening a new halt at Muraitha
between Kamtay]l and Jogiara stations
under Samastipur Division of N.E.R.

\240)}:
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That the demand under the head
Railway Board be reduced by Rs. 100,
[Necessity of shifting Rajendrapul halt fur-
ther South to the Northern terminus of the
Rajendra bridge on the E. Railway.
. (241)),
That the demand under the head Railway
Board be reduced by Rs. 100.

[Need of providing clectric line and enquiry
telephone at Kamtaul station under
Smastipur Division of N.E.R. (242)].

That the demand under the head Railway
Board be reduced by Rs. 100.

[Need of constructing an over-bridge at the
first crossing to the north of Darbhanga
station under Samastipur Division of
N.E.R. (243)).

That the demand under the head Railway
Board be reduced by Rs. 100.

[Need of ensuring 8 hours working day for
all the staff on the N.E.R. (244)).

That the demand under the head Railway
Board be reduced by Rs. 100.

[Need of constructing an over-bridge on the
first crossing to the Sakri station under
Samastipur Division of N.E.R. (245%)].

That the demand under the head railway
Board be reduced by Rs. 100.

[Need of starting a new Express train bet-
ween Howrah and Samastipur stations on
the Eastern and N.E. Railway (246)).

That the demand under the head Railway
Board be reduced by Rs. 100,

[Necessity of running one Mithila Mail
between New Delhi and Samastipur
stutions (247)).

That the demand under the head Railway

Board be reduced by Rs. 100.

[Need of halting 103 UP and 104 Dn. at
Mokamah station (248)]

That the demand under the head Railway
Board be reduced by Rs. 1o0.
[Need of providing sleeper with longer
berths in the Jai Nagar-Paleza Ghat and
Darbhanga-Paleza Ghat bogies. (249)]
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DR. LAXMINARAIN PANDEYA DR. LAXMINARAIN PANDEYA : I beg
(Mandsaur) : T beg to move : to move :
That the demand under the head Railway That the demand under the head Ordi

Board be reduced by Rs. 100.

[Failure j0 make provision of housing
facilities 1o Assistant Station Masters on
certain stations, (262)].

That the demand under the head Railway

Board be reduced by Rs. 100.

[Need to increase the pay and allowances of
Class IIT and class IV employees. (263)]

That the demand under the head Railway
Board bs redaced by Rs. r1o0.

[Failure to accept the demand of railway
employees for bonus (264)].
That the demand under the head Railway
Board be reduced by Rs. 100.

[Failure to lay down service conditions and
prescribed pay scales for casual workers
(265)].

That the demand under th: head Railway

Board be reduced by Rs. 100.

[Failure to solve housing problem of railway
employees. (266)].
That the demand under the head Railway
Board be reduced by Rs. 100.
[Failure to eliminate insfficiency in Railway
Administration (267)].

That the demand under the heal Railway
Board be reduced by Rs. 100.

[Failure to solve the difficulties of railway
guards. (268)].

That the demand under the head Railway.

Board be reduced by Rs. 100.

[Failure to remove the disregard shown to
Hindi in Railway Administration (269)].
SHRI RAJDEO SINGH (Jauppur) : [
beg to move:

That the demand under the head Railway
Board be reduced by Rs. 100.

[Need for opening and constructing a new
| Railway line between Shahganj and
Sultanpur. (276)].

Working Expenses—Repairs and Maintenance
be reduced by Rs. 100.

[Failure to provide new sleeper coaches in
the meter gauge trains on Western
Railway (277)]).

That the demand under the head Ordinary
Working Expenses—Repairs and Main-
tenance be reduced by Rs. 100,

[Failure to provid= adequate facilitiss to
III class passengsss at various stations as
well as in compartments. (278)].

That the demand under the head Ordinary
Working Expenses—Repairs and Maintenance
be reduced by Rs. 100.

[Failure to provide adequate exit facilities
for the movement of passengers at
Mandsaur railway station on the Western
Railway (279)].

SHRI RAJDEO SINGH : I begto move =

That the demand under the head Ordinary
Working Expenses—Repairs and Main-
tenance be reduced by Rs. 100.

[Need to provide lights, shed on platform,
drinking water and approach road at
Pindra Halt Stationon Faizabad-Varanasi
section, N. Railway (280)].

That the demand under the head Ordinary
working  Expenses—Operating  Swaff be
reduced by Rs. 1oo.

[Failure of the Board to stop round the year
transfers of staff and save a huge amount
of money (281)].

DR. LAXMINARAIN PANDEYA :

I beg to move :

That the demand under the head Open Line
‘Works—Capital, Depreciation Reserve Fund
and Development fund be reduced by
Rs. 100,

[Delay in construction of Indore-Dohad rail-
way line in the Westera Railway (297) \
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That the demand under the head Open Line
“Works Capital, Depreciation Reserve Fund
.and Development Fund be reduced by Rs.100.

‘[Failure to introduce a mail train on the

Ajmer-Khandwa section on the Western
Railway. (298)]

That the demand under the head Open Line
“Warks Capital, Depreciation”Reserve Fund and
Development Fund be reduced by Rs. 100,

[Failure to construct over-bridges on railway

crossings near Ratam, Indore and Man-
dsaur railway stations (299)]

That the demand under the head Open Line
Works Capital, Depreciation Reserve Pund
and Development Fund be reduced by Rs. 100.

[Failure to check the incidence of incressing

thefts in railways (300)].
That the demand under the head Open Line

Works—Capital, Depreciation Reserve Fund.

and Development Fund be reduced by Rs. 100.

[Delay in conversion of Ajmer Khandwa
(Western Railway) meter gauge line into
broad gauge line. (301)].

DR. RANEN SEN (Barasat):I beg

to move :

That the demand under the head Railway
Board be reduced to Re. 1.

[Failure to construct adequate number of
houses for the railway staff (302)].

That the demand under the head Railway
“oard be reduced to Re. 1

[Failure to check robbery, dacoity and
snatching in the trains (303)].

That the demand under the head Railway
Board be reduced to Re. 1.

[Failure to increase the number of trains in
the Sealdah-Bangaon line in the Sealdah
Division of Eastern Railway (304)].

That the demand under the head Railway
Board be reduced by Rs. 100,

[Need to set up halt-flag station at Sat-
beria which is half way between Bangaon
and Gopalnagar stations in the Sealdah
Division of Eastern Railway (305)).
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That the demand under the head Railway
Board be reduced by Rs. 100.

[Need of making announcements in Bengali
along with Hindi and English in Rajdhani
Express between Howrah and New Delhi
(306)).

That the demand under the head Railway
Board be reduced by Rs. 1co.

[Need to improve the running of trains in
Dovars and North Bengalin N. F. Railway
(307).

Thatthe demand under the head Open Line
Works—(Revenue) be reduced to Re. 1.
[Failure to double the line between Dum
Dum Cantonment and Bangaon in the
Sealdah Division of Eastern Railway.(308)]

That the demand under the head Open Line
Works—(Revenue) be reduced by Rs. 100.

[Need of covering suburban areas in West
Bengal by railway lines and connecting
Basirhat and Bangason railway stations in
the Sealdah Division of Eastern Railway
(309)].

DR. LAXMINARAIN PANDEYA : I
beg to move :

‘That the Demand under the head Railway
Board be reduced by Rs. 100.
[Delay in providing. acility of electricity at
Gareth Railway station on Western
Railway—(348)]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Delay in providing telephone facilities for
Railway passenger s by the Railway De-
partment at Garoth station on Western
Railway (349)].

That the Demand under the head Railway
Board be reduced by Rs. 100.
[Failure to construct a new railway line
from Indore to Baroda vis Kuksi, Adirai-
pur and Chhota Udipur (350)]
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‘That the Demand under the head Raijlway
Board be reduced by Rs. 103

[Failure to construct-railway line from Nee-
much to Bari Sadri and Ratlam to
Dungarpur 351].

‘That the Demand under the head Railway
Board be reduced by Rs, 100.

[Delay in construction of suitable platform
sheds for passengers at Mandsaur, Jaora,
Neemuch and Shyamgarh railway
stations, Western Railway. 352].

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Delay in conceding the demands of
T.T.Es. of Western Railway.353]

That the Demand under the head Railway
Board be reduced by Rs. 100.
[Failure to remove disregard for Hindi in
the Railway Administration 356.]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Failure to make travel cheap for students
and low paid employees. 357]
That the Demand under the Railway Board
be reduced by Rs. 100,

[Failure to remove inconvenience in getung
reservation by IIT class passengers for
long distance journey. 358]

SHRI D. K. PANDA : I beg to move :

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Need to re-open Bangiriposi-Talabandh
section which has been closed for traffic.
359).

That the Demand under the held Miscella-

aneous Expenditure be reduced by Rs. 100.

[Need to convert Nuapads Gunpur Branch
railway line into broad gauge line. 360]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Need to convert Rupsa-Talsbandh Branch
railway line i-nto broad gaoge line. 361]
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That the Demand under the head {Miscella~
neous Expenditure be reduced by Rs. 100.

[Need to extend Nuapada-Gunpur line to-
Roojagada. 362]

That the Demand under the head Miscell-
neous Expenditure be reduced by Rs. 100.
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[Need to exteni Rupsa-Talabandha
railway line to Rairangapur. 363)

That the Demand under the head Miscella-
neous Expenditure be reduced by Rs. 100.

[Need to allow movement of raw materials,
and finished products of aluminium plant,
calcium carbide plant, news paper plant
and caustic soda units in the district of
Koraput on the Kottavalsa-Kirendrol
railway line (DBK line) of S.E. Railway
364]

That the Demand under the head Miscel-
laneous Expenditure br reduced by Rs. 100.

[Need to expedite construction of Talcher-
Bimlagarh railway line for which survey
was over in the vear 1970. 3165]

DR. LAXMINARAIN PANDEYA : I
beg to move :

That the Demand under the head Ordinary
Working Expenses Administration be reduced
by Rs. 100.

[Failure to check the increasing expenditure
on the General Administration. 366]

That the Demand under the head Ordinary
Working Expenses—Administration be reduced
by Rs. 100.

[Delay in providing housing, medical and
other facilities to all railway employees
3671,

That the Demand under the head Ordinary
‘Working Expenses—Operating Staff be re-
duced by Rs. 100.

[Negligence in clearance of goods in railway
Transit and not lifting the goods for a long.

period at Nagda junction and Ratlam junc-
tion of Western Railway. 368]
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That the Demand under the head Ordinary
working Expenses—Operatiing Staff be
seduced by Rs. 100.

[Failure to supply wagons for small loads at

small stations like Mandsaur, Neemuch,
Teora and Alot of Western Railway. 369]

“That the Demand under the head Ordinary
Working Expenses—Miscellaneous Ex-
penses be reduced by Rs. 100.

1Failure as well as delay in providing relief
to persons killed or injured in railway
accidents. 370]

SHRI BHOGENDRA JHA :

move :

I beg tw

‘That the demand under the head Railway
Board be reduced to Re. 1.

[Necessity of abolishing the Railway Board
4051

That the demand under the head Railway
Board be reduced to Re. 1.

[Failure 1o recognise employees unions after
determining representative  character
through secret ballot. 406).

That the Demand under the head Railway
‘Board be reduced by Rs. 100.

[Necessity of implementing Railway Board's
order for providing grade-wise rest givers
and leave reserves to Station Masters and
Assistant Station Masters in the N.E.R.
416].

That the Demand under the head Railway

‘Board be reduced by Rs. 100.

[Need to give training to transhipment clerks
of Garahare-Barauni (N.E.R.) 417]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of re-classification of jobs and
sanctioning more posts in skilled grade for
carriage staff of Samestipur Division. 418].

That the Demand under the head Railway

Board be reduced by Rs. 100.

[Need of promoting T. T.Es. working against
leave reserve vacancies on the N.E.R.
419}
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That the Demand under the head Railway
Board be reduced by Rs. 109.

[Need of extending broad gauge line from
Samastipur to Jai Nagar via Darbhanga in
the N.E.R. 420.]

That the Demand under the hsad Railway
Board be reduced by Rs. 100.

[Need of extending broad gauge line from
Samastipur to Nirmali via Darbhanga
421]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of ending ‘workas per designa-
tion" by about 2500 Khalasis of Gorakhpur
and Izatnagarinthe N.E-R.by conceding
their demands. 422]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Urgency of confirming all officiating skilled
Khalasis of Gorakhpur, Smastipur,
Tzatnagar (N.E.R.) as skilled. 423]

That the Demand under th: head Railway
Board be reduced by Rs. 1o0.

[Failure to withdraw transfer orders of
N.E.R. Majdoor Union workers from
Gorakhpur to Izatnagar. 424].

That the demand under the head Railway
Board be redued by Rs. 100.

[Need of ensuring 16 hours rest at head
quarters toloco running staff in Samasti-
pur Division of N.E.R. as per Railway
Board's decision. 425]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of electrifying Kamtaul, Jogiara,
Begusarai, Teghra, Bachchawara, Dalsing
Sarai, Tektar, Khajouli, Jai Nagar and
Raj Nagar stations under Samastipur
Division of N.E.R. 426]

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of revoking order of dismissal
against offlce bearers of Samastipu Divi-
sion, N.E.R. Majdoor Union. 427]
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That the Demand under the head Railway That the demand under the head Railway
Board be reduced by Rs. 100. Board be reduced by Rs. 100.
[Necessity of revoking order of suspension [Failure to run trains as per their schedule

against carriage Khalasis and crane Kha-
lasis of Garehara, N.E.R. 428].

‘That the Demand under the head Railway
Board be reduced by Rs. r1oo0.

[Need of attaching one first-cum-third class
bogey from Darbhanga to Lucknow and
Gauhati to 1 Upand z Dn, trains. 429].

That the Demand under the head Railway
Board be reduced by Rs. 100,

[Need of ending curtailment resorted to
in 1962 during Chinese aggression in
uniforms of loco, yard, carriage and signal
departments. 430].

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Necessity of treating as leave with pay the
period of suspension of 47 employees of
Barauni-Garahara area in the N.E.R 431]

DR. LAXMINARAIN PANDEYA : I
beg to move :

That the demand under the head Railway
Board be reduced by Rs. 100.

[Failure to give recognition to trade unions
of railwaymen having support of the
majority of railway employzes, (466)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Failure to open primary, middle and
higher secondary schools at Ratlam
according to the number of the children
of reilwaymen. (467)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Delay in construction of a new railway
line from Jhalawar Road to Chambal
Dam (Gandhi Sagar Dam), (468)]

That the demand under the head Railway
Board be reduced by Rs. 100,

[Delay in setting up adequate number of
wagon manufacturing factorics so as to
meet the requirements of wagons. (469)]

(470)]

That the demand under the head Railway
Board be reduced by Rs, 100.

[Delayin regularising casual workers. (471)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Delay in considering sympathetically the
cases of employees who took part in
various trade union activities. (472)]

That the demand under the head Railway
Board be reduced by Rs. 100,

[Delay in granting adequate compensation

or pension to the railway employees

killed or injured in the last Indo-Pak war.
473)]

That the demand under the head Railway
Board be reduced by Rs. 100.
[Delay in constructing an over-bridge
between Nagda and Birlagram on Wes-
tern Railway. (474)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Delay in construction of new railway lines
in the backward areas of the country,
particulasly in the backward areas of
Madhya Pradesh. (475)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Failure to convert Ujjain-Agar narrow
gauge line into broad gauge. (476)]

That the demand under the head Miscella-
neous Expenditure be reduced by Rs. 100.

(Failure to provide general amenities for
the employees of Ratlam Dicscl Shed.
(4771

That the demand under the head Mis-

cellaneous Expenditure be reduced by Rs. 100.

[Delay in consideration of the demand of
the employees of Ratlam Diesel Shed
(478)]
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That the demand under the head Mis-
ccllaneous Expenditure be reduced by Rs. 100.
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[Delay in expansion of Ratlam Diesel Shed.
(479)]

That the demand under the head Miscella-
neous Expenditure be reduc:d by Rs. 100.

[Delay in expansion of Neemuch Loco
Shed. (480))

That the demand under the head Ordinary
Working Expenses—Operating Staff be re-
duced by Rs. 100,

[Delay in mitigating the inconvenjence
caused to passengers by not extending
the  Ahmedabad-Bhopal train up to
Bhopal. (481)].

That the demand under the head Ordinary
‘Working Expenses OQperating Staff be reduced
by Rs. 100.

[Delay in confirmation of employees who
have put in more than 1o years service,
(482)).

That the demand under the head Cons-
truction of New Lines—Capital and Depre-
ciation Reserve Fund be reduced by Rs. 100.

[Delay in the construction of Guna-Maksi
railwayline. (483)]

SHRI K.M. MADHUKAR (Kesaria) : I
beg to move ;

That the demand under the head Railway
Board be reduced by Rs, 100,

[Failure to construct an approach road to
Mahaval station on the North Eastern
Railway. (484)]

That the demand under the head Rajlway
Board be reduced by Rs. 100.

[Failure to make approach road to Pipra
station on N.E. Railway a pucca road.
(485)].

That the demand under the head Railway

Board be reduced by Rs. 100. .

[Failure to confirm all those employees of
N.E. Railway who have put in more than
three years of gervice. (486)] [
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That the demand under the head Railway
Board bereduced by Rs. 100.

[Failure to modernise the houses of em-
ployees at Chakia station on the N. E.
Raijtway. (487)]

That the demand under the head Railway
Board be reduced by Rs. 100,

[Failure to provide housing facilitics to all
the employees at Chakia station on the
N.E. Railway. (488))

That the demand under the head Railway
Baord be reduced by Rs. 100,

[Failure to construct 8 Gumti between the
Middle School and Girls Higher Second-
ary School towards the east of Chakia
station on the N. E. Railway. (489)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Failure to check bureacracy in Railway
Board (490)]

That the démand under the head Railway
Board bereduced by Rs. 100.

[Failure to adopt sympathetic attirude
towards the demands of railway employees.
(491)]

That the demand under the head Railway
Board be reduced by Rs, 100.

[Failure to construct an overbridge on the
northern end of Narkatisganj junction
of N. E. Railway. (492)]

That the demand under the head Railway
Board be reduced by Rs, 100.

[Failure to construct @ shed at Sugouli
junction of N.E. Railway. (493)].

That the demand under the head Rail-
way Board be reduced by Rs. 100.

[Failure to provide housing facilities to all
railway employees working at Narkatia-
ganj junction of N.E.Railway. (494)]

That the demand under the head Railway
Board be reduced by Rs. 100.

[Failure to construct a shed at Chakia
station on NLE, Railway. (495)]
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That the demand under rhe head Raitway
Board bereduced by Rs. lo-o.

i ({Failure to consrruet approach roid upte
& rls high'school i s the east of Crakia Rallway
nmonon N.E. Rnhvay (496 ]

That the demand under the head Railway
Board be reduced by Rs, 100,

{Failure 1o open tea sialls at Pipra, Mahwal
‘an] Motipar stations on N.E Railway.
(497}

That the demand under tﬁ‘: head Railway
Board be reduc:d by Rs. 100,

[Failare 10 emistruct ﬁppranch road from
s Mzhw railway steion, NLE. Riailway to
| national highway. (4981 .

That the demand wader the head Railway

Board be reduccd by Rs. 100,

% [Failue 1o proviic resileatial accommoda-
wion to all the employ es posted at Muza-
flarpur junciion, N.E. Railway. (499)]

“That the demand un ler the head Railway
Board be reduced by Rs. 100,

{Failure 10 reconstruct a bridge on Nara-
yau rivze bryaad Bagaha, N.B. Railway,
(s00)} )

That the demand under the head Railway
Board be reduced by Rs. 100,

[Pailure to ensure security of Bfe and pro-
perty of ti! pussinz:rs oath? N.E Rail-

way. (so1)} |

That the demand under the head Raifway .

| Board be reduzd by Rs. 100.

(Failuce 1o construct a stied atMehsi station
on N, E. Railway, (502).]

That the demand uner the h¢ad Railway
Board be reduced by Rs.. 100,

[Failure to provide mo’ern residental
| Moommodaton to class 111 and * class TV
| employecs in N.E. Raitway, (s03)]

f That the demand under the head. lewﬂ!i

, Board be reduced by Rs. 100,

[Fa'ture to G’»Jnszruh a good- nrdng ball st

" Sugouli juqmon on N}!. RMM
3891 L.S.—10
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That the demfand ‘under the head Raitway
Bod.rctbereduucd by]ls 100. -

[Fallurc to ml.k"lmprwcml:nlsm the wll&-
.. ing'rooms at Mahwal and Pipra station
on the N.E.Railway. (so05):]-

* Tharthe demand under the head Ra[le!
Board be reduced by Rs. 100,

[Failure to provide el ctric line at Mahwal
railwaystation on N.B. Railway.. (506).]

That the demand uader the heal Railway
Board be reducad by Rs. 100,

[Failuce to *xpand the gools shed at Chakia
Railway s:ation on North Eastern Raile
way. (s07)k

That the demani under the h=al Railway
Board be reduc:d by Rs. 100,

[Failyre to ac=:de to the demands of the
Poorvottar Railway Mazdoor Sabha, (508))

 That the demand under the head Ra'_lw:lsv
Board be reduced by Rs. 109,

[Failure to reinstate the employees susp*n-
ded for taking part in the striking at
Gulhara on North Eastern Railway,
(509))

That the d¢manl under the h2ad Railway
Board be reduced by Rs. 100, .

[Failure toinclu i€ the repres=nratives of all
the railway traie unions in the railway
manag:ment.  (510)]

That thr d*m11 i uarier th? head Ru!w:j
Board be reduc:d by Rs. 100.

[Failure to chzek wilespreaj bureaucracy
in North Bu:zrn Ruilwayand other rail-
ways. (st1)l f

. That the demand under the head Rail«
way Board beredced by Rs. 100, -

TF flire to remove Jijparity in in-ome of
high r ilway offfcers ans Iow puid milay
‘esiployee.. (s12)f J

That the pm.ndun u-lhe Hea.d Rﬁhny

Bﬂuteradupdbx

i
R R
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(Sh. K- M. Madbuka

That the demand under the Ecad Rail-
way Boand be reduced by ‘Rs. 1o0. v

'Plilu.rc to have the Poorvottar Railway
- Sabha recognised by the railway
administration.. (514)j :

That the demand under the head
;c:lhww Expenditure b
. 100,

Mis-
reduced by

[Fallure to conduct a survey for a new
rallway line from Hajipur to Sugouli
17 Lalganj, Sahabganj, Kesaria and

i j on N.E. Railway. (515)]

That the demand under the Head Mis-
cellaneous Expenditure be reduced by Rs. 100.

{Failure to conduct a survey for a_ direct
new Railway line from Chapra to Motihari on
N. E. Railway. (516)]

That the demand under the Head Mis-
cellaneous Expenditure be reduced by Rs. 100.

[Failure to conduct a survey for a new R-il-
way line from Meh. si to Sitamarhi on
North Eastern Railway. (517))

That the demand under the head Mis-
cellaneous Expenditure be reduced by Rs. 100.

Failure to increase facilitics of water,
electricity and lavatory for third class
railway passengers. (518))

That the demand under the head Ordinary
Working Expenses—Operation ( ther than
Staff and Fucl be reduced by Rs. 100.

[Failure to provide electricity in night
trains  running  from  Narkati:ganj to
Muzaflarpur on N. E. Railway. (519)]

That the demand under the head Ordi-
nary Working Expenses-( peration other than
Staff and Fuel te reduced by Rs. 100,

(Failure to run an eclectric train from
Lucknow to Muzaffarpur in N. E.
Railway. (520)]

That the demand under the head Ordi-
nary Working Expenses—Staff Welfare be
reduced by Rs. 100.

[Failure to provide housing facilities to
class IV railway emplogees on N. E. Rail-
way. (521)]

That the demand under the head Orgdi-
naty Working  Expendes—Staff  Welfalre
be reduced by Rs. roo. -

[Pailure to open a high school by rail-
ways for the railway &miployees ‘workifg
at  Nakati ganj Junction and Muz-
offa Junctlon oo N. B. Railwy.
(532]): - -

arg
That the head Ordi-
aily qu]rgml% ?*peﬂ':g:smrr Welfafe be

reduced by Rs. 100. Ty

JII» ailure w grant house rent allowance ;#
other amenities to railway running st
(s23)] N

That the demand under the head Ordi-

nary Working Expenscs—Stafl Welfare be
reduced hynﬁs. 100.

{Failure to provide more beds in the hospitals
for ruilway employees of Narkatipgani
and - Muzaffarpur  junctions om N.
E. Railway. (524))

That the deniand under the head Ordi-
nary Working Fxpenses—.-Star! Welfare be
reduced bv Rs. 100,

[Failure 1o make arrangenien:
for the railway cmplove.
Junction in N, L. Railway .

tor a hotel
at : ugouhi
1525)] .
That the demand under the head Ordi-
nary Working Expenses—Stafl Welfare be
redcuced by Rs. 100,
[Failure to provide proper medical facilities
to railway employees. (526))

That the demuand under the head Ordi-
nary Working Expenses—Stafl Welfare be
redcued by K. 100.

[Failure to improve the quality of wunie

forms provided to class ITT and class IV
cmployees of raillway. (527)

That the (emand under the head Ordi-
nary Working Expenses—>Siatf Welfare be
reduced by Rs. 100,

[Failure to provide uniforms in adequate
number to class IIT and class IV r.ilway
employees. (528))

That the demand under the head Cons-
truction of New Lincs—Capital and Depre-
ciation Reserve I'und be reduced by Rs, 100,

}F:ﬂi'lurr o constuel o lwoad gaege line
rom Samastipuy 1o Raxaul 740 Muzaffar-
pur on N. E. Railway. (529)]

That the demand under the head Cons-
truction of New Lines=—Capital and | erpre-
ciation Reserve [Fund be reduced by Rs. 100,

(Failure to previde rail link from Narkatia-
‘gami to Gorakhpur vy Bagaha on N. E.
Railway. (530))

SHRI DIN%N BHATTACHARYYA :
(Serampore) : 1 beg to move: ’

That the demand under the head Ordinary
Working Expenses—OQOperating Staff be re-
duced by Re. 100. e

[Need to introduce payment of minimum

- bonus as per the lg-:;rm:nt of Boaus
(Amendment) Act to 'sll the Railwiy
cmployoes:: (s31y) -



#y DO SN PHALGHNA. U (SAKM | B G @) 200

That the de ynder the head Qrdina,
Working B&pw—ﬂpwi&usstnﬁ be'rg-

-duced by Rs. 100.

[Need to il up all vacant posts in all Rail-
wiays and whilé doing this to £ive priorl:y
ta casusl and temporary hands. - (532))

That the demand under the head Ordinary
Working . Bxpsases—Miscellancouy Expenses
bgredaced by Re.1: . R

[Need to provide full sccurity measures w
#he travelling passengers specially in the
night. . {533}]

That the deminl under the head Open
Line Works—be reduced by Rs. 100.

(Need to provide more third class three
tier berths in all thz Mail and Express
trains in all Railways. (534))

That the demand under the head Open
Line Works—be reduced by Rs. 100. '

[Need to keep a thorough check in respect of
reservation of berths in all Railways in order
to aval  any  harasiment  w bagifide
passengers. (535).]

That the demand under the head Open
Lin® Works—be reduced by Rs. 100.

[N:zl to reduce the fares of mont kly and
seasonal 3rd class tickets in all subarban
sections.  (536)].

That the demand under the head Opep
Lin: Woacks=—ocredaz:d by Rs. 100,

[N'::.lltn econstruct a ‘Flyover® on G. T.
Road railway crossing at Scrampore
(E. Railway). (537)]

That the demand under the head Open
Line Works—=b2 reluc:d by Rs. 100.

[Need to make Seoraphuli-Trakeswar
double line in place of existing single
line. (538)).

That the demand under the head Open Lin:
Works—be reduced Ly Rs. 1oo. ’

Need to widen the underbride at the nor-
thern side of Konnagar. (539)]

That the demand under the head Open
Line Works—be reduced by Rs. 100 o

[Need 1o, introduce another three pairs of
t78in Up and Down an H.B.' Chord .Rail”
Wa¥. Line on B. Rall#ay (540)).

That the demand undeg u’fﬂ“!d Open
Line)}j’%ﬂ;’;mcgi@;&:m@. N .
(Need to introduce moge’ E.M.U. trains ia
Howrah-Bepdel and. . Scaldal-Naihai -

section of B. Railway (sax)). 7

That the demand ynder the head Opes
ine Works—bereduced by Rs. 109 -

(Need to introduce more trairig ‘in Bandel-
Katwa section of E. Railway. (54'2)1.

SHRI RAMAVATAR SHASTRI (Patna )
Ibegtomove :

That the demand under the head Railway
Board to reduced by Rs. 100. '

[Failure to fulfil the assurances given to the
striking employees of Garhara-Baraunl ares
with respect to grant of project allowance,
(603)].

That the demand under the head Railway
Board be reduced | y Rs. 100

[Failure to provide uniforms to waiting
room bear:rs of Barauni juncton om
North Eastern Railway, (604)).

That the demand under the head Railwap
Board be reduced by Rs. 100.

(Failure to fill the vacancies of posts of
firemen grade A, firemon graie B, drivars
loco shunters and skilled fitters of Loco,
and Carriage Departments and work-
shops of North Bastern Railway. (€05 -

That thz d2mand u1ier the head Railway
Board be reduced by Rs. 100.

[Failure to grant transhipment shed allow-
ancs to th: traaghipment shed staff of
In lian Railways ag per re¢ommendatiom
of Railway Claims Prevention Commiree.
(606)) o :

Boardbereduced by Rs.16p.

That the demand under the head Raiiwap -
v 0]

[Failure to provide uniforms to the Railway
‘ethployées of North Bastern Railway im
time, even to e3sential staff like gliasds)

“TT.E's, AS M5, yard staff and other
operating saf. . (6p7) o
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'[.Sbri Ramwarer Shastel])
That the demand under the head Railway
Bward be reduced by Rs. 100. :

{Failure to provide laterines, electric light
and regular supply of water in railway
quarters of Barsuni junction in North
Bastern Railway (6082

That the demand under the head Railway
Board be reduced by Rs. 100..

{ Failure to observe the commercial rules at
Transhipment Sheds and saving TR
from unnecessary puniskments on acc-
ount of violaticn of commercial rules on
North Eastern Zone. (609))

Thet the demand under the head Railway
Board be reduced by Rs. 100,

{Fafture to end victimisaticn of trede union
officials of N.E. Railway Mazdoor Union
(AITUC) in connection with Garhara

" strike, demonstrations and other trade
wnion actions. (610)]

That the demand under the head Railwey
Board be reduced by Rs, 100,

{Failure to give increment and other bene-
fits to the N.E. & E. Railway employces
of Gerhare-Barsuni for the period of
33 days in connection with their parti-
cipation in strike in 1971. (611))

That the demand under the head Railway
Board be reduced by Rs. 100,

{Failure to pay the differcoce  of
pay for suspensicn peried of suspended
emphoyees of Garhars and Barauni who

" were suspended in connection with 33
days’ strike of 1971 (612)]

That the demand under the head Railway
Board be reduced by Rs. 100.

. [Feilure to fill vacarcies of ‘B’ grade Guards
lying vacant since lomg in Samestipur
Division on N.E. Railwey (613)].

That the demend under the head Railway
Boerd be reduced by Re. 200,
" [Palture 10 give protection to lives of ticket
checking staff while on diaty  (614)].
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That the demand under the head Railway.
Board be reduced by Rs. 100.

[Need to provide summer and winter uni-
forms to ell carrisges, signal, yard and
crane stafl of Indian Railways (615)}

That the demand under the head Railway
Boeard be reduced by Rs. 109.

[Failure to publish result of screening test
of old casual labourers of Stmastipar
Division (616)]) .

That the demend under the head Railway
Board be reduced by Rs. 100.

[Failure to make ‘permanent the old staff
of Dump siding at Garhsre who have
been working since 1960 and 1961 (617))

That the demend under the head Railway
Board be reduced by Rs. 100.

[Faiture to stop literacy work and officiae-
ing duty frcm carriege steff of Simastipue
Division and deprivirg thim frcm pro-
motional chances on N.E. Zone (618))

That the demand under the bead Railway
Board be reduced by Rs. 100.

[Failure to supply adequate stores. materiale
and repeiring equipment for wagens and-
engines in Carriege ard Loco Depamns-
ments on N.E. Zoge (619)}

That the demand under the head Railway-
Board be reduced by Rs. 106,

[Failure to give suitsble alternative jcbs to-
surplus  staff of Signal Deoparment
and  Marine steff of Bararighmt
on N.E. Railway (620)].

‘That the demand under the head Railway
Board be reduced by Rs. 100. '

|Failure to provide Patholcgist in Railway
Hospital at Garhara on N.E. Railway
(621)].

‘That the demend under the head Railwey
Board be reduced by Rs. 1co.

[Need to top exeminaticn in Refresher
Coursein N.E. Railwuy (622)} -
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. That the d:mind under the head Railway

| Board be red uced by Rs. 100

{Failure to stop theft of goods and from
passengers In trains on North Bastern
Riilwiy sp=cially in Minsi-Saharsa and
Mansi-Katihar section (623))

That the demand under the head Railway
Boar] be reduced by Rs. 100.

[Failure to provide rest and payment of
pight duty allowance to the R.P.F. on
North Eastern Railway  (624))

“shat the demand under the head Riilway
Board be reduced by Rs. 100,

{Failure to provide channei of promotion
from crection Khalasi to erecdon serang
and crection serang to erection Ministry
tn Samostipur Division NLE. Zone (625),+

That .the demand under the head Railway
Board be reduced by Rs. 100,

{Failure to provids the posts of goods clerkg
to the Transhipment clerk: (goods) even
after parirming more than five years” ser-
vice at Transhipment Sheds on N.E,
Rulway (6206)].

That the demand under the head Railway
Board be reduced by Rs. 100,

(Failure to fix eight hours duty of carriag
staff of Thana Bihpur, Mansi, and
Saharsa on N.E. Railway (627)).

That the demand under the head Railway
‘Board be reduced by Rs. 100,

{Failure to fill the vacancics of carriage
fitters, Train examiners, repackers, greas-
ers, hammermen, welders and painters

in Samastipur Division on N.E. Zone,
(625)] '

That the demand under the head Railway
Board be reduced by Rs. 100.

{Necd to fix time limit for Khalasi duty for
being eligible for trade test (629}).

That the demand under the head Railway
Board be reduced by Rs. 100,

[Ne-d to stop recruitment of apprentice

truin examiners in Indian Railways and

-+« to promote High School pass Khalasis

and fitters 2y Train Examiners  (630)].
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That the demapd under the head Raltwmy
Board be reduced by Ra. 100, .
[Failare to promote train clegks ‘to Guard
Grade ‘C’ and fill their quota in Samastl-
pur Divislon en N. E. Zone (631)}

That the demand under the head Railway
Board be reduced by Rs. 100

[Failure to pay the amount of re-imburse-
ment of quarter rent for flood period ta
stafl at Barauni of N.E. Railwey (632}

That the demand under the head Railway
Board be reduced to Re, 1.

(Failure in fixing eight hour duty for the
running staff in the Indian Railways
(633)]

That the demand under the head Railway

Board be reducted to Re. 1. ¥

[Failure in introducing cight hour duties
for Gatemen in the In ian Railways
(634)].

That the demand under the head Railway

Board be re uced to Re. 1.

{Failure to absorb casual labour working In
the Indian Railways (635)]
That the demand under the head Railwag
Board be reduced to Re 1.

[Failure to regularise the substitute work.
ers even after working several years ¢on .
tinuously in the Railways (636)}

That the demand under the hesd Railwsy
Board be reduced to Re. 1.
[Failure to do away with top hezvy ' admi-
nistration in Railways (637)).

That the demand under the head Railway
‘toard be reduced to Re. 1.

[Failure to curb bureaucracy in the Railways

(638)].

That the demand under the head Raitway
Board be reduced to Re. 1.

[Failure to abolish Railway Board {639 L

That the demand under the he.d Raiiway
Board be reduced to Re. 1.

[Failure to grant 8.33 per cent bonus to the
railway employees (640)].
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L+ oo (Shrd Ramavatsr Slu'm']
That the demand whder the head Railway
Bpn.r_dbcreduucdtollc. I.

[Failure . in. withdrawing curfaflment of
wniforme to railway employees imposed
a_l'tc-r Chin_ese aggression  (641)).

That the demand under the hesd Railway
Bm_rd be reduced to Re. 1.

[Failure to form one union in the Indian
Railways (642)).

Thst the demaggl under the head Railway
Board be reduced to Re. 1.

[Pailure in declaring ticket checking statt
as running staff in the Indian Railways
(643)).

That the demand under the head Railway
Roard be reduced to Re. 1.

[Failure in abolishing saloon and  salwon
like facilides o the otficers in the Indian
Railways  (644)).

‘That the demand under the head Railu:y
Board be reduced 1o Re. 1.

[Failure to establish fullfledged office of
the Railway Service Commission at
Patna or Danapur (64%)].

‘That the demand under the head Railway
Board be reduced to Re. 1.

fMeed to form Railway Service Commission
in N.F. Railway with office at Katihar
(646)).

‘That the demand under the head Railway
Board be reduced to Re. 1.

{Failure in winding up of private contract
system and introducing departmental
catering system in N.F. and other railway«
1647

"l"hu the demand under the head Railway
Board be reduced to Re. 1.

[Failure in providing adequate accommoda-
tion to railway emplovees  (648)).

That the domand under the head Railway
Board be reduced 1o Re. o

[Failure in removing ban imposed on the
 recruitment of class 111 staff in  the
In ian Ratlways  (649)).

"+ FHar thedembnd under the head Railwey
Board be reduced to Re. 1.

[ Failure jn remaving the ban mmpoeed on the
rrmr?'_lcm of employees in the workshops
of Indian Railways (650)].

“That the demand under the head Railway
Roard be reduced by Rs. 100.

|Failure in providing adequate number of
seats in eath class of N.E. Railway High
School Garhara and also adequate num-
her of teachers and scientific equipments,
et (65175

Thar the demand under the head Railway
Board be reduced by Rs. 100.

|Need for opening Railway High School at
Narkatiaganj, Izatnagar und Varanasi on
E.E. Railway (652)).

Thit the demand under the head Railway
Board be reduced by Rs. 1co.

[Need: for providing running room facilities
to the Travellimg Ticket Exuminers in
Indiar Ralwave (653)).

That the demand under the head Railway
Board be reduced by Rs. 100,

IFailure in providing promotional chances to
Transhipment Clerks for promotion as
Guard grade ‘C",Goods Clerks and Claim
‘Tracers. in North Fastern Zone (654)].

That the demand under the head Railway
Board be reduced by Rs. 100.

{Failure in praviding leave Reserve T.T.E."s
post in North Eastern Railway in scale of
Rs. 130—212 (6%5)

That the demand under the Head Rail-
way Board be reduced by Rs. 100.

[Need for reclassification of posts of
skilled firters in Loco Mechanical,
Carriage  and Workshops in  North
fastern  Railway (656)]

‘That the demand under the Head Rail-
way Roard be reduced by Ra 100

Need for sioppage of deduction on ac-
count of clectric  installation,  charges
even after completon of the deduction
of towal eost imcurred on this account,

, from the salary bil of railway employees
of N.E. Railway (657)).
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Thit the demand undér the Hewd Railway
Board be rediced by Rs. 100,
[Flhutt in prov-id.i.ng &13 ]?mt\ of ‘A’
g:rlde T.T.E’s in North Eastern Rail-
way (658)).

That the demand under the head Rail-
way Board be reduced by Rs. 100,

[Failure in filling the posts of Deputy
Chjef Yard Masters and Arca Control-

lers from yard staff group in North
Lastern Railway (6561).
That the demand under the head Rail-

way Board be reduced by Rs. 100.

[Failyre in supplying prescribed and stan-
dard size of coal in engines in N.E.
Railway (660,

, That the demand under the]head Railway
Hoard be reduced by Rs. 100,

[Failure in providing alequate pusts of
X-Ray technicians Radivlegists  in
Railway Hospitals of Samasupur  divi-
sion on N.E. Zone 661)).

. ‘I'hat the demand under the head Raiway
Board he reduce!l oy Re 1no.

[Failure in payment of consolidated run-
niog allowances w Guards working on
small quick transit on  North
Eastern Railway in gouds trains 7662)),

duty

That the demand unu.y the head Rail-
wuy Hoard be reduced w Reo 1.

{Failure o prevem infruciuous
1663)].

expendi=
ture
That the demand  uwnder the head Rail-
way Board be reduced w0 he. 1.
[Lack of
water

cleanliness,
in trains

bght and Jdrinking

464)),
That the demand under the

way Hoard be

head Hmil-
rediced to Re. 1.

[Failure o ke over the railways run
by MJS. Martinf Burm  id, €681
That the demand]under the head
way Board be reduced by Re. 1.

!Fll'lure to nationalise Fatuha-lslampur

88d Arrsh-Sshasrsim Light Raflways in
Biher \666)L

Rail-

PRALIINA' 21 W (sAR1)
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That the dcmmd undcr the head Rail
way Board he reduced to Re. 1.

[Faulty system of fixing grades and effca-
ing transfer of cmplovees (661)]

That the demand under the bead Rail-
way Board be reduced to Re. 3.

{Lack of facilitics for third class passengers
16681].

That the demand under the head Rail-

way Board be reduged to Re, 1.

TFalure 1o convert metre gauge lines into
broad gauge lines  (66g)).

That 1the demand under the
way Hoard be reduced o Re.

head Rail-

|Failure 1o tormulate a scheme for pro-
per  development of railways in  the
Country (670]).

That the demand under the

way PBrard be reduced to Re 1,

head  Rail-
[Failure o run
o departmental
16710,

Cent per cent canieens

basis  in Railways

That the Jdemand under the head Rail-
way Board be reduced 10 Re. 1.

|Failure to form one federation or recog-
nite and
associations  in the Railways (672)).

other confederation. unions

That the demand under the
way Board be reduced o Re. 1,

head Rail-

|Failure in checking pilferages and thefts
in Railways (6737,

Thut the demand under the bead Rail-
way Buoard be reduced w Ke, 1,
{Failure in changing the bureaucratic

functivning of 1he Railway Board (674)).

That e
way Hoard be

demurd umder the head  Rail-

reduced by Re. 1c0.

1Failure in  withdrowing the break in
service orders egainst more than seven
thousand Raflway employees In South-
ern Railway (687)).
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_ IShrl Ramavatar Shystri)

That the demand under the head Railway
Board be reduced by Rs. 100,

[Fatlure in withdrawing the break in
service orders against 340 railway emp-
loyees of Dan pur and i
in Bastern Railay (688)).

That the demand under the head Rail-

way Board be reduced by Rs. 100,

{Failure in senfing instructions to Gene-
ral Managers and other officers of the
Indian Railways for recciving memo-
randa and receiving delegations from
unrecognised Associations and Unions
(689)).

That the demand under the head Rail

way Board be reduced by Rs. 100,

[Failure in withdrawing the Court cases
launched against more than three hun-
dred 1ailway employees and their leaders
for parucipating in 33 day peaceful
strike in 1971 at Garhara for the guunt
of project allowance (690)].

That the demand under the head Raid

way Board be reduced by Rs. 100,

[Failure in granting project allowance to
the railway employees of Barauni-
Garhara and other places within 20
kilometres  of Barayni Fertilizer Pro-
ject (651)]

‘That the demand under the head Ruail-

wiy Board be reduced by Rs. 100,

[Failure to recognise All India Rail-
way Employees Confedration es the
biggest representative  organisation of
the milway employees (692)).

That the demand under the head Rail-
way Board be reduced by Rs. 100,
[Failure to recognise All India Station
Masters' Assoclation as the represen-
tative organisation of the St gon
Masters and Assistunt St tion Mawgters
working on the Indian Railways (693)].

That the demand under the head Rall-
way Board be reduced by Rs. 100,

[Failure to recognisc Indian Railway
Loco Mechanical Staff Associatipn as
the “only representative  Orsganitn-
tion of the Loco Mechanical “ta?
working on the Injian Railways (694)).

That the demand undu. thchﬂd.ﬁll-
way Board be reduged to Re, 1, .. - ...

[Need to mbolish air  conditug u?a
first classes in railways in order to give
more accommodation to the third class
passengurs (695)L

That the demand under the head Rlﬁ-

way Board be reduced to Re. 1 '

[Need to maintain dining cars in the Indian
Railways and extend them to
non-covered tr.ins for the cunvenicmoe
of the general passengers (696)).

That the demand under the head Ralk
way Board be reduced by Rs. 100,

[Fuilure to recognise All Inba Railway
Ministerial  Staff Assocuiwn as the
repre.entitive  organlsstion  of  the
Ministerial  Staff in Indian Railways
697)].

That the demand under the heud Rail-
wa) Board be reduced by Rs. 100,

[Failure to recognise N. E. Railway Maz-
door Union as the representative orge-
nisation ¢f the employees in N. E. Rail-
way (698)k

That the demand under the head Rail-

way Board by reduced by Rs. 100,

[Failure to recognise Northern Ruaiteny
Workers Union as the rcpresentative
organisation of the employees in the
Northern Ralway (69y)]

That the demand under the head Rall-
way Board be reduced by Rs. 1oo.

[Fallure to recognise All India Carriage
end Wagon Swuff Council (7oo)).

That the demand under the head Rad-
way Board be reduced by Rs. 100.

[Need to recognise All India Train Exa-
mincrs Welfare Committee (701)].

That the demand under the head Rall-
way Board be recuced by Rs. 100,

[Need to recognise All India Signel and
‘Telecommunication . - Swff- | Assod-
sion  (702)]. 1
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That the demand “under the head Rall-
way Board be reduced by Rs. 100,

(Noed to reoognix All lndu Cmm
cial Stf Mnomnoa (703)1-
‘I‘m the demmd under the head Rail-
way Board be reduced by Rs. 1oa.
[N2ed to recozalss Indian Rallway Check-
.ing Staff Assoziatioa (794)).

hzad “Rail-
109, !

"That the d2mini u’\.l:r'tl_l:
way Board bz reduczed by Rs.

[Need to recogaise All India Guard Coun-
cil. (708)].

That th: d:mnd urder the h-:.fld Rail-
way Board be reduced by Ra. 102

.[Nn:d to recognise All I.J-ldia Running

Staff Association (735;].

That ths d=mind under the head Rail-
way Board be re luced by Rs. 102

[Need for aholition of the present con-
tract system for loading end unloading
of goods and parcels and provision of
-regular  employment  for that
(707)].

work

Thnat th: d:mand vadzre the head Rail-
way Board bz relazed by Rs. 100

[N:2d to abolish coatract system of work

~in Railways and to p:rform mainten-
ance an | construction work departman-
tally (708)].

That th: d:miwad uidee the head Rail-
way Board be re uced by Rs. 100.

[Need for fair aln.i impartial pr-ocedum
‘for appointment of class IV staff e
a3 to stop the employment of bad rec-
ruits as at pressm - (709)].

« That the demand under the head Raik

way Board bz redacad by Rs 100,

’ [N=:d for d:fivitz and fair policy of trans-
fer and promotion and brushing aside
all stop-m1p promotioas  resiluae’ from

ifavoardiam and -corruption (710)]

PHALGQUNA 23, 1004 (SAKA)-
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That the demand under the besd Rabl-
way Board be reduced by Rs. 100 i

(Necd to take excmplary disciplipary
. actiony the least bring dismissal from
service, against Corrupt Officials. (711)}

That the demand under ths hle.ud.Rn.i.l-
wiy Board be reduced by Rs. 100

[Need for effective machincty ‘to cducate
. the Railway employces about thzir rights
und privileges as their duties (712)).

That the dsmand under ths h2ad Rail-
way Board be reduced by Rs. 100,

[Failure to provide quarters to all railwa ¥
empleyces (_713)],.

That the demand under the hczd Rail-
way Board be reduced by Ri. 103
[Need to run direct passenger or shuttle

train from Barauni to Mughal Sarai

and back (714)].

That the demand under the head Rail-
way Board be reduced by Rs, 100,

[Need to run a train f-'om Gaya to. Pama
halting at all stitions in the way and
erriving at Putni at 6 A. M. (715)].

That the demand under the head Rail-
way Board be reduced by Rs. 100,

[Need to construct new. railway lipss in
backward areas. (716}

That the demand under the hsad Rail-
way Board be reduced by Rs. 100.

[Need to grant travel coac:isions to the
members of the All [alia T:izhers
Association and Ciltural ~ Oginisa-
tions, including Indian pzople’s I'hcaue
Association  (717)].

That the demand under the head Rail-
way Board be reduced by Rs. 100.
[Failure to supply coal to various railways
as provided under the rules (718)).
That the demand unldeg th: head. Rail-
way Board bz reducsd by Rs. 120,

[Failure to chezk pilferazy and. wastage
of coal on.railways (7¢9)]. ..
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T'stist Hasibvater Shastri)
Tost the ‘demand under the head Rail-
whily Board be reduced by Rs. 100
[Fuhm: 10 :Qi\'e ?ki!pqugtc o&_ﬁfxn.sltjinn
to raitway employees and other victims
involved in the railway sccidents (720)).
Thst the demand under the head Rail-
way Board be reduced by Rs, 100.

[Need ‘o fiz 8 hour duty for all catego-
ries of suft in the Indian Railways

()l

That the demand under the head Rail-
way Board be reduced by Rs. 100.
|Irrigularities and unduc dclay in Ipny-
ment of pensions to the retired railway
employees. (722)]
That the demand under the head Rail-
way Board be reduced by Rs. 100.

[Failure 10 check pilferage of brass and
other valuable materials from Jamal-
pur Railway Workshop (723))- _

That the demand under the head Rail-

way Board be reduced by Rs. 100.

[Connivance of railway officials in thefts
committed  in Jamalpur Railway
Workshop. (724))

That the demand under the head Rail-

way Board be reduced by Rs. 100
Need to emter into collective  bargain-
ing with unrecogtised unions also (725]).

That the demand under sthe head Rail-

way Board be reduced by Rs. 100.

{Failure to democratise railway Manage-
ment and administration witrf the
participation of clected representatives of
employees on the basik of secret ballot
(7263).

That the demand under the head Rail-

way Board be reduced by Rs. 100.
jFailure to abolish contract labour system
in the Indian Railways (733)]

|

That the demand under the hﬂd Riu,

way Bltn.rd be redued by Rs. 100,
[Failure in declaring as permanent  all
workets Who are working in coa) hand-

ling under the . contractors
20 years. (734))
_That the demand under the head Rail-
way Bonrd be reduced By Rs. 100,
[Need to abolish ’mnm system ip coal
and ash handling in Railways (735)].

That the demand under the head Rail-
way Board be reduced by Rs. 100.

[Failure to start Saharanpur Light Railway
inspite of the assurance given by the
former Railway Minister (736)].

T‘hut.lhc demand under the head Rail-

way Board be reduced by Ks. 100.

[Failure to grant medical facilities Jto the
gtua] and substitute railway emplo-
yees (737)].

That the demand under the head Rail-

way Board be reduced by Rs. 100,

for 510

[Need to reduce the rent of retiring rooms
charged from the Members of parlia-
ment  (738)].

That the demand under the head  Rail-

way Board be reduced by Rs. 100,

[Failure in taking action against the offi-
cials for their anti-working class attitude
and had management {of the Railway
Hosipital, Dhanbad (739)].

That the demand under the head Rail-

way Board be reduced by Rs. 100,

[Policy of victimisation®against the officc
bearers of the Dhanbad Railway Hos-
pital Employees Association (740)).

That the demand under the head Railway
Board be reduced by Rs. 100,

[Failure in reducing the salaries of high
officials in the Indian Railways (741)).

That the demand under the head Rail-
way Board be reduced by Rs. 1o0.

[Failure in supplying adequate and costly
medicines and other medical faalities
to class IIT and IV railway employees
(742)).

That, the demand under the head Rail-

way Board be reduced by Rs. rco.

[Need to check corrupt practioes . encoura-
ged by the Railway Board (743)]
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Thit the démand ghier the héad Rail-
way Board bé fediced by Rs. 1oo.
[Weed o rediice the rent of railway retiring
rooms (744)).
That the demand under the htad Rail-
way Board be réduced by Rs. 1oo,
{Fuilure in constructing a pucca over-
bridge at Mccthapur railway crossing
in Pama to solve the borttleneck of trans-
port (745.).
That the demand under e bead Ral
way Board be reduced by Rs. 100,

[Failure in changing the name of Patnu
Juncuon stavon on  Eastern Railway
to Patliputra (746)]-

That the demand under the head Rail-
way Board be reduced by Rs. 100.

{Failure in changing the name of Patna
City station to Patna Saheb (747)]

That the demand under the head Rail-
way Board be reduced by Hs. 100

|Failure 1o change ant-labour policy ot
the Railway Board (748)).

That the Jemand under the head Rail-
way Board be reduced by Rs. 100.

[Failure 10 implcmc_nt' and _fulﬂ] ten point
programmes launched by the former
Railway Minister, Shri G. L. Nanda.
(749))-

That the demand under the head Rail-
way Board be reduced by Rs. 100.
i#lilurt to cobp&nle with the Iiaﬂw;y
Employees Coordination Committee,
Dhanbad in checking corruption and
wasteful expenditure in the Railways
(750))-
That the demand under the head Rail-
way Board be reduced by Rs. 100,
[Misuse of class IV staff by Railway
Officers for performing domiestic duties
in their residences (751)).
That the demand under the head Rail-
way Board be reduced by Rs. 100.
|Collusion of R.P.F. with wigon breakers,
(752))-

"PHASEURA T, Wos (L) D)6y,
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That the démhand uhdef the head Rad-
way Board be reduced by Rs. 100
[Counivance of high' éfficials in' wagon
Jbreaking and theft of the Raitway pro-
pertics (753))

Tha the demand under the head Rail-
way Board be reduced by Rs. 100.

[Failuré to check wagon breaking in broad
day-light at Mughal Sarai, Gays, Dhan-
bad, Jamalpur, Patna, Howrzh, Barauni,
Garhara, Katihar, Siliguri, Gorakhpur,

, Sonepur, Phulwari Sharif and Neors
(754)]

That the demand under the head Rail-
way Board be reduced by Rs. 100,

[Need to epablish D.S. office at Sonepur
in N.E. Railway (755)).

That the démand under thc head Rail-
way Board be reduced by Rs. roo.

[Need to concede the just demands of
the coach attendants of Indian Railwayr
(756))-

"l"har the demand under the head Railway
Board be reduced by Rs. roo.

[Failure to implement the Administrative
Reforms Commission’s Report regard-
ing the Indian Railways (757)).

I'hat the demand under the head Rail-
way Board be reduced by Rs. roo0.

(Failure to implement the Railway Board's
Circular by Zonal Railways regarding
stoppage of reversion beyond 18 months
continuous officiating service of Railway
employees without D.A.R. proceedings
(758)}

‘That the demand under the head Rail
way Board be reduced by Rs. 100.

[Failure to swp.umlprnctin:cs in allotmem
of railway wagons (759)).
That the demand under the head Rail-
way Board be reduced by Rs. 100,
[Failure in establishing Divisional Head-
quarters &t Jamalpur in spitr of the
promises made (760)).
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That the demand under the hesd Railway
Board be reduced by Ra. 100,

[Need to lay double rallway track from
Patna o Gays on Basters Railway
(7é0}

That the demand under the head Railway

Bmdber:guccdbyhloo. .

[Need to lay double railway track from
Kiul to Calcutta vis Parraka (762)}

That the demand under the head Rail-

. wey Board be reduced by Rs. 100

[Failure to deposit interim relief amount
in P.F. sccount of employees for the
months of October and November,
1971 st Danapur in Eastern Raikway
(763

That the demand under the head Rail-

way Board be reduced by Rs. 100

{Failuge in checking misuse of railway
employees, money and materials in
organising Basant Melas at Pandu eod
Katihar in N.F. Railway (764)].

That the demand under the head Railway
_Board be reduced by Rs. 100.

{Failure to restore House Rent Allowance
to the railway employe s working and
resi'dina at Danapur (Khagaul) in Eastern
Railway (765)k

That the demand under the head Railway
Board be reduced by Rs. 100

[Failure to provide workioad sccording
to yard :tick and not taking work more
than’ eight hours from the railway

employees. (766)).

That the demand under the head Raik
way Board be reduced by Rs. 100,

[Need to provide alternative posts to

decategorised railway employees. (767)].
That the demand under the head Rail-
.way Board be reduced by Rs. 1oc0.

[Failure to transfer high officials at Katihar
1 N.F. Railway for their burcaucratic
and aoti-staft attitude. (768)).

Ths:ihedmnndundutduhqdhﬂ-
way Board be reduced by Rs, Ioo. .

[Need to treat Joco coal khalasis as railway
employees (%9))

Tbuthcdemm.iu.q.ksth:hmdknﬂ-
way Board be reduced by Rs.

[Failure to unify the scales of pay of cerks
grade I and II ista a single-scale of
Rs. 130—~300 ms they perform. the sams:
duty. (770)}

That the demand under the head Rail
way Board be reduced by Rs. w00

[Failure to widen the foot over-bridge
&t Danapur Railway Station on Bi.tera
Railway. (771))

That the demand under the head .Raitway
Board bhe reduced by Rs. 100,

{Need to tuild retiring rooms at Danapar
(Khagaul) Station on H. R.ilway (772)k

That the demand wunder the head Rall
way DBoard be reduced by Rs. 100, -

{Failure to fill up sll vacant posts and
confirm temporary and officiating  staff
on the said posts in the Railways
(773))-

That the demand under the head Rai-

way Board be reduced by Rs. 104

[Need to allow public passage through
overbridge at Katihar Railway Station
which was built for the purpose. (774)).

That the demand under the  head  Rail-
way Boerd be reduced by Rs. 1000

[Need to construct an over-bridge at
Thana Behpur Station in N.E. Railway
(7750}

That the demand under the head Rail-
way Board be reduced by Rs. 100.
[Failure to withdraw vigtimisation cascs
such as transfer,, suspension, removal,
dismissal and police cases against the
riilway employees. (776))
That the demand under the head Rail
way Board be reduced by Rs. 100..
(Failure to implement decided policies
by the Railway Administration.(777)}.
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Thet the démand under the héad Rail-
way Board be reduced by Rs. 100

{Failure to implement recommendations
of Shankar Sharan Tribunal with re-
gard to upgradation of posts of mecha-
nical staff fo Joco sheds. (778)).

That the demand under the hesd Railwey
Board' be reduced by Rs. 100

[Faiture to Ili'lp'!emcm recommendations
of rthe Accident Enquiry Committec
with regard to upgradation of 25 per
cent; posts of mechanical staff working
in loco sheds to evoid accidents. (779))

That the demand under the head Rail-
wey Board be reduced by Rs. 100,

fPailure to promote Class IV staff to
class IT] who bave rendercd more than
5 years of service In Indian Railways
ac recommended by Class IV Pro-
motion Commuittee, (780)L

That the demand under the head Raik
way Board be reduced by Rs. 100,

Failure to absorb the loco supervisors
from steam side to diesel side due to

dieselisation. (781)L

That the demand under the head Raik
way Board bte rcduccd by Rs. 100,

[Ignoring promot.on of stnior supcrvisor
of sicam loos to die¢s:] sice and stop-
‘ping promozion of junior supcrvisors
of diescl side, (782))

‘That the demand wnder the head Rail
way Board be reduced by Rs. 100.

[Failure to implement Faciorics Act in
Lozo Sacls. (783)}
Thit the demand uader the heal Rail
way Boird be reduced by Rs. 100,

[N=ed to keep Jcave rescrve for the steno-
_graphecrs in the Divisional Cffice of
" Northern Railway, Now Delhi, (784))
That the demand under the hcad Ralk
way Bourd be reducsd by Rs, 100.
[Iegal act of the Railway Administration
* in punishing the employecs for work to
rule agitation. (785)}

310
1073-14
That the demand under the head Rail™
way Board be reduced by Rs. 100,

(Pailure in uuiir-g stcrograrkcrs es Co-
scntial gtaff for the purpose of alloiment
of houscs. (786)).

That the demond under the head Rail-
way Board be reduccd by Rs. 100,
[Failure in provicir.g reilway quartcrs to
© ‘the staff workir.g in reilway «fliccs in
Dclhi prior 1o July, 1947. (787))

That the demand under the hcad Rail-
way Board be reduced Ly Rs. 100,
[Failure in distrit utirg ra’tway lands to
the land kess and agriculiurel workers
(788)).

That the demand under the head Rail-
way Board be reductd ty Re. 100.
[Need for maintenance of combincd scnio-
rity of dics’] and stcam supervisors &s
in casc of loco running steffl as decided.
by Rallway Board. (789)).

That the demand wrder the head Rail-
way Board be rccuced bty Rs. 100,
{Failure to supply n¢cessary materials to
loco staff for rpair of «r.girs in loco
sheds. (790)].

That the démand under the head Rail
way Board bt recuetd by Rs. 100,

{Fuilure to supply uniforms 10 loco mecha--
" nical siaff. (791)].

Trat the ¢emerd uncer ke beed Raik
wty Locid te 1ccuoe bty Re. 100,

[Failure to replace out-Cited tocls and

plarts by mocuin ore in loce slica

(792)1

‘That the Dcmand under the Heed Rail-
way Board b¢ reducd by Rs. 1000
[Failure to provide supirviscay erd ciler
staff in Joco shecs . accorcirg to yard.
. stick which aleo needs 10 be rcvised
(793)}
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That the D:magd wader the Hud Rail-
way Board bt reduced hy Rs.

(qulu.re to gnre over-time allowance after
prescribed  Juty hours in ‘accordancy
with the recommendations of Rajya-
d.hyhlu. Award, (793)].

That the D.ma.rld under the Heud Rail-
way -Buard be reduced by Rs.

[Need to raisc the plufo:m at Neora
station of Eastern Railway. (795)).
That the D:mand under the H ai Rnl-

way Board be reduced by Rs. 1oo0.
[N2ed to construct a woolen ov:r-bridgc

at N:ora station of Eastern Railway.

(796)].

That the D:mand under the H:ad Rail-
way Board be reduc’d by Rs. 100.
[Fail1rs to cousrust a bail ii 1g for Parc:l
Offi:: at N ora station of Eastern Rail-
wiy. (797)).

That the Demand uniler the Head Rail-
way Bourd be reduzed by Rs. 169,

[N:ed tosapply drinking water at"I‘ar(‘gna
5122101 from the water tank at Massaur, is
(798)]

Tt th Dimaad wadsr the ad Ra'l-

way Bo:rd be reluced by Rs. 100 '

[Failare to c¢hvck tick'tl ss trav lI'rg in
Parna-Gaya line
(799)].

on Eastcrn Railway

That the D:mand undrr the Head Rail-

way [loard be reduced by Rs. 1oo.

Nl to coisiruct a new railway line
from Bihta stasion of Eiwstirn Ra'lway
“ur o Jiahal wiz Bik-am, Palganj,
Arwil and Krtha, (8BoJ)].

Taat th? D *mand under the Head Rail-
way B>rl j redus:d by Rs. 1oo
(Failar: to provide employment to the
substitute rallwiy work rs of Dmnapur
Division on Eistern Railway. (801)].

Tau th: Dmiad under the H-ad Rail_
way. Boiurd be reduc:d by Rs. 100.

(Failare to introlus® el:erificazion from
© M 1z111 Sirai to Annsol in main line
of the Bastern Railway, (80a)}.

Thas the Demund under the Head Rail-
way Board be reduced by Ry 10, ¢ "

[Need to construct a shed at the stuian
in front of ‘Pama R.M.S (10331 "

That the Demand under u.e Head Rail-
way Board be reduced b} Rs.

[Need to construct sheds 0o mw:platt'orms
of Patna Junction statign from where
trains teave for Gaya “and Rmd:.i.'
(Boqx-

That :he D:mand under the Head Rail-
way Board be reduced by Rs. 100,

[Pailure to clzar slums at Patna Junction
Railway station. (%05)].

That the Dmand under the H2ad Rail-
way Board be reduced by Rs. 1oo.

[N:ed to provide a halt for passenger
trains at Ryj:nlira Nagar station of
Patna. (806)].

That the D2mand under the H-al Rail-
way Board be reducad by Rs. 100,

[N:ed to rua D: Luxe t-ains from D-lhi
to Howrah via Patna and back thrice
in aw::kins:i:al of twice as at present.
(S07)

That the demand under the Hnl Rall-

way Board be reducad by Rs. 100.

[N:ed to run Ryjlhani Exoress viz Patna
also tw.c’ in a w2ek with s:oppage at
Patna. (309)).

T hat the D'mand under the Hral Rail-
way Doard be reduc:d by Rs. 100
[N:ed to rua a Jiyiati-Janta train from
D:lhi to Simas:ipur. (803
That the D'mind unter the Hal Rail-
way Bowd br reducid by Rs. 100,
[N:ed to run a dir'ct train from Patne
to Daanbal wia Giya (810)].
That the D mini urder the H al Rail-
way Board be reducad by Rs. 100.

[N ed to I1:roluc: a fast day-train from
Patna to Ranchi and back. (B11)}.
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That the D‘mmd under the Head Rait-
way Board be retiuced by Rs. 100.

[N=ed to provide stoppage of Somh Bthu
Express at Pawna city railway ‘station.

@®12))

That the Demand under the Head Rail-
way Board be reduced by Ras. 100, )

[Need to construct a mew railway line
from Bihta station to Dalionganj. (813)]°

That the Demand under the Head Rail-
way Board be reduced by Rs. too.

(Need to construct a new railway line
unto Rygir from Juhanabad station of
Eist2rn Riilwiy wia Bkaazarsarai. (814)]

That the D2mand wnder the Head Rail-
way Doard be reduced by Rs. Ioo,

[N2ed to coastruct & new rallway line
fcom Rujgir to Gaya, (815)].

® Tt th? Dma1d wader the Head Rail-

way Board be reduc:d by Rs. 100.

[N:ed to consiruct a ncw railway line
alnr witnt *her el uplo Brhasi-oa
S3e fcom Duapur station of Eastern
Railway. (5167,

That the Demand under the Head Rail-
way Board be redunce by Rs. 100.

[Need to raise the platform at Binkaghat
railway station on Eastern Railway.

(817)]

That the Demand under the Head Rail-
way Board be reduced by Rs. 100.

[Need to raise the platoform at Phulwari
Sharif railway station on Eastern Rail-

way. (B18)].

Thag .the Demand under the Head Rail-
Wy Board be reduced by Rs. loo.

[Failure in cheehng owdmg “Ia
tains, (819)]°

.way Board be reduced by Rs.

That the Degmapd under the Hsad Rail-
way Board be reduced by Rs. 100,

[Need to upgrade Rallwa‘y Hngh Schop |
at Dmpu.r (Kﬁagul) station on Eim.em
Railway t a college. (h;ﬁ;]‘ "

That the Demand under the Head Rail-
way Board be reduced by Rs. 100.

"Need to raise the amount of grant being
given to Khagul M.u.mclpal:qr by the
Railways. (821)].

That the Demand under the Head Rail-
way Board be reduced by Rs. 1oo.

[Failure to convert the Patai-Gaya line
of Eastern Railway into a double line.
(822)].

That the D:mand under th: H:ad Rail-
way Board be reducsd by Rs. 100.

[Pailure to provide sheds and drinking
witzr at Parse, Pothali, Nadwan, Nadaul
Taregna stations o1 Patmi-Gaya line
of Eastern Railway. (823)].

the Ifi:ad Rail-
100.

That the Dzmand under-
way Board be reduced by Rs.

[Need to construct shads o1 both sidcs
of Gulmrbagh station of Eistern R_i=
way. (824)].

That the Dzmand under the H:id Rail-
way Board be reduc:d by Rs. 100.

[Need tp fix up pay scale of Loco statics
staff as per work load and respoasibility .
(825)].

That the Demand under the Head Raul-
100.

[Need to supply uniforms to all statics
gtaff, (826)].
That the Demand under the Head Rail- '
way Board be reduced by Rs. 1o0.
[N‘:ed to pay specla’ allowince to staff
working iniid> the stei™ sHidy in's
smeky and dirty stmosphere. (827)].
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‘That thé Demand under the Head Rail-
way Board be reduced by Rs, 100

(Need for confirming employees after 3
" years continuous service and regularisa-
tion of service after 6 months casual
!vqr‘l:'mg in Railways. (828)].

That the Demend under the Head Rail-
way PBoard be reduced by Rs. 100,

[Need for proper training arrangement for
statistics staff. (8291].

That the Demand under the Head Rail-
wty Fcerd be reduced by Rs. 100

[Need for premotion channel for block
cutegories. (830)).

Tha the Demend under the Head Rail-
way FPoard be reduced by Rs. 100,

{Need to give ALF posts to artisan stafl
in steem Loco-sheds like Diesel sheds,
B30}

That the Demend under the Head Rail-
way Foard be reduced by Rs. 100,

[Need to provide separate section for
machine shop and divisionwise mill
right gang for repairing of the machines
in Loco shed. (832).)

That the Demand under the Head Rail
way EBoard be reduced by Rs. 100

[Keed to atclich B.T.M. post and promote
all present BTMs. (833)].

That the Demand under the Head Rail-
way Board be reduced by Rs. 100.

[Need for job writer for BMC and FIC.
(834))-

‘Ttat the demend under the head Rail-
-ay Baqrd be reduced by Rs. 100

[Need to give advance TA ro raitway staff
for Inng journeys and wh.dr. proceeding
fo 'Inining oentres, (83s)].

316
L
That the Demand ‘under. the head  Ruil-
wiy Board be reduced by Re 100

Fnihme to supply tools and mntaials for
tt'purx “of engmrs (836)]

SHRI P. G. MAVALANKAR (Ahmeda-
bal) : I beg to move :

Tha‘rhl:hc demand undtr'th_e !ita;l Rail-
way Board be reduced by Rs. 10a

[Need !'\;!r c;\}argirgg the amenities to the
passengers travelling by thir.! class in alF
trains, (837)]

That the Demand under the hesd Rail-
way Board be reduced by Rs, 100,

[Need to provide a progressively increasing
oumber of three tier and two tier berths
in third class In passenger and express
trains throughout the coaatry., (833)).

That the Demand under the Head Rail-
way Board be reduced by Rs. 100,

[Need for making available the supply of
clean food and cold and fresh water at
Railway stations. (839)].

That the Demuand under the head Rail
way Board be reduced by Rs. 10a

[Need for adding more third class coaches
to various express trains, particularly
on the long journey routes, with a view
to reducing effectively the overcrowding
in trains. (849)].

That the Demaend under the head Rail-
wqy Board be reduced by Rs. 100,

[Need for opening more windows at
important railway stations for the pur-
poses of inquiry, buying of tickets and
reservations by travelling public. (841)}.

That the Demand under the head Rail-
way Board be reduceld by Rs. 100,

[Need for strengthening sccurity guards
and police on the various trains and at
stations, particularly in arcas where the
incidence of theft, assauht, murder faced
by the traveiling public has been. oo wn

"increae. (8420}
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That the 1Demand under th: head Rail-
way Boarl be reduced by Rs. 102
[Need for paying boaus to th: Ruilway
employces. (843)].

Thet the Demand uader thr h2id Ruilway
Eoard be reduced by Rs, 100.

[Need forimproving the pay scules of
lower grade emplovess in the Railways,
(844.].

Th:t the Demand uad=r the head Rail-

vay Loard be reduced Ly Rs. 100,

[Need for providing berte:r living conditions
and housmg o tae Railway employees.
(£45)].

That the Damnund under th: head Rail-

wiy I'cird be reduced by Rs. 100,

[Need for :ddirg more cocches and trains
on the 1outes where workers and  students
are travelling daily for griig to their
work and study plices. (843)].

Ttet the Demind under the head Rail-
w8y Poord be reduced by Rst 1oo.

[Necd for taking firm mcasures and stern
sction to check and drastically redace
the number of ticketless travellers all
over the counuy. (847.).

Thit the Demand under ths h2ad Ruil-
way Bua.d be reduced by Rs. 120,

[Need for improvirg the various facilities
snd emenities at the Ahmedabad railway
station (broad gauge as well as metre

_ gsuge). (848))

. That the D:mand uadzr the h=ai Rail-
way Board be r:jaced by Rs. 100,
[Need for providing sheds and for cons-
tructing platforms at Vatwa station, nzar
Ahmedabad, where a wvast indastrial
complex is coming up rapidly. (843)].

Thaet the Demend under the head Rail-
. way Board be reduced by Rs. 100,
[Need for constructing an over-Bridge
between Sabarmati metre gaug: railway
station, and Ranip Approach Road in
Ahmedabad district in Gujarat (850)].
3891 L.3.—|1 1
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That the Demand under th: head Rail-
way Board be rcduced by Rs. 100.
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[Need for improving the position of punc-
tuality in running ths trains (loczl,
passznger and express) all over the

| country. (8s1)].

That the Demand under ths h=ad Raile

way Board be reduced by Rs. 100,

[Need for reducing the time taken by the
Flving Rani ard the Guiarar Queen on
Western Railway  in running from Roms
Eay to Surat and from Bualsar to Ahcm-
dabad respectively, (Rs2)].

Thar the Demand under the head Rail-
way [card be redu.ed to Re. 1.

[Failure to devise a proper, just, effiiznt
and timely service and system of rescrva=
vation of seats for passengers travelling
by third, sccond, first and ACC classes,
perticularly for long distance travel
(853))

That the Demand under the head Rail-
way Board to reduced to Re. 1.

[Failure to provide nccessary pcﬂu}rll‘)c:l
at the * MAY I HELP YOU, counters
put up at some railway platforms
with the intention to help and guile the
passengers and general public (854))

That the Demand under the head Railway

Board Le reduced to Re. I.

{Failure to check end climinate growing
corruption in the Railways (855)].

‘That the Demand under the head Railway

be reduced to Re. 1.

[Failure to run adequate number of local
trains (both slow and fast) in the metro=
politan cities of Bombay, Calcurra,
Delhi and Madras (856)].

Thet the Demand under the head Rail-

way Board be reduced to Re. 1.

[Failure to increase speed of several local
and passenger trains all over the country
@s7).

That the Demand under the head Railway

Board be redued by Rs. 100.

[Pailure to reduce over-crowding in traine

(858)).
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[shri P. G. Maval inkar]
That the Demand under the head Railway
Board be reduced to Re. I.
[Failure to mitigate many hardships to the
vast number of passengers travelling
in third class (859)).

That the Demand under the head Rai]wf{
Board be reduced to Re. 1.
[Failure to improve catering services on the
trains, particularly on the metre gauge
lines and in long journeys (860)].

That the Demand under the head Railway
Board be reduced to Re. 1.
[Failure to expsdite electric trains from
Bombay to Ahmedsbad for both goods
and passengers traTc (861)).

That the Demand under the head Railway
Board be reduced to Re. L.
[Failure to run a daily deluxe train (with
A.C. car chair coaches) between Ah-
medabad and Bombay. (862))-

That the Demand under the head Railway
Doard be reduced to Re. 1.

[Failure to convert the Ahmedabad-Delh,
track from metre gauge to broad gauge
(863))-

That the Demand under the head Railway

Doar | be reduced to Re. 1.

[Failure to start forthwith the construction
of Bhavnagar-Tarapur line in Gujarat:
(864)].

That the Demand under the head Railway
Board be reduced to Re. I.

(Pailure to make provision for  Railway
route  (Kepadwanj-Modasa line) and
other facilitics in Sabarkantha  District
in Gujarat.  (865)).

‘That the Demand under the Head Railway
Board be reduced to Re. 1.
[Pailure to convert the Baroda-Chhota
Udepur line from narrow gauge to broad
gauge. (866)].
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That the Demand under the head Railway
Board be reduced to Re., 1.

[Failure to make railway journey safe,
secure and comfortable (867)].

That the Demand under the Head Railwsy
Board be reduced to Re. 1,

[Failure to abolish or radically reoriem:
the  Railway Board. (868)].
Shri Ramavatar Shastrl : 1 1w to move:

That the Demand un der the head  Railwsy
Board be reduced by Rs, 100,

[Need to provide 1ools room in cvery loco
shed. (869)].

That the Demand under the head Railway
Board be reduced by Rs. 100.

[Need to take back loco cleaners in loco, who
were sent in other cutegory, in the Delhi
Divisivn of Northern Railway (870)].

That the Demand under the head Railway
Board be reduced by Rs. 100,

[Need to stop  retrenchment of cleansrs in
Delhi Division of Northern Railway
(871))-

That the Demand under the neal  Railway

Board be reduced by Rs. 100,

[Need to exempt  Firemen ¢ C ' from bes
coming loco cleaners in the Delhi Divisiom
of Northern Railway 7K72)).

That the Demand under the head Railwey
Board be reduced by Rs. 100.

[Need to provide 16 hours’ rest to the
Running Staft of Delhi Division of Nor-
thern Railway after performing 8 hour
or excess duty as per orders of the Rail-
way Board. (873)].

That the Demand under the head Railway

Board be reduced by Rs. 100,

[Need to accede to the demanis of Loco
and Running Staff of Ratlam Divisiom
(874

That the Demand under the head Railway

Board be reduced by Rs. 100,

[Failure in reducing work loaiofginyn:a
keymen and mistries in Railways §73)
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Thet the Demand under the head Railway
Board be reduced by Ks. 1oo.

|
fNeed o link  Rewa  District in Madhya
Fralesh through Raiway lines (876)].
What the demand under the head Railway
Bewrd be reduced by Rs. 100.

{Fadlure to ensure punctual runniog of trains
E77)l.
YThat the demand under the head Railway
Board be reduced by Rs. 100,

T™weed to attach a coach for Gindih in the
Patliputra Express running from Patns
wo Dhanbad and back (878)).

That the deamand under the head Raulway
Baurd he reduced by Rs. 100,

{MNecd to increase reservation guota from
Patna to Delhi in all the Mail or Express
ains.  (879)).

That the demand under the head Railway

Bhaard be reduced by Rs 100,
Neced to construct a4 pucca  road wver-

bridge at Bihwa on Eastern  Railway to

< wway with traflic bottleneck, (8%2)].

Tha e demand under the head Railway
Baard be reduced by Rs. 100,

Ineed to provide stool or chair to the staff
at all gutes and lo dges at Railway stations,
(sh1)].

‘That the demand under the head Railway

Bowrd be reduced by Rs. 100,

{Fadlurc in grantng casual leave facilities
%0 the arusan staff of the railway work-
shops according to the award by the
Tribunal (B82)].

Thai the demand under the head Railway
Keard be reduced by Rs. 100.

[Faidure in providing jobs o the Scheduled
Castes and Scheduled Tribes candidates
eccording to the quotas fixed for them
(883)].

That the demand under the head Rallway
Seard be reduced by Rs. 100.
[Nced for a thorough study into the wor-
king conditions of class IV employees
working in the Indian Railways (884)).
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‘T'hat the demand under the head Railway
Board be reduced by Rs. 100
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Failure in scrappin, 14 days continous

il i ping ' nt
duty round the clock by the staff at the
gates at ralway stations (B8s5)).

That the demand under the head Railway
Board be reduced by Rs. 100

[Need to allot rent free quarters to class [V
cmployees in the Railways (886))

That the demand under the head Railway
Board be reduced by Rs. roo.

[Lack of water, light and cleanliness in all
the trains run ing on Patna-Gaya line
of Eastern Railway. (887)].

That the demand  under the head Rail-
way Board be reduced by Rs. 100,

[Need to erect sheds at  Sadisopur rullway
station platforms of Iiastern Railway
(888)).

That the demand under the head Railwey
Board be reduced by Rs. 100.

[Need to give financial aid to Samastipug
college as a large number of wards of the
Railway employees read there. (889)].

That the demand under the head Railway
Board be reduced by Rs. 100,

[Need to direct railway administration et
all levels to accept memoranda and rep-
resentations from the unrecognised
unions and associations in the Railways
(890)).

That the demand under the head Raillway

Board be reduced by Rs. 100.

[Need to upgrade Nadaul halt station on
Patna-Gaya line in Eastern Railway te
full-fledged station. (891)].

That the demand under the head Railway
Board be reduced by Rs. 100.

[Failuse to reduce court cases (892)].

That the demand under the head Railway
Board be reduced by Rs. 100,

[Failure in giving authorised pay scale to

‘the workshop canteen staff in th
Indlan Railways (893)).
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[Shrl Ram v:tar Sh tri]
That the d:mind uadzr the head Railway
Board b: redi::d by Ri. 100,

[N;‘c.f ty traat clerks as workers under the
Factories Act in pursuanc: of Suprame
Court's judgement (894)].

That the d= 11nd under the head Railway
Board be .cdu:ed by Rs. 100, !

[Failire to im)lement promised promotio-
nal quota of upgradation for the
mii.te ial staff in the Indian Railways
(835)].

That th: d:mand uai:r the hzad Railway
Board be redu:ed by Rs. 100

[Need to dzpute two gingmen for night
pural daty instead of one as at present.
(836)].

That th: dzmnd und>r the h=ad Railway

Board be reluved by Rs. 100,

[Failure to opzn more dispensaries in
Riilway coloni:s (897)]).

‘That th: demind under the head Railway
Board be reduc:d by Rs. 100.

[Failure to upgrade the posts of k:yman
end mate. (878)).

That the demind under the head Railway

Board be reduced by Rs. 100.
[IFailure to pirpoeint
by th: engineers. (899)].

the track irspection

That the demand under the Railway Board
e reduced by Rs. 100

{Failure to fix definite responsibility for
track maintenar.ce by the Assistent and
Divisional Engineers (900)].

That the demand under the Railway Board
be reduc=1 by Ri. 100,

{Failure to guard against theft of P. W.
miterials laying scattered under open
sky (901)).

Thut the demand under, the Railway Board

Jbe reduced by Rs. 100.

{(Pailure to fix the norms of P. Way gangs

engzag -d ‘or trac: maiatenance (902)].

That the d=mand under the Railway Board"
be reduced by Rs. 100,

[Falure to post engineers in-charge cf
tracks with adequate pra.ti al expe-
ricnce of track maintenance (903)).

MR. DEPUTY-SPEAKER : The Cut
Mouons also are befere the House.

A TWERZ WEN (%)
GhEe ®RieT, § waa agHr geqai
0% 77 gu, (o7 & gE6T 2508, 39
TET AN Wi O AT a1 w1 "T6ad
F5T At g |

grir 2o & &1 frafs & v fa
TIATT TR AGH ﬁ'f F A AV ELT
g TAIATET YIT AT A0 AT
R 2 SA g ane o aEEg g A,
at ST A W gr AN ng‘wr E
Ygasavaz andofe, r@x | TR
g ragFagarzfe 0
E{“"‘fﬁ’g g |q11"i.'1qi71¢5'€}afﬁ
TAAEHAH AN [Z T TG |
®7 4g AT W8l § | A 79 QU FS cr_'?r
& W&T §, A Toq F owmar afy H
BiTae AT & WY @ waA< g waaf ai
& WG §4 AT Wap|7 ST Y gar
& wrr og faafa a1 v@ir @1 7 fge
e ew 9@ I & ount Agr A
SIS T AT F gy A aw o
g 734y | 7w fav & qmewer g Frdae
aré A #E srEwsar H 2 w9
et fawwi # g7 a@ € =EEw
8 &, @ Wq ¥ g7 a@ Y sIeAv
@ a1 1§ wifse T8 g

& fox wagdr & ag @@ =
waT ST WS § | T A g var
AEET FY G F1 A7 GYETT WY 3T Wg
st magd ¥ g A &
mﬁunta‘rala‘mwm
et Wt gt g ¥ T SE st
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arfgm 1 § sarrT @1 Faw foa a1 &,
Iq Y EF O1 &3 qETY A5 B
ag §a7 43 aq &< 77 g fr a1d
qAT &1 SHE 77 & AT FLFTC & agl
w1 @ 1 72 g i &1 fear s 7.
®AT S s § fF oA qu a & @4
™ wazr 918 3z feav ot afiaa &
AT A FT 7 FW 7 g, AT T
GILI ®HT AU ZA AAIHMIT.E
gftzdi wic ar3 gfenm wE AT
CEEUA & AT § FW #<d A
a1 gEi gfeaEi & AgA § I A
o TUTH AegT A AT A UF § 5
wagdl &t Qv fear s anfgw 9
€ & Aag # F§IEgE a9 WY g I
wra €€ toq mordy TR L Wl
Gaat F I fF g wo 7 o
e a@t faar @t wogd 91 R @
&I TAUWT 14 A § gEAA & fag
fraa €141 9370 /1 g7 Y JUd W
S W OE ) A@ W ¥ W qAd &
faafad % % 9g q@iae 99, 714
GLOT TAG AT §FeA TG F w9
w1 gaac faar & o @ & agm 5w
S Tw arF a7 921 A ® fF amgl
ay J1a far s arfs @ 7€ a
“gZ T AEA g A9 F WL IT F A
¥ gl F oo foamw G @ fF
a=qe ¥ mraard A ar AT 9@ §

el @ & wserar Wgar § W
v aga & vgaayT & | W I wagd
¥ agd & €W &1 OF a1 § FmAEr
f.92 ot aF war € #1 9% | aAE
T T Ag frar mr A 9T F F
wZTE S & AT I G @l e |
S RO € | T & A agal &1
ofaq 4T 75 far snar 1w AT@ F
amd ¥ o ot frr st g @3
< ¥ ¥ gmaT & Awomg wad
WU W F; A T HAG HT AT
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A ITMIATFAZ 12T H T 5T
Irwr g2 ifrza o § =
FA T AN AT AGTIFE AT IUH
F1 AT gl HT-19307 € af il
FATRTAZEE | AT AT AT AR
ITAT GTEA ATF (€7 @ AT
¥ A7 # q @geA A v ) afew
& A1 A ar g7 agal 1 fro fam o
4 At w1 Aew g 5 =T a9
F 9 garcAagal #r 33 fiT7 9 fagr-
faF g2 AR CIET § d9F 9T
adl 91 qa W1 ® "R g fa
gf @ o0 & fams oqar & g
{e it & "9gdl 7 OF 912 aF geard
1971 ¥ %I 9T 99 A AT 77 1%
W F T A3 R G ) WIT AT AN
gr fs [9ad ara g Wa F T
we & &@m § gIaa qura
&1 8 F0a +07 14 a7 o7 a3 gearer
w1 | AT W GRN F1A # fiow
feg T wafs gl aow faa off
Ty #Y 9§ T F aza fooEr
TifFm T g aRT AT I
ot st faesr &9 sera & areany
W TR & wwgl A gwore 7 oAy
T9g q 1 A AT T TG A W
120 TR & AT Aorgd #1 afqq &%
& A T | I A0 o e &7 owEt
T AT 7= A F oL H Ay Y
A &1 AqH A% /I 75 gfafafa
& w7 # oF AT A g foar ar 1 o
A @ & faw 36 T Ny e
TOF & T F fouwl 1 woorew
aes & et 4%t ) arw Al 77 5% vl
¥ gEST § | Y TAET AFT AT wEarg
& | 714 wieaT e ¥ s o agt
FTEN 8T ZAT a7 | gfes andi 7 far
W@ gL F1 A Fg w7 N0 ur froag
THTATIE & AT AFEATEZA T QTHF S |
ot g 7 @A A frsy & S g
@1 @ T QR frrme ¥ oweat
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[ TRTEAIT W)

¥ wage g3-TFATese Pt & v
¥ simd &1 gfwet ¥ dmm w o
wre sforar 9w weATde FEETOA &
g & wr=t=T w71 g  fawa aw
Tl HERA F1 E@E ST Tfgv | & e
¥l ¥GTEET & 7 WY a7 "o ®r
a2 §, HITH AT w124 §, o v
w1 27 ¥ a1 gue wiawiar #1239 & ar
wgd ¢ f& a0 T A9 &), TR
A g AT | TR | g gad
@ TATESE F1 W1 AT "hr o gE
AR Y AFT 72 G A ggA gd
4t | A YA wey N qré Age o
agl W & | TR TR, A A
oY qIZATS | THY HATT R AFT gAH
gé | & g Fgm wzar § froam -
=g &ifav ar T Fifwv. e =
TEE H ATET Fit A o oy v
OICATIY FRIAT FEAI F AfAmen
JEd FE awA gfaad. mao fo TR
wagy afaa. 1 3 @t gataraeee
gfqa=a ¥ 1 73 anfza g ars -
oI ST ) AT o T W TR g
v g, & wpm fr faw A w1 @
arf arge 7 = T oo o 3@
w2 # e Y foan ar 3@ se A a7
AT 4 qg TRT q9Ar s R T
FTETT A TS 77 (A | g FA9y
A g A AT A 97 A 9 F
w3 % 99 a4z T 3 fF A7 v ower
FT1 At %1 for Aevd o § faga
F=m 5 72 =T 712 W1 fravey 7
A 407 T e T 0 aam v
& wuiumiivar 51 fermgm 2 f& oo
w5l & AT g7 EmEER A,
W HED 21, A1 Tk w7 faar avF
wrrarer #w @ agr g A A
oI OAT ST ben At g lasna 2
ut # AN AW ua TSy gfaat
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%1 a7% ¥ WM w1 wev favamw fear
qFAT g W T O, twwreew
gfraat % 418 993 A g Wi
TG gEEAl 1 OATE A Al omw &
ferame feen wwmn g f& & & wwed
e == 9 w07 o W ¥ gy
FTAT qRA §, TR ¥ w=v e s
w1 faerm sg &, ana €t 76 ¥ g
s wER 2, fawm ¥ foom & wwd
T AT &, 374 # =2 fawrn vy
% 92 FH SHW % W 7 o
Agfaga 3 |rgd € A e ARTE wR)
T g7 gfvedy w4 reETiy sTETTWe
o g wEad ) gfoad
T WAFATESE gfae W A wew
it | Afew & wpm fa oo Tew
R d

A A A B wE g Wi g, ey
I T A AETT AT A SR
AL WY, PR RS A AW AT
FEAT AT F, @ MR WA TOLE W
arrA §, Al ferr w8 i ok
F AA & A Az fem W@
2 (orAumM) . ®|T= aE & e
Az fzan w@mAT 2 1 (FA"EE)
g7 A wm ¥ ooweTe o
Tagr...

st "vfr Avm (zfaw faelr) -
gafa fedt & @17 & N 5 Fer @
qZ MET IIOH A | Fed A 6l 1T g
FfEg a9z wez ¥ TAA AT FT R I B
femr wagi-aomgl & 9w §
F1AT A1 | HTEA AT AT AL

A THIEETT W WA ‘f;j
At g1 vz 2, wiw qao St W w1
qaT TEN

A1 mmr%f#q,m'ﬂ%i?
fomr, 1707 w3d & fom A w7 I=
T4 g0 § THI T Mg AR T AN
7 37 1 =27 arg 3 afa, g i
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7 am 9T Agt ey 9 fF T e
wATEsa gfaua & g A T smRw
et Frfodr, A E7 ATg F LT A
gug. . (zrmam) . . =fam a@Es
faw Frdwn AT g, wT AL A
aAATE | F g g fE T A A q
wHrE W F ATE A g Az w7
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e

a A 9 & A A §B FHA
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9 TZ1 2 | AR AT A A 9AT TR
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exfTr 19 <9 @1 § A9 W9 7
2T

g FEr W gAY AW § SO 97
gy § A 17 F3fF W &7 WA
AT 2, MM W AR, G T2 A QG
2y & LW AT E T AT RIS
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SHRI DHARS MRAO AF7 Al PURF/AR
{Gulbarga); 1 surpert the Demands for
Grants in connection  with the Railways for
the year 1973-74.

The Railways is the biggest enterprise in
this country. The total investment is necar-
about Rs. 4340-9 crores upto 31st March,
1972.

In spite of this huge amount which was
invested in this public enterprise, since 1966~
-67 the Reilway Budget has always been &
deficit budget. I don’t know the reason
for that.

Si1, the Railway track is near about 60,000
k. m. consisting of three categorics. They
are as follows:

Broad pgauge 29,8co k.m.
Metre gauge 25,845 k.m.
48co k.m.

Narrow geuge

—a

Sir, the policy cf the Goverrment of
India is to cenvert gll the metre gauge sec-
tions into brced geuge. But, so far the
progress has been very slow, in spite of the
.demand from all corners in this country.

In this connecticn, 1 request the Minister
<0 convert the metre gauge Railway line frem
‘Hotagi to Hubli via Gadag and Bellary to
Gadag and Miraj to Bangalore via Belgaum
into broad gauge. For a number of years this
.demand is there, but still these lines have
pot been  converted  into broad gavge. So'
my submission is this. These lines must be
converted into broad gauge so that there will
be increased traffic and this will also im-
prove the commercial transaclicns of this
reilway.

As far as passenger amenitics arc con-
eerned, the hon. Railway Minister stated in his
Budget speech that every ye.r the Railway
‘Demand is being supplemented by Rs. 4
crores on the item of amenities, Dut there are
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many cascs where the drinking water facilities
are not adequate, there are no waiting rooms
and benches in the plafrms.  There are so
many stations which are witho_t plutforms. In
my own constitutency I can

334

state that there
is a station Savalgi which is without these
amenitics.  The other stations are Hunehl
Hadgil and Nandur. These railway stations
have been remaining in the same condition for
the past 100 years., Although this particular
line from Bombay to Madras was con truct-
ed in the year 1835 the Railway Diepartment
has not given any consideration to the pro-
vision of amenities, There are no proper
platforms, there are not proper dricking water
facilities. Therc are not propur waiting rooms.
The Railway Decpartment is only spending
crores and crores of rupees on the urban
arcas but they are totally ignoring the rural
passengers. “The old people and the infirm
people are not able to get down from the train
in the absence of proper platforms in these
stations which I have mentioned, The
Railway department is spending crores on
suburban railways. I know that the suburban
railways are running at he.vy losses, that s,
Rs. 13 crores loss annually, In spite of that
the Railway Department is investing Rs.
150 crores for the undsrground railway a
Calcutta

My submission to the Railway Minister
is that he should provide all convenience and
amenitics to the third class passengers. The
passenger train from Poonato Raichur is
running without light, without water. The
distance is 325 miles. The speed is 10 or
15 miles. There is no water, there is
no electricity in the train and every day
there are complaints on behalf of the passen-
gers.  Although it is stated that amenities
are provided in the Budget, what we actually
find is that these stations are not being provi-
ded with these amenities, and these trains run
without water and without  light.  This is
something which the hon. Minister must
look into.

There has been no new  railway line o

my constituency. There was the Great

Indian Peniasular Roiiway which was started
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m the year, 1853, from Bombay to Madras.
‘That was constructed s$o many  years
#go. After that, Sir, no Railway line has been
added ip this area by the Railway Adminis-
tration. For your information 1 want to say
that ope railway line from Wadi to Gadag
which was surveved in 1947 has not been
taken up so far. This area  Gulbarga to
Udagir is drought hit, backward and under-
developed but po railway line has been laid
1o spite of my requests. My humble submis-
sion is that Wadi to Gadag line be taken up
8 s00n as possible so that employment may
®e provided to the people living in  this
drooght hit area.

Another railway lme be taken up from
Gulbarga 1o Udagir because  there is a plap
for a direct line to be constructed from Ban-
galare to Delhi. From Guntkul the metre
gauge was converted into broad-gauge. From
Gunkul to Gulbarga there is already a broad
gauge. From Gulbarga to Berul tvia Udagir
and Amravati the di_tance is §51 kms. If this

ii pe is constructed the distance from Banga-
1 ore to Delhi will be 1985 kms. instead of
2540 kms. now. The passengers have to
eome to Delhi roundabout.

Now, I come to speed. In manv ad-
wanced countries the passenger ftrains are
ruoning at 160 kms. and the commercial
traips at a speed of 200 kms. In this connec-
tion, Jepan stands first where the Hikari
Express runs ut 8 speed of 210 kms. In our
countrv the railway department is trying to
run the Rajdhani Express at 100 kms.
There is a distance of 85 miles from Kurd-
wadi to Latur and it takes 10 hours for the
train to this The speed
con.es 1o only 10 miles.  Until and unless we
Increase the <peed our country will nat be able
to progress. Japan is introducing super-
speed frains which will run at 450 kms.
The passenger trains which are running from
Poona to Raichur and Hutigi to Hubli covep
a distance of 110 kms. in 12 hours. The
speed must be increased and alse comforty
provided to the pussengers

cover distance.
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Now, 1 take up the point regarding cheap
railway transport and shortage of wagons.
Therc are stone quarries at Shahbad, Wadi,
Chitapur and Sadam. In these quarries
near 10 to 15 thousand labourers are working
but due to non-supply of wagons these
have since been closed down. 1 had written
many letters for the supply of wegons to these
quarrics

According  to "Economic and Commer-
cal News’ there are 11 wagon buillers in
India with a total capacity of 27.515f ur-
whecler wagons per annum. The annual
demand of wagons by the railways is only
12,000 wagons. | would like to know why
the railways should not increase their Je-
mand on the wagon manufacturers and get
15,000 of 20,000 wagons and supply them
to the needy persons. liue to the nop-sup-
ply of wagons 1w the stone quarries, the
quarry  people arc  suffering, and about
10,000 t¢ 15,00¢C labourers are wandering
here and there. I would request the hon.
Minister 1o consider this  aspect and give
more attention rowards the supply of wagons
to the needv people as soon as possible.

Regarding the re-modelling of the Gul-
barga station which stands first in passenger
truffic in the South-Central Railway, thic was
sanctioned ar the time of Shri C.M. Puonacha
tut this has not beer carried out so far. |
w uld like to know the reasons for the same
and I would request that the hon. Minister
should pay special auenticn towards this
aspect, because in the zbserce of this
remodeiling the railway scrvarts spd the
passcn gers are rot getting all the fucilities.
which they should ger.

Wl 27 Wim oA faardt (qerge)
AWNIYfa "EEE, A wEHT AW QW &
fau fear mar 2 9w% fav 4 gvEm
A1 § | WA AERT FT &0 19 a90%
wTHfTE §7 AvEar g w ot 2w
W TN ¥ A qufew Wy W
ST 1§ 7§ owa w3 g e
Wil gy fafew difwe &1 qw o o
o ot T @I 1w It e e
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SHRI PILOO MODY (Godhra) : Sir, I shall
deal with only two questions, The people
of Gujarat have now tried to get a line from
Modassa to Kapadwanj in Sabarkanta Dis-
trict of Gujarat. There Is every justification
for that for having built that 1iie many years
ego. As a matter of fact, when Shrl Nand®
represented that particular  constituencys
under pressure, he was misguided into buil-
ding a line which did not serve the purpose
at all, I think that it has now fallen on this
particular Administration to rectify that. A
line I3 desperately neeeded between Modasa
and Kapaiwanj. And there is enough
traffic not only pisienger traffiz but also
goods traffic. And I think It is for the Rail-
way Minister to justify in having such a line
which will serve not only thousands of pas-
sengers everyday but it would | e justified to
bhave thit lin: in terms of everyday's
commodity traffiz. According to the experts
it will be justifizd to have twd piisenger
trains and two goods  trains a day.
If this little bit of 283 Km was built to join
Udaipur through Modassa and Kapadwanj,
with  Nadiad, then from Uldaipur you will
have a direct link to Bombay, which
will op2n up a winls n:w arza along the
poorest parts of the ¢ountry, the worst hit
parts of th= country, for gining a meisure
of prowperity. [t is an emincatly suitable
proposidoa.

A by:-:lz=ction I3 exp:zt=d in Sibarkan.
tha and ualess he does something, the Cong-
ress is not going to get a single vote from that

reg. Just promises will not do. They pre-
fer a rallway line rather than a Member of
Parliament and so I recommend to the
minister to start the work on that line bzfore
the election. Due to the pressure from the
#Government of India, that eleciion has been
postponed oace. We do not want another
postpanement of the election till this line is
built. [t is the mast necessary thing for the
sailways to do as I see it from today’s point of
view.

My second point Is in the nsture of a per-
-sonal complant agiinst the minister. Re-
.ently there was a high powered delegation
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from Gujarat which had come to maset all the
Members of Parliament from Gujarat. Afrer
having taken an appointment from the minister
some 20 days ago, they had gone to see him.
But the sort of discourteous treatment they
received from an otherwise courteous minis-
ter is somethipg that I just cannot under-
stand. After giving an apposintment 30
days ago, it was very wrong of him to have
dismissed them exactlyin 1} minutes saying
“I know all about this A5 kkaem Karo

They had come all the way from Baroda to
sce him. [ certainly appeal to him not to
treat the representatives of the p:ople in this
cavalier fashion, particularly whzn they have
g>ae through all this troubls just to see him
I do not know why they wanted to see him
but they did. Perhaps they made some
mistake,

TH?1 MINI3ST:R OF RAILWAYS
(SARI L. N MISHRA) : To tell the House
very frankly I had no idea that I had shown
some discourtesy or I have not been polite
to the delegation. This was brought to my
notice first when it appzarzd in some papef
here and later when som? csllzaguss of mine,
MPs, spoke to m2 in the Central Hall, I was
taken aback. I had seen a d:legation from
Guijarat undzr the l2adzrship of Mr. V. K.
Shah. I know he is the son of Mr. K. K.
Shah. T aik:d my Sp:cial Aisistant whether
Mr Shah had gon: off:nd:d. H:said, no.
Il alettze af aoczzinioafeon V. K. Suih
Then, [ askz4 whzthar [ m:t a1y other d:le-
gation. I laookel at my engig=ments and I
found I had s=e2n ansther d:l:gwion three o
four diys bizk. Th® m:m>randum which
Mr. Piloo M»dy read, I gy three weeks
before they cams to see me. [ ha gone th-
rough all the points. Thzy want som: imp-

- rovems=nt in the railway linas there and alio

some new lines. It was not 1} minutes
\Interruption). Mr. V. K. Shah spoke to me
about the railway line which th: hon. m:mber
referred to earlier. That is about Sabar-
kantha. Shri V.K. Shah spoke about that
railway line. About Baroda, the d:legation
saw m: and I talk:d to them, not for 1}
mimites but for 15 minutes. They started
explaining each of the points. I told them
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JIshri L. N. I\ii.hr'.l.

T have gone throueh ail the points in the
memorandum and they may  kindly hund it

ever te me.  They handed 1t over to ms.

passed it on to my Special Assistan? to szod
it to the Doard for propsr  examinations
I Love weitten to the Spraker in this regard,
There could be notling farther from my mind
than to show any Jisc ‘urtesy to any mrmber of

the soclety. 1t is (or from my nature.

might have lLurdrcd faults, but not this

fault.

st wew fard wmnaady (wfa-

ax) : wwrsf A, 39 #) fawg 93

& Fr 541 72177 =g | 1 X g R

w1 za gy orafa @ fF g gz
qr Y FF AT FEAE 939 |

SERTRA'D C ¢

or on any lopic ?

MR. CHAIKMEN : It is not for me to

guide him.

o« Twiw T : wwwfy W,
WI Foe qENr Tl m A H @Y
qrg 1 How FTeTw JATER wR2WAl
o fromm sEar g | e
N Fogd § wWE TR A
wifd Gaad F fag W 4
Afea ot § wrgE w@ww § 3 qafe
T F ATH 9, AT ¥ AW X 6K
W g & oo faepe A
g freyawdr 7 @as g
feamar a1 9% 5w @t WWq Ha@ A
W A #Y e faar @ fe 3T
/WAl 9T §% " %Y TS O[T w7
& fomr o gwar § 1 A fod
¥ WA { I FTH A I | 9
W 0T W YEAW §TT 9N
T Vv o g gt & aned
, Freht § agt W g o g% T
U wfgy | o o A W T
R g A g wk g W R
W WK T e ey fowe wer WY
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¥ ay A g1 & agi g Wy
Tu w37 5 BrE g, &5 #90 WG
wE T8 afcn W w1 g9 ffar A )

CF ara & 9g FBAO NFT ) TG
a7 a & g & WK sy o R
#1371 w7 fe fage & fiem
¥ ogr 9ff vye wiF & fger &
smirrax faar fowr =737 &1 WX
SR @3y & g @i E
TZ A g 3T F AT Fwgh ¥ ark
a3 guTd. @A H Ag Wt W 4y
sy & fromat & Ay ot 9 fa g A4
gar sw a3 faqg Eog famr fewe
it 77 &Y 7@ faq fovr 99vary
SUTITEY WX AT AW g1T § A afawia
frermern af & 211 & fax F e Wi
9 gL A & wafAnw §1 afwr
@ fedz & T 47 § 3T & €04
qr &1 Bf fadrar a@ &1 73 &771-
fadra agr & Y0 wwlgd, a3 ¥ o
Fuis 2

™3 # 7faaat & O v A
wuf agr qears 1 & 3FraA & far
W 7 Awgar & g1 afew wrx a@r
13~14 1@ Wt I v X
feaa 97 &1 7fraal & a7 § ag aar
T 8w W T AET T R
TRIENATIITATIFEARA S e
oF I AP WA 5 faat wagR s
& qu ¥ § o7 9 wrd § av A arad
7 or Y wRAS F WAT GAT |-
ATy § 9 Wrgar &, ST W gR-
ik ¥ I R Ay yHRTA )

Wy Hwgw w1 wOWm,
W amy ¥Efsovdragr @7 ¢
IR I AN e wa
off, ;g ITRaT wre q WA I3
O o § vt QuR | g
w R g & v feftaw §
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HIET Yo Ay wrg 91 80F I
S wreed w1 gEwe 0w faee §
#7 {2 mar | @9 A T TATH JB(GT |
m#ﬁwmmﬁsmﬁﬁe&
riaee frr & 1w Fowdez i T8
Arm, Foae ¥ @9 aof gt & WX
=t firerd q ag foades @) ATy St
& | Y &Y s frgfirerd 2@q & AT
ﬂmqﬂg}mlﬁfrq@wuﬁ
Far A FT § 1 T AE FT A HTAA
2wy ¥ owwA A AF |
og W AT F EOF AEA A A F
FAET B HAAH  FT FEAGL T
2 § forit 39d &7 agT agr @l
g1 FTAT B, W AR A B TF
T g1, 9w I F AT b A TR
A AT, 7 F ghage @1 @ aq
T vF SV § AT SuA A o A
FiTma T ¥ AT O AR
grit | ziewr wE EET WY 4g o
|17 7 1 fF e 7wt § g g5
WA qaTE e ¥ &1 3T s § 39
sYfFET *T ZET A 8 foT F T=4T
F forsr w7 gt 9T & THATT AT
St 3T F F941 %1 ar% & fopr 7 A
a7 | @ am &1 o wefafrdva &
& TGAT A1 |

ol uF ATG J AT FT g2 A
A FE | G HAN F AAA H qOIA
¥ W@ E ) g a3z wAA HEAL
FTHAR 41 Ig 39 WA TAFAT
qT| A AFAT HgA @ A1 AT
forq 7 WA 41 ag d97 F W@ a9
v &7 arer a2 ¥ a3 wFaT | At
¥y § o gmdr S §ownd &
&t o Ty & g & fo F T ag
TR @ FAT ¢ OF oo FE A
qE(A &) wadw faedt 7 50 AEAT
aF & A CAETEEs § G W A9 ¥
¥ T A ¥ g AW iR &
3891 LS. 12 »
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WY FTET SR g W AR F EwS
# s & A 9 Ae g T §
I H g WA AT | I §I FI
g% FTH FIAAH FAE FL & aga qr
Tt =TT 97 FFAT ] |

g 7 o frew g W @@
A Ao & e § domraTz AT
dv ¥ &A@l ATEe 1 A TEoA
T E | TATETE AT | FTH AR
Tt I IAE@ E 1 A T AN AT
1t =Tfge, Tee 1 gawTw T iR
A §T &7 SqAAH M1 AMEC | T
A g g e 1 ¥ F AR w®wA
fafeer oT e a1 a1 AW
g

T A@ HHEET  geE gEr
FEICQUE! ¥ 92qT 2 | A T A
YA AT FAA @I | WHS
g afaw w2 & e 9% w7 @ 2w i
qTAT ATHFAT§ | TAAT ATHEAT agT
FEA 3 1 T A A oY A wgRE
EIRZIL] G'I'I'-TlaTI%Q|

WG AT A5 F1HG agd
fer wgr o @ 1 wTo W AW fag
wrat 971 fF 79 wa foar mn @ afe
THATHI g AR Al 6 AT St
GREM TS | WU A HaT qgreq
¥ oz w2 e oRM-gR
WT A # fow #1797 FRr ogy
IR FIT a @w W

T wifdEe & A1 @ At #1 3g

&1 7 fed zamk MY A § oAk
TR IS FrAEdr 2 oI
q F@F AT AT FT AZT FERT ER |

f& mrars ¥y g78c I A A
Ry & IO &7 gv av faaidnt ww
AREE ET e WO R A e

I
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[ w3 fag)

FT FTCEAT TR § WI=_H 51, 7
TH AR 99 g § A T ¥ ouey
Y aETdt g & 3@ T T YT WY
TZiva FA7 9%AT £ | IR F oF qferw
fawiw fewredz &1 ag oferw fraom
fevdie @ga #waw 21 w7 =W
AW FHEd F7 % 6 afeww F1 aferw
feaviw feuedz og awen &= f¥ O
It F A 2 T BT qFAA
T @A ATfET, a7 S &Y e
Ffam 2 d@raga g8 TR A oawE
FNaEAR FALTREITEAR g7 ¥ &5
gFal 21 A1 A wow @ fx ofew
H/YT AT F1TRAH 3 7, =y
F wfo swwvETY % st gETon
fr 73 wRAwfaw qofa 2 Tway
TFE A qg=Tn Srfev o andr o
A yEFET T EAY H TR Rt A
fdaT ST SFAT & | FEA FT WA T2
2 fx qfsss 1 FaGT AT RFAT & o =2
o #F T F fo I o e
AT 1 T AT A A Ww
AYAT AFAE EI | TF A AWG AW
Zrm W qferw frAww feaedz ww
#1 7ma@  grm | K gEiE s g
fF T 9T 9&T "W "I &I |

A1 A FET € 9T T AT
F7E ¥ Aew H IA 97 AAT WEEA
v fa=r &5 &1 fr g7 wifamde
¥ v & Ay ag wfeArE A 2
FF 7T FA § a1 A afagEz F
=T T 0¥z 2 W7 w39 £ awr
3T FEATRD | A1 @A TN a9
FFAT & T qTAR Frd v wA i
7 {7 wim fe qa Tzt & sfeme
AW F AT AT 77 PAET FL | UE-
fafmfer frode i Fag &
foan ¢ f& @7 717 2 & o oY
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F T TG TEA FT | AfEA GAT AR
WOl FW FL@T 2 1 IW A AT WY
T2 e T AT aEAT 2 Qg AT W
T fam s aear 8, faw wr st
#m ¢ ) oxfafmifes frads afima
# freweewm #1 2@ go w7 A
@ A WO T R Al 9w T fAw
grawT F1E A A EEI L | X T
¥ gAN TR ZAGR X IAT AL HAT
AR 1 WU FE WGIIY FIAT g al
Iq &1 A7 Afaw, a9 79 7 f6 s
FLE TEATAVE-WEEL AAENT EA
TEAT &, T ®1 UFAr Wfev g W
a Awn # frwnit et #ET 2,
AT AmA Wt fegwa WA 2 AT @a
1 A qFHA FAT 2 )

st Ao Ao XY (T7IM) - AT
avafa #grg, I femfzs o7 4%
A wzEma Z E, m fAn &
T A AHAT F AW TATE L §O
qe1 FzAvE g ¢ f& gwrr o
g3 7 wifgArEr nfrar @ wE se
ATE, W A1 60 A Wiz
Tz7 o mrEE fefew dar 2 oaEn
Fav g4, ofvew ot afawr § 200 @
A% 79 AeA A1 2, s@ # fEm o100

o TE T B A At ww
@i war g 4 frogw oA w0 v
ATTA ZN | T wTEEt A 47 WTE
q, SEiA AT %ET 97 (F 89 Mg Ana §
A AT %) aEiEww AT
o fawAt dre wyar Ta ¥ gz faamn
o f TER A wuear A% INE ATIA
&% STy | wvEdT A A% 97
W7 TERE d2d ¥@A 97 - WAT AT
IR AT AT G A TEH AT AW
arim fefge & = s W
200-250 W7 ¥ v TAF ATTA X
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W@ F AIfEEET AT A1 FTA AT
Fr) mzagy wehw 4 2 oW
FAH W7 ATEAT I @A AT 2,
Aara1 250 {afRa fog &) Fwre
oforum S w7 A WA 9--AF
ae Ton & 37 T s T R
F-—321 W @ a1 fx & vA7 AnT
F1 arfoer s, =fE odqr A= T2
i T¥a and T % | & 9w g
FH H FH WY @UEET H IETZ FT A9
FI4. TH T FIT AT 347 WIAH TT
s fs gz fraar ITam e e
25 AT F1 A0, ®F 2W F3AA A 4,
A9 T qZ1 1T TET F1 W70 THo 799
TAAT Y, aF TAa WA aF ATTAw ARl
=g #arAz fF g9 gezarzly
T YT AETH F AT S F [0 747
WYEAT § TR\ TR TAT AT arfan—
@ AT mifzAmEr nfrar zdem
1w

T 7 FHIT &F FT IT AT
TAAT 2, T aiw famz ov @@t "I
HEAT 2 "I AT 2 517 T FTH ZFATA!
JAEATAT AT E | W AE 9V AR
Y coggeAT Pt owrg At TH R YT o4
TeA FEA FAFAT £ | A wT 9EA
mifaTz & WY 4T; 1962-63 § o1
B9 29 WET F1 I2MET 47 Wi I/ A
oY mF  Fer v frogw afomr w0
39 F AR1965 7 &g 147 & 17 =9
767 2 zx fam o Y F7 74 2
fpr 2@ 29 fan & =3 fer w4r
#t 7 owgar g-am fagw & oW E
% & ¥ gara A1 i ofar 8
TAFT ATE TET LA & |

FA® qra—geaw 1 ofmar-Tye,
¥ SEegT 180 "W #, AfEw a7l
#1E ¥F  ATEA A &) W 180 H
Fiofgr aw AT ITATE L WA
aefear  wiw qvewrow A1 a -
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=7 ferr AEr T TS AT AT g AT
TH ®1 TAAY FV A4 A1 Z9 MY A
T2 AR 1 aei T anfeanfsal
¥ gw o1 Fga £ w7 #wO9 TEl A
72t & f7 zm W A WA A, W
foo wfe o o & gre ® 2 wfuETe
T F z19 ¥ 3, afz ww T o oAl
F7 7 AT ZW WY AT A1 GEAR 3T )

fasarza 7 frzae 77 A -
TAYT A% F——AZ WAH T FE A B
97 T4 7 Fq9 AATA—HT STAT 2
FTITH AT qTfEET A7 AR q24 24 20
WEAYT a7 F1 e 2, T8
TEN WETITAT ®1 ET AT-ZH fA0 WA
ow §  Ad mAr 2 fx g a@r ardr
FI1 A8 T ¥ | T AR AR
qTY FTAEA &7 F GFewT AT T
FT a0 |

1557 hrs.
[SHRI N.K.I’. SALVE in the Chair]

ZHTY TEl @gA 4 qEr § AR
FirR & | gWIY W A TwE #
faay gifaad §—10-12 @19 &
Ty #, TAE Ay A6 =
qg ot Zeqrvr g, g1 feamdivez e A
s __yrfEe 3 A1 Fa A% SEIE 72T |
gfz ft &1 qvwmz F7A1 graT 2
A AW YEAS FT AN FEATAAE v
faee &, 59 ¥ A7 97 gvRiAee fEAT
W 2, 99 K 12 7w #1 Afaw g9
¥ aagz W 3 Am Afagde §
qI 9T ATH A4 E 1 3z A9 IF
AEF 2, 39 ¥ 99 ¥ weav wAAN 43
T O WY WY S A1 TIHAT
F4 FY wfww % AT W OF
AR qgd FA faaa

faeelt ¥ wTeT A% AT WEF TEAE
ardt & HT §ra w7 At odr @A 2
oL AT TH & @fmae A€ A@
o7 wrfaaT & arw @ &1 A T
1 g THIT qET Al & 99 F SIGM
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=7 =rTo 1o T3]

gl FXM AT IAT T WY AT R
mifger 7 fuvg & fag ox @&
TR AT FAAT E, AY q@gA qOAT
2T ¥ AR E | IR ET AEAT KA
wifzm | @@ o1 & 2, gW 3T F1 9%
FTZT g A1 7 Wt 7g7 & & w0 a7 w1
TEOZ 4L (wEam)

#zfvn ¥ 707 7 97 £2797 7 fE qrg
7 wrgfan w17 752 7 A 2 - F sy
1z g fF 919 7 38 w1 341 792 fwar
21 w9 dFT T3 2, A1 AT F Al sage
T Z1 AE wA AT Gz F g 2
FTE! FTATH 3T 04T £, SO F WA A
WHRIT 59T & | B9 Al 77 741 AEA
2 7z zw w1 A4 feaft 20 & =
T AT A7 F7 I IX F IX QAT TEAT
2,39 W ¥% WY fasq adr &7 g%54
21 zx o wefam 17 1 3= w0
N AT FIW Z I T AT F[ I
EPELERE L o

oWl mETIE § 33z Tevd, &
|EITICL & AET F AMAT § | WEITICL
TTHIT T 9 THT AZAT FTHAT FL 4TI
A 5 nf war 7z 4 f& gaare, atear,
ATIEL Jq7 7 AT AR FI
faar a7, iF3 37 Pras a3
VTH 21 f2q0 | F167T 7220 &1 AT T
"A7 #= fAm, #fF7 zmAT 9zdr w1
F1EIM | AZrTE ATETT FT g7 IHL
LA T 47 wmy #74 ¥1 0% IZW
w2 4t ar fx 3z F Ani w1 w9 A
Atz M7 5w AT w1 A e
FNIAS 7oAz F ARG #1509 foa
ST H7 3T FT AZA GIART M |
FARFA AT ANGTANEFL |

T =Y % q1g § goAr weAt
1 JE FETE
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16 oo hrs.

DR. RANEN SEN (Birasat) : Sir, I have
moved eight cut motions and I want to speak
on three cut motions. They are as follows :

Nuo. 304. Failure to increase the number
of trains in the Sealdah-Bangaon line
in the Sealdah Division of Eastern
Railwayv.

No. 305. Need to set up a halt / flag
station at  Satberia which is halfway
between Bangson and Gopalnagar
stations in the Sealdah Division of

Eastern Railway.

No. 308. Failure to double the line
between Dum Dum Cantonment and
Bangaon in the Sealdah

Eastern Railwayv.

division of
I will begin with the last one.  There is
great need to double the line from Dum Dum
cantonment to Bangaon. Its distance is 34
miles roughly. This is adjacent to Bangladesh,
It is just on the border . Before 1965 war
with Pakistan the Railway from Khulna to
Calcutta used to run through this route and
after 1965 all this has stopped. Now Bangla
Desh is open to India and India is open to
Bangla Desh. People from Bangla Desh
can come to India and people from India can
go to Bangla Desh. It is the desire of both
the Governments to develop more and more
commerce and trade between these two counti-
ries. This is one of the reasons for which
this double line is urgently required. ['here
is the suburban passenger line having electric
trains which run in that section but because
of the absence of double line it takes two
hours from Calcutta to Bangaon which is of a
distance of 44 miles. Of course, 10 miles
between Sealdah and Dum Dum cantonment
is already coverd by double kine.  But it takes
a hell of a time to cover this distance of 34
miles. It is, to be exact, 1 hour and 45 minutes
to be covered by the clectric train. This
has been pointed out for so many years, but
30 far no action has been taken by the Railway
Administration. Therefore, Sir, I wish to say
that it is high time that this track is doubled.
At least, it should be taken up for doubling
in phases. Even before the liberation of
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Bangla Desh, there have been persistent de-
mands in this regard from the public. The
.absence of double line means that it takes two
hours and the trains are very few and for bet-
ween. In Bombay I know that in the
peak hours for every three minutes there is an
clectric train. Ordinarily, on an average,
for every five minutes there is an electric
train. Unfortunately, in Bengal, I should
say, it is 1§ minutes on an average, whereas
in Bombay, it is § minutes on an average.
Thnis calculation is knwn to everybody, Here
in Bangaon, from morning up 1o 10" clock in
th: night, on an average it is of one hour's
intzrval. Cin vou imagine, Sir, what in-
convenience is cased to people by this one
hoyar intzeval between train servicas 2 Some
tim:s it will be half-an-hour, sometimes
2} hours. ‘Therefore, it is really an unfor-
tunate state of affairs and this should be recti-
fied imm=diartely. The Railway Board’s opie
nion is that this is not a paying line. Bur,
I should say, it is a faulty argument. All
lings need not be paving. If trains run after
one hour, what happzns People will take to
road transport. On earlier occasions also
we have pointed this out. There is keen coma-
petition between Railways and road transport.
The railways should see that their performance
is better so that the competition between
railwav and road transport becomes a real
competition. From Calcuttato Bangaon there is
every 15-minutes bus service whereas there is
an hourly train servica. Therefore, I request
the Railway Minister that these 34 miles
should atleast be doubled in a phased manner
namely, first from Dum Dum Cantonment to
Barasat, then to Habra and then to Bangaon.
Secondly, I request that more trains should be
introduced till this improvement is done.
Now, the electric coaches are prepared in India
at  Perambur Jessop and other workshops
also. So, more electric trains should be
available to be run between Calcutta and
Bongaon so that the sufferings of the
computers are reduced.

My third point is about flag stations and
halt starions. More flag stations and halt
stations are necessary. Fortunateiv. or un-
fortunately the number of people in West

»
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Bengal is very much increasing. In 1961 it
Wwas 3-4 crores whereas now in 10 years time
it is nearly 4.5 crores. Therefore, more
flag and halt stations are necessary. I have
moved a cut motion to impress upon the Rail-
way Minister to set up a halt or flag station at
Satbheria which is half-way between Bangaon
and Gopalnagar. With these words, I
would appeal to the Railway Minister to see
that this longer felt demand is removed. I
saw in the newspapers that the Congress MPs
from West Bengal had met the Railway Mi-
nister and they have also pleaded for the same
thing. I saw some Cut Motions have been
moved by the Congress Members of Parlia-
ment in this regard.

358

With these words I move my Cut Mo-
tions with the expectation that Mr. Qreshi
will kindly look into it.

ot qRo TrNaTE TXR (Frarar
arg) : AAMA §1, § 31 FS owew
ATHA T@AT AEATE | aga fzAT &
NI ¥ A1 WfRSH &7 a7
TEAATT FT @ & TAFT T2 F7 fE3AT
s 74 frer 71 femrs 20 waaw
FIT A E & | AT 7 T 9T Hqoy
qf™z & =g 957 97 & A7 vArw
FIAMET AGT 2 5 30wt FOA1
H I ATEA 77 W@ 7, AF 19T &Y
AT 2, FIE AT T A@AT F, UFA T
g1 AT 2 T 37 ATE A1{wAF F1 qgTAT
TTAT Z W WU A9 Arq9W Fig
Wt AR 9zd £ wiw 3@ 9w
w7 foet e @ # 3g73 #1 g9
dar A& a1 1 A1 7 S ¥ fAq
%1 3w fwar 7ar a1 7 fF FrE
AR uAsAHe & fao | g7 @7 st
gn af=%i9z ¥ gwae g5 A €

FEil A ag 2 fr gait wegfaee
ey A & fog w8 @ 9 @1fd w0
I% alE faT @& | mit =3 w1 ar
1220 FIT FT TAZ 2 ITFT 60 T7HZ
AT HAT W
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1970 & 1972 @% N1 ITE!
§ Gz ¥ TATH @I TET ag F4F AT
FLT FAT z wa=far 1 =
W7z A 2 FEAN § A WS
M FOEF FAG 7 9T Z wa A AT
UFS-FFT & qIF GAT AATE Ag 150
B 160 FLZ TAT 21 IAT ATEAT
g f ot o ¥ aEE F ¥ A
gaa! w18 afqun 5@ faat afze ?
FY I FIA 2. OIF AT 9 AT F )
wTag Afar fF § #= A7 @eer A
F7 o1 w1 2, ¥39 fAsrEe ¥ oave
AT E | IART AT T OAT FIF FO
A 2 A1aT AN FA L At & g
FTHET AEAT Z (F AT & fE%
g A9 W £ ASN 2 56 AT
gradr ¥ 1 56 372 mEfaat  faw
a7 fFay Ty 2 7 #4739 A9 AT =]
TEAT ZATT O A3 2 | TARI ET AN
TAT ITEH AAT 7T OTEIT AT Afawn
famat & wafyr wfar T F1 o45-50
Frg ATEAT g4 3, TR S A2 faeAr
z o o fasm 2 57 7 qF T
fF 71 fremT 2 1 TfAT dteeT g
Ty ¥ A F FGA TAwL a7 /A
% 2 7 A1 mEEA e W oE e 2
g7 T A1 F oo 77 °1 AT =" )
ST ATEE AT ;AT 7. #=H TEAT £,
3 T owRA s g =ifzo T
T7E A1 TET OWAT 2 OfE weEmraiT
AZAT FrAT 2 Tel ® faAr foer ST
aﬁr:ra'rmm*r%i;ﬁ? AN AR
g Fz9 # f o aAr zaRT 33 T
T AT AN qITHE AR X TEE
TH A7Z 1 A TR IR T2 &y fzw
st T fax r ¥ wgr A 2
FEA H AR 2 | T qG T A
5 R A wEAT E A g A AR
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savar wim @ w7 gwre fafree awea
TEfFemet & 297 Jgw & a1 & wrowr
e S 2 fF e sfemm W
& W 1 @EEE 91 aEm w1
qE |4 AT AT § W W "I gy
AR A AT AIAT HWTF & AT
#1 v & fewive aw A<y A A1 9W
T@rguA § gare FHfre wré wE
TZF Jg ATLH HIT THHT ATHIA9TA oY
aEr Ag o fr oot £ R
famr =nfew, 3o art & wrowr Saw
a7 7% 77 Wfgn w7 faAr Tmw o
'a‘-na'r?-n|
¥ AT A% TE AT
ﬂ‘l'}‘fwﬁ'm fr zowr T
mlmfaf[ﬁmamﬁ
TATE | & AT 3 A 2m AT W
THFT FIEAT WA X, TAF (A GAT
gETTT ®7 | gEre /97 fere faAT T A
¥ Avg # fqw 2 3w o AR
I T & 1 27 HrEEy e (A A o
ueF ¥ avA 27 2 fawwr famm 2,
FIET T A A AT aF S iz
S AB I I AT AT T 2 T
FHatfral #1, wOT AW F1 faeEr
st P mar 2 @ AT Ewvy A
T oAl §Iw v A gz 7 3
Hto TAT & A § HT=HT F1 AATAT 747
a7 A7 AL ATT & | ZHIL AYvfeEE
fﬂﬁ*ﬁ'%’"?i’ﬁﬁﬁaqﬁfmr
g FeIfA A1 AR A1 A AW A
werfy 2, st za7 T w7 a7
TAT F7 FAAT 2, IHF A6 L AR
FTA F7 AT #t TEfoaTe AEr 20 &
T2 W s w1 Yed @ w6
AFATT V27T 3 FAforor 37 a1 Fafaae
ST & 4797 302 1 HET 7 AT
gt 2, Tl 3w 97 @ fear s
ot @t feard smo | o A oA A
v guTdr wiedf s AT & o1 TFM
TETE F 74T & | F1E A9 9 F
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mEi 1 TETE TG FEAT 2 A FE
AT F1 ST9EE T q7ATE FIA FT FI0X
AT & A A A & A fF g g
A T@a w9l #1 FE EE Tl
AT & 0 & a9 g fF T oA i
AT S AT |

qft Ffrzzgudr fasmmare
T8l 7% w@A7 o @ sEerwar @
AT s aa ®1 FgATg AT A9 AR 2 )
A ot FE o7 fI9 gEET A F
ar =z # 1 fremmar fifeae ara
FT oF 727 720 fAwAw qzw ¥ ) AR
TS FE W g 2, arsard e
3\ ZAFT v ArE 419 gATL &Y ATETey
g1 T 4gi § AW T=EW 29
9 ZET 2| ZRUr A7 A% AT §
zfeF s g1 o 2 fasmwmae ¥
wiaw faw &1 &2 @7 " A g g,
frigszioe W& g &1 g9 A6 27
a1 7% 2 1 75 mfafaefad zaw ams
7 FEAT 2 AT E S GAT A AT
F o1 AT AP Firegoa £ 1 fAE
#1 WIT AT HT IH FT L
F 17T ¢ fF 70T I o w=8 AT AT
sft 57 famm

M 2T w1 zigw W 2 oH ghqo
UFYA A1 AT ZIEW F, A7 AZA SATAT
& W W § a7 qEF AT g 0
TAF T TIAT TEH AT FH FA | A FFA
oF fag W7 &1 oA & a2 1 =9
aFa qgd 9 @M WA ¥ A 969E
T4 # | TH ATHT TARH FH gl
&\ oF 95 o 1R 3T A | AR
afaar 14T ¢ #fFa AT 7 9@ £
7@ &5 A0 ZEw &1 &9/ ¢
F AT ST qAOTT | TEY WA F CE
Ta W oF G W TEET ey
drm #T § 0 A AR 2 g
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HIFT Hf =1 §r=ar T1f2 |

gra ¥ fom W wfat 7
fema aar s T Wi awr w@d
#1 fadrar @ z7 oelteww ¥ S W
ITH uAr F¥T ¥ fav amd
T}/ oz 1 W Ferfa & ogaEw
FZA ATA A1 & 0 & WTq A9
2 & s m wrEfeEr 7oA §
aifeaar o @ feema & soeAr
= 3TN 9T W TE /E W YT
Faer fawr ;7 ®F | Wig a1 S
& # fr Swet ¥ & WA g
FIAT § W ag g W9 F | 9"
SIET 9T T F nF 21w & @y
P aga fermAa Frwm 21 Q8
AW FT AT FT 7% 7 ZIAET AFATE
gt wfew | & e 7, fF o AR
7 am fofeed amt #1 wRE
Fzm X 3w oAz ¥ fag v
Fanfat 7 feom 7 AT wmed @
Fw v 2, 3 W g wEed
F7 AT IART A WITHT qIes AT 29
arfen Far 793 qvg 7 FAE0 FWEE
HEATE FEAT A0fET

SHRI 1. G. MAVALANKAR (Ahmeda

Fadd:  Mr.  Chairman, T have  moved
all my  cut motions Nos. 837 o 852
Token  and  Nos. 8§53 1o 368 (Dis=

approval of  Policy). But T shall  res-
trict mysell to only some of the points
mentioned  in these cut  motions.

Fist and foremost, 1
Railways to

would like the
understand and  accept  the
argument as  regards
ines that it will be
that unless a line
not open it. 1

construction of new
wrong to  suggest

is profitable they will
believe that in our de-
veloping economy, there are vast atcax and
Tegions which are wunder-devcloped and

even backward, and to suggest that unless
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those backward areas come up to a certain
standard of profitability we will not start
lines there would be to say that for all timl's
we will never get railway facilities in those
areas. 1 feel, therefore, that we should
not talk in terms of profitability only and
certainly it cannot be the sole or decisive
factor in determining the question of const-
ructing new lines. I mention these thoughts
briefiy specially in connection with a very-
long-standing demand-the¢ hon. Minister
has already mentioned 1t for aline in
Sabarkanta district between Kapadwanj and
Modasa. 1 hope he will look into this matter
sympathically and carefully.

Several centuries back, there used to be a
slogan in British parliamentary affairs ‘no Tax~
ation without representation’ . Now they have
started a new slogan here, ‘no vote unless you
give us a railway line in our district".

SHRI L. N. MISHRA: Itis very dangerous
slogan.

SHRI P. G. MAVALANKAR : They have
become desperate. That is why they have come
to resort to this slogan. Even when the earlier
slogan was raisei in Britain, the authority
thoughtit as adangerous slogan that unles®

there was representadions they would not
be prepared to pay taxes. I hope I
the Railway Minister will not dis-

enfranchise this particular district for pressing
thus long-standing demand unanimously and
irrespective of parties there are many parties
and all of them voice this demand and I hope
he will see that something is done in this
regard.

I also want to say a word or two aboug
another long standing demand in Gujara;
namely, the Bhavnagar-Tarapore railway line
The honorable Minister, a couple of days
ago, said that he has not yet received or seen
the Gujarat Government's assurance with re_
gard to this railway. May I tell him that the
Guijarat Government have already assured the
Centre that after the survey work has been
completed and demand for the Bhavnagar-
Tarapore railway has been accepted, whatever
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deficit is there, the Gujarat Government wil
meet it. If that is so, I do not know why this
particular railway line should not be started
Very soon.

Then, I come briefly to the question of
overcrowding. Overcrowding in trains is un-
fortunately a daily phenomenon all over the
country. | want to mention very bricfly one
particular aspect and that is, overcrowding on
the suburban trains in the metropolitan cities.
In this connection, may 1 hope that new

Railway Minister will not repeat the sad
some

and disgusting performance  of

of his distinguished predecessors ¥ That
is, they wentto Bombay and said that
they wanted to sec how difficult it was

for the third class railway passengers In
regard to their suburban travel, and they
wanted to go incognito. But land behold !
The next morning all the newspapers publish-
ed the photographs of the Railway Minister

I cannot understand the Mini-
0o

travelling.
ster saying *'I want to travel incogni
and then the photographs appearing in all the
newspapers along with the photographs of
of the officials who accompanied him. 1t the
Minister wants to mitigate the difficulties
of the passengers, let him not at least inflici
such a cruel joke on the passengers who
day-in and day-out, cverv day, for year
together, have to travel in such crowded
compartments. I do wish to suggest that
especially during the peak hours, il more
coaches can be added or if more trains can
be given or faster train can be included,
then I think to an extent this problem of
over crowding will be relieved.

Then I come briefly to the question of
reservation both in regard to the passengery
travelling from one place to another and also
with regard to the getting of wagons for goods
traffic. Many hon. Members have al-
rea'y said about the difficulties of reservation
I do not want to repeat them. I hope the
Mindster will see to it that the people who
go for booking well ahead of time, five or
cight or 10 days ahead, are not refused tickets.
At present, even they are told, *“‘It is ail
finished ;all closed’”. But on that particular
day you can see how quite a number of people



D, G. (Rlys,)
1973-74

get their reservations and are able to go.
I understand there is a small VIP quota,
but apart from that, there are many other
scats and berths which are available.
Therefore, there is ‘‘something wrong in the
State of Denmark”. One hopes that the
hon. Minister will look into it.

365

With regard to the wagons, I want to
bring one thing to the attention of the Min-
stry. I find that there is no proper co-ordina-
Lion between ths various zanes. For example
if the wagons have to go from the Southern
zone or the eastern zone ro the western 2one,
they are given priority, but if the wagon,

in the western zone have to go to the
Central or the eastern for the southern

20one, the railwavs on this particular zone
continue to say “*No possiblity: no facility
no room® . I think that is verv unfortunate,
1 am not suggesting thercfore that the west-
ern zone should follow a policy of ut for tat,
But for the wagons going from one zone to
another, T do wish that some reciprocal arra-
ngements are made so that a lot of harass-
ment and difficultics to the merchants and
other traders could be eliminated.

T want to say few words or he question
of speeding up of the passenger trains. I find
on the ene side we have the Rajdhani Ex-
press, and 1 understand that quite a lot of
money has been spent lo strengthen the
track to cnablc these trains to go faster. I have
no complaint against that. But I do want to
suggest that if we can spend crores of rupeeg
on strengthening the tracks to make the
Rajdhani Expresses possible, and enabling
them to go at a faster speed, Idon't see why
2 much larger number of people going by a
large rumter ¢f passenger trains and othey
local trains should not be given some propor-
tionate com fort by a little faster train. I say
his particularly because with regard to the
workers and students, I find that quite often
the students have to go to their colleges and
universities ata particular time or the workers
have to go to their factories at a particula
time. It has been my experience in Gujrat,
particularly, that any number of times there
bave hren Dharnas and Satyagrahs and people
have even pulled the chains for a number of
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times, Why? Because they go by local or
passenger trains. They have to reach

Ahmedatad by a particular time to go to
their classes. Occassionally students do nnt
want to go to the classes. Butif a worker
loses an hour or two, he is losing his daily
wages on an hourly basis. Naturally, many
times they pull the chains especially when
local trains are stopped and fast trains are
given  precedence. This is  greatly
unjust and I hope that this kind of a situa-
tion will not be allowed to continue for
all timer to come and that passenger trains
will be speeded up.

I find, moreover, that the
of the trains are increasing rather than
decreasing. I cite an example.  QOne would
have thought that with the passage of
time and the undoubted progress the railways
have made, the trains will be speeded up.
Some vear ago the Gujarat Mail used to
leave Ahmedabad at ¢.30 P.M. and rcach
Dadar station by 6 A.M. the next day and
Bombay Central by about 6.45 AM
Now it leaves Ahmedabad ar abour 9 O’
Clock and recaches Bombay at 8 Q' clock
I do not understand why it should ruke a
longer time, distance remaining the samas.
They should also attend to the electrifica-
tion of the line between Ahmedabad
Virar on the Bombay line.

travel timings

and

There is great need for construction of
sheds and platforms at the Vatva station
which is very near to Ahmedabad on the
Iroad-gauge line especially because of the
rapidly developing industrial complex. If
I may be allowed to quote I want to say:

“Vatva Industrial Arca is rapidly Je-
veloping and  is going to be the second
largest Industrial Estate of Gujarat. For.
tunately, it is situated just on the main
line between Ahmedabad and Baroda
and it is just outside the Municipal limits
of Ahmedabad.........  Unfortunately
the expansion programme of the Railwayvs
has not taken any note of the Industriaj
Estate and there has been no provision
for goodshed. As a result of this, the
industries in Vatva have to book their
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goods for Kankaria and cart them back
This obviously adds to consi-
worst is the

to Vatva.
derable expenses and still
problem of double octroi at Ahmedabay
and again at Vatva."”

This is unjust and 1 hope that the shed wil)
be constructed as earlv as possible.

The prevalence of ticketless travel in
our railways speaks of our national character
and integrity. It is said that lakhs oy
people without tickets and cause
guch a heavv loss to the railways.  Some
persons who are appointed on the enguiry
committee to ge into ticketless  travel
themselves, according o some  newspapers
without tickets.! 1
Minister to  utilise the
services of voluntary workers and organi-
sations and some enlightened  studeuts
and youth i order to check this evil.

travel

creports, travel want

the Railway

If the railways want to develop properly
they need to plan ahead.  Already the Ahme-
dabad station is finding it difficult,
three or four years, to provide several faci-
cilities. The platforms and floor area are
lesser than needed and other
are not adequate. There is much conges-
tion. The Ministry should take a
range view and what they do today should
be good enough for atleast 10 Or 20 years.

within

amenitics

long

Those who travel by third class are
millions. In our country
parties we all say that their nceds have to
be attended to and better facilities should
be given to these passengers. Those who
pay revenue, their amenities and
facilities should also be attended to. Having
said this I also want to say that the demand
of bonus by the railway employees should
be looked inte sympathetically by the Mi-
nister.

irrespective  of

more

One or two small points before I conclude.
1 had the pleasure of travelling from Delhi
to Baroda last weck in the Rajadhani Ex-
press. It leaves Delhi at 4.20. 1 do nog
like the time. It can be made to leave at
4.15 ot 425. Seccordly they can provide
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small pillow to the travellers at a nominal
cost and passengers who wish to have it
may have it. In the United States if you
travel by grey hound buses they do so and
the travellers pay a nominal amount; they
find it convenient, they can retire or sleep
better. With these words I hope that in
his regime, the Railway Minister will see
that our railways become not only a na-
tional prestige but a matter of privde in the
comity of nations.

16.30 hrs.
ORIS=A BUDGET, 1973-74

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
K. R. GANESH : Sir, The House 1s aware
that by a Proclamation of the 3rd March,
1973, under Article 356 of the Constitution
of India, the President assumed to himself
all the functions of the Government of the
State of Orissa and all powers vested in or
exercisable by the Governor of the State.
Under the Proclamation, the Legislative
Assembly of the State stands dissolved and
the powers of the Assembly are to be exer-
cised by or under the authority of Parlia-
ment. Accordingly, I lay before the House
the Annual Financial Statement of the
State of Orissa for the financial year com-
mencing on the Ist April, 1973. The House
will be moved to make supplies needed for
the first four months of 1973-74.

With your permission, Sir, I wish to make
a bricf mention of the broad features of
the estimates.

Revised  Estimates, 1972-73

The revenue receipts for the year shortly
coming to a close are now estimated at
Rs. 17089 crones. which is Rs. 7-32 crores
more than the original estimates. The ex-
penditure met estimated a
Rs. 20080 crores, however, exceeds the
original estimates by Rs. 23° §4 crores owing
to a steep rise in inescapable expenditure
on relief opeations as  well as Jue to grant
of additional dearness allowance to the Srate
employees. As a result, the revenue account
is estimated to have a deficit of Rs. 29-91
crores. On the capital side, because of
sizeable increase in receipt of loans from
the Central Government, inclu ing the

{from revenue.
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special accommodation of Rs. 38-80 crores
provided to the State to meet its deficit on
jnon-Plan account, there is expected to be
e surplus of Rs. 36 51 crores. Thus, the
’Smlc will have an over-all surplus of Rs,
{6.60 crores, thereby not only wiping out the
overdraft of Rs. 6.23 crores with which the
year was started but also close the year with
nominal cash balance of’ Rs. 37 lakhs.

| Bugdger  Estimares, 197;-74
" For 1973-74. the estimates of revenue
|receipts are placed at Rs. 175.79 crores,
‘reflecting an improvement of Rs. 4-g9o crores
‘over the revised estimates for the current
Jyear. Expen iture on revenue account is
‘estimated at Rs. 206 79 crores, resulting in
‘an estimated deficit of Rs. 31 crores on
aevcnuu arcount. Receipts on  capital
:_;U.'cuum arc estimated at Rs. 123'47 crores
#nd disbursements at Rs. 9450 crores. In
spitc of the surplus of Rs. 28.97 crores on
capital account, the estimates for 1973-74
leave an overall deficit of Rs., 2-03 crores.
Although a part of this deficit is likely to
he covered by the State's share of the addi-
tional resources mobilisation  proposcd by
the Central Government, it will be essen-
[tial for the State to make special and con-
certed  efforts o improve  the collection
bof arrears of Government dues as well as
etiect cconemy  in non-develepmental ex-
expenditure to fully cover the deficit inits
bu.tget.
Plin Qutlay

Against an amount of Rs. §7-35 crores,
n the current vear, the outlay on the State’s
Plan in 1973-74 is cnvisaged at Rs. 64-48
crores, comprising Rs. 52+ 41 crores provided
‘n the State Budget and Rs. 12,07 crores to
be incurred by the State Electricity Board.
The Central assistance for implementation
of the State Plan in 1973-74 is estimated at
Rs. 37-03 crores. Of the contemplated Plan
outlay, Rs. 28.66 crores, which is about
44 per cent of the total, is for irrigation and
power schemes, Rs. 13- 57 crores, i.e., nearly
20 per cent is on social scrvices, and Rs. 12° 52
crores, which is more than 19 per cent, is
un agricultural programmes.

The estimates for 1973-74 also include a
rovision of Rs. 21:8o crores, comprising
L]
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s. 18-58 crores in the revenue account
and Rs. 3-22 crores in the capizal account

for schemes forming part of the Central
sector of the Plan. Special Employment
Programmes designed to relieve unemploy-
ment among Small an| Marginal Farmers
and Agricultural Labour as well as the
educated unemployed are among the various
schemes covered by this allocation.

16.35 hrs.
SUPPLEMENTARY DEMANDS FOR
GRANTS, CRISSA 197272
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH): 1 beg to present a statemen
showing  Supplementary  Demands for
Grants in respect of the State of Orissa for
1972-73.

16.36 hrs.

DEMANDS  FOR  GRANTS  (RAT!-
WAYS), 1973-74—contd.

MR. CHAIRMAN We shall now

resume the discussion on the Railway 17e-
mands. Mr. Sh varath S pgh.

it faarg fag (mm)
Y, Y@a & fewiew 97 @d gw &
EATA  WTHGT FIAT ATGAT | AfEA
IAY qga & 31 A a1 arfesr -
9 ¥ ¥ @A 2, a8 fFEed FAr
qAEA g AU gEq qgAT  faaew
2 f dre i F1 o0& & S g WA
F1E qtz7 AF 2, FE AT AT H
FIT AT ¥ 1 WH ® wrwniedw q@t
g | TIENF g A 1 A 7 A
ZHi | HHT A% qred 9 g W7
FAAT F AT AIIA AL | A9 H
fet w17 1 Frarfeamy 78 & 1 g9
fau avw17 %17 399 Aawg 917 /919
f& 2z {a5ar ft dex a9 #1 ofwn
2 9% UF S H @1 A arfE s
H SmieAnT g1 5 |

ma fadew & gy @ s
g fF qarfere ofads o e
Mg FA TG AT AdA S A
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I afsers afaw Ftem Fv Fesarex
ATETaTE ¥ & 9wt fF qveT o9 ok
THET A § | Wew aw F1 wgFA
89 A1 A1 T F oA e A g
1 %7 gae fe # 3 Afes camEm
W ofes Afaq FHOE #T FEAETT
T 7@ T 2 TRE <7 AW &1 AfaA
9 # FT fesga gt £ wiT wfuEas
AR Agt ogE AL g E e I
gfeares AT F7 9@ 1 @fAw
IAFT ATE AT AT eATA 2 AT W9
ofe afam w71 9 fom waae
T @ w1 5 9% w9 A7 3T AW
F1 fammar ava sz & anf v #1 |2-
faaa g1 | 37 &= 7 A = Fr Afamy
qAZT T AL TAAN A9 7 IR g
o™ &1 ¥ A A1 Hxoarfaer
3HIH & g # Tar )

g # TTE A ATE AT
oI WIHTT FTAT 9FW | TET AR
TAET FT [AT & AE ag F1E TH
77 &1, A 38 747 wATg A ATE 7
TEATH FT 0T FU&T FT TE & | AT
F 97 7 15——20 A7 F f77 a1 78"
g THAT ATHA THA FATRTFE A AT
ATET AT Ag1 FAT & | T AT
777 & & FfFA J= gW arsie #Y AeA
@a § @1 Uwegm Igq faga &
afad 2 91 ¥ & TAuEYy Wa A
@ WATIY A IUET I@T F 1 qoedH
T AN 79 A &7 a9 S E 0 owiy
TZ AFTT FT ATT F ) HEQO AT
¥ 26 faeit ¥ & 24 fo maw 7 &4
AL AT A I WA T WL FH
ard fer § o) waw WG 7
# Gumd &Y § 1 g I @
FEE | gEL AT O I #7 g
e, wwrer dfeq St w1 anew e,
ITH AFTT 7 Ugd A, W W W
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| w9 & | At aeeE aJ@r
TAAT WUFT HEHTS ¢ qgT 97 AAT F
TCE § FTE FTH FTX FI HT TATA F71
BT & | OH a9 § TTARATT &1 ITRT
ARGENEE IR i A e
feeell & wEgwIER I AT AT
TG 7 FITT ATAT IHE I QT ATH
oE ZAEETAL @l F w7 AW A1 AL
& & difex £, 2R fo=At | wwae
FEm &t A & A7 aga e 1
A W W 2 AT AT IAST 7AW
AAFAR R F 1T A T9 A%
AT a1 At w1 TE fAeEr | AfE
T A9 a9 A7 g5 & AT Taed
QU IqAT TE T | TAR TTARATA
F frarfagt % fammr & ag7 3zt awdts
T 21

& gn fagzw Fvar " fa
FIGAT G THA FATAT | IH T7 AZA
¥ ogwa 7y v At oo o
FUA1 9 F1 A% ITAIOTAT TEN TR
2 o 9 § gezefasr Txza
T, GAE AT @i £ 9=
TF WY FGA1 I F1 39 A1 & T8l
AT G qH FIAT 18 AT AET AT
THAT | A TR T HH AT AT
g1 41 & A AT 17 ATET A A
AT B 99 A% IA FeCH &1 TAA AR
AL aE qF FIAAT G FT ITGA AR
g1 WFAT | qIA T(AEGIR Hald STAT
&Y T 2 ) =g Az wes 5L dar g @
2, wATS 42T g AT § | Wi AT
9 g &t ®, 99w g, gfvamr
2, 7§ Tew &, &1 w0 A
TaeT ¥ F 7 fegwere AT
FIAAT INT ATEA AFTICHAITATIAT &
oTE ¥ g g¥ WA WY aAT ¥ &1 4
aga A1 T EOO | AT AR ATEA
feda w0 ot w1 30wt (T ag TriFET
AET & wer gwr g1 gH oW e
fsbw & v & fd wrawasar qeAr
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2w a7 ez nfor w1 B 7
3 T STIIOFAT qEAT 2 | SA AT A
ATA AT AT A A AT AZA T
79 20 T IAH AT F A0 AT
7 2T &) T T T @9 g
& ST 3EA aga AT g A 2

D

21 A1 9417 BE gz A # A i
fraza A AT gm ) TET 7 oaAn
# 47 v TAF ATZA WM AT 2
|71 fzFAm w1 & adr ofwmr @1
T T FTT AT qTRAZ F AT q7
FIT TR AT amwﬁw
A A T 3N & fafaw faw
R OAMET | TEAIT X AT A% TAT
ATA A AT R AT oAy aq @
afr= faem v @ AmEeye S
AT FATIA FF T A7 79 F M) (BEAT H
TATT TIAT Z1 GFAT 2 HIT AR &I
779 Agfm e

o7 § H GAF F7 31 AT TR
#1 A7 wra o A G 2
fars far =Am wq Av 777 7 E
HMET FeEd ZrEm fR 1947 7 TS
A7 H®IT A®RETE F AT TR ORI
|1 FIAT 41, AfEA A a2 3 F7
g vt frwr 21 AT "3 7 AT
"M F7 7 g, AR IAT wATAG 7
arv 17 A1 7T gt g4 frear —
1947 T 727 0§ WZ7-HF T41 4T,
OTR IEAT ATEREAT A3 2 #fE
T ifwr A 2w FfEg—-
mﬁﬂ?ﬁfﬁﬂﬁfﬁr?’ﬁ?.
zEw A7 1 3, =TT gz T
FEE ATEAT aﬁ'ﬁrmwrrﬁﬁ?a’r
3 gz (7 g7 F7 AT TIF AT AT AZT
FTAT AFT F-—TF T HET ATE L |

e

rFT qaga fefezaz &1 g
21 fowdr =ga g9 "@ewr FAAA
T
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T TEAl 21 oTOET W Eem i
T ArrE ¥ fAr faw mm w3 N
I 2, T AT A AT g we
T, TAF FATAT JUT AT F fAx w05
77 T ¥ A Fgy ¥ R o ZMT
mfsar gafzmes @ 2 £
LIS LG LI e B o
TJAAT § | WITHT HATAG  WTYET AR
fomst 7@t TaT 2—spre et fava
T & at ;T mfear 9= 7 3 A |
IA TATH & ANT JIOFT T 1 F oy
e &, WY gEd e o 97w F
[ F a7 dae &, 9= A% oS
T F4, Ifew T T

WL 8T AMTO-AHF1AT A9AT
FTEF 2 99 7 W FT ¥ oam
o FfAT F—37 grEg 97 T zfEw
Z F o e oF 92 & fax e
g1 W @ aragd faewa @t o
21 39 A9 ¥ 4@l X dW-ER
ATz =TT 2, fome ag 3= A
# =g g fF 9 qarea g 07 weew
T3z a1 gav faw w0 Ao
ZME d 97 TH AYE A 921 TAATT FA47
T AT 47 WATA AH 2

FATY AE AR/ WP AET R
TATE 2SR A A T HEr § ey
HEEAAE FTH FIA AA £ 5H O
F 50-60 FHTT AEAT AFT FTH FIA
% | {7 T ARAF AR ST HZALATT
st & fAm ggx e amer
TEAT ¥, AT AT KA F AT ATAAT
qFAT 20 WU AT OF TAIEE AT
AT & 7 % A1 77 ez & /A
&) o w7 arar & fF oawTr o9
Fafadr 78 2w Fafady w6 2
At faeslt 71 T FY oH T FTH FT
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[t fora=ra fag)

o e feeer @9 A€ Ag
9T |7 4T § A agl 97 gAq A
fraTee == g1 @ & fF e fggmamw
¥l 9T 21 37 e fogmwr &7
T ®T9 qA 5-10 HET 7 gleArsw
F9 ¥ foU R &1 WravaEET
e | W FH T &1 WWr A &y
TATHL TAGH FAT AT A fawra o, 390
q argar g 5 W A #7139 A
J 99z 7.1 % 97 7wy gadz A fawmm
F g1 Tar faa ot Y=g Ay @
% @IS &7 9T F7T |

7 7wg faelt F sgaEmare A
AT FT ATAT A F faw e
fota frar &, & sme § 5 sw v A
e o Fr 2 arfw zA g ¥ g
qfgx =it w1 "gfeaa & 3%

7 Ay fwT W SRS F oA
# frae= oy 971 HT9F 9 oF TSy
aFeT aE gt R, fawsr W gfremgw
FY AFA & | FATE ATIIYT  0F WML
7 FA WFT &F aAr g, e owra
#T 10 a5 FATE WTENT ATIH AT §
IAF! AT WA AFT AF CHIE &7
T AT A T K 10 IF AF ANH
T AFdT | TH a7 ¥ IAFT JTON
g omEar 2

UF ARIHRE %7 7 qEE %
JAT F A OARTS ¥ AT AW w
TN ¥ WF AT dAwAR AW
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g1 T T gAY ST T 9
-7 E-d7AT W7 qErEaT )
TH AT AN F1 FZT 97 WAT TAT
Z o adt fowwa g 20 gAY
T w21 & SR g froa Aw
¥ F7 vAEAfvAEE ww 97 # Tast
AT T AR, ITAA AR WA
agfraa grasd1 81 &9 7 59 v &
2F AT gW AW F1 7 AT - veE
HT9d IT ZH FT FO00 K7 @Y
&1

w3 § fragoe faeew &t a7% o
ferrar =rger g 1 2w Frorgor s e
g ar agr wmar ® fF oo wTer A
¢ e W@ WS Tww A 2 oA
amr gz 97w fowr aw fraEwe
W A F TAF 9H O
T FEr F) T A wmw 225
Wy § 25 & Ay TAag £ fame
FAH! TEEZT TAFW 2T 21 ory freer
WAFH 9T ATHT 2@ ATAT—4-6 FO0
FFT o fradoa faer s
16.46 hrs.
[MR. DEPUTY-SPEAKLR &1 the chair]

mifa7 ¥ § fe7 fiF-dge a0
F fau sroar S owENT ) WA A
wiws fou & 7 a9 ¥ A
ST FIT F@AT &, qE TAAT A1GT FITT
T 2 fr feeelt Sow g 3
foeger g 7@ faerlt 21 W@ %
¥TT-T FT ATAT TGT £ AT AT AT
IATGAT GAAT TEAT &, TH F W OF
FIT ¥ FATH ¥ AT T

A WeRl ¥ AT9 ¥ T WO #T

. g FET
ardt # AFT qF AT ATAE | sSHRI S. D. SOMASUNDARAM
(Thanjavur) : Mr. Deputy-Speaker, Sir,

1 T vl & fag 7w aw
I T wERT ¥ fram w7 q@

*The original speech was delivered n Tamil.

Iriseto say afew worcson the Demands of
the Railway Min‘stry.
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The Ralway workers numbering a few
lakhs have been demanding that they should
be given bonus. The hon. Minister of
Railways ‘n his reply to 1he General Dis-
cuss on on the Raijlway Budget stated that
ke has an open mind on th's question ot
bonus to Railway workers, It is not ¢nough
that your houyse s kept open and you invie
people Lo come ‘n. There must be some
thing n that hoyse for the people to appre-
ciate. Tt is a]l right 1o sav that the Minister
has an open mind. But it is 0f no usc 1o the
workers if that open m’nd s nut favourably
incl ned towards giving bonus 1o the work-
ers. What is the use of an open mind without
determined ntent'ens to do a thngy 1
would appeal to the hon. Minister of Rajl=
ways that he should entertain  n hig
vopen m'nd the favourable ntent ons to
give honus to the Railway worker.. and
prove tothem that they can derive soine
berefit also from such an open mnd.

In September 1972 the runn ng stafl weny
on strike ‘n Southern Ra lway. Theyv were
low-paid workers. But cases have been
launched aga nst them and 1hey arc pen-
ding hefore the courts.  These low-paid
workers are greatly harasscd and theyare
unable to attend to the'r work because they
are frequently to appear 'n courts. T would
urge upon the Ra lway Minister that these
«cades must be wthdrawn forthw th,

S'r, there ar¢ thousands of casual lanour
on Indian Railways. They cont nue 1o be
casual labour for s, 10. 15 years. Th's
system of casual labouris ‘n fact obnoxioug
to efficient work ng of the Ra lways. They
should be entrolled as regular staff on the
Ra lways. '

Madras city represents North Madras,
Mambalam, Saidapet, Tambaram and such
other far-flung surrounding  areas. But
the Railway workers in Tambaram are
denied of the City Compensatory Allowance
and House Rent Allowance while their
counter-parts in Madras city get them. In
Tambaram the prices of essential goods are
as dear as they are in T"Nagar. The rents
here are equs]]y‘ high, therefore, 1 would

PHALGUNA 29, 1894 (SAKA)

D, G. (Rlys.)
1973-74

378

request that the Railway workers in Tam-
baram also should be given the City Com-
pensatory  Allowance and the House Rent
Allowance.

Every year the scrap iron is sold in auction.
Since it is worth several lakhs of rupees
there is widespread rumour of corruption
and malpractices in such auctioning. ‘This
system  of auctioning should be stopped
by the Railwavs.  The Railways can open
foundries for the purpose of melting the
scrap iron so that it can be used by the Rail-
ways. This has been brovght 1t the
notice of the Railway Ministry several times.
I would request the hon. Minister of Rail-
wavs to take necessary action in this regard.

In regard to opening of new lines, I have
to puint out that the Railway Ministry has
been continuously  neglecting the needs
of Tamil Nadu, It is oniy a distance of 30
miles from ‘Thanjavur to Pattukkottai,
The necessity for a railway line was re-
cognised even before our Independence by
the British and cultivable land for this pur-
pose was acquired from agriculturists.
The Railway Minister for his Ministry
may not even be aware ot this fact because
no thought has been given to laying this
new line between  Thanjavur and Pattuk-
koteai. Either a new railway line shouli be
laid or the cultivable land should be re-
gurned to the agriculturists. I would
request the hon. Minister of Railways to
2y a railway line between ‘Thanjavur and
Pattukkottai.  Similarly, a new railway line
should be laid between Thanjavur and Pudu-
kkottai.

At present clectrification of the track has
been done between Madras and Villupuram.
I would appeal to the Minister of Railways
that electrification of should be
further extended to Tiruchirappali,

track

Sir, the salt indus:ry is the mainstay of
many thousands of poor people in Than-

javur District.  In  Abhiramapatnam and
Vedaranyam huge quantities of salt are
not transhipped for want of wagons. If

the salt is allowed to sizgncis, it naturally
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[Shri 8.D. Somasundaran)

aftects the very livelihood of thousands of
poor people, 1 would urge upon the Rail-
way Minister that adequate number of
wagons should be made available to this
arca so that the salt produced is transhipped
immediately,

At the time of September 1972 strike of
running staff, some trains from Mavuram
to Nagappattinam, from Mayuram to Tri-
thuraipoondi, from  Tiruthuraipoondi  to
Vedaranvam were  suspended. Though
the running staff has resumed their work
still these suspended. 1
would request the Minister of Railways to
look into this matter and do the needful.

trains  remain

Betore I cuonclude, T would refer to another
small thing. From  Mavuram to Karai.
kkudi. a distance of just 100 miles, the train
takes 10 hours. On account of this inordi=
nase time taken to cover this distance, the
Railwavs are losing the revenue on this
line. Efforts like putting  heavy engine
should be taken immediately for the pur-
pose of speeding up this train.

With these words, I conclude.

stary ww (feeet): fecdt =9-
F7 ATZE, IF9 aaz %1 feArewn o7
45 Tz ot ww femm 91 W omE
afror F7ar g B S AT oHeT A
T A7 w0 F oAy # FE
% o1 97w 4T AfEv ) § FETIT
FT TEAT AT g oAm 7 owrw =
T ¥ fw vwa fafrt @1 A
TE fqar 21 wrETer ¥ o5 FrAA 2
ST AR 7 e & | wET 31 A9E T2
g 2 AT iR H A 2w
=7 fra T & fAw =2z maae |
& 39 7 o Ame 2 w1 Agfafaee
FTHEN W AgTe & v faw A@wr 97
71z8 g e ¥ fom¥ aga & WA
o F )
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T g fears & 5 wmaTer
# fegaw wrfem gm nfew 1w #r
FTHT oraTdr § oA S #Y e
2 fF #9119 e WX 9% a7 w7 Foagdwe
arfed gt 9 g =rfga

fy 77 fiw ¥ At § W
FAZT 9T F7T 91 A wA R wgw
g fafrex age sq wam 7 f8
FF T 9w AN tRYE "7
FUHT AT WTAT T W AT IET
Zgd | An &t gy femve 2 g9
7§ For faEnadr #T oS g
2

T am 7z & fF wmErer 2w
97 TS TITH T qgT WA § 1 FW
a # v wfee fegz 33 Y fomrs
w1 T & AT AT T g w3
99 FIH 9T T EAT § | TS A0
¥ oWt gaw % Twr fomr HfE A
799 ¥ 721 wrar fF 97 ¢ #1¢ F14-
aEr P TN AT AW g FEF =E
FY 3AAN WER T AIC T TR GHAT
1 Z7 Z7zW fewe A8 fawx 2

2 T2 9T GTIT B Ay w2y # faw
4F e Fwe ¥ wer a1 9 fear-adr
A FT ¥ agr 9% FgT § AwN AT
ag femree 2 f5 w@vg 9 #7 @@ 9T
ger fear s qfewrar weme
= ¥ gz w@ww qEAr £ 9 9}
sl agA & afew saeEee 9o
TR AW & wsew, Ao
YT FaTFrA ) e AT Ty
¥ <Y aFATE Err g | TG T FEATET
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¥ F ow=Ew @ owfEge ) & o#E 737 3 Hraog fdraT 7§ gawr i
Zw A are ¥ o fafqed ) fom ql OF 7 AT FAT N4 | AfHwT 3w
97 g, 70 37 femre 1 W fam 9T HAAAZI A0 | IIAA FAqazfza
srAr Jrfzg FRL A1 Aifzw F A gERT AT F-
9 AFT T 9T 4 WA TR
gl gar AniwenfraqIr arn
HETTT F

UF A A FzAr Wea g fE
TEEE q TSR GATS WU YT OHI,
TITE ® HIAEr 13T 2, 7T AT TEY
7 faer fqar @no g TET B OAATOER, MR. DEPUT'Y-SPEAKER : The hon.
AT A TFVET ATATET ATZA %; Member may contitue tomorrow,  We will
ToWTE ET grf:vrzrrf-rc T faar fE'!IT no v tuke up tye Calling Attention Motion.
w0 @farer @ ARAIT A YT hes
G W W @zt & oaTw &t fAar CALLING ATTENTION TO

' - - MATTER OF URGENT PUBLIC
£ & ™Mz EE AHIHS Y
fam s mg Av AT IMPORTANCE—Contd.,
R @A 3T & w7 frmme gma
T AT AT EA| T’ﬁTﬂ‘ T4 " gHF T REPORTED POLICE INACTION IN APPREHEN=
rﬁfg '-_rg"-li TIT %l F\’-m a: f—;:,{ng i:r DixXG  CULPRITS  HARASSING INMATES OF
d1 77 ATz F2T AEI = | TIE TATE MIRANDA HOUSE HOSTEL—Conrd,
4l. ,‘ 1 '_‘:' - k z k-] .'. kK L Y =
T Al 'a"r'r 7 a’? il ’T!' =rr"_*rr FT FTAIT A win Wwrm (zfaw fz=Ar)
=z - Fo Ak ART  SA13197 = ~ - e =
oA ;'.qr’m A s . Fatzaradrg Ak wzeg % faeafafas
> z T AT . P
?T‘: F BT o AT 3§ AT BT A faas #vdre wz 941 Fi wreq17 freman

TF z T Az JE - . s~
il Sl gt ST T g frag g7 arv
2 1 7 UT AT =TE o AT £

|/ T A A TET F A A gz

ATTT AEAT “fatar grev gz £ SrEAl
FT AT FIA I AT BT TTIA
v gt wr At faezw € 39E A § qfeer A1 mEdoTT A0 wAT
a5 fomr ar fr #oarrfea it gfzrg zifardi & fasg greza
R v faart 41 31 At aviaTe A
Tz dt Fe 5 S aEmEs & 3era Feaby”
F1 FFH 37 Aafer =3z 2o T8 o
T R THR  OATEEIEARE TR THE MINISTER OF STATE IN TIIE

“f.r, T|7':'ﬁ' Fl:“fT EF.T FTH9 f‘q:n-" 'E'!‘.Tﬁfq MINISTRY OF HOME AFFAIRS (SHRI
. F ; A7 ¥ S wET- K. C. PANTY: On the 7th March, 1973, a

girl was sitting in a car outside the rear gate
faermr mfgw) of Miranda House. Three persons came

_ Yo 23 ¥ are in a taxi and tried to pull out the girl and
w7 R eqH A7 FEAT St 5 abused her. On an alarm being raised bY

FE FEAT ﬂfi‘{ﬂ'ff{l 'iﬂ'ifﬂ' {r{ﬂ'ﬁ?.' the girl, these persons ran away after
mar feqaqdz & faw & auET F2J( damaging a window pane of the car. Th,

o s - . m
TEAF famusy  three persons were arrested the same nighy
qriErg "1 FILy A : B e & e

WoFr g Sitae Rt @ g ?a-qr."] filed in the court and the court has si:nc:
aFA FATE T § | RER WEATT discharged the accused.
3801 LS.—13 :

.
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[Sh. K. C. Pant]

Some inmates of the Post-Graduate
Hostel for Women, Delhi University have
also alleged in a written complaint dated
19th February, 1973, addressed to the
Chairman of the Managing Committee of
the Hostel that there was an incident of
intimidation of a girl of the Hostel and hec
escort by the occupants of a white ambassa~
dor car No. USS-sr13 at about 10.15
P.M. on 17th February, 1973. It was also
alleged in the complaint that three persons
8gain came in a white ambassador car to the
Bate of the Hostel on 18th February, 1973*
at about 12:30 A.M. and blew the horn.
The complainants presumed that this was
again car No. USS-s113. On  being
accosted by the chowkidar of the Hostel
one of the occupants is alleged to have
fired from an air-gun, a pellet hitting the
chowkidar.  Thereafter the ocgupants
fled in the car. The registered owners of
car  No. USS-sr13  are  M;s Narang
Brothers and Company Litd. A case has
been registered under section 324 of the
Sondian Penal Code and is under investiga-
Yion. It has been decided to entrust the
investigation to the Crime Branch of the
Delhi Police, who will act under the guidance
of the Central Burcau of Investigation.

©n March 3, 1973, another report was
1ud.gcd by a girl of the Post-Graduate Wo-
men's Hostel alleging that  while she wa.
having conversation with a friend outside
the Hostel gate, at about 8.45 P.M., three
persons got out of a car and started gques-
tioning them. Anticipating trouble she
"a1 inte the Hostel. The three persons
When the chowkidar followe |
by the Hostel House Keeper came, th®
intruders beat a hasty retreat. The car wa®
traced to the owner and the three studentg
who were using it at that time, were arres-
ted by the police for committing criminal
respass in the Hostel, The case is under
investigatic 1.

followed her.

On March 14 and 15, 1973, some of the:

inmates of the Post-graduate Hossel for

Women and Miranda House Hostel' or..

#nised demonstrations in front of the house
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apprehending culprits
harassing Miranda House

Hostel inmates (C.A.)
of Shri K. R. Narang and subscquently at!
'he residence of the Vice-Chencellor to-
express their anger at the failure of the
police in providing  suitable security
arrangements and apprehending the culprits -

ELY!

The security arrangements near the
Women's Hostel in the University area
have been strengthened.

SHRI SAMAR GUHA (Contani) :
Sir. whenever there is astatement on Calling
Attention, the procedure is that we are sup-
plied with a copy of it. This sort of im-
promptureply and impromptu understanding
will not do. It causes us lot of inconvenience.

SHRT SHYAMNANDAN MISHRA:
(Begusarai) :  The statement which we got
n the moming from the Minister of Educa-
tion seems to be slightly different from  the
statement which the hon. Minister of State
of Home Affairs has just now read out.  Will
itnot be  proper for the hon,  Minister to
supplv us a copy of that statemient ulso so
that we can examine the two together 2

SHRT K. C. PANT: T do not  know
exactly what the details of the other statemen 1.
were, though T did have a look at 11 this
morning. I got some additionul information
during the day which [ have incorporated.
T will gladly  supply the istatement but 1t
will take time.

o wim yaw  feedfr afaafady drom

g ¥ 3zaid fre7 fad ® g &

OF ATH AT AAFT Frar war g qre

erfer owz A | AL TEEA g

wE, a1 Agr fam wET & i) afwa ag

w9t a1 faag @i &1 fo7 oF Framad

T FATET W 4T 4R OF BFF F

Arq IAET 399 % A fwmwd o1 oow

F AT Fraod | FErA H A1 ngA0E

AT & A E, AT Fw Aea §,

FAZAIFTAE | AT TF wTAT ®

a2 OF AT AT qIHGT T AT T_

oF T Fo HrTe AT & qEH 9T EAi-

WA T TE, 94T TG AG Fo HWRo

AT T /T & a1 37 & faan fromrte -
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arar #, Afer ww ¥ oqra @
wreHl 57 & a7 av fr =wsfeat gfs-
ofzat @ @frae @ TEE W @
# ot afy wez Fr & 1 Wigl wEgTa AY
w7z 0 @1 Afsq ofs a1 weer
a3 AT & Frq T3 T141 AUfgy, FA970
A At A wgAT AR ) AFIRTT G-
aft gt ar gArafeaar g mao £ aTAy
TE AT &; (AATL AT (AT FATH
21 %A% f@ars oFf adr aro somar
A7 d gRilr 727 A Afzar fagia
o3 7z 7941 & % 4 qArare e #z7
AT FT FIAT I7 S HA E, AT
97 377 fryar afare @arg, 32
T3 AwFIT IAF 79 frar E A
ITRT BTE THZT 737 9097 & HIT F qA8-
ar z v afgamr 741 gaidt 3gat 7
afzai & fravTi Art 2, 92 0F "wsar
T 2 it ziAT 7z 2 5 gfas-
faZr & %12 A367 AR FAAH AH
AN TAET AT ®AT AZ AC AT FAN
qTRM FiT TE 73900 A7 AFA 77
Z1 zafam Azfeal Frag #A0d )
az Az 2 R 199 am AT TT F
(7 29T 37 AL FFTE) AT 00T
59 # ITR0 fzemT adr gt 2
mAT AT FT TE | F IIC AFFAL
Farqza wrx ¥ gfaafaa & s
727 mrad 2, AAgar g fwagw
Zn % gusT FA7 fF wIAr TAT 2T
F7 qF HIT ITH EA 9T FT [EN
Fraraifge | 39207 F ITE0 A I
& ARt & qugAr F=arg

w17 qg 9z g av 94 faa gfae &
Feaqrs 7df &1 o drat faq ags
TAFAT  FT FAG0 74T | IEF A

harassing Miranda House
Hostel inmates (C.A.)

¥ 4T E FTHATT §T T G EC |
afe &7 798 @ FET AT | AN
ATHT FT 9T TEY | 93T A FA FIAT
qEY T E 1 7 ot qamar I Afgg
fe g7 & s @@e o TR ¥
agt g%, arAfefor dfaezz & awr
gE a9 #zE FUATT 9IAE g
& Trg oY g7 FFaY eafer w1 qwer A
AT ¥\ T AR FHH FF AT 7T
AT arfgean) Sr7ad w07 9 05 8,
formar 234 wgr var & Afwq fag
FT9ZA TIT H =21 417 F47 F1 0FIQ-
BT KT ATTAT AT §, FIT I FI AT
frar AT ar &€t |« F wAr mIrag
agraa fF 37 F wfawa 7 faas
T FIATET KT AL E 7

&vrg F qrziz AEET FT ZAT
wafaa agig | gafao de79 5 foq
AT F( TE AT GTAT FAl5T0 D, ITRI
=T wwE 7 fam o, Ar gafes
gaT | FFIH H 33 A1TAZT AACALD
FAMA I7A7F A VA9 FT OZ,
& FF19 FOMfT ATHT FTTAE)

STAMTOEST ATE, IR T ATH T
S KAz dftdEAr SEAr g
T A W AT FEAED 4 A1
g

& @E A F 97 KA1 AFATE
fF 37 WA &1 ToAtA® T A faar
AT | FAMGEA 1 deX g1 &) AG,
sy 7 fedy ot ot & i, oohfa &
ar F1% ot &7

feeeft affafadt iz3ew  afaaw
F ofEm GH@sz, o &0 Fo FAwE,
TFTE

“highly unfortunate that pdliticnl wich~-
hunting and character assassination has been
attempted by the vested political interests
in the face of full cooperation being receivep
from all concerned.”

qfers & foié 3§ | wma wza1d
grav gt qarag gfaa agiarar @
gy ArTeafeT gy Q| WETAT H
gz ¥ fF T A Fuar AT ST @
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[t orfr qqo)

T WTE TAEY { AT @A § WK
3 91 Q2 % 9% 799 F7a1 g |
gRmE nfaden = fen o ol
¥ g 3 1A o A wT A
2| 27 9THA T AT @ e,
Iz AT KA TT A b
AL nr T TANH AT
grm fr wafezs a7 3 et mraafas
AT § o W #1 fevH A
wifww ¥ zAfAm F araw §oag
i wem R "7 foq v FAfya
F @Ay TEAE 99 &1 g 3%
W7 79 JIHT F1 THAAT WA F |
T 3% GEiEA 9dfF g Im
qTER 71 GIAEFA TAT 7 F7 Ff@er
1 wrAr 7. A fee mw A7 v
FAITAI FE o ft I T e
92 |3 A1 AATATN TAAT AT VET 2,
HF AP THATME | B A wRIET
A M AAA ATRAT 2 R T oW W
fam erfFat #1219 2, w2 F AT
Faz # oo = fFA o e F
A T & AT P oETw wm

EURER-

ol gom WX @A . mEA qEE,
& gme@ wme ¥ frga @A g
£ 1z Tfas wEer Ad & oAl
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A EE 0w f f owe aweey
R a7 2. 19 779 @1 3% wfgATsi

A s fogma 2 517 79 7 ag "wvTAr
= G F AN g | qg drodte
ATE. K1 AZTA § 78T 7 I T 4
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7 o9 F 3fwEz ¥ famfad w
A wrzdt 9w mE, A oF am g
SEITEE, A FoUr M S5 e
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Iq FE R FT T 47 91, foFw fag
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ITF A @ T Mg E Qg
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TE T AT FIAT g IEAA HIT TR
T 21 # g wgey § gg 9w
argar g f& @ g7 are § &ird oAwEr-
T T T E ar A

Fmar @ 2 fF FFET 9 agw
& w7 f7ar mar | & Az ST SR
§ fF =1 cHosmonrre 3 HHRR
& A ar ar T w1 FT

AT arT gz & f mIzifan fz
WITE, TG OAGT ST E a7 324 F
TIT UTEA FAT E, IF FT 353 THI
ffo= orsT Ft #7 S1 2 I &
S g1 T v R P, L
() . ..

a1 a7 o fraeT & fF om &
5 THTT TrAEE A9 UE fRaT & a1 Tho
e qvo Frw fAar 2 7 owo mge
"TTo @EfFEat &1 faar £ a1 sher
&1 foqmr & 7 wikaw &1 @97 § ar
O He A § ! W sAr &
g0 & fF 70 99T ¥ oAy foeet B
gl & WX ag Y 9 St FT syrE’ & qvA
&1 3FE 2T qwiTy A1 &4 @Y A @ 7
wift qEt AFT &7 A 3 aeg w77 FiE
BOT | AT T IHIC & WTEAW qod @
w7 97 o #7T & fr 39 w1 Qfafe
aY TET AR ST | A FET F w0 F
A HATFLF TR IR E !
WIS ZATY 9Td H1T BTAM g4 A6l 8,
g WIH &1 ATIA AT qT ALT IEAN
fa=ar & @ g & 1 a & wo & ae
et g fF 37 &1 gon F fag o
ﬁﬁwmmq#mamag’f
gsaT 7
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s gEUT I 95F MUY ARIAT,
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S ET A A GT ;17 NI 18 FT
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2, 0 & qfem | agr oF FRRET R
w©ar & | AR 7 o few =
fear @ FF ag Ry A 7 1T w7 @
frrAl | AT qg AT HRE R 1 WA
grafaga4r gafsvm i I% @ £ |
# 7 uF AT F AHAT A FAA A
FN TAAT § | TG AT TAAfeIA T
wET rsr AR AE WA g7 A%
et %1 at7 1 AF ;AT E 0zt
# 7 Pt # 7RI TAT E 7 fet 71
T3 WAL AHAT E | # geAfezaoa ®
fau w1 ¢ f& w1 999 9@ F AR
qreT 2 1 AR ST A w9 T g9
FT7 F41 731 AT ZE AT TTHT TF FT7
A ag d |

At sA R Txx ma: faega w=-
Aferdedr

A wEOT X F WY A1 AT AN H
HAMT AL gHT 2, 99 § 47 UF A E
HATIAT, 39 q 12 419 AL . . .

ot A eI A9 5 7 Fam
T g d

oY FEO T qA: gHIG AT |

ot ¥ 7.qA faw: faager ol
| AT T AT AE g AhaT § |

A gem =+F 4F ;. g AUl R
=87 T ¥ |

o7 mq F qor fF oS e ¥ &
ITF) weee qqt Ag) fRar P v 9w A
FEdY o oamr @ e 3 9w E oW
TIA A wedz § fefesona faar @
3 w1 fR Ay dar fefesar 8, w9
Feferar & femma & ofaw & w7 =
F A GEETd F AR AT O A
o st & 99 AT of@T F A
T Fg & A v W A A

harassing Miranda House
Hostel inmates (C.A.)
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SHRI SHYAMNANDGAN MISHRA
These incidents give us a feeling of extreme
sacness. Even otherwise the situation in the
univeisity was not very admirable, but there
ir.c’dents meke it worse and even disturbing,
At the root of such shameful incidents is the
erosicn of the moral values which is being
systemetically  krought under the
present regime. The Government is con-
spictously cyniczl ebout the higher value of
life. Otheiwise, it would not be encouraging
the drug culture or the pot and liquor culrure
even in this city of Delhi. The Governmer.t
which hzs been deliberately encourzging this
kind of culture and assisting people to come
up with liquor sheps in this city which are
increasing at an alarming pace, cannot be
ebeolved of the responsibility for such inci-
dents. May I remind vou that only the other
day when the Minister was replying to a
question on the highest incidence of crime in
the city of Delhi, I asked him whether one
of the reason contributing to it was the in-
creasirg liquor consumption in the country,
but the Minister did not reply to that point ?
Delhi has to its credit, again it is according to
the Government’s admission, the highest
incidence of crime in the whole country.
In the University csmpus too crime has
been increasing, as the Minister himself has
given as quite a few examples of that.

about

Earlier, you know there was a rape case in
which an office-bearer of the DUSU is alleged
to be involved and the matter is under
udicial determination. One is almost coming
to feel that our girls are not sufe in the
institutions in Delhi. Gangs of miscreants
are prowling atout and they particularly
keep on waiting at the gates of the institutions
when the classcs are over. On their way to
the institutions and back from the institu-
ticrs they are not safe, and now these revela-
tions irdicate that even in the hostels they
gre Tot sae, This is tl e state of affairs with
i, hich we are confronted ...... (interrupt ons)
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I think that some of the hon. Msmbsr; are
not reacting soberly at ths moment.
how some of them behave,
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I know

At the same time, again on the adm.ssion
of the Government, s:curity arraiz:m:nts
for the Minister have been increasing. We
have to foot a much larger bill nov fu: the
security of the Ministers. Buat, so far as
the security of our girls is cyacernzd, that is
next to rothirg. That is the kind of situation
prevailing today.

The main reason for the incraase in such
incidents is that the Delhi Polic: is proving
to be not only terribly ineffizient but also
outrageously partisan. For all political pur-
puses the Delhi Police is bzhaving ai the
domestic servants of No. s. Dr. Rajendra
Prasad Road. ‘This was proved —I will go
on repeating it a thousand timas—whea the
raids were carricd out on the offices of some
of the opposition parties with the active
connivance of the Delhi Police.  This is the
kind of conduct that we gst from the De:lhi
Police in this city.

In a situation like this, one would have
expected that Government would come out
on its own with a statement, giving details of
the situation. This was being agitated by
our daughters and sisters but that did not
make the Government wake up to it duty.
It did not come forward with any kind of
statement on that. The Government should
not have waited for a calling attention
motion to be tabled on this, or for the
girls to mount an agitation. So, that is how
the Government functions, In the United
Kingdom, within a few hours of the raid on
our High Commission, the Government of the
country went before the House of Commons
to mmake a detailed statement. But this
Government would never doso, This shows
the sense of values and priorities that this
Government has. And this invests, at the
same time, the whole incident with a <ertain
amount of mystery and makes us feel some-
what intrigued about it.

Coming to the incident, onc aspect scems
to be very much in the minds of our country-
men, and also in tHe minds of t.he
hon. Members,—the extent of supin-
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cnuss onthe part of the police. The incident
took place on the 17th of February. The
complaint was registered on  the 19th of
February, and today we are on the 2oth of
March.  And yet the country does not knows
nobody knows, even the  guardians of these
girls do not know, whether any action  has
been taken by the Government, or by the
police which functions under this Government
in this regard.  And yet the Minister speaks;
with a cerain amount of flourish. because he
has got the backr ig of 350 ©. 36 members;

may be. the number is swelling becau 2 of th
kind of munzl values that they sezm to be
preaching  and  practising.  There  dows

gny sense of logic in
W are aiso  conversant
with f: 1= in this respect. We are noticing
on the 20th of March that the police has not

vet woken up 1o its duty,

not seem o be
this state of affairs,

Thev have now bagun some kind of an
inguirv—that is what we are being told—and
a case has been  registered under scetion 3244
Mav T ask why only under section 324
has the case been registered when shots
were fired twice 7 Further, there is a ditfer-
ence between the statements. One
statement says that they again visited at 3 A.M-
The other says they visited again at 12-30°
May be, they visited thrice.  Ifthe miscreants
visited thiice, that increases the enormity of
the offence. When shots were fired, did
that not attract a much more serious szction
than section 324 ? Could they not have been
prosecuted under section 3077 At least a
case should have been registered against the
suspects under section 307, because there was
an attempt at murder.

wo

st mat sy : Fafgar 717 arefi 337
CIl

SHRI SHYAMNANDAN MISHRA :
fafem qea @ @@ AT 07 |

All these things cannot be attributed to the
advantage of suspects in this case, Let it be
made quite clesr that we are not guided by
any politizal motive, It is the Government

harassing Miranda House
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which is importing some political consideratio
into it.  We only want to deal with the cold
facts that have been made available to us.

Now, even if the case is registered under
Section 324, may I ask whether this Section is
not a congizable Section and, if it is acogniz-
able Section, why was the arrest not made
immediately after the report was received >
This is a  cognizable Section that
attracted arrest immediately after the incident
took place and after the report was made to
them.

The number of the car is given. Even the
colour of the car is given. I dJdo not attach
any pariicular importance to the colour of
car—in 2 sense, white colour seems to
represent innocencs, it scems  tu represent
The United States vehicles have go

the

peace.
generally white colour.  So, maybe the Minis-
ter would now come forward with a wvery
strange plea that car with white colour went
there as a messenger of peace, asa symbol
of innocence ! The whole thing is that
the girls had been very particular in noting
the colour of the car. These things were made
available to the police authorities. (Inrerrup-
tions) Why are you not hearing these argu-
ments a little paticntly ? There lies the
rub. You can understand why these people
are smarting c¢ven when I am bringing in
only details of the case, Therefore, if
these things were given to police, what
more was required ? This is not a satisfactory
reply to say that the Secretary of Mr. Narang
said that the car was not released, that Mr
Narang said that the car was not released for
any other purpose. Are we going to attach
all importance to the testimony given by
the owner of the car or by the Secretary of
Mr. Narang and none to what the girls, who
are the affected party, have to say in this
regard ? Now, if the scale is titlted in favour
of the evidence on one side, would not the
Government be attracting the charge that
it is siding with suspects ?
everybody o judge it very coolly.

the I want

As regrads the seizure of the car, it beats
me why it his not yet been seized. May 1
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submit for the consideration of the House that
.thc car seems to be the key factor in the
whole situation ? That might give a clue to
the whole incident. And yet this key
Yactor—the car—is not seized by the police!
How is the Government going to track down
the suspects or the culprits in this regard
if the car is not seized ?

I would make one thing verv clear. 1
would not say who were in the car at that
time: no paper has mentioned that  Mr,
Narang himself was an occupant of that car
arid that he had visited the place. Every
pipar has bera rataer fair to him in this
respact.

Then , there is anather question that arises_
Was the owner of the car interrogated ? If
he was interrogated, what did he say? I
must be made available to us, — what the
ownzr of the car has said. If he has not
been interrogated, why has he not been inter-
rogated ? That is a very plain question.
He must be interrogated. Why has he not
been interrogated so far?

The House would like to know also the full
story that has been given by the inmates of
the Hostel or the report that has been sub-
mitted by the Vice-Chancellor or the Warden
of the Hostel in this regard. They must
have given a much fuller report in this matter*
We would like to know something about that
also.

It is not the personality of Mr. Narang
that is sought to be brought in, but only his
connection as the owner of the car. Then
his political background also is relevent to the
consideration of the complaint about the
police inaction. The police scems to be
almost overawed by the Kind of polotica)
association that this gentleman has. Is he
or is he not a member of the rulling party?
1s he or is he not a member of the Cadre-
building committee of the ryling Party? Ani
this is the kind of cadre which he is suppased
to build | Then, it is also very relevant to
consider that it is this gentleman (Interrup-
tions) who had reorganized the ruling party
office in Parliament; he had also r¢organized
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the party headquarters at s, Dr. Rajendra
Prasad Road..(interruption) 1f anybody
challenges, the report of reorganisation would
be placed here. It is this gentletnan who has
put up a huge colymn in Connaught Circus
which proclaims, “The Leader is right; our
future is bright'. Is itnot this gentleman who
has put up this column? I ask vou whether
it is a fact or not.  And would not any police=
man of Delhi, who sees that column, frel
aremor down his spine while taking action
against this genetleman ? This is relevant
to the consideration of the important aspect
of the case,

It is also very important o note that this
gentleman also happens to be a member or
even the Chairman of the Board of Directors
which publish the National Herald, and [
am told that great editor of this paper, Mr,
Chalapathi Rao, refused to attend two meet-
ings of this Board becausc this gentleman
was inducted into the Board. It is on very
good authority that I am saying so.

Therefore, T would plead with you to ask
the Minister to reply to all the points that I

have raised and not only skirt around
them and leave us where we were.
SHKI K. C. PANT : Mr. Deputy

Speaker, it is not I but faith which has left
him where he is. The point that I tried to
make earlier which he has either not given
due weight to or not properly heard, is that
regardless of any political colour that my hon-
friend wants to bring to this matter, we on
this side, Government, are particularly keen. .
(Interruption) You get irritated when some
body interrupts you. Why do you not keep
quite ? This is not fair. You were irritated
by the least interruption. I made it per-
fectly clear that we are interested in getting
at the truth of this matter,

I have placed the matter before the Hous®
exactly as it happended—the car coming, a
shot being fired, etc, etc.

Now, the fact that he has been trying tg
bring out towards the end of this speech is to
somehow bring in the Congress DParry into
this ., .(Interruptions) The clear fact tha,
I have stated is that we have .givcn it to the



401 Police inaction in PHALGUNA 29, 1894 (SAKA) apprhending culprits 402

Crime Branch of the Police, We have asked
the CBI to guide the Crime Branch to get
at the bottom of this matter. Any reasonable
man should be satisfied with this that this is
¢he uimost the Government can do, to get at
the bottom of the matter and to find out
the truth..(fmrerruprions)

SHRI SHYAMNANDAN MISHRA :
Would vou agree to a Commission of Inquiry ?

SHRI K. C. PANT : There should be
a prosper of perspective in these
matters., { Fnterruptions) Why this running
He gets irrigated when some-
body here speaks a word, but he himself ig

sense
commentary ?
indulging in this running commentry.

My hon friend referred in the heginning to
certain laudable sentiments.  He referred to
the erosion of moral values and the rest of it.
But he made the amazing statement that the
Government was encouraging pot culture,
It is an amazing statement. . . (Fnrerruptions)

Itis wtterly wrong, itis utterly incorrect... .
(Interruptions)  Why this running com-
mentary ¥ Why does he feel uncomfortable
everytime I refute him, must he reply and
should this go on premanently ?

SHRI SHYAMNANDAN MISHRA
Have you not increased the number of liquor
shops in Delhi?

SHRI K. C. PANT : Let the
Member go on then, I will sit down.

hon.

SHRI SHYAMNANDAN  MISHRA :
You must answer all the points.

SHRI K. C. PANT : Let him have his
full say, Sir. '

MR. DEPUTY SPEAKER : He hal, Now
Mr. Mishra, please listen o him.
(Interruptions) You have made a charge. Lcl
him reply toit

SHRI K. C. PANT : There is no doubt..
(Interruptions)

Mr. DEPUTY SPEAKER : Order, please.
Leave Mr. Mishra to the Chair and the
_Minister.

harassing Miranda House
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SHRI K. C. PANT : There is no doubt
that a number of liquor shops have been
opened. There was a long discussion in this
House and then the spurous liquor matter was
discussed, many friends in this House ad-
vocated that the Government should take
this over and open a number of new shops
and sell liquor at cheaper prices. If my
friend would recall the debate, this was what
happenel an! : it is in pursuance of that
these things have been done.  And if tomo-
rrow the House comes to a diffzrent decision ,
T would be happy. because I am eertainly
not for liquor shops. I am more a prohibi-
tionist than most of my friends here. There-
fore, I would'not be actall unhappy. It
is quite true that the consumption of liquor
does lower the defences of a man and makes
him more prone to act in a criminal manner
and so on. These things are well known.
But these are wider issues. I would only
say that if we gzt into a discussion on these
issues, we shall have to go into matters like
our educational system, to upbringing of our
children in our homes, the effect of the
environment and the effect of all that goes on
in the society all that shape our young men,
and also the employment question, the frus-
tration of our youngmen when they do not
get jobs., all these things. But I do not
think this is the manner in which I can deal
with a question as wide as that.

Again, my fricnd has unwittingly made a
remark which would cause unnceessary con-
cern when he says that girls are not safe in
our colleges.....

SHRI SHYAMNANDAN MISHRA : We
are gradually coming to believe that.

SHRI K.C. PANT : I do not think he
meant it seriously. It was a bit of rhetoric
on his part and I do not think this kind of
statement helps.

He said the gates of girls’ colleges were
vulnerable points. I agree with him there
and, thercfore, the police is specially poste.l
near the gates of girls' schools and colleges
We have specially done it and we have been
edoing that for quite some time now.
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SHRI P. VENKATASUBBAIAH
dyvald : Women police.

SHRI K. C. PANT :
have given three instances.  [a two of taese
arrests were made promptly. So, that itself
carries  a certain re-assurance that when.
ever such things Jdo happsn, the machinery of
law and order moves quickly and rakes action.
You seem to have lot of knowledge about
periphery of the wall ete. [ do not parsun-
ally have that knowledge; I cannot say. |
have to depend upon second-hand know-
ledge in these matters.

(Nan-

About hostels, |

Sir. my hon. friend mentioned abou: the
increase of security arrangesmnts for Ministers
there were somz higurzs mentioned recently
So. I would like to tell him and the Hnu-:r.:
about the position. T would not have normal®
ly done so, but there were certain tl'm:at
received, which came out in the papers also
in Bombay and Delhi, only regarding
Ministers, but opppsition members
respected members, and during that period
we provided security arrangements to ministers
as well as opposition msmbers who were
threatened and so it is not a party matter,
All those who are in the threatened category
among opposition leaders were provided this
protection. ([nterruption) If you are not
threatened how can [ give guard ? There-
fore, to sp=ak about Dzlhi police bzing parti-
san and all that, is not at all correct. We
never take a partisan attitude in all these
matters. [ hold the members opposite in
the highest regard. When I fecl a threag
comes, | provide security arrangecment for
them also. [ think this is necessary. He
likencd this particular incident to the raid
on our High Commission in London. [
leave it to the House to judge as to what the
merit 1s, in comparing the two incidents.

SHRI SHYAMNANDAN MISHRA :
That shows your sense of values,

sHR1 K. C. PANT
sense of imagination, purple imagination, if

not

also,

: That shows your

1 may say so.
SHRI SHYAM NANDAN MISHRA

I am very much concerned.. ...
SHRI K. C. PANT : Is there no way of
gh ting up that microphone,.Sir ?
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He said something which cast doubt on
what I had earlier said. I had mentioned
that the pellet was fired from an air gun.
He said, if everything was  presumed
to the advantage of the suspect, the Govern-
ment would be acting unfairly and all that, I
can assure him once again that there is no
question of Government being  interested
one way of or other in this matter. I have
based myself on the statement of the chowki-
dar who was injured and if he likes I can resd
out that statement.

40%
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This is what the chowkidar himscll' has
said. At 3 O clock , the air-gun was fired.
No one was hit at all. No one has said that
anybody was hit. Possibly it might have hit
some stones or something like that, T do not
know, or it might have hit the wall,

SHRI SHYAMNANDAN MIS HRA :
Attempt to kill.

SHRI K. C. PANT
kill a wall or a stone? There was nobody
against whom one could fire. Sir, this shows
how far one can stretch one’s imagination.
Truth is so simple that unless he stretches
his imagination and builds up a fanciful
structure on it, he cannot say so. The matter
is very simple and he cannot make out a case
therefore, he is using all this imagination.

How can  you

SHRI B. P. MAURYA (Hapur) : Have
you seen the air-gun? You are helping the

accused. You are missing this floor.

SHRI K. C. PANT: What you say is sur-
prising . 1 have heard you.

SHRI B. P. MAURYA :
becausc I have reason.

«8 hrs.

SHRI K. C. PANT :
am not veluanteering any information un-
less it is dragged out of me. In my orignal
statement I have not given any information.
1 prefaced my remarks saying that it would:

1 get up only:

1 am surprised. I
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not affect the " nvestigation in any way. [
would be happy if no questions are asked.
I do not want to give any information about
it. If you ask me specific questions, I have
to give answers. Thatis the only reason. I
think these are the main guestions which
he asked. He asked wether the owner was
asked questions. The owner asked
questions .and replies were obtained from
him. He asked me whether the numinf
and the colour of the car had been given and
if so. why the car was not attached. T have
explained that a length in reply to M. Bade.

was

SHRI SAMAR GUHA : Sir, the ugly
incident that happond in the campus «f
Delhi Univesity cannat be discussed in is-
olation as manv more ugly incidents are
overtaking the unfortunate fate of the citizens
of Delhi. Delhi is the national capital of our
country but increasingly it is becoming a big
carnival of ¢riminals, This remark
hyperbale but Government statistics wil
justifv it

sounds

According to the statistics given by the
Guoveramoent,  the  average rise in
crime in the country is 13 per cent but in this
national capital which has become carpival
of the criminals the rise 77.4 per cent during
his v:1o. Tasz hon. Home Minister in reply
to certain questians in this House observed
that there was some rise in registered crimes
in Delhi.
the fact that in 1969 the Dolhi police recorded
16114 crimes but during the last four vears the
crime fipure shot up to 32588 in 1972, Is
it not an  abnormal jump of crimes? No

~doubt. population has increased in Delhi but

-gee how dispropartionately the erime incidents
have increased. The number of murder increa-
sed in Delhi from |75 in 1969 to 130 in
1972.

MR. DEPUTY-SPEAKER : What is the
(question ?

overall

I want to draw your attention to

SHRI SAMAR GUHA : I am just coming
‘to that. You cannot discuss things in iso-
‘lation.

MR. DEPUTY-SPEAKER : Even
sthere should be some proportion.

50,

harassing Miranda House
Hostel inmates (C.A.)

SHRI SAMAR GUHA : Robbery cases
recorded during the same period rose from
44 to 378, that is an eight-fold increase.
Dacoities multiplied during 1969-72 from
1 to 28 . About the figure of molestation of
womenfolk. that is not given. During the
last few days, it came in the papers that a
retired ICS officer, an IAF Squadron Leader,
an IARI employee and  a large number of
scooter-riksha passengers and a large number
of men, women and daughters were the victims
of hoodiums. Most of the 110 robbery
cases reported. .

MR. DEPUTY-SPEAKER : Now ..
SHRI SAMAR GUHA : I am coming.

What trust cen we have in the police ?
Most of the 110 robbery cases reported
between December 1972 and February 1973
are still pending for investigation, and not
even half the number of the criminals have
been arrested. The hon. Minister cited. .
(Interruptions’. In this carnival of crimirals,
naturally thev will have some interest ...
(Interruptions). This is not taking thing
seriously  nor feeling ashamed that in the
capital city of India, this is the position. I
know what kind of power intoxication has
gone into thei: heads,

The hon. Minister cited  three instances
in Miranda Campus, one on 17th February,
one on 18 February and the third on ~th
March. Even to day three is a statement
made by the Educaiion Minister in which he
stated that there were two attempts, one at
12 30 at night and again another at 3 in the
night.  The Minister of State in the Ministry
ol Home AtTairs does not refer to that,

I will give you a number of instance that
ozcurred in and around Miranda House, On
3rd March, a Fiat gate-crashed inte the P.G.
Girls hostel.  On 7th March, a car with three
inmates forcibly entered the campus of the
Government hostel. On  1oth March, a
stabbing incident took place in the Hostel
campus. ©On 11th March, a major theft case
occurred in the Gawyer Hall. Again on 11th
March, 2 clash between two inmates of the
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International hostel and a taxi driver was
reported. On 12th March, a clash at Hans
Rai college was reported. And you know, it
has been mentioned—we are ashmed to
mention it—that there was a case of the worst
type of criminal inside the campus itsclf.

When I mention these, at least T do not {eel
whether I belong to this side or that side,
that is is a matter for the Opposition or for
the Government Party; it is a matter of shame
for all of us that in Delhi, in the capital city
of India...

SHRI VASANT SATHE
Capital or no capital.

(Akola) :

SHRI SAMAR GUHA... . Where at the
helm of the administration is the lcading
luminary of the fair sex, the honour, dignity
and security of the fair sex is in danger today,

I also want to draw vour attention to another
point. I do not want to say whether Mr,
Narang is involved in the casc or not. I do
not want to exonerate him, nor do I want to
involve him because the matter is under in-
vestigation. But there is something  fishy.
I am caming to that.

But before that, I want to draw vour attention

to one thing. Waat is that goatleman’s name,
the Vice-Chancellor of the Delhi University ?

AN HON. MEMBER: Dr. Swarup Singh.

SHRI SAMAR GUHA : Yes, Sir. [ want
to ask, what has happened to him, that gentle-
man. He has bzcome the Chanzellor—if [
may  use strong words—of  crime
and vices. The Chincellor of Crime and
I sav that because 1hse things are
happening in the Delhi University, in the
campus, where our and daughters
are being dishonoured; they are being dis-
honoured there.

SHRI K. C. PANT :

arder.
SHRI SAMAR GUHA : Why I say so is
because—{inierruptions).

MR. DEPUTY SPEAKER : The diffi-
«ulty is that when he gets angry he does not

very
Vices.

s0ns

Sir, a point of
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hear anything. There is a point of order-
Let us hear the point of order first,

SHRIK.C.PANT : Sir,if there is criti-
cism aguinst the Government the critiscism.:
can be answered. If thers is critiism against,
any of us, we are here to answer it. The
Vice-Chancellor is not in the House ; the
Vice-Chancellor is not here. Therefore, he-
is not here to defend himself. He being the
head of an important national instirution, I
think it would be less than fair to charge him
in this manner. The hon. Member can
charge the Government and say all that he
wants to sav, and we here to defend ours elves.

MR. DEPUTY-SPEAKER : I think tha
is all right. You avoid that. Leave thar
point there.

SHRI SAMAR GUHA : I ask one ques-
tion of the hon. Minister. If there is a guard
in the house of the hon. Minister, if there are
doze:ns of crimes in his house. it thar guard
fails, by his nincompoopism,either to haul up
these criminals or take adequate steps,  what
remark will the
that guard?

hon.  Minister make about

It is the Vice-Chancelloi’s duty to sate-
guard the secarity, the honour, the betterment
and welfare of both boy and girl students in
the university. e is squarely responsible for
that.

MR, DEPUTY SPEAKER :

questions now,

Ask your

SHRI SAMAR GUHA : I am coming to it.
There is a lot of in discipline in the campus.

MR, DEPUTY-SPEAKER : There is a
limit to this. Put your questions please.

SHRI SAMAR GUHA : You have been
indulgent to others.

MR. DEPUTY-SPEAKER : You
have taken more than 10 minutes. Come to
the question.

SHRI SAMAR GUHA : I am coming
to another important point. ‘Thnatimportant
point is that I congratulate the girl students.
for demonstrating before that gsnticman’s.
house. They have shown courage. [ would
have been happy if they had taken up the

1
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slippers from their feet and used them against
the eve-teaser. [ would have congratulated
them a hundered times. But there is an
overtune of politics as has been alleged by the
President of the DUSU. Even then, I
would congratulate the girl students, because
so many of them got up and took courage to
demonstrate, even if wrongly, I do not know.
This matter is under investigation. But I
would congratulate them for their courage.

But there is one point. I ask my sisters, and
some of them are as aged as my daughters
also, to develop a sense of discipline. There
are a large number of girl students, and ac-
cording to the rule they should all come
back before 830 p. m. to Miranda Hostel,
(Interruption, But it is a matter of worry
and shame that many of them do not follow
the rule.

MR. DEPUTY-SPEAKER : Please put
your question.

SHRI SAMAR GUHA : They return at
9 p. m. or 10 p. m., even though there is
a restriction that they should return by 8- 30
p. m., and that the hostel will be closed by
that time.  Even in the college, even in the
carridor, the bov and girl
discipline and there 1s a mixing up of boy
T would urge my sisters and
they should  develop

students violate

and girl students.
daughters  there that
a sense of dignity, a sense of honour which

cannot be tinkered with  away,
MR. DEPUTY-SPEAKER : If he does
not ask his question—

SHRI SAMAR GUIA : Now,
ask my question, (Interruption).

I shall

MR. DEPUTY-SPEAKER : Order please.
If yvou do not have any question, I will ask
the Minister to reply.

SHRI SAMAR GUHA :
1—(Interruptions),

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South 3: You berter teach your
students in your own way.

SHRI SAMAR GUHA :
call me your a teacher ?
ashamed. (nterruprions).

Question No.

Be careful ; you
You should feel

harassing Miranda House
Hostel inmates (C.A.)

MR. DEPUTY SPEAKER : Order
please. Ask your question.
SHRI SAMAR GUHA : Why this

incident occurred.......... (Interruptions).
Why did the police take 27 days to accept the
complaint lodged by students? Is it a fact
that the same police officer who refused to
entertain the complaint of the students has
been entrusted with the investigation of this
matter ?  Is it a fact that Mr. Narang
who belongs to the ruling party, I do not
know whether he is involved or not
(Interruptions), I want to know from the
Government whether it is a fact, not only
in this case but in many other cases too, that
if a person who is close to the ruling party is
involved, the police are afraid to take any
steps against him. Is it a fact that 2,000
police personnel should bz on patrol duty
in Delhi but now-a-days only 600 men are on
the road because others are given different
duties * Will the Government institute, not
an enguiry, but some kind of an expert com-
mittee o deal and  stop
this cornival of criminals at the heart of the
capital of India ?

casran

with this mater

SHRI K. C. PANT :
red w the visitof the carat 3 .o and said
I had not mentioned it. I did mention and
I did say it in the course of my reolv, He

Firstly. he reter-

said he Jdid not want w prejude the issue sinee
it was under investigation, I would eatirely
agree with him. I think it
so with respect. the right attitude to adont at
My Iriend
and 1

s, 1f [ may av
this stags TR TR TR T E
delay that took plic:

The girls

referred oo the
want (o make the position clear.
wrote to the Chairman of the Managing Com-
mittee of the University Hostel for Women
of the Delhi University on the 19th and that
was endorsed on the 20th by the Provost and
that went to the Dean of Student Weltare who
sent it to the D.LG. with a covering letter
on 23-2-73. The D.I.G. then sent it to the
S.P. Sundav came in between. It went
to the police station, I think I have men-
tioned that only a copy of the letter sent by
the girls was forwarded by the Dean w the
D.I.G. It was an unsigned copy, and I am
told that you cannot proceed on the basis of
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an unsigned copy, you cannot register a case.
They had to interview the Chowkidar, and
on 28th February a case was registered under
324 I.P.C. Tharefore my friend should ap-
preciate  that the passage of time is fully
accounted for.. (Tuterruprions’ After that
thres weeks have passsd. | wanted to point
out that the time was takzn up in this manner,

Thersafter, T have mad= it clzar what the
difficuliy was with regard to the car. T made
it clear how the polics found it difficult to esta-
hlish that s was the car which was used at
thar particular tim= that this was the car
involved, T have also expliined the difficulty
in tracing the particular persons referred to,
All the: 2 tivings woere raforreld to in detail.

Tt is not correcr to sav that the palice was
not helpful.  Bur, as T have explained, regard-
Tess of anv <uspizion or otherwise, I thouzian i
proper that. as the matter in which there
was a certzin amount of puhlic interest, it
should be givea to Crime Branch of Delhi
Police and [ asked C.B.I. to  give them
gudance because that would remove any
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shadow of suspicion or doubt that may b®
entertainzd by aaybody in this muteer.

So it is for that puarpa:: that this has baen
done, not brcaus: th: prlic: were not help-
ful. Ta: polic: were ask:1to d) their best.
It has b221 dons because ths matter his com:
upin the House and in d:ffarence to the wishzs
of the M=mbers who participated in this
House and the other House, 1
that that would be the right thing to Jdo and
that they would appreciate it as a step which

SEFESY

would remove all passibilities ol doubt.

This is the rexson why [ reterred w it in
my statement its2lf so that the M2 nbers would
feel re-assured.

MR. DEPUTY-SPiEAKER @ Now, the
House stands  adjouraed ull 11 aum. on
Wednesday, the 215t M weh, 1973,

18.21 hrs.

The Lok Sabha thoe alisurned oll Eleven
of the Clock on Welnziday, March 21, 1973/
Phaleuna 30, 1894 S2ka,

MalPND =Jub [ --1%91 L.5 =56=73=1100.



